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*781  SHRI SANAT KUMAR MANDAL 

SHRI GEOPRGE FERNANDES

Will the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION  be 

pleased to state

(a) whetherthe Natonal Development Coun- 

cil has recently considered reports of its sub

committees on non-plan expenditure, literacy, 

population and employment

(b) the foltow-up acton taken particulailyon 

the Austenty Committee’s Report,

(c)whether the Government have any pro

posal to explore/identify other areas where 

austenty measurescanbe taken, and

(d) if so, the details thereof ’

THE MINISTER OF STATE OF THE MIN

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENATION (SHRI GIRIDHAR 

GOMANGO) (a)and(b) The National Develop

ment Ckxrol in its meeting held on Apnl5, 1993 

consideredthe Report ofthe NDC Committee on 

'Austenty There was general endorsement ofthe 

recommendations of the committee but it was 

decided that there wasaneedforwiderconsul- 

tabon ft was decided that this exercise could be 

undertaken by the Planning Commission The 

council further decided to set up a NDC Commit

tee on Power to make the State Electricity 

Etoardsecorwmcafly viable by recasting tariffs, 

improving efficiency and considenng delinking 

power cfcstnbutoon from generation The setting 

up of NDC Committee on power is in progress 

Though the other three reports were also pre- 

sertedtotheNDC,they.oouldnot be considered

(c)and(d) TheGovemmentof India have 

been taking a number of measures for economy 

in expenditure This is a continuous exercise

SHRI SANAT KUMAR MANDAL I would 

Wte to know from the hon Mmisterwhetherthe 

deferment of follow-up action on the austerity 

measures recommended by the Patnaik Com

mittee reflected a failure on the part of NDC to
come to gnpswrthakey aspect of fiscal restraint 

and why did not the Centre discuss things with its 

own staff on moratorium on DAand wage revi

sion before makwigsuggestiontotheStateChief 

Ministers

SHRI GIRIDHAR GOMANGO Sir, the
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NIX considered the report submitted by auster

ity committee The word lailure’ is used in the 

question But whatever recommendations have 

been made by the Committee and whatever 

views have been expressed by the Chief Minis- 

ters and by the Members of the Committee, have 

all been taken into consideration while taking 

steps on austerity

The issue of DA was referred to the Plan

ning Commission for wider consultation with the 

political parties and trade unions Consultaions 

are going on

All the measures recommended by the 

Austerity Committee are being discussed in the 

planning commission, but onlyveryfew of they 

have been covered till now There area number 

of recommendations on austerity numbenng 

seventeen we have to discuss in detail all the 

recommendations one aftertheotherand action 

will be taken after that to observe austerity

SHRI SANAT KUMAR MANDAL My 

second supplementary is the centre’s call for 

determined efforts to raise resources and cut 

expenditure has so far been an exercise in 

rhetoric NowthattheDAfreezeideahasbeen 

rejected It is high time the Centre formulated 

a National Policy on wages, income and price 

and on cutting down of the Non-Plan Expenditure 

apart from sending meaningful signals to the 

States for revamping of the State Electricity 

Boards

SHRI GIRIDHAR GOMANGO Asfaras 

the setting up of the NDC Committee on Power 

is concerned, it is underthe consideration ofthe 

Govemmenttoconstitutethatcommrttee based 

on the recommendation of the NDC All these 

aspects will definitely be considered by that 

Committee

Regarding the other point which the hon 

Member referred to, already we have taken a 

numberof steps In respect of thepolicy of the 

Pnme Minister on 10 percent of staff strength in 

theMinistnes We have initiated action Fur

ther, we have already rSeadjusted two orthree 

more Mimstnes with the staff strength of other 

Ministries in such a way that 10percentcutwill 

be applicable to all the Ministries and Depart' 

ments Themeasureswhicharealreadytaken 

bythe Government of India are a clear indication 

thatthe Government is serious about ttlfe auster

ity measure I think the States also are taking 

steps But it requires a detailed discussion It 

is not only the Government of India which must 

take such a measure but also the States should 

have their role by which the Non-Plan and non- 

productive expenditure will notfurther increase

[Translation]

SHRI GEORGE FERNANDES  Mr 

Speaker, Sir, I do not think thatthe Government 

is serious about taking austenty measures 

This issue was raised in the meeting of National 

Development Council held in December 1991 

andthehon PnmeMmisterhadannouncedthat 

acommitteewillbesetupforthispurpose The 

Committee was constituted in February and it 

submitted its report last year in the month of July 

Already nine months have elapsed since the 

report was submitted andthe Government is 

now showing some seriousness but I see no 

seriousness on the part of the Government 

which the hon Minister is trying to establish

Iwouldliketoknowfromthehon Minister 

how justified the Government is in withholding 

the dearness allowance of the workers and in not 

mobihsingthe capital requiredfor development 

purpose Employmentgenerationwouldbenil 

mthecountrybynextyear The Government is 

misutilising the funds The Government is 

spending levishly on occasions where it should 

have taken austenty measures Government 

have invited retired person within the age group 

of 60-70-80 years from all over the world to 

attend the programme proposed to be held m 

Delhi next week by Rajiv Gandhi Foundation for 

promoting world peace and have made elabo

rate arrangements for the stay of 20 dignitaries 

alongwith theirclose associates hke thetrfamily 

members ana secretanesetc .thus providing
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fee airticketsfor 60 persons at the expense of 

the Government Mr Speaker, Sir, is this the 

wannennwhichGovernmentisobservingaus- 

terity? DAisbeingfreezed and huge money is 

bengsquanderedaway

[Engbst*

SHRI GIRIDHAR GOMANGO TheNDC 

Committee onDAhas already takenastandthat 

for one year at least the DA should be wrthheld 

which hasnowbecome an issue There ateo, the 

Members have got some views on the question 

of withholding the DA

And it is referred to the Ranrung Commis

sion and we are discussing it with the political 

parties and trade unions They are mvitedtogNe 

their views, not only about DA but also on other 

measures. Overand above, the Austerity Com- 

mrttee has given 17 recommendations and if the 

hon Member has got any view, definitely that 

will be considered by the Government The 

Committee Report covers almost all the points 

concerning to States as well as the Central 

Ministries and Government On that basis 

whichever points are then, I think, they will be 

considered bythe Government The delay is of 

nme months, is because we hadto convene the 

meeting We have convened the meeting and 

views havebeen obtained bythe NDC Commit

tee On that basis, whatever measures are 

required by the Government in observing the 

austerity, we are observing that

SHRI GEORGE FERNANDES  What 

about this money that is now being spent away 

by theStatesfor private tiust? It is being spent 

for apnvato trust

SHRI NIRMAL KANTI CHATTERJEE 

Austerity, lhave no hesitation in agreeing, is the 

need of the hour Will theGovemment consider 

along with the proposal to freeze wages, the 

proposal to freeze profits on unearned income 

and put it before the National Development 

counoi?

SHRI GIRIDHAR GOMANGO Hon Mem

ber can give his views in writing so that we will 

•Mhowbestthatcanbelmkedupexaminedby 

tit Government

SHRI NIRMAL KANTI CHATTERJEE 

Linking is very simple Wage is an income, 

salary is an income and every kind of income on 

profit and unearned ricome is an income When 

you talk of cutting down a particular type of 

income, would you propose a cut down on the 

income, that is on profit and unearned income?

MR SPEAKER He wants your views to 

be given in writing

[Translatoril

SHRI MOHAN SINGH (De6na)  Mr 

Speaker, Sir, it is .mattarofregrqtthatthehon 

Minister has not given the requisite information 

in his reply as we had expected and therefore I 

am competed to aska8upplemsntary question

I would like to know what action is being taken 

by the Government with regard to adopting 

austerity measures m the light of guidelines 

issued bythe Planning Commission Whether 

an initiative has been taken bythe Government 

or asuggestnn has been given by thflt Planning 

Commission to the Government for restricting 

the expenditure being incurred on Ministers by 

imposing a limit on the expendrture of the Mm- 

isters so astocreateanatomsphere of simplic

ity? Since the hon Minister has himself admit

ted austerity isacontnuKXisprocesslwouicliike 

to know when will this process start and when 

wiH it be withdrawn

[EnghstH

SHRI GIRIDHAR GOMANGO The Plan

ning Commission has not issued a gutkjeline 

But the Government has taken certain mea

sures on the base of the NDC's views that there 

shouldbecutonthesethmgs Wehavealready 

done it The Ministries and Departments have 

also got certain measures by which certain cut 

will be applied The Planning Commission
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G/r7yp.yĵ81s0n/my/.//ses-y(7dybEe7ryyG/r7yp.yĵ81s0n/my/.//ses-y(7dybEe7ryy
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personnel whoretoredfromservice before Janu

ary 1,1986,

(b) the details of categories of ex-Service- 

man excludedfrom grant of OTI in pension

(c) the reasons and justification for their 

exclusion,

(d) whether disbursement of OTI »n pension 

has been made toall pensioners,and

(e) if not, the steps taken to pay OTI to the 

remaining pensioners9

THE MINISTER OF STATE INTHE MIN

ISTRY OF DEFENCE (SHRI MALLIKARJUN)

(a)to(e) Astatementislaidonthelableofthe 

House

STATEMENT

The Government had constituted a High 

LevelEmpoweredCommMee(HLEC)on26 9 91 

under the chairmanship of the then Raksha 

Mantnng, to review the difficulties faced by pre 

1 1 86 Armed Forces pensioners, and evolve 

practical solutions including a time frame for 

implementation Based on the unanimous rec

ommendations of the HLEC the Government 

issued orders as per Ministry of Defence letter 

No 1 (2)/92/D(Pens/Se{s) dated 16 3 92sanc- 

twningaschemefor grant of OneTime Increase 

(OTI) in pension w e f 1 1 92 to the Armed 

Forces personnel who retired pnorto 11 86

2  The broad norms for grant of OTI have 

been

(a)  The Sepoy pensioners for whom there 

is no differential between pre 1 1 86 and post 

11.86 rates of pensKin on account of the mini

mum pension of all pensioners having been 

stepped up to Rs 375/-should also be granted 

some benefit Forth® purpose every Sepoy 

pensioner was given the pension for 18years of 

quaflfyingservice under this formulation an 

averagebenefitof RsJ24/-per Sepoy pensioner

1915 (SAKA) Oral Answers  10

was granted

(b) For NCOs and JCOs the formulation 

suggested for ex gratiaad hoc increase in pen

sion as approved bythe then Government on 

111 90 was adopted

(c) For pre 1 1 1973 retirees Commis

sioned Officers below the rank of Col, the 

original pension sanctioned was brought up to 

the level of 1 1 1973 The pension of all pre 

1 1 86 retirees in commissioned officers rank 

below Col was further raised by giving the 

benefit of 33 years of qualifying service

(d) forcommtssjoneci officers in the rank of 

Col fend above the existing pensionof pre 11 73 

iretiras was brought up at per with those who 

retired on or immediately after 1 1 73

3 Keeping in view these and some other 

considerations the schemed OTI was evolved

4 All such personnel who are/were no 

subsequently re-employed were entitled to re

ceive the Tl Military pensioners re-employed 

by Government, or in the public sector, since 

they have an opportunity toserve for a longer 

period, the benefit of a subsequentyltvelihood 

and also the opportunity to eamaseconcTpen- 

*>K>n, or other retirement berwfits, were consid

ered to be&cfistinct category, whose hardships 

were nc*corrpaiable with those who did not find 

subsequent avrtan employment In addition to 

this, a few other categories of retired Defence 

personnel who were not m receipt of pensions 

relatedto their length of service .orwhodidnot 

belong to regular Armed Forces Pensioner’s 

stream, orwhose pensions had not originally 

been designated in Indwn rupee etc were also 

excluded from the ambit of theOTI scheme

5 Aspertheialest report (February, 1993),

OH hbsbeenauthorieedtn respect of 3,57,311 

Armed Forces Pensiomrs after processing 

4,26,842apptatfxxisrecefvedin this regard. To 

ensure that the entire lot of eetJmeted6.03tekh 

eligible Armed Forces pensioners receive the
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amount of OTI at the earliest, a .monitoring 

mechanism has been evolved Apart from this, 

the following measures havebeentaken -

(i) Wide publicity was given by the ministry 

of Defence immediately after issue of Govern

ment orders dated 16 3 92through national and 

regional newspapers television, radio and Zila 

Samik Boards etc Another round of wide Pub

licity has been given recently to create aware

ness about the OTI scheme amongst the re

maining eligible pensioners

(ii)Trainmg was imparted to the concerned 

staff in the Treasureis and Public Sector Banks 

to make them familiar with the details of the 

Scheme to facilitate disposal of OTI claims

(m) Apart from coordination by the Chief 

controller of Defence Accounts (pension Revi

sion), the process of disbursement of OTI is 

being closely monitored by the Ministry of De

fence and the matter has been taken up at 

different levels with the States and UnionTem- 

tones in which the progress of disbursement is 

reported to be slow

(iv) Chief Controller of Defence Accounts 

(Pension Revision)and other officers monitor

ing the disbursement of OTI have been estab

lishing liaison with the Directors of treasunes 

and Nodal officers of the Public Sector Banks for 

speeding up payments by these agencies

[Translation]

MAJ GEN (RETD )BHUWAN CHANDRA 

KHANDURI Mr Pnme Minister, you may be 

remembering the circumstances under which 

©sue of one rank one penskxVwas raised in this 

House dunng the first session It was only when 

the ex-servicemen staged a dhama and re

sorted to the path of confrontation matter was 

taken up and the House decided to dispense 

Justice to them and measures like ‘one rank one 

pension’ and one time increase in pension were 

considered In replytomy question,three points 

have been referred to about the norms Firstly,

that for NCOs and COs the formulation sug

gested forex-gratia ad-hoc increase in pension 

as approved by the then JantaDa! Government 

on 1 11 90 has been adopted Secondly, ail 

those who were removed from service but were 

re-employed fora shorterperiod notwithstand

ing they are receiving thje pension or not have 

been excluded from ambit of the OTI scheme 

Besides certain norms, there are other consid

erations too Inthiscontextlwouldltketoknow 

whether the Government tend to publish the 

sepoy pensioners whowsregwenpen&ionatthe 

rate of Rs 18/-per month tiH 1969, Rs 40/-till 

1980and Rs 160/- till 1983by excluding the no 

sothattheydcrnottakeup re-employment A 

sepoy retires ̂t the age of thirty and the Govern

ment wants to punish him for another fifty years 

so that he does not go in for re-employment I 

would like to get two points clarified firstly it has 

been mentioned that for NCOs and JCOs adhoc 

increase in pension as approved by Janata 

Government has been adopted, I would like to 

Ickw whetherthe reemployed persons, whether 

they are in receipt of pension or not were ex

cluded from ambit of the OTI scheme by the 

Janata Government Seconcty I would also like 

to know the reasons for depnving those ex- 

servicemen of the benefit of one time increase 

in pension who did not complete 58 years of 

service and who have not earned second pen

sion and had worked somewhere even for a 

single day What isthe logic behind this policy? 

All these person have been excluded The 

Government may please clarify whether this
* —«»------1. — — —» — — —1»*. — »i---------  —* — — —̂i- - j — — - - -laanasDeenDrougrnirTOOTeirnoaceanawneiner 

they would rectify their mistake

[EnghsH\

SHRI MALLIKARJUN The issue of ex- 

servKx»Tien’sone-rank-one-peraion was quite 

an agitating one Forftat reason a high powered 

committee wa§ constituted with some of the hon 

Members from tKeOppoŝ n̂ also A view has 

been taken that the pension of Sepoys who have 

retired pnortol 1198Qpndpost1 11986should 

be taken into account and it has been taken into 

account Togive some more additional benefit
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to these Sepoys the high powered committee 

has taken a decision So far as the Sepeys are 

concerned whoare the main chunk of the ex- 

servicemen, now they get an aversageof Rs 24 

per month benefit They are almost at par with 

thepostl 1 1986 retired Sepoys Thisisabout 

Sepoys and Nayaks

Thehon Memberwantedtoelicitinforma- 

tion about NCOs and JCOs as on 1111990 That 

has been accepted because the decision was 

taken atthattime by the National Front Govern

ment Atlhat time the National Front Govern

ment also had not considered the one-rank-one 

pension issue About NCOsadJCOswhatever 

ex-gratia pension has been decided by them, 

that has been accepted &y the high powered 

commrttee whichJias been chaired by the former 

Raksha Mantn where some of our colleagues 

also were represented

[Translation]

MAJNGEERAL (RETD) BHVWAN 

CHANDRA KHANDURI Have those ex-ser

vicemen, who were reemphtoyed been exdinfrf

[English]

SHRI MALIKARJUN Have some patience 

to listen This is about NCOs and JCOs

Thehon Memberwantsto know what is the 

fate of those ex-servicemen who have been re

employed for a short penod. They have notbeen 

included in it It is true However, after discov- 

enngthatthere are certain anomalise, again a 

high powered committee has been constituted 

which has been headed by the Additional Sec

retary, Defence and other Additional Secretar

ies from Law and Finance They are considering 

this issue If any ex-serviceman who has been 

employed in the state Government or Central 

Government or in a public sector undertaking 

but has been removedforany reason with ashort 

service, what would be his fate? This is unden ** 

the consideration beforethe high powered com

mittee K

[Translation]

MAJ  GENERAL (RETD ) BHUWAN 

CHAMDRA KHANDURI Mr Speaker, Sir, I 

seek your protection I categorically asked 

whetherthe present Government has accepted 

the National Front Government’s decision of 

excluding those ex-servicemen who were 

reemployed for a short penod Thehon Min

ister has not clanfied this point

[English]

SHRI MALLIKARJUty Probably I was not 

able to communicate properly

MAJ GEN (RETD) BHUWAN CHANDRA 

KHANDRI I would repeat the question in En

glish if you want

SHRI MALLIKARJUN There is no need for 

you to repeat, I have understood it What he 

wants to know is two points

MR SPEAKER There should be one 

supplementary

SHRI MALLIKARJUN Inonesupplemen

tary he wantstogettwo answers What I told him 

was about the high powered committee

MR SPEAKER Wasitdonebytheprevi- 

ous Government also?

SHRI MALLIKARUN Only about NCOs 

and JCOs Whatever ex-gratia pension had 

been decided by the previous Government, that 

has been accepted Toothers, our high powered 

committee has given the benefit

MR SPEAKER So it was not done by the 

previous Government

SHRI MALLIKARJUN No

MR SPEAKER That is all

SHRI MALLIKARJUN Sir, so far as the
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employment for a short penod is concerned, 

again we have asked the h»gh powered commit

tee to go into it

MAJ GEN (RETD) BHUWAN CHANDRA 

KHANDURI I am sorry, Sir

MR SPEAKER Pleasecometothenext 

question now Hehasreploiedtoit

[Translation]

MAJ GEN (RETD) BHUWAN CHTDRA 

KHANDURI Iwouldliketoknowfromthehon 

Minister when was the Committee of the 

Secreanesagam constituted, whatareitsterms 

of reference and by what time the Committee 

was supposed to submit its report? If the report 

has been delayed,then the reasons therefor and 

the time by which the Committee will submit its 

report? Further, whetherthe Committee can 

establish liason with the Ex-Servicemens* As

sociation?

[Enghsh]

SHRI MALLIKARJUN Sir, this high pow- 

ered committee has also met theexservicemen, 

they have heard them, the term is upto 30th April 

1993, and its is shortly going to finalise its report 

The terms and conditions are simple - after 

declanng the OTI pension policy, whatever 

anomalies have been discovered, they have to 

be taken by the high powered committee

MAJ GEN. (RETD) BHUWAN CHANDRA 

KHANDURI When was it started?

SHRI MALLIKARJUN Itwas started four 

months back, 30th April is the last date for them 

to submit the report

[Translation]

SHRI AYUB KHAN. Sir, first of all I would 

l ke to congratulate the Hon Pnme Minister 

because only after he assumed office adhoc

retef has been gwentotheex-servcemen Ths 

relief though was announced bythe Janata Dal 

Government yet no provision was made by it 

However, since my party came into power this 

muCh relief has been extended to the ex* 

servicvemen Sir, through you, I would like to 

know fromthe Hon Pnme Minster and the Hon 

Mtnisterof Defenoe that whyso many categories 

have been excluded for example the honorary 

ranks amongJCOshave been dentedthe benefit 

of increase underthe ‘Award’ At that tame it was 

mentioned that this adhoc rehef has been ex

tended due to resource crunch Therefore, 

whetherthis Committee on the basts of‘one rank 

one pension’prmaptewiM make the announce

ment dunng the current session itself?

iEnghsh1

SHRI MALLIKARJUN Sir, the awardees 

have been excluded because the awardees get 

the benefit also Those who are getting the 

pensionary benefits have been excluded That 

is how, the re-employed ex-servicemen wiH get 

the second pension benefits also, so, they have 

been excluded Thisisthethmg

[Translation]

SHRIMATISHEELAGAUTAM Thehon 

Minister in his reply has stated that. Colonel and 

above, all those who retired after 1-1-1973will 

be paid equal pension I would like to know the 

viewpoint regarcfcng the widows of Colonel and 

other Army Officers?

MR SPEAKER Some decision had al

ready been taken m the regard.

[Enghsh]

SHRI MALLIKARJUN Sir,thehon Mem

ber wants to know about the commissioned 

officers hke Colonel and above or below Colo- 

nelThose whoarerefirodbefore 1.1.1973-upto 

thelevelof Lieutenant Colonei-have been broug 

on par with those who have retired on or after 

111973
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About the widows, we have certainty taken 

cognisance, takencareoftfie widows, and that 

is how some benefits are being given to them 

also

)otw C7o'.)otw C7o'.

*  783 SHRI MANIKRAO HODALYA 

GAMIT Will the PRIME MINISTER be pleased 

to state

(a) the names of the bulk drugs being 

marketed m India and the number out of these 

produced mdigenously;

(b) whether his Ministry is monitonng the 

production of Certain drugs,

(c) if so, the names of those drugs,

(d) the licensed and installed capactiy of 

each and the number out of thesedrugswhchfall 

under categories I and II, and

(e) the estimated requirement of each at 

present m the country?

1915 (SAKA) Oral Answers  18

THE MINISTER OF STAT£ IN THE MIN

ISTRY OFCHFMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) to (e) A 

statement is laid on the Table of the House

31(19L9,131(19L9,1

(a),(b)and(d) It is estimated that there are 

about550bulk drugs which are being used in 

Incba out of which approximately350bulk u«ugs 

are manufactured indigenously Production of 

160 bulkdrugs in theorganised sector are being 

monitored Of these 17 bulk drugs fall under 

category I and 86 under category II

Most of the bulk drug units are multipur- 

pose in nature Government has also extended 

the facility of broad banding to the Industry 

Hence it would not be possible to indicate the 

capacities for individual drugs

(c)  Names of the monitored bulk drugs are 

given inAnnexure

(e)  Information is being collected and shall 

be laid on the Table of the House
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[Translation]

SHRI MANIKRAO HODALYA GAMIT The 

installed capacity of the bulk drugs being manu

factured in the country and the amount of foreign 

exchange saved as a resultthereof? The total 

demand and supply for drugs in thecountry and 

the extent of demand being met indigenously? 

Whether some such cases have come to the 

notice of the Government where drugs are being 

manufactured without licence in thecountry? If 

so, whether the quality control teams of the 

Government have found some deficiency in 

these drugs or whether theŝare superior in 

quality in comparison to the drugs manufactured 

by the licence holders? (Interruptions)

MR SPEAKER Many a question are 

being asked

SHRI MANIKRAO HODALYA GAMIT If 

so, whetherthe Government proposes to issue 

licenses to the unlicensed drug manufacturers 

to increase drug production in the country?

[English]

SHRI EDUARDO FALEIRO Sir, on the 

question of production of bulk drugs, it is one of 

the gf reat success stones as faras our country 

isconerned At the time of independence we 

were hardly manuf actunng the bulk drugs with 

outcountry I wchjW say thatthe production figure 

was less than 10croresand nowm 1992-93the 

figurehascometoabout1045crores We have 

increased from 10 crores to 1045crores in the 

manufacture of bulk drugs Teffing more than 

that, if I may say so, the annual rate of growth in 

the production of bulk drugs is now in the region 

of 15to20 percent and is increasing everyyear

in the field of formulation, at the time of 

mfiepenence, the produciton was less than 20 

crores and now in 1992-93from 20 crores we 

have reached to5520crores The rate of growth 

is around 15-20 percent Thisisoneofthegreat 

success stones as far as the growth and prod je

tton of drug industry is concerned Atthis point

of time our total requirements are met to the 

extent of 60 to 65 per cent byinchgenous produc

tion

May I say, without taking much time of the 

House, that there is not a single country in the 

world which is fully self sufficient in the filed of 

drugs for reasons which are many Among the 

developirfg countnes, along with China Brazil 

and Mexico, India is better than some of these 

countnes which I have mentioned and it stands 

on the pinnacle, on the top in production and 

manufactureof drugs The direction of Govern

ment of India is to indigemse more and more and 

that is reflected in different forms, both in the 

Industnal as well as the Drug Policy

[Translation]

SHRI MANIKRAO HODALYAGAMIT Mr 

Speaker, Sir, my question regarding manufac

ture of drugs by unlicensed drug manufacturers 

has not been replied to? (Interruptions)

[English]

SHRI EDUARDO FALEIRO Thefieldof 

spurious drugs ismomtored by the Drugs Con

troller in the State and the Drug Controller in the 

Centre and it is underthe Ministry of Health

[Translation]

SHRI MANIKRAO HODALYAGAMIT Mr 

Speaker, Sir, my second supplementary is 

regardingthe steps taken by the Govemmentfor 

the well being of the poor people and common 

man While appreciating the Government s 

policy I would like to know whether the drugs 

manufactured by the unlicensed drug 

manufactuer are proving harmful or deadly in 

any manner'?

[English]

SHRI EDUARDO FALEIRO Sir, as I have 

mentioned, this question comes under the Min

istry of Health iflweretomentuiontheobhecbves
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of the Drug policy in two words, I would say that 

it is to make available the medicine at reason* 

able price andmake it available m substantial 

quantity so thatthere is no shortage of medicine 

Thtsbroadly is the objective of tge Drug Policy

[Translation}

DR LAXMINARAYAN PANDEYA Mr 

Speaker, Sir, through you, I would like to know 

from the hon Minister whetherrtisafact that out 

of the know from the hon Ministerwhetherit is 

a fact that out of the bulk drugs enumerated by 

him the production oHifesavmg drugs is continu

ously declining’ With a view to tnbcreasing the 

production of hfesaving drugs in the country, by 

the companies like IDPL etc, whether some 

steps are being taken by the Government or not?

[English]

SHRI EDUARDO FALEIRO Sir, I have 

already answered this question in this Session 

itself As far as IDPL is concerned, a Revival 

Plan is being prepared and wdl be put before the 

BIFR I have also mentioned as to how thelDPL 

had contnbutedforthe tremendous growth and 

indigenisation of the durg industnes

SHRI TARIT BARAN TOPDAR Sir, al

ready three months have elapsed since the time 

was over The Government had taken three 

months time form the BIFR but yet after, six 

months they have not prepared any Report and 

submitted it to the BIFR May I know from the 

hon Minister whether they are able to give a 

categorical date as to when they wiN come 

before the BIFR with the revival scheme

SHRI EDUARDO FALEIRO Within ap

proximately two months

SHRI MURLIDEORA Sir, there are re

ports in the newspapers that several pharma

ceutical industnes have reduced production of 

bulk drugs as well as life-saving drugs The 

reason being duetodelay in the announcement 

of the New Drug Policy Iwanttoknowwhenit

will be announced and whether it wiU also give 

protection as per the New Liberalisation of the 

Econom policy to the existing drug units

SHRI EDUARDO FALEIRO We have 

made a commitment I should submit that ft was 

a right commitment to make that before we 

friahse and announce the Drug Policy, we would 

like to have the views of this hon  House 

Therefore, we have laid on theTableof h® House 

for discussion in Parliament, the Background 

Note, giving the main features as to what we see 

should be the features o the Drug Policy We 

have also pleaded with the Secretanat here and 

with your Office and the Business Advisory 

Committee (Interruptions)

MR SPEAKER YoupleadwiththeMem- 

bers also to find time

SHRI EDUARDO FALEIRO Of course 

with the Members I am pleading most strongly 

and I see that this is in the Agenda of Business 

for this Session

Cleaning of Yamuna River

*784 SHRI RAM VILAS PASWAN 

SHRI JEEWAN SHARMA

Will the Minister of URBAN DEVELOP 

MENT be pleased to state

(a) whether a project for cleaning and par

tial reclamation of Yamuna river was taken up 

by the Delhi Development Authority,

(b) if so, this sahentfeatures thereof,

(c) the extent to which the project has been 

implemented and the estimated expenditure 

incurred so far,

(d)whetheranylong'sortterm strategy has 

been formulated in this regard, and

(e) if so, the details thereof ?
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THEMINISTER OF STATE INTHEMIN- 

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P  K 

THUNGON) (a)and(b) While a comprehen

sive project for cleaning and reclamation of 

Yamuna River has not been taken up by the 

DDA, preliminary feasibility reports have been 

prepared from time to time Latest feasibility 

report prepared by DDA in 1993 covers the 

following

(i) Pollution Control of the nver through 

environmental improvement and treatment of 

sewage.

(ii) Channelisation of nver,

(hi) Reclamation of land on the nver bed for 

development, and

(iv) Navigation feasibility across the nver

(c) DDAhas reported that about360acres 

of land have already been acquired and taken 

over Stepshavebeeninitiatedforacquisition 

ofmoreland A sum of Rs 10crores has been 

placed at the disposal of the Govt of National 

Capital Territory of Delhi An amount of Rs 65 

lakhs has also been spent on vanous studies by 

expert agencies Besides about Rs 58 lakhs 

have been spent on development of greens 

including Smnti Van

(d) and (e) Details are still to be formu

lated

[Translation]

SHRI RAM VILAS PASWAN Mr Speaker, 

Sir, since we are all living in Delhi, it is a matter 

of concern for us that as per a latest survey 

Yamuna nver has been found as the most 

polluted nver in India Therwater of Yamuna is 

most harmful and polluted As perthe Govern

ment statistics daily 1 5 crore title of polluted 

water e released into, Yamuna and effluents of 

3,500 industrial units too are released in this

nver Thereisnootheroutletandthepolluted 

water is being directly released into Yamuna 

through the dirty mnullah Thehon Minister has 

stated m the reply that till date no programme has 

been started in this regard and a sum of Rs 65 

lakhs has been spent bythe vanous agencieson 

drafting the report and on the survey work I 

would like to know the reasonsforthis neglectful 

attitude of the Government especiallytowards 

the capital of India? lsitafactthat15yearsago 

aschemewithanRs 996with an outlay of crores 

an waslaunchedbytheGovmmentto reduce the 

pollution level in Yamuna? I would like to know 

the fate of that scheme and whether it is also a 

fact that m September, 1984a Highpower Com

mittee underthe Chairmanshipof the Executive 

Councillor was constituted by then Lt Governor 

of Delhi and the Committee had submitted its 

report in 1985?

[English]

SHRI P KTHUNGON I quite agree with the 

hon Member that the Yamuna River is very 

much polluted It is very important that we 

should see how best we utilise this R iver so that 

pollution is controlled

In 1977-78, the House may remember 

there was an unprecedented flood justafterthat 

the Central rater and Power Research Station 

Poona was requested to make a study in 1977 

They submitted their final report only in May

1991 where they have stated that between ITO 

and Nizambuddm Bndge, immediately wecan 

start some work, and m restof the area, study will 

be completed and a report will be further submit

ted From time to time, feasibility reports have 

been prepared Thehon Member has rightly 

pointed out there were committees formed and 

those committees also went th rough the vanous 

intenmreports Itwasfoundthat until and unless 

proper study is made, itwillnotbepropertogo 

ahead with the woik Thehon Member would be 

glad to know that only in January 1993, DDA had 

a meeting, in that meeting, on the basis of the 

experts’ report, it has been decided that short

term, medium-term and long-term Programmes



Oral Answers APRIL 28,1993 Oral Answers  32

should be drawn up DDAisalreadyworkingon 

the short-term programme, andfuitherdetails 

will be worked out for medium-term and long

term programmes

[Translation]

SHRI RAM VILAS PASWAN Mr Speaker, 

Sir, we are concerned only with the substance 

andnotthesources First of all, the Government 

knows that the Pnme Mimsterand we are living 

in Delhi and the water of Yamuna over in Delhi 

is becoming contaminated The people of Delhi 

alwayssufferfromoneortheotherdisease The 

Government is realising and accepting it also 

Despiteit theGovemmentsaysagainandagain 

that this committee has been constituted or that 

committee has been constituted and study has 

been conducted The main thing is, what is the 

outcome India entered into an agreement with 

the Netherlands in 1988 Italsodonatedmoney 

for the purpose The Government has given 

reply in the other House that the National River 

Action Plan is under consideration I would like 

to ask the hon Minister whether any action in 

this regard has been initiated or not We should 

not hand over it to D D A ALONE, asitisnotthe 

subject-matteroftheD D A Merely leaving this 

pbtoD D A theGovernmentcannotescapeits 

responsbility The Governfnent should take it 

seriously As I have said that the Yamuna river 

istheCostpolluatednverandthepeopleofDelhi 

consume its water, it is the matter of health of one 

crores people living in Delhi Can the Govern

ment inform us whether it is taking it seriously 

and taking some steps in this regard

[English]

SHRIP K THUNGON TheGovemment 

is very much aware and the Government at

taches much importance of cieanmgthe Yamuna 

River The hon Member is very keen to know 

besides DDA what DepartmentsorMmistne6of 

the Government havetaken action to solve this 

problem Throughyou.lwouldliketoinfomithe 

hon Memberyouwillbegladtoknow-thatthe 

Ministry of Environment has an action plan for

cleaning of the Yamuna  For that, since it 

requiresalotof fundingfrom OECF, Japan loan 

and assistance are being sought which will be 

used to take up the schemes

So far as pollution is concerned, the hon 

Member is nght that it is polluted to theextent of 

category ‘E’ There are about 17 drains which 

are flowing into Yamuna and we have in Delhi 

about 280 million gallons per day of sewage 

treatment facility The sewage produced m 

Delhi is about400million gallons I n the Eighth 

Five Year Plan we are trying to augment this 

treatment facility to an extent of 500 million 

gallons per day

[Translation]

SHRI RAM VILAS PASWAN Mr Speaker 

Sir, my question was whetherthe Government 

has initiated any action to clean the Yamuna 

river and what steps it is going to take

[English]

SHRI P K THUNGON I was trying to 

convince the hon Memberbystatingwhatsteps 

we have taken If the hon Member wantsto know 

greater details he can come and meet me But

I would like to repeat, that so as to clean the 

Yamuna vyater which has been polluted very 

badly due to sewage flow of the city, we are 

augmenting the facility of sewage treatment 

Once (t is treated, pollution welcome down and 

Government is having a plan The Yamuna 

Action plan for cleaning it Besides, what other 

replythehon Member expects, I do not know

[Translation]

SHRI JEEVAN SHARMA Mr Speaker, 

Sir, my colleague Shn Paswan has referred to 

a very important matterthat is question of health 

of one crore people of Delhi I would liked to add 

onethingthatapartfrom these onecrore people, 

there is agneat significan of it for Hindus Hindus
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bathe in the holy nver Yamuna on many festival 

Perhaps, it may not be tn good taste fbrPaswanji 

because I have said about Hindus, and he may 

say that I am notarseculto

Mr Speaker, Sir, I would like to know the 

number of plans submitted so far for cleaning 

Yamuna and by what time this work will be 

completed (Interruptionsj

[English]

SHRI A CHARLES The nver is meant for 

all the religions not torthe Hindus alone [ Inter

ruptions] we are also interested in the nver 

[Inte/ruptions] I take strong exception to this 

[Interruptions]

SHRI JEEVAN SHARMA I have great 

regard for the hon Member [Interruptions]

[Interruptions]

This is secularism (Interruptions)

MR SPEAKFR  Now you reply to the 

secular part of the question only

SHRIP K THUNGON Thehon Member' 

will be happy that it is rightthat not only has it the 

importance of pure water but also sentimental 

attachment of various communities to vanous 

rivers forthat purpose Thehon Member will 

be glad to know that we are giving pnority or 

importance in creating or cleaning the ghats so 

that traditional activities can be taken up by the 

people and the people s sentiments are also 

served to their satisfaction That is why in a short 

term plan, in 1993-94, DDA has been asked to 

take up immediately the improvementandclean- 

ing of ghats so that during festivals and at the 

time of certain traditional activities, those ghats 

will be available and they can be cleaned and 

used

[Translation]

SHRI BUTA SINGH Mr Speaker, Sir, all

water resources in the country, whether it is 

Ganga or Yamuna or Godawari or Krishna are 

theflife-line for allthe living beings in ourcountry 

Pollution is becoming a serious threat to na

tional life I fail to understand as to how the 

DDA would be able to solve the problem of 

contamination of Yamuna water TheD DA 

and the Municipal Corporation are responsible 

for polluting Yamuna river in Delhi Highest 

amount of sullage from sewers is discharged 

into river for which D D A or Municipal Corpo

ration is responsible On the banks of Yamuna 

river not only Delhi metropolitan city is situated 

but many othercities are also situated What can 

theD D A do in it Thehon Minister has made 

a reference to dredge it to control pollution but I 

feel it has nothing to do with pollution Has the 

Government any nodal agency or Action plan at 

national level to clean the Yamuna river like 

Ganga river The DDA cannot do this job, 
please reply to it specifically

SHRIP K THUNGAN The question raised 

by the hon Member is very important I agree 

with him and we should pay attention to it I want 

to assure thatthe Government is paying heed to 

it honestly

[English]

What we are trying to do as I have said 

earlier besides DDA, other Ministries and other 

wings of the Government are very much con

cerned The Ministry of Environment and For

ests has, therefore, taken up a Yamuna Action 

plan In that Yamuna Action plan not only Delhi 

but also Haryana, Delhi and Uttar Pradesh are 

involved Therewillbeabout 15citiesandtowns 

all along the Yamuna which are involved in this 

Yamuna Action plan and the amount which we 

are trymgto get from OECF, Japan in this regard 

isRs 357crores Now, and items on which we 

are trying to take action are sewage treatment 

plant, lowcostsamtation lOseater complex, 50 

in nuhTberimportantof crematoria, afforestation 

alongthebankandbathingghats Publicpartici- 

pation will also be invited in this regard



55 Oral Answers APRIL 28,1993 Oral Answers  56

So far as the D D A is concerned, the DDA 

istryingto [Interruptions) Please listen to me 

For your information, the major effort of DDA is 

to clear through treatment andthe plantation of 

trees • that is why, I have already stated - and 

beautiful both the banks of the Yamuna riverso 

that the total environment aspect is improved

[Translation

SHRITARACHAND KHANDELWAL Mr 

Speaker Sir, Shri Ram Vilas Paswan has 

raised a very important issue The issue relating 

to Yamuna nver relates to religious sentiments 

and health In 1980, a decision was takdn to 

cleans the Yamuna nver Thousands of people 

including laches bathe in the morning in Yamuna 

nver It is associated with religious sentiments 

and health But the sewage being discharged 

mtothe river creates a feeling of hatred Inour 

culture dead body is got bathed before crema 

tion In this House, thequestion has been raised 

forthe last 12yearsand it has been acceptedthat 

the Ministry will do something keeping in view 

the increasing sewage But no effective steps 

have been taken forthe last so many years

Mr Speaker, Sir, theD DA is not capable 

of performing this task The D D A is totally 

inefficient I would like to submit to the hon 

Minister that if the D D A is inefficient the 

Central Government should take this work into 

its own hands and give assurance to complete 

the cleaning operation within one year keeping 

in view thesentiments of lakhs of people of Delhi

SHRIP K THUNGAN Mr Speaker, Sir, 

the Yamuna nverflows in a stretch of 50kms in 

Delhi I agree with the hon Member and I would 

like to emphasise that the Government has to 

clean the Yamuna nver for pollution control

[English]

as I have already stated, it is not only the 

DDA bUtalsootherMmistnesorotherwingsof 

‘ Government that are involved

So far as the DDA is concerned, since it is 

the authority forthe whole of Delhi, they have 

been entrusted with this wotke and they have the 

experience and expertise to do this work

As regards the other part of the question 

[Translation]

As has been said that the D D A is ineffi

cient, I would like to say that it is not inefficient

[English]

The DPA has been doing its work to the 

extent possible and they have been doing good 

work in many places

[Translation]

SHRI MADAN LAL KHURANA  Mr 

Speaker Sir it is an important issue First of all 

a scheme to make the Yamuna river pollution 

free was formulated in 1967atthe time of thethen 

Leiutenant Governor, Dr A N Jha andthe Chief 

Metropolitan Councillor ShriVK Malhotra I 

would like to draw the attention of the Prime 

Mmisterto the matter raised by Shri Buta singh 

that this job of clearning the river cannot be 

assignedtotheD D A aloneasthejobofD D A 

is only to develop land If this job is entrusted to 

theD DA is only to develop land If this job is 

entrusted to the D D A , it will linger on After 

1967scheme, anotherscheme was formulated 

in 1984and its bluepnnt was prepared Earlier 

this work was assigned to a single department 

Then ftwas passed ontothe Department of Flood 

Corttrol Now which agency will do it9 I would 

like to know from the hon Prime Minster that 

when atime-boundprogramme ischalkedout? 

which agency will implement the scheme pre

pared in 1967

[English]

SHRI P K THUNGON Sir, I knew my 

fnend Khuranaji will certainly put thisquestion 

Iwouldhke to reiterate that it is not only the DDA,
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but also the Ministry of Environment andfor̂sts 

which is going to be implemented Sofarasthe 

time part is concerned, the study was required 

to be done and after expert recommenations 

only the Action Plands could be drawn That is 

why, when the DDA came mo the picture after 

1988, tghere have been continuous action plans 

every year and only in 1990-91, there was no 

action Afterthat, again meetings have taken 

place, proposal have been made and reports 

have been prepared Now, as I ha ve stated, the 

DDA is ready with a short-torm plan and then 

medium-term and long-term plans will be drawn 

and accordingly they will be implemented

WRITTEN ANSWERS TO QUESTIONS 

[Enghsh]

Employees in Military Engineering 

Service

*785  SHRI INDRAJIT GUPTA

SHRI  LOKA  NA7H 

CHODHURY

Will the PRIME MINISTER be pleased to

state

(a) whether more than 4000 clerks em

ployed with the Militanly Engineering Service 

all overthecountry resorted to an indefinite pen 

•down stnke from March, 26,1993,

(b) if so, the details of their demands and

(c) the reaction of the Government to each 

of these demands

THE MINISTER OF ST ATE INTHEMIN- 

ISTRYOF DEFENCE (SHRI MALLIKARJUN)

(a) to (c). The All India MES Clencal Cadre 

Association representing clerks and Class IV 

employees of the Military Engineering Service, 

an unrecognised Association, served a notice 

forChain Hunger Stnke from, 15th March 1993 

to 21 st March, 1993and pendown stnke from

22nd March, 1993to 31 st March 1993 in all the 

offices of MES throughout the country Certain 

employees observed Ch ain Hunger Strike from 

15th March, 1993 Employees belonging to the 

Association including Group D’ numbering 

approximately4,000went on pen-down strike 

from22ndMarch, 1993to3st March, 1993 The 

strike was mostly confined to Western and 

Northern Army commands. The strike was 

called off on 31 st March, 1993

The main demands raised by the Associa

tion during the strike were as follows

(i)  Expeditious f malisation of clerical cadre- 

leview proposals

(irt Review of posting policy of clerical 

personnel

(in) Creation of posts of Administrative 

Offices in Garrison Engineers Offices

(iv) Recognition ofthe Association

(v) Speedy implementation of Career ad

vancement of Group C’and D’employees

Government had held discussions with the 

representatives of the Association on earlier 

occasions in order to find an amicable settle

ment of the various issues In this regard 

Government have already taken steps to imple

ment certain demands, namely grant of In situ 

promotions to Group C’ and ‘D employees, 

and initiated a review of present posting policy 

of clerical personnel

As regards the creation of posts of Admin

istrative Officers in Garrison Engineers' Of

fices, Government have not found it feasible to 

accept the demands, as there is already an 

Assistant Garnson Engineer in FEs ifficeswho 

isassstingtge Garruson Engineerin day-to -day 

administration, in addition to technical work 

The Association has also been suitably ap

prised of the position



59 WnttenAnswers APRIL 28,1993 WnttenAnswers  80

In regardto the recognition of the Associa

tion, certain pre-conditions laid down in the 

guidelines in respect of the recognition of ser- 

viceassodationshadnotbeencompliedwithby 

the Association. The Association has been 

advisedtotulfii the pre-conditions.

in the matter of Caare review proposals, 

finali8ation is awaiting identification of 10% 

posts forsurrender, underthe economy dnve of 

the Government of India. The Association have 

since been apprised of the position.

[Translation}

Prices of Khadi Items

786  SHRIMATI KRISHNENORA 

KAURDEEPA 

SHRIMATI  MAHENDRA 

KUMARI

Will the PRIME MINISTER be pleased to

state

(a) whetherthe Govemmentare aware that 

popularity of Khadi items is declining due to 

continuous increase in its prices;

(b) whether the Government are also aware 

that rural people are being deprived of the use of 

these items as a result thereof ;

(c) if so, whetherthe Government propose 

to reduce the prices of these items to make them 

more popular, and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

SMALL SCALE INDUSTRIES AND AGRO 

AND RURAL INDUSTRIES ) (SHRI M. 

ARUNACHALAM)* (a) The total khadi sales 

dunng the last three years indicate an upswing 

in the popularity of khadi as indicated be to w"-

\ (Rs incrures)

Year Total Khadi Sales

1089-90 291-26

1990-91 296.18

1991-92 368.97

(b) The Central and the State Governments 

are provicSng substantial amount as Interest free 

working capital and attractive rebates so that 

Khadi is available to common people at a 

subsidised rate

(c)and(d) The price of Khadi is governed 

by cost chart mechanism devised m the pre

independence days This provides for raw ma

terials cost, wages overheads at fixed percent

age etc As such there is a control in the cost of 

Khadi However, in 1991 -92 and 1992-93the 

pnces of raw materials such as cotton, silk 

cocoons and manno wool hadgone up substan

tially Due to inflation, the wage of artisans, the 

cost of implements and transportation has also 

gone up. However, the increase had been about 

10 to 15% per year In order to reduce the unit 

costs, Kl VC has introduced high speed charkhas 

and3 spindtes chart<has to augment the produc

tion per artisan

Bharat Electronics Limited

•787.  SHRIMATI  SHEELA 

CAUTAM:

SHRI RAJESH KUMAR

Will the PRIME MINISTER be please to 

state-

(a) whetherthe Bharat Eltfctroni Limited 

(B£.L)hassubmittedany proposals regarding 

its expansion and setting up of new protects;

(b) if so, the details thereof;

(c)the decision taken by the Government
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thereon:

(d) the locations where B. E. L. proposes to 

set up hew projects;

(e) whetherthere is any proposalto set up 

any pint venture by B.E.L. with the units/gencies 

owned by the State Go * emments; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF DEFENCE (SHRI MALLIKARJUN):

(a) to (f). No proposal from Bharat Electronics 

Limited (BEL) for its expansion and setting up of 

new projects is pending with the Government. 

However, the company is pursuing some pro

posals, details of which are enclosed as state

ment

31(19L9,131(19L9,1

AtpresentBharatEbctronicsUmited(BEL) 

are pursuing the following proposals:-

(i) To set up a Service Centre at Naval Physical

Oceanographic Laboratory (NPCL), Co

chin (Kerala) forthe maintenance and cali

bration of underwater transducers on, the 

land to be provided by NPCL.

(ii) A proposal to set up a Wafer fabrication

facility for expansion of manufacturing fa

cilities for Integrated Circvits (ICs) is under 

discussion between BEL and Electronic 

Corporation of Tamilnadu (ELCOT) Lim

ited, Madras. In this regard a MOU between 

BELandELCOThas been signed on22 4 93 

to facilitate further discussions to form a 

Joint Venture company (JVC).

(in) A MOU between BEL and M/s Comet, 

Switzerland, has been signedon27.2.93to 

facilitate., tiate further discussions forthe 

formation of a joint venture company (JVC) 

to manufacture X-Ray tubes and associ

ated accessories.

1915 (SAKA) WrittenAnswers  62

(iv) An agreement has been singed between

BElandM/sTHORN EMI, U.K.,on24.2.93 

for having discussions to set up a Joint 

Venture Company (JVC) for marketing 

Locating Radass with technical support 

from both the companies an particularly 

manufacturing support from BEL.

(v) BEL also proposes to join with Hindustan

Machine Tools I (HMT) Limited and 

Karnataka State Industrial Investment and 

Development corporation for manufactur

ing Quartz Crystals and Electronic Circuit 

Boards for use in clocks and watches. The 

proposal is, at present being re-evaluated 

by HMT from viability angle etc.

[English]

3yp 6psy7 Ae7 C7n/wn/' Bo7me.y.3yp 6psy7 Ae7 C7n/wn/' Bo7me.y.

*788DR. R.MALLU: Willthe PRIME MIN

ISTER be pleased to state:

(a) whetherthe Government are aware that 

reverse osmobis echnique is being routinely 

used in some countries to utilise sea water for 

dnnking purposes;

(b) whetherthe National Environmental 

Engineering Research Institute. Nagapurorany 

other similar institute has developed or taken up 

similar projects in the country and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF SCIENCE ANY TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTC«; OCEAN DEVELOPMENT) 

ANDTHE MINISTER OF STATE INTHEMIN- 

ISTRYOF PARLIAMENTARY AFFAIRS (SHRI 

RANGARAJAN KUMARAMANGALAM): (a) 

Yes, Sir.

(b)  and (c). The Central Salt and Marine 

Chemicals Research Institute (CSMCRI) 

Bhavangar, oneof the constituent laboratories of
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CSIR, has undertaken R&Dworkonthe Reverse 

Osmosis technique for treatment of sea-water 

for drinking puipose The objective of this R&D 

is to develop a proto-type unit for purposes of 

demonstration

3sob0 eA 9p7s-gopwy.3sob0 eA 9p7s-gopwy.

*789DR KRUPASINDHUBHOI Willthe 

PRIME MINISTER be pleased to state

(a) whether the scientists from Jndia and 

Russia propose to launch a joint programme to 

study the possibility of eathquakes and the 

impact

(b) if so when such a study is proposed to 

be undertaken

(c) whether ariy agreement has been singed 

in this regard, and

(d) if so the details thereof9

THEMINISTEROFSTATE INI HEMIN- 

ISTRY OF SCIENCE ANY TECHNOl OGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOFOCEAN DEVELOPMENT) 

ANDTHE MINISTER OF STATE IN THFMIN- 

ISTRYOF PARLIAMENTARY AFFARIS (SHRI 

RANGARAJANKUMARAMANGALAM) (a) 

No Sir

(b)to (d) Do not arise

[ Translation]

Sainik Schools

*790 SHRIRAMTAHALCHOUDHARY 

Willthe PRIMEMINISTER be pleased to state

(a) whether any study regarding perfor

mance of Sainik Schools has been conducted;

(b) whether the objectives of setting up of 

Sainik School have been achieved,

(c) if so, the details thereof’ and

(d) the steps taken by the Government to 

improve the performance of Sainik Schools?

THE MINISTER OFSTATE IN THE MIN- 

ISTRYOFDEFENCE (SHRI MALI IKARJUN)

(a) Yes, Sir During 1992-93 two studies were 

carried out to assess the peiformance of the 

Sainik School students in Class XII examina

tions and admissions to the National Defence 

Academy (NDA)

(b) Yes Sir

(c) and (d) The Sainik Schools were started 

with the primary objective of prepanng the stu

dents for entry into the NDA The other objec

tives include removal of regional imbalances in 

the recruitment m the officer cadre of the Armed 

Forces and bringing pubic schools education 

within reach of the common man Over 4500 

students havp joined NDA from the Sainik 

Schools which approximately accounts for I 

10th of the total officer cadre of Ai med Forces 

Many others are occupying responsible posi

tions These analyses have shown that the 

average performance of the boys in Sainik 

Schools has constantly improved Forfurther 

improvement regular in-service training 

programmes for all functionaries have been 

started The frequency of inspections has been 

increased

[English]

Fertilizer Units in Maharshtra

*791 SHRI ANNA JOSHI Willthe PRIME 

MINISTER be pleased to state

(a) whetherfertiliser units in Maharashtra 

areproducing less then their installed capacity,

(b) the reasons therefor, and

(c) the efforts being made to increase the 

production capacity of these units?
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THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a)and(b) The 

production of fertilizers during 1992-93 in the 

major units in Maharshtra has been by and large 

satisfactory The capacity utilisation during the 

year in these plants ranged from 80% to 117% 

except in the case of the recently commissioned 

plant of M/s Doepak Fertilisers and Petrochemi

cals Corporation Limited which achieved a ca

pacity utilisation of 38 7% since the starts of 

commercial production from 1 7 1992

The units producing Single Superphos 

phdto (SSP) which are in medium and small 

scalesector have however operatedfarbelow 

their installed capacity The mam reason for 

lowei production in the SSP units was their 

liquidity problem as also steep increase in the 

price of phosphatic fertilizers following their 

decontfolwef 25 8 1992 and reduction in the 

off take

The higher cost of pi oducing indigenous 

phosphstic fertilizers as compared to the price 

of imported DAP als resulted in slowing down of 

then operations

(c)  To bring down the cost of production of 

the fertilizer industry including the phosphatic 

industry where the capacity utilization was not 

satisfactory Government has lowered railway 

freight removed customs duty on import of 

phosphoric acid and also announced a scheme 

regarding refund of customs duty and a 3% 

concession in the interest rate on term loans 

subject to a minimum interest of 12% This 

scheme is applicable for plan including revamp 

piojects commissioned on or after 1 1 1991 

Import substitution incentive has also been ex

tended for encouraging use of indigenous rock 

phosphate and pyntes for manufacturing phos

phatic fertilizers

Power from Non-Conventional Energy 

Sources

/92  SHRI  SHANKERSINH 

VEGHELA

WnttenAnswers  66 

SHRI ATAL BIHARI VAJPAYEE

Willthe PRIME MINISTER be pleased to

state

(a) whetherthe Government have chalked 

out any masterplan for generation of power from 

non-conventional energy sources

(b) if so the target fixed for the purpose 

during the Eighth Five Year Plan?

(c) the details of funds allocated and

(d) the steps proposed to be taken to make 

it as a profitable industry

THE MINISTER OF STATE IN THE MIN- 

ISTR Y OFNON-CONVENTIONAL ENERGY 

SOURCES AND MINISTFR OF STATE IN 

THE MINISTRY OF AGRICULTUE (SHRI S 

KRISHANA KUMAR) (a)and(b) Yes Sir The 

Government is encouraging taking up of power 

generation projects though non-conventional 

energy sources during the Eighth Five Year 

Plan It is pi oposed to take up power generation 

projects of about600 MW aggregate capacity 

based on wind energy, small hydro and bio- 

energyincludmgcogeneration with private sec- 

torparticipation Aproposal for settingup of MW 

range solarthermal power plant in Rajasthan is 

also under consideration It is proposed to set up 

7 50lakhfamilytypeblogasplants 450commu- 

nity / institutional biogas plants 100 lakh im

proved chulhas, 3 lakhs solar cookers andcover 

an area of2 75 lakh m2 of collector area under 

solarthermal energysystems In addiction it is 

also proposed to install 25000 number of solar 

photovaltaic lighting systems 600 numbers of 

solai photovotalc water pumps 400 numbei of 

wind pumps and 500 number of wind batteiy 

chargers through out the countery individual 

beneficiary/community use

(c)  Tho details of the funds allocated for tl 10 
purpose during he 8th plan (central soctor) is 

given in the Statement

VAISAKHA 8,1915 (SAKA)



(d)  Indian Renewable Energy Develop

ment Agency Ltd (IREDA) is providing loan on 

soft term to the manufacturers as well as users 

of NRSE systems and devices to give impecus 

to the development, commerciajisation and

67 Written Answers

expansion of manufactunngbase of NRSE sys

tems & devices r he Government is providing 

fiscal incentives andfmancial support m vanous 

forms to users as also manufacturers so as to 

make them commercially competitive
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B7nry. eA 9..y/snpt C7o'.B7nry. eA 9..y/snpt C7o'.

'793 SHRI K. PRADHANI: WW the PRIME 

MINISTER be pleased to state:

(a) the reasons for increase in the prices of 

antMuberculosedrugs dunng the past eighteen 

months;

(b) whether this increase has been ap

proved by the Government’

(c) if so, the namesof such medicines, their 

manufacturers and their pnces as on April 1,

1991 and October31,1992; and

(d) the reasons for approving such an in

crease in the pnces of these drugs?

THE MINISTER OF STATE INTHE MIN

ISTRY OF CHEMICALS & PERTI2ERS (SHRI 

EDUARDO FALEIRO): (a) to (d). All mqoranti* 

tuberculoses drugs are underprice control and 

the increase in pnceshave been regulatedby the 

Government m accordance with the provisions 

ofDPCo, 1987. The mairr reasons for increases 

mthe pnces of these drugs have been the impact 

of change in exchange rate of rupee against 

majorforeign currencies in July, 1991 .partial 

convertibility of rupee in February, 1992and rise 

in the cost of inputs

To the extent informations available, de

tails asked for in part (c),together with pnces as 

on date, are attached in the statement
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[Translation]

Haldia Unit of Hindustan Fertilizer 

Corporation

794  SHRI  MOHAMMAD  ALI 

ASHRAFFATMI 

SHRI LAL BABU RAI

Will the PRIME MINISTER be pleased to

state

(a)  whetherthere has been noproduction at 

all in the Haldia units o* the Hindustan Fertilizer 

Corporation during the last three years

\b)ifso the reasons theiefor and

(c)  the details of efforts made by the Gov

ernment to start production in this unit?

THE MINISTER OF STATE IN THEMIN- 

Ib FRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a)and(b) The 

commissioning activities of Haldia Fertilizer 

Project of Hindustan Fertilizer Corporation Lim- 

ited(HFC)werestoppedfromOctober 1986due 

to repeated failures of equipments dunng com 

missioning and there has been no production 

since then

(c)  An end-to-end survey of the project was 

got conducted by reputed consultants who rec

ommended revamping ofthe Droject at an esti

mated cost of Rs 500crres (1988prices) How

ever due to resource constraints and uncer

tainty about the viability of the project with this 

huge nvestment no decision could be taken

Other alternative proposals of revamping 

of phase-1 of mtropgosptute group of plants and 

setting upof DAP plant were alsoconsideredbut 

could not be implemented due to resource con

straints, economic unviability and requirement 

forprunmgof manpower

In the meantime HFC has been declared 

sick by the Board for Industrial and Financial

1915 (SAKA) WnttenAnswers  gg

Reconstruction which is also looking at the 

possibilities of reconstructing and rehabilitating 

the various units of HFC

[English]

T oxicological Research

*795 SHRI MANORANJAN BHAKTA 

Will the PRIME MINISTER be pleased to state

{a) whetherthe attention of the Government 

has been drawn to the news item appearing in the 

Statesman dated April, 1 1993 captioned 

Toxicological research to aid environment’

(b) if so, whether any in-depth studies have 

been made in the field of toxicology to minimise 

the effects of chemicals on environment and

(c)ifso the broad features thereof

THE MINISTER OF STATE IN THE MIN

ISTRY OF SCiFNCf AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOFOCEAN DEVELOPMENT) 

AND THE MINISTER OF STATE INTHE MIN- 

ISTRYOFPARLIAMENTARYAFFAIRS(SHRI 

RANGARAJAN KUMARAMANGALAM) (a) 

Yes Sir

(b)  A number of indepth studies have been 

made in the field of toxicology in ordor to minimise 

the effect of chemicals on environment These 

studies related to -

-  Environmental and epidemiological moni

toring of risk in various industries

Development of diagnostic methods and 

evaluation of safety by standaid international 

protocol

-research on toxicity of chemicals mining 

and metallurgical industries

-Studies on effect of pesticides food addi 

tives, dyes and dye intermediates
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-Effect of Hydrocarbons

The important Science and Technology 

organisations working in the field of Toxicology 

are,

1 Industnal Toxicological Research Cen

tre (ITRC) Lucknow

2 National Environmental and Engineer

ing Research Institute (NEERI) Nagpur

(c)  The broad features of some selected 

studies in the field of toxicology to mimsmise the 

effect of chemicals on the environment under

taken are-

•Studies on pathogenic and pollutant risk 

and rural dnnking water and corrective mea

sures including analytical and filtration devices

•Analyses on content of the toxic pollutants 

such as metal and pesticides foi sampels of 

water at different locations on Ganga River 

Similar studies have been conducted for Hoogly 

and Vamuna Rivers

-Quantification of nsk of heavy metals and 

pesticides

Evaluation of risk due to food colours and 

adulterants

,ortyp7 BeQy7 Btp/s.,ortyp7 BeQy7 Btp/s.

*796SHRI CHETAN P S CHAUHAN Will 

the PRIME MINISTER be pleasedto state

(a) the amount earmarked for Nuclear 

Power Sector forthe year 1993-94

(b) whetherthe Government have any pro

posal forthe expansion of some Nuclear Power 

Plants in the above year, and

(c)ifso the details thereof?

THE MINISTER OF STATE IN THE

WnttenAnswers 94

PRIME MINISTER’S OFFICE (SHRI 

BHUVNESHCHATURVEDI) (a) The plan out

lay for nuclear power sector in the 1993-94 

budget is Rs 959 96crores, with a budgetary 

support of Rs 179 33crores

(b)  and (c) The annual outlay will mainly 

cover construction activities of the following 

ongoing projects 1 e Karkarapar -2 (220MWe), 
Rajasthan 3 &4 (2x220 MWe) and Kaiga 1 &2 

(2x220 MWe) and committed expenditure on 

advance action relatingto new units at Tarapur 

3&4(2x500MWe) Rajasthan5&6(2X500MWe) 

AND Kaiga-3 to6 (4x220MWe)

)-p7ps Nypu0 9tyrs7nrpt WsbP)-p7ps Nypu0 9tyrs7nrpt WsbP

•797  SHRI SATYA DEO SINGH

SHRI SHRAVAN KUMAR 

PATEL

Will the PRIME MINISTER be pleased to

state

(a) the total value of items sold by the 

Bharat Heavy Electrical Ltd during 1992-93,

(b) the total profit earned by BHEL dunng 

the period

(c) the details of the export orders bagged 

and names of the countries from which these 

orders have been received andthe total value of 

these orders during 1992-93vis-a-vis 1991 -92,

(d) the foreign exchange earned as a result 

thereof and

(e) the steps taken to meet these export 

orders?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT ANDDEPART- 

wlENT OF HEAVY INDUSTRY) SHRIMATI 

KRISHANASAHI) (a)and(b) Thetotalprovi- 

sional value of the items sold and the profit 

earned b/ BHEL during 92-93 are Rs 3506

APRIL 28,1993
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crores and Rs. 240crores respectively

(c) The total value of export orders received 

dunng92*93an d 91 <92 are approximately US$ 

107 million and US$ 28 million respectively 

Details are given in the enclosed statement

(d) Foreign exchange earnings including

deemedexports, dunng91 -92and92-93are Rs, 

634crores and Rs. 786crores respectively

(e)  Special cells at the unit and Corporate 

levels are monitonngthe progress of execution 

of export orders. As a result the contracts have 

been/are being executed as per the agreed 

schedules
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Jen/s B7eIyrs. n/ 3rny/ry p/bJen/s B7eIyrs. n/ 3rny/ry p/b 

1yr-/ete'01yr-/ete'0

*798 SHRIMATI DIPIKA H TOPIWALA 

Willthe PRIME MINISTER be pleasedto state

(a) the names of countries which have 

shown mterestforjointprojcetswith India in the 

field of ScienceandTechnology dunng 1992*93,

(b) details of the foreign delegations which 

visited India in the recent past for further nego

tiations, and

(c) the broad features of the s greements 

signed in this regard dunng 1992-$>w?

THEMINISTEROF STATE INTHEMIN- 

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOFOCEANOEVELOPMENT) 

ANDTHE MINISTEROF STATE INTHE MIN- 

ISTRYOF PARLIAMENTARY AFFAIRS(SHRI 

RANGARAJANKUMARAMANGLAM) (a) The 

countries which have shown interest for joint 

projects with India in various fields of Science 

andTechnology during 1992*93include Belanes, 

Belgium China, Germany, France, Hungary, 

Israel, Italy Japan, Mauritius, Mongolia, Po

land Russia Sn Lanka, Sweden, Switzerland, 

Ukraine, USA and Uzbekistan

(b)  The foreign delegations which visited 

India in event past for further negotiations in

cluded those from the following countnes

Anrtema A delegation led by Oeputy For

eign Minister of Armenia, Man 93

*China SST delegate in  following

areas

Technological for pulp bamboo and for

est cultivation and pulp and paper mak

ing September 1992

Biotechnology October 1992and March 

1993

-  Material Science and Electronics, Feb

ruary 1993

*  Metrology, Standards and Quality March

1993

* Delegation for third meeting of India- 

China Sub-Committee on Science 6 Technol- 

ogy,Apnl1993

Ethiopia Delegationtostudydevelopments 

in biogas technology, September 1992

Fiance Delegation forthe 7th meeting of 

Indo-Frences Joint Committee on Scientific and 

T echnical Cooperation, October, 1992

Hungaiy Delegation led by Minister with

out Portfohoand President of National Commit

tee forTechnological Development December

1992

Istael Delegation to discuss the areas of 

cooperation m Sctende & Techniology Deceber

1992

Italy Delegation for the Second Session of 

the Indo-ltalian joint Committee on Scientific 

and Technical Cooperation, February 1993

Mongolia- High level Delegation led by the 

First Deputy Minister for External relations 

February, 1993

Moldova Delegation led by President 

Academy of Sciences Moldova, March 1993

Malavi Delegation in the areas of Non- 

Conventional Energy, August 1992

Paland Delegation led by Undersecretary 

of State, State Commitee for Scienctific Re

search of Republic of Poland, January 1993

Russia Delegation ledby Deputy Minister 

for Science & Technological Policy of Russian 

Federation March 1993

Sn Lanka Delegation for first meeting of 

India-Sir Lanka Sub- commission on Science
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andTechnotogy, January 1993 Sciences, February 1993

Synar Delegation from Scientific Studies 

Research Centre (SSRC), Syna to identify 

specific areas of cooperation between CSIR & 

SSRC, February 1993

Turkey Delegation from SaenWtc&Tech- 

tucai Research Council of Turkey(TUBITAK) to 

finalise a programme of cooperation between 

CSIR&TUBITAK for1993-95, February 1993

Thailand Delegation from Thailand Insti

tute of Scientific & Technalogical Research 

(TISTR), led by Governor TISTR,forfinahsatoon 

of 3rd programme Cooperation inSET between 

CSIRand TISTR. March 1993

Tadjikistan Delegation led by President 

Academy of Science, Tudjikesitan February

1993

USA Delegation for discussions on AIDS 

under Indo-US vaccine Action programme 

March 1993

Ukraine Delegation from State Commit

tee of Sciences, Ukraine for dicussion on 

programmes (̂cooperation for1993-94, Febru

ary 1993

(c)  Agreements on science & technology 

cooperation, which provide a framework for 

bilateral collaboration, including modesof inter

action institutional mechanismsfinanoaltenrns 

etc and Programmes of Cooperation mS&T, 

which include agreed upon areas and activities 

of cooperation, participating institutions etc, 

were singed dunng 1992-93with the following 

countries

Agrements Hungary An inter -govern

mental Agreement on S&T Cooperation

Afongota-An agreement on S&TCoopera- 

tion between CSIR and Mongolian Academy of

Moldova An Inter-govemmental Agree

ment on SET, March 1993

Poland An inter -governmental Agree

ment on Cooperation in S & T Apnl 1993 

Programmes of Cooperation China, France 

Hungary, Italy, Monologue Sn Lanka

Bulk drugs/formulations by Small Scale 

Units

•799 SHRI HARISH NARAYAN PRABHU 

ZANTYE Will the PRIME MINISTER be 

pleasedtostate

(a) the total number of small scale units 

engaged in the manufacture of bulk drugs and 

formulations, State-wise

(b)themajordurgs produced by those units 

and total estimated value of production dunng 

each of the last three years

(c) whether production in this sector has 

declined dunng the last three years

(d) if so, the reasons therefor and

(e)the remedial steps taken/proposed to be 

taken in this regard?

THE MINISTER OF STATE IN THE 

MINISTRYOF CHEMCALS & FETILIZERS 

(SHRI EDUARDO FALEIRO) (a) It is esti- 

matedthatthereareinallabout8 000Pharma

ceutical Units in the Small Scale Sector These 

Units are required to registerwith the Directorate 

of industries in each State Data in this regard is 

not monitored in this Department

(b)  Production of drugs in the small scale 

sector is not being monitored Major durg manu

factured in this sector include Paracetamol 

Niaanamida, CNeramphenical Tnmethopnm
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Sulphamcthoxazole, Ibuprofen rifampicinetc

(c)  to (e) There are no indications of any 

decline in production 

[Translation]

Backward areas in Maharashtra

*800 SHRI VILASRAO NAGNATHRAO 

GUNDEWAR Willthe PRIME MINISTER be 

pleased to state

(a)  whetherthe Union Government have 

asked the Government of Maharshtra to identify 

industrially backward regions/areas of the State

WnttenAnswersWnttenAnswers  xV  xV

in Andhra Pradesh have not worked out further 

ceiling on agricultural holdings which were origi

nally declared a6 dry andsubsequently brought 

under assured source of irrigation, and

(b)  if so, whetherthe UmonGovemmentare 

contemplatmgtogive directions to the States to 

,  work out furtherfragmentation of holdings

THE MINISTER OF STATE INTHE MIN* 

ISTRY OF RURAL DEVELOPMENT 

(DEPARTMETOF RURAL DEVELOPMENT) 

(SHRI RAMESHWARTHAKUR) (a)Themfor- 

mation is being collected from the States and 

will be placed on the Table of the House

APRIL 28,1993

(b) if so. whether such areas have been 

identified by the State Government

(c) if so, the details thereof, and

(d) if not the time by which these are likely 

to be identified?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT AND DEPART

MENT OF HEAVY INDUSTRY) ( SHRIMATI 

KRISHANA SAHI) (a) to(d) Based on the 

criteria fixed by the Planning Commission, the 

districts of Aurangabad Bhandara, Bihar 

Buldhana Chandrapur Colaba, Dhulia, Jalgaon, 

Nanded Omandbad, Parbham, Ratnagan, 

Yeotmal and Gadchiroli have been declared as 

industnally backward in Maharashtra

[English]

Ceiling on Agricultural Holdings

6893  SHRI J CHOKKA RAO Will the 

PRIMF MINISTER be pleased to state

(a) whether most of the States particularly

Assistance to ‘ Aidm Jati Samagra Vikas 

Parishad’

6894  SHRI LALITORAON Willthe PRIME 

MINISTER be pleased to state

(a) the details of the assistance/grants 

providedtotheAdimJatiSamgra Vikas Panshad 

at Khunti and Angara dunng each of the lastthree

years

(b) whethei the Government have received 

any complaints regardingmisuse of funds bythe 

this Council,

(c) if so, the details thereof, and

(d) the action taken thereon?

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

SMALLSCALE INDUSTRIES AND AGRO AND 

RURAL  INDUSTREIS)  (SHRI  M 

ARUNACHALAM) (a) The details of the assis

tance provided to Adim Jati Samagra Vikas 

Panshad at Khunti and Angara durmgthe years 

1989-90and 1990-91 are given below Nofunds 

were released forthe year 1991 -92
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Funds released (Rs in lakhs)

1989-90 1990-91

Khurrti Grant  Loan Grant Loan

Khadi - 119

Village

Industnes  0 16  013 1 16 085

Total 016 132 1 16 085

•

1989-90 1990-91

Grant Loan Grant Loan

Angara

Khadi - 6?0 - 554

Village

Industnes 048 104 - -

Total 048 724 - 554

(b) No, Sir

(c)and(d) Does not arise 

B7ymp7psne/ eA B7ymp7psne/ eA Electoral Rolls

6895. SHRI SYED SHAH ABU DDIN Will 

the PRIME MINISTER be pleased to state

(a) whetherthe draft electoral rolls of some 

ckstnctsmBihar prepared with January 1,1993 

as the qualifying date have been declared null 

and void by the Election Commission,

(b) if so, the reasons thereof

(c)  the overall percentage of increase in 

number of electors in the draft electoral rolls for 

the country asawhole durmgthepenod1988- 

93, for Bihar asa whole, and for those districts

district-wise

(d) whether re-enumeration has been lim

ited to certain specific booths only, and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF LAW. JUSTICE AND COMPANY 

AFFAIRS (SHRI H R BHARDWAJ) (a) and

(b) The draft electoral rolls for the district of 

Kishanganj in the State of Bihar were declared 

null and void by the Election Commission as 

according to the Commission these rolls were 

not in accordance with the special procedure 

laid down by it for preparation of electoral rolls 

in areas having substantial presence of foreign 

nationals

(c)  to (e) Information is being collected 

and will be laid on the Table of the House
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(frans/afton]

3tpo'-sy7kNeo.y ,yp7 )p7pn*0 (n7me7s3tpo'-sy7kNeo.y ,yp7 )p7pn*0 (n7me7s

6896  SHRI SANTOSH KUMAR 

GANGWAR Witt the PRIME MINISTER be 

pleased to state

(a)whether the slaughter-house riBareSy, 

Uttar Pradesh is situated near the Air force 

aerodrome which is of strategic importance.

(b)  if so, the distance between these two 

places

(c) whether a large number of birds hover 

overthe slaughter -house,

(d) whetherthe activities of this aerodrome 

are being adversely affected as result thereof; 

and

(e) if so, the action taken bythe Govern

ment in this regard?

THE MINISTER OF STATE IN THE MIN

ISTRY OF DEFENCE(SHRI MALLIKARJUN)

(a)and(b) Aslaughter house is located appro»- 

mately 4 kms from Air Force anfied m 

Bareilly

(c) Yes, Sir

(d) Yes. Sir

(e) Ministry of Defence/Air Hqrs had taken 

up the matter with the Government of Uttar 

Pradesh for shifbngthe slaughter house al least

10 Kms away from the IAF airfield, Bareilly On 

repeated requests. Bareilly Nagar MahapaMte 

costucred a modern slaughter house 11 Kms 

away from the anfied in 1978 Due to vanous 

court cases, the seiaughter house could not so 

far be shifted to the new site The latest SLP 

came upfor admission in the Supreme Counon 

26 31993and has sinoe been dismiseed

[English]

(..n.sp/ry se (ttessyy. eA Wp/b o/by7(..n.sp/ry se (ttessyy. eA Wp/b o/by7 

Wp/b 2yntn/' B7e'7pddyWp/b 2yntn/' B7e'7pddy

6897SHRI PRAKASHV PATIL Willthe 

PRIME MINISTER bepleasedtostate

(a) whetherthe aitotees of land under the 

landcefing programme cub provided any assis

tance underthe programme sponsoredby the 

Union Government.

(b) if so, the details thereof, and

(c) the amount of assistance provided to 

Maharashtra underthe above programme?

THEMINISTEROF STATE INTHE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT  OF  RURAL

DEVELOIPMENT)(SHRI RAMESHWAR 

THAKUR)  (a) A Centrally Sponsored 

Programme of Financial Assistance to the As

signees of ceiling Surplus Land was imple

mented by this Ministry till the years 1992-93 

However, the National Development Council 

decided to transfer the scheme to the States 

Thus, atoken allocation for the cunent year has 

been made

(b) Underthe CentraltySponsoredScheme 

assistance by way of grants was given to the 

assignees of ceiling surplus land atthe rate of 
Rs 2,500perhectareforboth production and 

consumpton needs And the expendture thereon 

was sharedequafly between the Government at 

the Centre and States

(c) Rupees854 43iakhs assistance was 

providedto Maharashtra tiH31 31993

3r-ydy Ae7 ,eekHeu.dd./s3r-ydy Ae7 ,eekHeu.dd./s
fill ■ ! ■  f I — ---4----* -----------------■----------------*-urgWNMoara vor miwiuvb riiwn

6866 SHRIRAMAKRISHNAKONTHALA 

Witt the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be
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pleased to state MINISTER be pleasedto state

(a) whetherthe Government have approved 

a scheme to assist Non-Government 

Organisations in improving the delivery sys 

terns to achieve selected plan targets during the 

Eighth Plan penod

(b) whether requests of Non-Government 

Organisations from Andhra Pradesh have been 

received

(c)ifso the details thereof and

(d)  the criteria to draw such assistance 

from this Scheme?

THE MINISTER OF STATJ OFTHE MIN

ISTRY OF PLANNING AND FROGRAMME 

IMPLEMENTATION <SHRI GIRIDHAR 

GOMANGO) (a) The Planning Commission 

has got a scheme entitled “Micro Level -Partici

patory- Planning and Development Involving 

People and Peoples Organisations recently 

approved for implementation on an experimen

tal basis for a period of two years to take up about 

20prp|ectsatdifferentlocations Aftertwoyears 

the scheme would be reviewedtodeade whether 

it should be continued or not beyond the expen- 

mental phase The objective of this scheme is 

to build appropriate institutions for Participatory 

Planning and Integrated Development

(b)and(c) Proposalsfor assistance under 

this scheme have been received from different 

Non-Government Organisations inducing some 

from Andhra Pradesh Necessary steps are 

being taken for processing these proposals

(d)  Voluntary organisations with legal sta

tus of society registered for five years and with 

a track record of having set up atleast onesuch 

successful project would be eligible for funding 

under this scheme

2)G 2p.y. G/ Lp-p7p.-s7p2)G 2p.y. G/ Lp-p7p.-s7p

(a)thenumberof cases from Maharashtra 

which are being investigated by the Central 

Bureau of Investigations,

(b) the dates between which those cases 

were taken over by CBI

(c) the number of cases which are being 

mvestigatttedformorethantwoyears and

(d) the details of cases in respect of which 

the Government of Maharashtranas withdrawn 

their permission in the midst of the probe?

THE MINISTER OF STATE IN THE MIN 

ISTRY OF PERSONNEL PUBLIC GRIEV

ANCES AND PENSIONS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN

TARY AFFAIRS (SHRIMATI MARGARET 

ALVA) (a)and(b) CBI have taken up 7 cases 

for investigation atthe instance of the Govern

ment of Maharashtra and Bombay High Court 

These cases were taken up by CBI between the 

penod25 7 90to21 4 93

(c) Of these 7 cases 3 cases are over 2 

years old

(d) Government of Maharashtra has not 

withdrawn their consent in the midst of the 

probe in any of the cases

[Translation]

Cydp/b eA 5-pbn 2tes-y.Cydp/b eA 5-pbn 2tes-y.

6900  SHRI DEVI BUX SINGH Willthe 

PRIME MINISTER be pleased to state

(a) the total demand ofKhadi clothes dunng 

each of the last three years

(b) whetherthe demand of Khadi ts increas

ing

6899 SHRI RAM NAIK Will the PRIME (c) whether the Government haveformu
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lated any scheme to increase the production of 

Khadi

(d) if so, the details thereof,

(e) whetherthe demand of Khadi is being 

made from abroad also and

(f)ifso the details thereof9

1989-90

Cotton (including  19965

Muslin)

Woolen 5408

Silk 3753

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

SMALL SCALE INDUSTRIES D AGRO AND 

RURAL  INDUSTRIES)  (SHRI  M 

ARUNACHALAM)DEFENCE (a) The total 

demand of Khadi clothes (Cotton, Muslin, 

Woolen and Silk) during the last three years as 

follows -

(Rs mcrores)

1990-91  1991-92

20162 24944

5810 6699

3646  * 5254

(b) Yes, Sir

(c) Yes, Sir

(d) KVIC has taken a number of steps to 

increase the production of Khadi such as intro

duction of High Speed Charkhas and Eight 

Spindle Charfchas to augment the production per 

artisan KVICisalsointheprocessofestablish

ing six sliver plants, two in Bihar and one lach 

mM P U P, Karnataka and Onssa Of these the 

plant at Sehore.M P has already commenced 

tnal production while other will start production 

in 1994 This will enable Khadi spinners to get 

quality slivers at reasonable pnce Apart from 

its normal programme KVIC has also decided 

tolaunchspecialemploymentprogrammein 14 

selected districts in the country which will help 

tocreateemploymentopportumtiesto 1 4lakhs 

persons thereby boost the production of Khadi

(e)Yes Sir

(f)  The export figures are increasing year 

after year The details for last fouryears are as 

under-

Year Export Value 

(Rs incrores)

IQQQjaQ 505

1989-90 554

1990-91 643

1991-92 661

Some of the items of KVI products are also 

exported by producing institutions through mer

chant exporters in India for export to different 

countries Theirfiguresarenotavailable with the 

KVIC

[English]

*.y eA 2edmosy7.*.y eA 2edmosy7.

6901  SHRI  MULLAPPALLY 

RAMACHANDRAN Will the Minister of PLAN

NING AND PROGRAMME IMPLEMENTA

TION be please to state
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(a) whether the Government propose to’ 

expand the use of computers in the various 

departments,

(b) if so, the allocation made forthe purpose 

during the current year, and

(c) the steps taken by the Government to 

ensure sufficiency of computer technicians7

THE MINISTER OF ST ATE OFTHE MIN

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO) (a)Yes, Sir

(b) An amount of Rs 28 crores has been 

provided for computerisation in the Central 

Government during the current year 1993-94

(c) Recognising the need to develop the 

requisits manpower to handle the fast growing 

computer activities, Department of electronics 

initiated a programme on development of man

power in computers in 1983 Under this 

programme, Department of Electronics jointly 

with the UGC/Ministry of Human Resource 

Development/DGE&T have supported280 in

stitutions in the formal education sectorforthe 

following computercourses

Programme supported 

by Department of Electronics

B Tech

MCA

M Sc (Computer Science) 

PGDCA 

PPDCA

PGDCA (Hindi Medium)

DCE 

ITI Level

No of institutions 

supported till date

26

72

1

63 

49 

9 

16 

35

Total 200

In addition to the above. Government 

launched a scheme in August, 1990under which 

private sector Computer Training Institutes 

meeting well defined norms and criteria are 

given accreditation for conducting specified lev

els of computer courses namely O' (Founda

tion). A’ (Advance Diploma). 'B' (Graduate) 

and’C’ (Post Graduate) The examination for 

these level of courses are conducted by two 

professional bodies namely Commuter Society 

of India and Institution of Electronics andTele- 

communications Engineers As on date, 369

institutes have been accredited for different 

level of courses as per the details given below

O’ level 350

‘A’ level 16

‘B’ level 2

‘C’ level 1

369
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Growth of Selected Industrie* Willthe PRIMEMINISTERbepleasedtostate

6902 SHRI PARASARAM BAHRDWAJ 

Will the PRIME MINISTER be pleasedto state

whetherthe Government have made any 

sytematic reviecveot the policy frame-work of 

some selected inclus tries in order to 

stmulatedtheir gorwth and modernisation as 

envisagedmtbeBudgetproposalsfor1993-94,

(b) if so. the details of the mdustnoes 
selected for the purpose, and

(c) the outcome of the review so made by 
the Government?

THE MINISTER OF STATE IN THE 

MININSTRYOF INDUSTRY (DEPARTMENT 

OF INDUSTRIALDEVELOPMENT AND 

DEPARTMENT OF HEAVY INDUSTRY ) 

(SHRIMATI KRISHNASAHI) (a) No. Sir

(b)and(c) Do not arise

GRCB p/b JpQp-p7 ReD'p7 »eIp/p n/GRCB p/b JpQp-p7 ReD'p7 »eIp/p n/ 

Lpb-0p B7pby.-Lpb-0p B7pby.-

6903 SHRI SUSHIL CHANDRA VARMA

(a) the Central allocation of funds to the 

Government of Madhya Pradesh underthe Inte

grated Rural Development Programme and 

Jawahar Rozagar Yojana dunng he last three 

years,

(b)the funds actually utilised arxJ remained 

unitized by the State Government

(c)  whether any evaluation of IRDP and 

JRY have been done bythe Union Govern

ment dunng the last three years through inde- 

pendentagencies, and

(d)ifso the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAIH PATEL) (a)and(b) 

The amount of the funds allocated /released to 

Madhya Pradesh and the amount utrtised during 

the last three years are as under -

(Rs in lakhs)

Year IRDP JRY

Allocation

Central  Total  Utilization 

Alloca 

tion

Centre* Alloca- 

State

Central

Assis

tance

Centef

ted

released

Total

Alloca

tion

State

Utilization

1990-91 364852729704  837681 1992761 2316406 2423417

1991-92 343278 686537- 935308 1711951 2388531 3168183

1992-93 323600 647200 575041 2616479 3270599 1720348

(uptpFeb93) (uptoJan 93)
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(c)  and (d) The Government of India has 

evolvedacomprehensive method of conducting 

concurrent evaluation of poverty alleviation 

programmes from, time to time to assess the 

impact of the programmes and effect necessary 

improvements These evaluations are earned 

out through reputed and independent research 

orgasnisations Three rounds of such evalua

tion in IROP were earned out in all States 

including Madhya Pradesh dunng October, 

1985* September, 1986, January-December, 

1987 and January-December, 1989 The 4th 

round is now in progress in all the States The 

first round of evaluation for JRY was earned out 

durmg January-December, 1992in afl the States 

including Madhya Pradesh The half-yearly re

port of evaluation is under processing

[Translation]

(..n.sp/ry se 3nrw Bo4tnr 3yrse7 */ns.(..n.sp/ry se 3nrw Bo4tnr 3yrse7 */ns.

6904  SHRI RAM LAKHAN SINGH 

YADAV Will the PRIME MINISTER be pleased 

tostate

(a) whetherthe Government propose to 

provide financial assistance to the chronically 

sick public sector undertakings,

(b) if so, the details of these undertakings,

and

(c) the extent of financial assistance pro

posed to be provided to these undertakings?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT AND DEPART - 

MENT OF HEAVY INDSUTRY (SHRIMATI 

KRISHNASAHI) (a)to(c) The details of non

plan loans to vanous public enterprises bud

geted forthe year 1992-93and 1993-94 have 

been indicated m Statement No 9 of Expendi

ture Budget Volume-1 placed before the Parha- 

mc t n27«21993

G/uy.sdy/s n/ Bo4tnr 3yrse7 */by7spwn/'.G/uy.sdy/s n/ Bo4tnr 3yrse7 */by7spwn/'. 

eA foIp7pseA foIp7ps

6905 SHRI CHHITUBHAI GAMIT Willthe 

PRIME MINISTER be pleased to state

(a)thenamesofthe public sector undertak

ings in Gujarat, in which capital investment has 

come down dunng the last three years,

(b) whether efficiency and profits of these 

undertakings have increased asaresult thereof,

(c) if so, the details in this regard, and

(d) the steps taken or proposed to be taken 

by the Government to increase the efficiency 

and profits in these undertakings?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT AND DEPART

MENT OF HEAVY INDSUTRY (SHRIMATI 

KRISHNASAHI) (a) As on 31-3-1992 there 

was two publicsectorenterpnseshavfngtheir 

registered offices in the State of Gujarat Capital 

investment have not declined in any of these 

PSEs dunng the last three years

(b)and(c) Do not arise

(d)  Improving the performance of Central 

PSEs is a continuous process Enterprise - 

specific action is taken by the administrative 

Ministnes/Departments and the enterprises 

concerned to improve the performance, Some 

of the measures taken are modernisation and 

rehabitation plans financial managenaland 

organisational restructuring, change m product- 

mix technological up gradation, signing of 

Memoanda of Understanding etc

[English]

Rytyp.y eA Eo/b. se 3spsy. */by7 ,y-7oRytyp.y eA Eo/b. se 3spsy. */by7 ,y-7o  

ReD'p7»eAp/pReD'p7»eAp/p

6906 SHRI HARADHAN ROY Will the
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Minister of URBAN DEVELOPMENT be 

pleasedtostate the funds allocatedandrellased 

to the States/ Union Terntones under the Nehru 

Rozgar Yojana during 1992-93State-wise and 

Union Territory -wise

THE MINISTER OFSTATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  PK 

THUNGON):
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Interim Relief to Bhopal Gas Victims (b) whetherthe Government have worked

out any scheme to rationalise levies andduts

6907 SHRI MOHAN RAWALE Will the  imposed on the vanous State Governments on

PRIME MINISTER be pleased to state industrial alcohol,

119 WnttenAnswers APRIL 28,1993 WnttenAnswers 120

(a) the number of victims of 1984 Bhopal 

gas disaster provided interim relief during the 

last three years

(b) whether the payment of interim relief 

was to stop from the March 31,1993,

(c) whether the Government of Madhya 

Pradesh has requested to extend the period of 

interim relief

(d) whetherthe Bhopal Gas Peedit Mahila 

Udyog Sangathan has also demanded of con

tinuation of interim relief till the compensation 

cases are settled and

(e) if so the reaction of the Government 

thereto?

THEMINISTER OF STATE INTHE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) to (e) Five 

lakhs residents of 36 severely affected wards of 

Bhopal Municipality have been paid interim 

relief forthe lastthreeyears Thepaymentof this 

relief came to a stop on31 3 1993 The Govern

ment have received requests and representa- 

tionsforextending the period of this interim relief 

from the Madhya Pradesh Government and the 

Bhopal Gas Peedit Mahila Udyog Sangathan 

Government have decided to move the Su

preme Court for the release of a part of the 

compensation amount for continuation of the 

payment of time relief

Industrial Alcohol for Industries

6908  SHRI B DEVARAJAN Will the 

PRIME MINISTER be pleased to state

(a)  the measures contemplated to set up 

the availability of industrial alcohol for mdustral 

units,

(c) if so, the details thereof,

(d) whethermolassesfrom Khandsari units 

is proposed to be utilised for increasing the 

supply of industrial alcohol, and

(e) if so, the details thereof?

THE MINISTER OF STATE INTHE MIN

ISTRY OF CHEMICALS & FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) In order to 

encourage production of industrial alcohol the 

industry has been freed from the need to obtain 

a license underthe Industries (Developments 

Regulation) Act

(b)and(c) A State Government is compe

tent to levy only sales tax purchase tax and any 

other fees on the basis of the principle of a 

specific service performed by the State Gov

ernment

(d)  and (e) Khandari molasses can be 

utilisedfor manufacture of industrial alcohol for 

which no approval is required from the Govern

ment as industrial alcohol has been delicen 

sed

Seepage in Government Quarters

6909  SHRI RAJNATH SONKAR 

SHASTRI Will the Minister of URBAN DEVEL

OPMENT be pleased to state

(a) whether thei e has been a wide ranging 

seepage in the Government quarters in Delhi,

(b) if so. the reasons thereof and the steps 

taken to identify all the quarters where sepage 

has oris taking place and

(c) the expenditure incurred to check the 

seepage inthe Government quarters in 1992and
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6912 KUMARIPUSHPA DEVI SINGH 

Will the PRIME MINISTE be pleased to state

(a) whether the Union Government are 

considenngfbrleasingouttheoountiy'sWasia- 

land to the Wood-cased Industne6 in the Private 

sector,

(b) whether a policy decision has been 

taken by the Government in the matter and

(c) If not, the basis on which the Country’s 

wasteland is proposed to be leased outto the 

private sector?

THE MINISTER OFSTATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF WASTELANDS DEVELOP

MENT) (COL RAM SINGH) (a)to(c) The 

information is being coSected and wifl be laid on 

the Table of the House

Approval to Foreign Investment 
Proposals

6913 SHRI HARIKISHORE SINGH Will

WrittenAnsmm 142 

the PRIME MINISTERbe pleased to state*

(a) the number of foreign investment pro

posals givenclearance during each of the last 

two years,

(b)theamountoffore*gn investment env»- 

aged arxfthe content of export eam*igirivofved 

m theeeoraooaate.

(c)the details of the imports involved and 

the dividend reparations projected m these 

proposals, and

(d)  the total amountof foreign investment 

actually came m the country so far?

THE MINISTER OF StATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMHSfT AND DEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNA SAHI), (a) to (d) The number of 

foreign investment proposals cleared dunng 

each of the last two years and the total amount 

of foreign investment envisaged m these pro

posals are given below*-

Year No of foreign Investment  Total amount of Foreign

Proposals Investment (Rs m million)

lxxl Sax ?ill

lxxS  VxS MMh ?i

lxxl Sax ?ill

lxxS  VxS MMh ?i

After getting Government’s approval for 

foreign investment, an entiepreneurhas to take 

several effective steps for irrptementabon of the 

protect before foreign investment matenalises 

as per the foreign investment approval Be

sides, the gestation period of an industrial project 

also vanes from industryto industry and project 

to project Therefore, it is too early to expect 

substantial inflow of foreign investment 

materialising from these approvals

The attainment of technological dynamsm

and international competitiveness for utilising 

global marketing opportunities are the mam 

objectives of Government’s foreign investment 

policy Accordingly, foreign tie-ups are ex

pected to haveexport potential keeping in view 

the nature of products and technology involved 

in each case Approvals are subject to the 

condition that imports of capital goods, raw 

materials and equipments etc will be allowed as 

perthe EXIMpolicy of the Government

Repatnation of dividends are linked with
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dy/syb p/b A7ed Q-y/« p/b

r̂Fs-y Ao/b. m7eme.yb se 4y ptterpsyb Ae7

dy/syb p/b A7ed Q-y/« p/b

r̂Fs-y Ao/b. m7eme.yb se 4y ptterpsyb Ae7 

s-y mo7meyy 3sptykQn.yK

1N9 LG,G319R 8E31(19 G, 1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 8E R*R(W C9c9W8BL9,1F

s-y mo7meyy 3sptykQn.yK

1N9 LG,G319R 8E31(19 G, 1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 8E R*R(W C9c9W8BL9,1F  

3̂NRG *11(L)N(GNP B(19WF« ̂pF« ,eP 3n7P

4̂Fp/b̂rF« Ce /esp7n.yP

(tterpsne/ eA Eo/b. te7 Ryrtpdpsne/

3̂NRG *11(L)N(GNP B(19WF« ̂pF« ,eP 3n7P

4̂Fp/b̂rF« Ce /esp7n.yP

(tterpsne/ eA Eo/b. te7 Ryrtpdpsne/ 

inouvvwopvminiorwinMna

Vxl?U  3NRG2 BPL*C(W(fGRG»(BB(qVxl?U  3NRG2 BPL*C(W(fGRG»(BB(q 

6ntt s-y Ln/n.sy7 eA  BW(,,G,f (,C6ntt s-y Ln/n.sy7 eA  BW(,,G,f (,C  

BR8fR(LL9 GLBW9L9,1(1G8, 4yBR8fR(LL9 GLBW9L9,1(1G8, 4y  

mtyp.yb se .sps.q

p̂F Q-ys-y7s-y Btp//n/' 2eddn..ne/ n.

mtyp.yb se .sps.q

p̂F Q-ys-y7s-y Btp//n/' 2eddn..ne/ n.  

re/.nby//'sen/r7yp.ys-y ptterpsne/ Ao/b. Ae7re/.nby//'sen/r7yp.ys-y ptterpsne/ Ao/b. Ae7 

7ybpdpAne/p/b byuytemdy/s eA Qp.sytp/b n/7ybpdpAne/p/b byuytemdy/s eA Qp.sytp/b n/ 

s-y dnbksyAd 7yunyQ. eA s-y Enuy »yp7 Btp/«

4̂F nA .eU s-y byspnt. s-y7yeAU

r̂FQ-ys-y7s-y feuy7/dy/s -puyb.rArsyb

s-y dnbksyAd 7yunyQ. eA s-y Enuy »yp7 Btp/«

4̂F nA .eU s-y byspnt. s-y7yeAU

r̂FQ-ys-y7s-y feuy7/dy/s -puyb.rArsyb

toinstituteaWastelandsDevelopmentAward 
Schema: and

b̂F nA .eU s-y byspnt. s-y7yeAK

1N9 LG,G319R 8E31(198EsN9LLk

b̂F nA .eU s-y byspnt. s-y7yeAK

1N9 LG,G319R 8E31(198EsN9LLk 

s31R» 8E BW(,,G,f (,C BR8fR(LL9q+s31R» 8E BW(,,G,f (,C BR8fR(LL9q+  

GLBW9L9,1(1G8, 3̂NRG fGRGCN(RGLBW9L9,1(1G8, 3̂NRG fGRGCN(R 

f8L(,f8Fq̂pFp/b̂4FqLpsy7d pmm7pn.pt eAf8L(,f8Fq̂pFp/b̂4FqLpsy7d pmm7pn.pt eA
^^VAtuJMtMiiiknnimnlkimlilatorlin Hi i ItiWI7nQ  [ /eAonL0 u7pnHH 7nQ  [ /eAonL0 u7pnHH nn uQn/n7p

0yp7 eA s-yEnuy »yp7 my7nebU s-y .yre/b»yp7 eA

 uQn/n7p

0yp7 eA s-yEnuy »yp7 my7nebU s-y .yre/b»yp7 eA 

s-y 9n'-s Enuy »yp7 Btp/ -p. Io.s reddy/rybUs-y 9n'-s Enuy »yp7 Btp/ -p. Io.s reddy/rybU  

A7ed lPiPxP

r̂Fp/b̂bF«(mAeme.ptArvn/Mnsotn/'pQp7b

A7ed lPiPxP

r̂Fp/b̂bF«(mAeme.ptArvn/Mnsotn/'pQp7b 

.o/b.7 prsnuy re/.nb.7ptne/ eA s-y feuy7/dy/s

Ae7 'nun/' pQp7b s4n/bLbopt.U

.o/b.7 prsnuy re/.nb.7ptne/ eA s-y feuy7/dy/s

Ae7 'nun/' pQp7b s4n/bLbopt.U
■ ■  flfci *-*- **  -*  ■ -------------  - —  , *  •- »-re/n/Cony7e7n/yrIu.nemdy/ne1uup.p.np/p)/

s-y /e/kAe7y.s p7yp.P

re/n/Cony7e7n/yrIu.nemdy/ne1uup.p.np/p)/

s-y /e/kAe7y.s p7yp.P

Allocation of Funds to Qu|arat tinder 
MR

VxlVP  CRP 5PC J936(,Gq 6ns-y BRGL9VxlVP  CRP 5PC J936(,Gq 6ns-y BRGL9 

LG,G319R 4y mtyp.yb se .spsyq

p̂Fs-yAo/b.pterpt)bsefoIp7psbo//'s-y

LG,G319R 4y mtyp.yb se .spsyq

p̂Fs-yAo/b.pterpt)bsefoIp7psbo//'s-y 

tp.s s-7yy 0yp7. o/by7 s-y G/sy'7psyb Ro7pt CyO

uytemdy/s B7e'7pddy p/b s-y Ao/b. osssDyb

tp.s s-7yy 0yp7. o/by7 s-y G/sy'7psyb Ro7pt CyO

uytemdy/s B7e'7pddy p/b s-y Ao/b. osssDyb 

eos eA nsU

4̂FQ-ys-y7s-y 7ety eA s-y 4p/sy o/by7 s->

eos eA nsU

4̂FQ-ys-y7s-y 7ety eA s-y 4p/sy o/by7 s-> 

m7e'7pddy -p. 4yy/ 7yunyQyb n/ foIp7ps«

r̂F  Q-ys-y7 Ao, .o4.nb0 se s-y 3spsy eA

m7e'7pddy -p. 4yy/ 7yunyQyb n/ foIp7ps«

r̂F  Q-ys-y7 Ao, .o4.nb0 se s-y 3spsy eA 

foIp7ps o/by7s-y m7e'7pddy -puy /es 4yy/foIp7ps o/by7s-y m7e'7pddy -puy /es 4yy/ 

7ytyp.yb .e Ap7« p/b

b̂FN .eU s-y byspnt. s-y7yeAK

1N9 LG,G319R 8E31(19 G,1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 HE R*R(W C9c9W8BL9,1F

7ytyp.yb .e Ap7« p/b

b̂FN .eU s-y byspnt. s-y7yeAK

1N9 LG,G319R 8E31(19 G,1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 HE R*R(W C9c9W8BL9,1F  

3̂NRG *11(L)N(G NP B(19WF ̂pF« 1-yAo/b.3̂NRG *11(L)N(G NP B(19WF ̂pF« 1-yAo/b. 

ptterpsyb se foIp7pso/b.7 G/sy'7psyb Ro7pt CyO

uytemdy/s B7e'7pddŷnRCBF p/b Ao/b.osnyyb

ptterpsyb se foIp7pso/b.7 G/sy'7psyb Ro7pt CyO

uytemdy/s B7e'7pddŷnRCBF p/b Ao/b.osnyyb 

eos eA Gs bo7n/' s-y tp.s s-7yy0yp7.p7y 'nuy/ n/eos eA Gs bo7n/' s-y tp.s s-7yy0yp7.p7y 'nuy/ n/
lk«Al Mlk MkA^uwfifVBIBfnoni
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4̂FU 1-y 7ety eA 4p/w. o/by7 ̂̂ G/sy'7psyb4̂FU 1-y 7ety eA 4p/w. o/by7 ̂̂ G/sy'7psyb 

Ro7pt Cyuytemdy/s B7e'7pddy ̂GRCBF n. 7yO

unyQyb ps Cn.s7nrs Wyuyt 40 Cn.s/rs Wyuyt 2e/O

.otspsnuy 2eddnssyy p/b ps 3spsy tyuyt n/ s-y

Ro7pt Cyuytemdy/s B7e'7pddy ̂GRCBF n. 7yO

unyQyb ps Cn.s7nrs Wyuyt 40 Cn.s/rs Wyuyt 2e/O

.otspsnuy 2eddnssyy p/b ps 3spsy tyuyt n/ s-y 

3spsy Wyuyt )p/wy7. 2eddnssyy d 7y'otp73spsy Wyuyt )p/wy7. 2eddnssyy d 7y'otp7 

dyysn/'.P (s s-y 2y/s7pt tyuyt Nn'- tyuyt 2edkdyysn/'.P (s s-y 2y/s7pt tyuyt Nn'- tyuyt 2edk 

7dssyy e/ 27ybns ̂NW22F 7yunyQ. AteQ eA 4p/w7dssyy e/ 27ybns ̂NW22F 7yunyQ. AteQ eA 4p/w 

r7ybns o/by7 G/sy'7psyb Ro7pt Cyuytemdy/sr7ybns o/by7 G/sy'7psyb Ro7pt Cyuytemdy/s 

B7e'7pddy ̂tRCBFp/bm7e4tyd‘ s-y7yeA

r̂F ,es e/t0 Aott .o4.nb0 4os de7y s-p/

B7e'7pddy ̂tRCBFp/bm7e4tyd‘ s-y7yeA

r̂F ,es e/t0 Aott .o4.nb0 4os de7y s-p/ 

2y/s7pt .-p7y eA .o4.nb0 -p. 4yy/ 7ytyp.yb se2y/s7pt .-p7y eA .o4.nb0 -p. 4yy/ 7ytyp.yb se  

s-y 3spsy eA foIp7ps r/by7 G/sy'7psyb Ro7pt Cyks-y 3spsy eA foIp7ps r/by7 G/sy'7psyb Ro7pt Cyk 

uyspmdy/sB7e'7pddŷGRCBF bo//' lxxSkxuyspmdy/sB7e'7pddŷGRCBF bo//' lxxSkx 

(. p'pn/.s 2y/s7pt .-p7y eAXR. laa? aatpw-.U(. p'pn/.s 2y/s7pt .-p7y eAXR. laa? aatpw-.U  

s-y 2y/s7pt feuy7/dy/s -p. 7ytyp.yb R.s-y 2y/s7pt feuy7/dy/s -p. 7ytyp.yb R.  

laxV xVxtpw-.

b̂F Cey. /es p7n.yU

laxV xVxtpw-.

b̂F Cey. /es p7n.yU
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VxlhP 3NRG H8cG,8( 2N(,CR(VxlhP 3NRG H8cG,8( 2N(,CR(  

U L*,B(q6nA-y BRGL9 LG,G319R4ymsepppbU L*,B(q6nA-y BRGL9 LG,G319R4ymsepppb 

jsy.spsyq

p̂F Q-ys-y7 p/0 m7eme.pt 7y'p7bn/' r7yO

psne/ eA ydmne0dyd emme7so/nsny. Ae7 0!vns- n/

jsy.spsyq

p̂F Q-ys-y7 p/0 m7eme.pt 7y'p7bn/' r7yO

psne/ eA ydmne0dyd emme7so/nsny. Ae7 0!vns- n/ 

87n..p mp7snrotp7t0 n/ ns. s7n4pt bn.s7nrs. n. o/by787n..p mp7snrotp7t0 n/ ns. s7n4pt bn.s7nrs. n. o/by7 

re/.6y7psne/ eA s-y */ne/Xfeuy7/dy/s

4̂F nA .eU s-y byspnt. s-y7yeA« p/b

r̂F s-y sespt pdeo/s eA yvmy/bnso7y se 4y

re/.6y7psne/ eA s-y */ne/Xfeuy7/dy/s

4̂F nA .eU s-y byspnt. s-y7yeA« p/b

r̂F s-y sespt pdeo/s eA yvmy/bnso7y se 4y 

n75/I77yb e/ s-y ndmtydy/spsne/ eA s-y 3r-ydyK

1N9 LG,G319R 8E31(19G,1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 8E R*R(W C9c9W8BL9,1F

n75/I77yb e/ s-y ndmtydy/spsne/ eA s-y 3r-ydyK

1N9 LG,G319R 8E31(19G,1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 8E R*R(W C9c9W8BL9,1F  

3̂NRG *11(L)N(GNP B(19WF ̂pF se ̂rF 1-y7y3̂NRG *11(L)N(GNP B(19WF ̂pF se ̂rF 1-y7y 

n. /e .myrnpt m7eme.pt 7y'p7bn/' r7ypsne/ eAn. /e .myrnpt m7eme.pt 7y'p7bn/' r7ypsne/ eA 

ydmte0dy/s emme7so/nsny. Ae7 0eos- n/ 87n..pydmte0dy/s emme7so/nsny. Ae7 0eos- n/ 87n..p 

mp7snrotp7t0 n/ ns.s7n4pt bn.s7nrs. o/by7re/.nby7O

psne/ eA s-y */ne/ feuy7/dy/sP NeQyuy7 ydO

mte0dy/s emme7so/nsny. p7y m7eunbyb se 7o7pt

mp7snrotp7t0 n/ ns.s7n4pt bn.s7nrs. o/by7re/.nby7O

psne/ eA s-y */ne/ feuy7/dy/sP NeQyuy7 ydO

mte0dy/s emme7so/nsny. p7y m7eunbyb se 7o7pt 

mee7 s-7eo'- G/sy'7psyb Ro7pt Cyuytemdy/smee7 s-7eo'- G/sy'7psyb Ro7pt Cyuytemdy/s 

B7e'7pddŷtRCBF p/b JpQp-p7 ReD'p7 »eIp/pB7e'7pddŷtRCBF p/b JpQp-p7 ReD'p7 »eIp/p 

ĴR»F n/ ptt bn.s7nrs. n/ s-y reo/s70 n/rtobn/'ĴR»F n/ ptt bn.s7nrs. n/ s-y reo/s70 n/rtobn/' 

s7n4pt bn.s7nrs. n/ 87n..pP )y.nby.U s7pn/n/' eAs7n4pt bn.s7nrs. n/ 87n..pP )y.nby.U s7pn/n/' eA 

Ro7pt »eos- Ae7 3ytA 9dmte0dy/s ̂1R»39LF n.Ro7pt »eos- Ae7 3ytA 9dmte0dy/s ̂1R»39LF n. 

p .o4k.r-ydy o/by7 GRCB Q-nr- pnd. ps m7eO

unbn/' syr-/nrpt p/b y/s7ym7y/yo7npt .wntt. se

p .o4k.r-ydy o/by7 GRCB Q-nr- pnd. ps m7eO

unbn/' syr-/nrpt p/b y/s7ym7y/yo7npt .wntt. se 

7o7pt 0eos- -n s-y p'y '7eom eA lMk? 0yp7. A7ed7o7pt 0eos- -n s-y p'y '7eom eA lMk? 0yp7. A7ed 

Apdntny. 4yseQ s-y meuy7s0 tn/y se y/p4ty s-yd seApdntny. 4yseQ s-y meuy7s0 tn/y se y/p4ty s-yd se 

spwy om .ytA ydmte0dy/sXn/redy 'y/y7psn/'spwy om .ytA ydmte0dy/sXn/redy 'y/y7psn/' 

prsnunsny. n/ s-y 47epb Anytb. eA p'7nrotso7y p/bprsnunsny. n/ s-y 47epb Anytb. eA p'7nrotso7y p/b 

pNnyb .yrse7. p/b n/bo.s7ny.P Co7n/' lxxSkxpNnyb .yrse7. p/b n/bo.s7ny.P Co7n/' lxxSkx 

s-ypterp4e/ eA Ao/b. se87n..p o/by7 1R»39Ls-ypterp4e/ eA Ao/b. se87n..p o/by7 1R»39L 

.r-ydy n. 'nuy/ 4yteQ«.r-ydy n. 'nuy/ 4yteQ«

Central $ham(Rs. in lakhs)Central $ham(Rs. in lakhs) 

G/A7p.s7orso7pt (..n.sp/ry  xPiM

Ryro77n/' 9vmy/.y. llxPxi

1-n. pdeo/s n. ygoptt0 dpsr-yb 40 s-y 3spsy

G/A7p.s7orso7pt (..n.sp/ry  xPiM

Ryro77n/' 9vmy/.y. llxPxi

1-n. pdeo/s n. ygoptt0 dpsr-yb 40 s-y 3spsy  

3euy7e/ddsP

B(11(,(»(5q 6ns-y BRGL9Ls,G319R4y

p̂F Q-ys-y7s-y feuy7/dy/s p7yre/.nby7k

3euy7e/ddsP

B(11(,(»(5q 6ns-y BRGL9Ls,G319R4y

p̂F Q-ys-y7s-y feuy7/dy/s p7yre/.nby7k 

n/' p/0 m7eme.pt Ae7 yvmp/.ne/ eA s-y )-p7psn/' p/0 m7eme.pt Ae7 yvmp/.ne/ eA s-y )-p7ps 

Rp.p0p/ Wndnsyb«

4̂F nA .eU s-y byspnt. s-y7yeA«

r̂F Q-ys-y7s-y redmp/0 n. tnwyt0 se y/sy7

Rp.p0p/ Wndnsyb«

4̂F nA .eU s-y byspnt. s-y7yeA«

r̂F Q-ys-y7s-y redmp/0 n. tnwyt0 se y/sy7 

n/ se rpmnspt dp7wysAe7 An/p/rn/' ns. yvmp/.ne/n/ se rpmnspt dp7wysAe7 An/p/rn/' ns. yvmp/.ne/ 

m7e'7pddy« p/b

b̂F nA .eU s-y 7yp.e/. s-y7yeAK

1N9 LG,G319R 8E 3(19 G, 1N9 LG,G3U

m7e'7pddy« p/b

b̂F nA .eU s-y 7yp.e/. s-y7yeAK

1N9 LG,G319R 8E 3(19 G, 1N9 LG,G3U 

1R» 8E 2N9LG2(W3• E9R1GWG§9R3 ̂3NRG1R» 8E 2N9LG2(W3• E9R1GWG§9R3 ̂3NRG 

9C*(RC8 E(W9GR8Fq ̂pF se ̂bFq LX.P )-p7ps9C*(RC8 E(W9GR8Fq ̂pF se ̂bFq LX.P )-p7ps 

Rp.p0p/ Wndnsyb n.p B7nupsy .yrse7 redmp/0PRp.p0p/ Wndnsyb n.p B7nupsy .yrse7 redmp/0P 

(rre7ytI/'ses-yredmp/0Ps-y0p7yo/byntpwn/'(rre7ytI/'ses-yredmp/0Ps-y0p7yo/byntpwn/' 

yvmp/.ne/ eA Ey/upty7psy 1yr-/nrptU CPCPcPByvmp/.ne/ eA Ey/upty7psy 1yr-/nrptU CPCPcPB 

1yr-/nrpt p/b ry7spn/ By.snrnby Ae7dotpsne/.P1yr-/nrpt p/b ry7spn/ By.snrnby Ae7dotpsne/.P 

Ee7An/p/rn/'s-yyvmp/.ne/ m7e'7pddyU s-y0Ee7An/p/rn/'s-yyvmp/.ne/ m7e'7pddyU s-y0 

y/sy7yb n/se rpmnspt dp7wys Qns- mo4tnr G..oy eAy/sy7yb n/se rpmnspt dp7wys Qns- mo4tnr G..oy eA 

R.PSxatpw-.e/ lSPlxxP

Wp4eo7 m7prsnry. n/ GCBW

VxlxP  CRP (3GL )(W(q 6ntt s-y BRGL9

R.PSxatpw-.e/ lSPlxxP

Wp4eo7 m7prsnry. n/ GCBW

VxlxP  CRP (3GL )(W(q 6ntt s-y BRGL9 

LG,G319R 4ymsyp.ybse .spsyq

p̂F Q-ys-y7s-y 'euy7/dy/s -puy 7yrynuyb

LG,G319R 4ymsyp.ybse .spsyq

p̂F Q-ys-y7s-y 'euy7/dy/s -puy 7yrynuyb 

p/0 7yreddy/bpsne/. A7ed s-y GW8U fy/yup n/p/0 7yreddy/bpsne/. A7ed s-y GW8U fy/yup n/ 

7y'p7b se o/Ayo7 tp4eo7 m7prsnry. 40 s-y GCtBW7y'p7b se o/Ayo7 tp4eo7 m7prsnry. 40 s-y GCtBW 

dp/p'ydy/s«

4̂F nA .eU s-y byspnt. eA s-y 7yreddy/bpO

sne/. n/ s-n. 7y'p7b« p/b

r̂F s-y prsne/ spwy/ 40 s-y feuy7/dy/s

dp/p'ydy/s«

4̂F nA .eU s-y byspnt. eA s-y 7yreddy/bpO

sne/. n/ s-n. 7y'p7b« p/b

r̂F s-y prsne/ spwy/ 40 s-y feuy7/dy/s 

s-y7yr/K

1N9 LG,G319R 8E 31(19 G, 1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3

s-y7yr/K

1N9 LG,G319R 8E 31(19 G, 1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3 

3̂NRG 9C*(RC8 E(W9GR8F ̂pFsêrFq feuk3̂NRG 9C*(RC8 E(W9GR8F ̂pFsêrFq feuk
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yddy/ s -p. 7y!{nuybs-yseteQn/' 7yreddy/byddy/ s -p. 7y!{nuybs-yseteQn/' 7yreddy/b  

psneo. p. pmm7euyb n/ s-yS?is- 3y..ne/ eA s-ypsneo. p. pmm7euyb n/ s-yS?is- 3y..ne/ eA s-y 

feuy7/n/' )eb0 eA s-y GW8q

p̂Fq feuy7/dy/s

ty'n.tpsnuy m7eun.ne/. Q-nr- tp0 beQ/ e4Iyrsnuy

feuy7/n/' )eb0 eA s-y GW8q

p̂Fq feuy7/dy/s

ty'n.tpsnuy m7eun.ne/. Q-nr- tp0 beQ/ e4Iyrsnuy 

m7erybo7y. Ae7 bysy7dn/n/' s-y 7ym7y.y/spsnuym7erybo7y. Ae7 bysy7dn/n/' s-y 7ym7y.y/spsnuy 

.spso. eA s7pby o/ne/. n/ s-y A7pdy Qe7w eA s-y.spso. eA s7pby o/ne/. n/ s-y A7pdy Qe7w eA s-y 

ro77y/s yvpdn/psne/ eA s-n. n..oy 40 Ayby7pt p/bro77y/s yvpdn/psne/ eA s-n. n..oy 40 Ayby7pt p/b 

.spsy tyuyt dn/n.sy7.«

4̂Fq feuy7/dy/s dp0 wyym s-y GW8 2edO

dnssyy e/ E7yybed eA (..ernpsne/ n/Ae7dyb eA

.spsy tyuyt dn/n.sy7.«

4̂Fq feuy7/dy/s dp0 wyym s-y GW8 2edO

dnssyy e/ E7yybed eA (..ernpsne/ n/Ae7dyb eA 

s-y m7e'7y.. seQp7b. s-y pbemsne/ eA .or- m7eO

un.ne/.«

r̂Fq feuy7/dy/s dp0 wyym s-y GW8 2edO

dnssyy e/ E7yybed eA (..ernpsne/ n/Ae7dyb eA

s-y m7e'7y.. seQp7b. s-y pbemsne/ eA .or- m7eO

un.ne/.«

r̂Fq feuy7/dy/s dp0 wyym s-y GW8 2edO

dnssyy e/ E7yybed eA (..ernpsne/ n/Ae7dyb eA 

s-yeosredy eA s-y pmmypt teb'pb40sQ dp/p'yO

dy/s eA G/bnp/

C7o'. • B-p7dpryosnrpt. WsbP n/ s-y 2eo7s

s-yeosredy eA s-y pmmypt teb'pb40sQ dp/p'yO

dy/s eA G/bnp/

C7o'. • B-p7dpryosnrpt. WsbP n/ s-y 2eo7s 

re/ry7/n/' s-y 7ynd4o7.ydy/s eA Qp'y. s-psre/ry7/n/' s-y 7ynd4o7.ydy/s eA Qp'y. s-ps  

-pb 4yy/ Qns--ytbP

1-y pmmypt dpby 40 GCBWn/s-yNn'-2eoss

-pb 4yy/ Qns--ytbP

1-y pmmypt dpby 40 GCBWn/s-yNn'-2eoss 

eA 2ptrossp p'pn/.s s-y mp0dy/s eA Qp'yyAe7 s-yeA 2ptrossp p'pn/.s s-y mp0dy/s eA Qp'yyAe7 s-y 

.s7nwy my/eb n. .sntt my/bn/' 4yAe7y s-y Ne/T4ty.s7nwy my/eb n. .sntt my/bn/' 4yAe7y s-y Ne/T4ty 

Nn'- 2eo7sP ,e prsne/ rp/ 4y spwy/ 40 s-yNn'- 2eo7sP ,e prsne/ rp/ 4y spwy/ 40 s-y 

feuy7/dy/s sn/ s-y pmmypt . byrnbyb

C7o'. B7nry 2e/s7et 87by7U lxMh

+  VxSaP 3NRG N(RG, B(1N(5q 6ntt s-y

feuy7/dy/s sn/ s-y pmmypt . byrnbyb

C7o'. B7nry 2e/s7et 87by7U lxMh

+  VxSaP 3NRG N(RG, B(1N(5q 6ntt s-y 

BRGL9LG,G319R4y mtyp.ybse.spsyq

p̂F Q-ys-y7 p /od4y7 eA bn.r7ymp/rny.

BRGL9LG,G319R4y mtyp.ybse.spsyq

p̂F Q-ys-y7 p /od4y7 eA bn.r7ymp/rny. 

-puyredyses-y/esw{eA s-y feuy7/dy/s n/ s-y-puyredyses-y/esw{eA s-y feuy7/dy/s n/ s-y  

C7o'. B7nry 2e/s7et 87by7U lxMh«

4̂F nA .eU s-y byspnt. s-y7yeA« p/b

r̂Fs-y prsne/ spwy/ se 7yrsnA0 s-ydK

1N9 LG,G319R 8E31(19G,1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3

C7o'. B7nry 2e/s7et 87by7U lxMh«

4̂F nA .eU s-y byspnt. s-y7yeA« p/b

r̂Fs-y prsne/ spwy/ se 7yrsnA0 s-ydK

1N9 LG,G319R 8E31(19G,1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3 

3̂NRG 9C6(RC E(W9GR8F ̂pF se ̂rFq ,ebn.k

r7ymp7v< -p. redyses-y/esnryeAAsy feuy7/O

dy/s n/ 7y'p7b se s-y m7eun.ne/. eA s-y C7o'.

3̂NRG 9C6(RC E(W9GR8F ̂pF se ̂rFq ,ebn.k

r7ymp7v< -p. redyses-y/esnryeAAsy feuy7/O

dy/s n/ 7y'p7b se s-y m7eun.ne/. eA s-y C7o'. 

B7nryX2e/s7et 87by7lxVhP NeQyuy7U dy feuO

y7/dy/s -p. 7yrynuyb /ody7eo. 7ym7..y/spk

B7nryX2e/s7et 87by7lxVhP NeQyuy7U dy feuO

y7/dy/s -p. 7yrynuyb /ody7eo. 7ym7..y/spk 

sne/. n/ 7y'p7b seyvrtopne/Xn/rto.ne/ eA b7o'.sne/. n/ 7y'p7b seyvrtopne/Xn/rto.ne/ eA b7o'. 

o/by7 m7nry reos7et0P 1-y.y -puy .n/ry 4yy/o/by7 m7nry reos7et0P 1-y.y -puy .n/ry 4yy/ 

yvpdn/yb p/b Ao7s-y7 prsne/ n. 7ytpsyb se s-yyvpdn/yb p/b Ao7s-y7 prsne/ n. 7ytpsyb se s-y 

7yunyQ eA C7o' Betnr0U lxVV7y'p7bn/' Q-nr- p7yunyQ eA C7o' Betnr0U lxVV7y'p7bn/' Q-nr- p 

)prw'7eo/b ,esy -p. 4yy/ mtprybAe7 bn.ro.O

.ne/ e/ s-y1p4ty eA s-y Neo.y e/ lSPMPlxxSP

)prw'7eo/b ,esy -p. 4yy/ mtprybAe7 bn.ro.O

.ne/ e/ s-y1p4ty eA s-y Neo.y e/ lSPMPlxxSP

Out ofTum Allotment of Govern
ment AccommodBtlon

VxSlP  CRP W(W )(N(C*R R(6(W 6NGVxSlP  CRP W(W )(N(C*R R(6(W 6NG  

s-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4ys-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4y  

mtyp.ybse.spsyq

p̂F s-y /od4y7 eA feuy7/dy/s gop7sy7.

mtyp.ybse.spsyq

p̂F s-y /od4y7 eA feuy7/dy/s gop7sy7. 

ptessyb o/by7 cGBgoes p/b e/ dybwpt '7eo/b.ptessyb o/by7 cGBgoes p/b e/ dybwpt '7eo/b. 

se s-y feuy7/dy/s ydmte0yy. n/ s-y rpmnspFse s-y feuy7/dy/s ydmte0yy. n/ s-y rpmnspF 

mp7snrotp7t0 n/ ,pe7eIn ,p''y7 p/b ,yspIn,p'p7Ump7snrotp7t0 n/ ,pe7eIn ,p''y7 p/b ,yspIn,p'p7U 

2psy'e70 Qn.y bo7n/' s-y tp.s sQe 0yp7.«

4̂FQ-ys-y7 s-y rp.y. eA .o4tyssn/' eA dn/nO

dod gop7sy7. pttessyb e/ dybnrpt« '7eo/b -puy

2psy'e70 Qn.y bo7n/' s-y tp.s sQe 0yp7.«

4̂FQ-ys-y7 s-y rp.y. eA .o4tyssn/' eA dn/nO

dod gop7sy7. pttessyb e/ dybnrpt« '7eo/b -puy 

4yy/ /esnryb 40 s-y feuy7/dy/s«

r̂F  nA .eU s-y byspN. s-y7yeA«

b̂F Q-ys-y7 s-y feuy7/dy/s -puy re/O

borsyb p/0 y/gon70 n/ s-n. 7y'p7b« p/b

ŷF nA .eU s-y /od4y7 eA .or- ydmte0yy.

4yy/ /esnryb 40 s-y feuy7/dy/s«

r̂F  nA .eU s-y byspN. s-y7yeA«

b̂F Q-ys-y7 s-y feuy7/dy/s -puy re/O

borsyb p/0 y/gon70 n/ s-n. 7y'p7b« p/b

ŷF nA .eU s-y /od4y7 eA .or- ydmte0yy. 

Aeo/b gonts0p/bprsne/ spwy/ e7 m7eme.yb se 4yAeo/b gonts0p/bprsne/ spwy/ e7 m7eme.yb se 4y 

spwy/ n/ s-n. 7y'p7bK

1N9 LG,G319R 8E31(19G,1N9 LG,O

G31R» 8E *R)(, C9c9W8BL9,1 (,C

spwy/ n/ s-n. 7y'p7bK

1N9 LG,G319R 8E31(19G,1N9 LG,O

G31R» 8E *R)(, C9c9W8BL9,1 (,C  

LG,G319R 8E 31(19 G,1N9LG,G31R»8ELG,G319R 8E 31(19 G,1N9LG,G31R»8E 

6(19R R938*R293̂3NRG

BP5P1N*,f8,Fq ̂pFs-y7yn./ecGBgoespAe7

6(19R R938*R293̂3NRG

BP5P1N*,f8,Fq ̂pFs-y7yn./ecGBgoespAe7 

pAtesdy/seA feuy7/dy/s gop7sy7.P (Resdy/A.pAtesdy/seA feuy7/dy/s gop7sy7.P (Resdy/A. 

p7y dpby e/ eos eA so7/ 4p.n. se s-ymy7ye/pt .spAAp7y dpby e/ eos eA so7/ 4p.n. se s-ymy7ye/pt .spAA 

eA Ln/n.sy7.U Job'y. eA 3om7ydy 2eo7s ysr p/beA Ln/n.sy7.U Job'y. eA 3om7ydy 2eo7s ysr p/b
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also on medical and compassionate grounds. 

Number of Government quartersallottedon out 

of turn basis are as per the statement attached.

(b)to (e): An inquiry was conducted in 541

casesof subletting andout of these 181 were 

foundquMyandacliontaken under the allotment 

rules. No separate record is maintained in re

spect of subletting of quarters allotted on medi

cal grounds.
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---r.l̂annnfH — ----iTiGiiOTvragovyNinyfiOir

VxSSP  3NRG 36(R*B*B(8N»(»q66VxSSP  3NRG 36(R*B*B(8N»(»q66  

s-y BRGL9 LG,G319R 4y mtyp.yb se.sptyq

p̂FQ-ys-y7s-yem7nry.eA rpsy'e70 GG p/b

s-y BRGL9 LG,G319R 4y mtyp.yb se.sptyq

p̂FQ-ys-y7s-yem7nry.eA rpsy'e70 GG p/b 

/e/kpr-ybotybdybsn/y.r-p7'yb40s-ypdpt/e/kpr-ybotybdybsn/y.r-p7'yb40s-ypdpt  

.rpty o/ns. p7y dor- -n'-y7 s-p/ s-y m7nry..rpty o/ns. p7y dor- -n'-y7 s-p/ s-y m7nry.  

r-p7'yb 40 s-y e7'p/nyyb .yrse7 o/se«

4̂F s-y 4p.n. p/b 7yp.e/. Ae7 yvydmsn/'

r-p7'yb 40 s-y e7'p/nyyb .yrse7 o/se«

4̂F s-y 4p.n. p/b 7yp.e/. Ae7 yvydmsn/' 

.dpAt .rpty o7sns. A7ed m7nry re/s7et p'pn/.s s-y.dpAt .rpty o7sns. A7ed m7nry re/s7et p'pn/.s s-y 

7yreddy/bpsne/. eA 5ytwps 2eddnssyy p/b7yreddy/bpsne/. eA 5ytwps 2eddnssyy p/b 

Nps-n 2eddnssyy p/b up7neo. re/.ody7Nps-n 2eddnssyy p/b up7neo. re/.ody7 

e7'p/n.psne/.« p/b

r̂Fs-y .sym. spwy/se7.rbA0 s-y .nsopsne/ n/

e7'p/n.psne/.« p/b

r̂Fs-y .sym. spwy/se7.rbA0 s-y .nsopsne/ n/ 

s-y m7emeyyb b7o' metnr0K

1N9 LG,G319R8E 31(19 G, 1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3

s-y m7emeyyb b7o' metnr0K

1N9 LG,G319R8E 31(19 G, 1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3 

3̂NRG 9C*(RC8 E(W9GR8F ̂pFq »y. 3n7P3̂NRG 9C*(RC8 E(W9GR8F ̂pFq »y. 3n7P 

2y7spn/ .or- n/.sp/ry. -puy redy se s-y /esnry2y7spn/ .or- n/.sp/ry. -puy redy se s-y /esnry  

eAs-y feuy7/dy/sP

4̂Fq1-y 4p.nr pmm7epr- seQp7b. m7nrn/' eA

eAs-y feuy7/dy/sP

4̂Fq1-y 4p.nr pmm7epr- seQp7b. m7nrn/' eA 

b7o'.U p. y/o/rnpsyb n/ C7o' Betnr0P TVV Qp.b7o'.U p. y/o/rnpsyb n/ C7o' Betnr0P TVV Qp. 

4p.yb e/ s-y unyQ eA s-y Nps-n 2eddnssyy s-ps4p.yb e/ s-y unyQ eA s-y Nps-n 2eddnssyy s-ps 

s-y7y .-eotb 4y de7y .ytyrsnuns0 n/ s-y .0.syds-y7y .-eotb 4y de7y .ytyrsnuns0 n/ s-y .0.syd  

eA m7nry 7y'otpsne/ Qns- p unyQ se y/.o7n/' Apn7eA m7nry 7y'otpsne/ Qns- p unyQ se y/.o7n/' Apn7 

m7nry. eA b7o'. p/bAe7dotpsne/.P G/ s-y rp.y eAm7nry. eA b7o'. p/bAe7dotpsne/.P G/ s-y rp.y eA 

Aeddotpsne/.̂es-y7 s-p/ 'y/y7nrF .ytyrsnuns0Aeddotpsne/.̂es-y7 s-p/ 'y/y7nrF .ytyrsnuns0 

reotb 4y n/ sy7d. eA ̂nF 3nDy eA s-y o/ns.« ̂nnFreotb 4y n/ sy7d. eA ̂nF 3nDy eA s-y o/ns.« ̂nnF 

.ytyrsne/ eA nsyd.« p/b ̂nttF 2e/s7ettn/' B7nry..ytyrsne/ eA nsyd.« p/b ̂nttF 2e/s7ettn/' B7nry. 

e/t0 eA dp7wys typby7. n/ mp7snrotp7U eA m7ebors.e/t0 eA dp7wys typby7. n/ mp7snrotp7U eA m7ebors. 

Ae7 Q-nr- m7nry ye/s7et n. re/sydmtpsybP Gs n. e/Ae7 Q-nr- m7nry ye/s7et n. re/sydmtpsybP Gs n. e/ 

s-y 4p.n. eA s-n.pmm7epr- s-ps 377sA3rp-n */ns.s-y 4p.n. eA s-n.pmm7epr- s-ps 377sA3rp-n */ns. 

-puy 4yy/ yvydmsyb A7ed m7nry ee/s7bn/ 7y'p7b-puy 4yy/ yvydmsyb A7ed m7nry ee/s7bn/ 7y'p7b 

se Ae7dotpsne/. 4p.yb e/ 4otw b7o'. tn.syb p.se Ae7dotpsne/. 4p.yb e/ 4otw b7o'. tn.syb p. 

2psy'e70 GG o/by7 )B28U lxVhP

r̂Fq ( )prw'7eo/b ,esye/ 7yunyQ eA C7o'

2psy'e70 GG o/by7 )B28U lxVhP

r̂Fq ( )prw'7eo/b ,esye/ 7yunyQ eA C7o' 

Betnr0 eAlxMV-p. 4yy/ mtpryb e/ s-y1p4ny eABetnr0 eAlxMV-p. 4yy/ mtpryb e/ s-y1p4ny eA 

Neo.y e/lSPMPlxxSU Ae7 bn.ro..ne/PNeo.y e/lSPMPlxxSU Ae7 bn.ro..ne/P

t fiywroyi]

liaifrn P̂llInrtnmhaiinmromiiinoomDiy

VxSP 3NRG »(3N6(,1R(8B(1GWq 6{VxSP 3NRG »(3N6(,1R(8B(1GWq 6{  

s-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4ys-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4y  

mtyp.yb se .spsyq

p̂FQ-ys-y7s-y feuy7/dy/s -puy p.r-ydy

mtyp.yb se .spsyq

p̂FQ-ys-y7s-y feuy7/dy/s -puy p.r-ydy  

se7o/pdys7e 7pnt A7ed r-o7r-'psy se 5etp4p p/bse7o/pdys7e 7pnt A7ed r-o7r-'psy se 5etp4p p/b 

cJPse5etp4p n/ )ed4p0«cJPse5etp4p n/ )ed4p0«

/|k\ UAA Hift flnlniln  rrn n 111  ri Miiinnl(Djnso.ineoeiaRsinereaTanainepfosem 

.spo. eA s-y m7eIyrs«

r̂jP Q-ys-y7s-y feuy7/dy/s m7eme.y se

.spo. eA s-y m7eIyrs«

r̂jP Q-ys-y7s-y feuy7/dy/s m7eme.y se 

ndmtydy/s s-n. .r-ydy«

b̂F nA .eU s-y byspnt. s-y7yeA« p/b

ŷF nA /esU s-y 7yp.e/. s-y7yAe7K

1N9 LG,G319R 8E31(19 G,1N9LG,k

ndmtydy/s s-n. .r-ydy«

b̂F nA .eU s-y byspnt. s-y7yeA« p/b

ŷF nA /esU s-y 7yp.e/. s-y7yAe7K

1N9 LG,G319R 8E31(19 G,1N9LG,k 

G31R» 8E *R)(, C9c9W8BL9,1 (,CG31R» 8E *R)(, C9c9W8BL9,1 (,C  

LG,G319R 8E 31(19 G,1N9 LG,G31R» 8ELG,G319R 8E 31(19 G,1N9 LG,G31R» 8E 

6(19R  R938*R293  3̂NRG  BP5P6(19R  R938*R293  3̂NRG  BP5P 

1N*,f8,Fq ̂pFq ,eU 3n7P

4̂F  se ̂yFq Ce /es p7n.yP

1N*,f8,Fq ̂pFq ,eU 3n7P

4̂F  se ̂yFq Ce /es p7n.yP

[Eng***

Allotment of Government Accommo
dation in Relaxation of Rules

VxSiP 3NRG cG3N6(,(1N3N(31RGq 6LVxSiP 3NRG cG3N6(,(1N3N(31RGq 6L  

s-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4ys-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4y  

mtyp.yb se .spsyq

p̂Fs-y /od4y7 eA syssy.. 7yrynuyb bo7n/'

mtyp.yb se .spsyq

p̂Fs-y /od4y7 eA syssy.. 7yrynuyb bo7n/' 

lxxSA7ed dyd4y7. eA Bp7tnpdy/s Ae7 s-y ptpsklxxSA7ed dyd4y7. eA Bp7tnpdy/s Ae7 s-y ptpsk 

dy/s eA feuy7/dy/s prreddebpsne/ se feu+Udy/s eA feuy7/dy/s prreddebpsne/ se feu+U 

yddy/s eAAnrnpt. n/ 7ytpvpsne/ eA 7oty.«

4̂Fs-y /od4y7 eA my7.e/. se Q-ed .or-

yddy/s eAAnrnpt. n/ 7ytpvpsne/ eA 7oty.«

4̂Fs-y /od4y7 eA my7.e/. se Q-ed .or-  

pLdy/s. Qy7y dpby«

r̂FQ-ys-y7s-yfeuyd7/./s->u.mosp4p/

pLdy/s. Qy7y dpby«

r̂FQ-ys-y7s-yfeuyd7/./s->u.mosp4p/
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e/ s-y ptsesdy/s..p/rsne/ bo7n/' lxxS« p/b

b̂F nA seU s-y 7yppe/. s-y7yAe7K

69 LG,G319R 8E 31(19 G,1N9 LG,O

G31R» 8E *R)(, C9c9W8BL9,1 (,C

e/ s-y ptsesdy/s..p/rsne/ bo7n/' lxxS« p/b

b̂F nA seU s-y 7yppe/. s-y7yAe7K

69 LG,G319R 8E 31(19 G,1N9 LG,O

G31R» 8E *R)(, C9c9W8BL9,1 (,C  

LG,G319R 8E 31(19G,1N9LG,G31R»8ELG,G319R 8E 31(19G,1N9LG,G31R»8E 

6(19R  R938*R293  3̂NRG6(19R  R938*R293  3̂NRG 

BP5P1N*,f8,F«̂pF p4eos?aaatyssy7. -puyBP5P1N*,f8,F«̂pF p4eos?aaatyssy7. -puy 

4yy/ 7yrynuyb A7ed Lyd4y7y eA Bp7tnpdy/s Ae74yy/ 7yrynuyb A7ed Lyd4y7y eA Bp7tnpdy/s Ae7 

pttesdy/s eA prreddebpsne/ se feuy7/dy/spttesdy/s eA prreddebpsne/ se feuy7/dy/s 

eAAnrnpsy bo7n/' lxxSP

4̂Fq Co7n/'lxxSUSS??p,esdy/s.n/10my

eAAnrnpsy bo7n/' lxxSP

4̂Fq Co7n/'lxxSUSS??p,esdy/s.n/10my 

nse10my cG -puy 4yy/ .p/rsne/yb e/ eos eA so7/nse10my cG -puy 4yy/ .p/rsne/yb e/ eos eA so7/ 

4p.n.P

r̂Fq ,eU 3n7P

b̂F Cey. /es p7n.yP

Ro44y7 o/nsy n/ RpIp.s-p/

VxS?P  3NRGL(1Gc(3*,CN(R( R(J9q

4p.n.P

r̂Fq ,eU 3n7P

b̂F Cey. /es p7n.yP

Ro44y7 o/nsy n/ RpIp.s-p/

VxS?P  3NRGL(1Gc(3*,CN(R( R(J9q  

6ntt s-y BRGL9 LG,G319R 4y mtyp.ybso.sps.q

p̂F s-y /od4y7 eA .dptt p/b dyr•pId 7o4O

4y7 o/ns. .ys om n/ RpIp.s-p/ p. e/ bpsy«

4̂F Q-ys-y7s-y7y n. pdmty .remy Ae7 m7eO

desn/' 7o44y7 n/bo.s70 n/ s-ps 3spsy«

r̂FnA.aUs-y.sym.spw)/saxysom/yQ/I44y7

6ntt s-y BRGL9 LG,G319R 4y mtyp.ybso.sps.q

p̂F s-y /od4y7 eA .dptt p/b dyr•pId 7o4O

4y7 o/ns. .ys om n/ RpIp.s-p/ p. e/ bpsy«

4̂F Q-ys-y7s-y7y n. pdmty .remy Ae7 m7eO

desn/' 7o44y7 n/bo.s70 n/ s-ps 3spsy«

r̂FnA.aUs-y.sym.spw)/saxysom/yQ/I44y7 

o/ns. n/ s-ps .spsy« p/b

b̂F s-y byspH. eA s-y m7eme.pt. eA s-y feuO

y7/dy/s n/ s-ps 7y'p7bK

1N9 LG,G319R 8E31(19G,1N9LG,k

o/ns. n/ s-ps .spsy« p/b

b̂F s-y byspH. eA s-y m7eme.pt. eA s-y feuO

y7/dy/s n/ s-ps 7y'p7bK

1N9 LG,G319R 8E31(19G,1N9LG,k 

G31R» 8E G,C*31R» ̂C9B(R1L9,1 8EG31R» 8E G,C*31R» ̂C9B(R1L9,1 8E  

G,C*31RG(W C9c9W8BL9,1 (,C C9O

B(R1L9,1 8E N9(c» G,C*31R»F ̂3NRG

G,C*31RG(W C9c9W8BL9,1 (,C C9O

B(R1L9,1 8E N9(c» G,C*31R»F ̂3NRG  

5RG3N,( 3(NsFq ̂pFq s-y7y p7y p4eosixM.dpt5RG3N,( 3(NsFq ̂pFq s-y7y p7y p4eosixM.dpt 

.rpty p/b s-7yy dybnod .rpty 7o44y7 m7ebors.rpty p/b s-7yy dybnod .rpty 7o44y7 m7ebors 

dp/oAprso7n/' o/ns.yvn.sn/' n/ RpIp.s-p/P

4̂Fse ̂bFq (.my7s-y ,yQ G/bo.s7npt metnr0U

dp/oAprso7n/' o/ns.yvn.sn/' n/ RpIp.s-p/P

4̂Fse ̂bFq (.my7s-y ,yQ G/bo.s7npt metnr0U 

Ae7s-y 7o44y7 4p.yb o/ns. /e .ymp7psy tnry/.y

/yyb. se 4y spwy/P 1-y y/s7ym7y/yo7. p7y e/t0

Ae7s-y 7o44y7 4p.yb o/ns. /e .ymp7psy tnry/.y

/yyb. se 4y spwy/P 1-y y/s7ym7y/yo7. p7y e/t0 

7y'on7yb se Anty G9L ̂G/bo.s7npt 9/s7ym7y/yo77y'on7yb se Anty G9L ̂G/bo.s7npt 9/s7ym7y/yo7 

L.de7p/bodFQns-s-y3t(Ae7.yNn/'omeApor-L.de7p/bodFQns-s-y3t(Ae7.yNn/'omeApor-  

o/ns. n/ s-y e7'p/n.yb .yrse7P G/uy.sdy/s n/ po/ns. n/ s-y e7'p/n.yb .yrse7P G/uy.sdy/s n/ p 

3spsy Qeotb bymy/b e/ s-y /ey/snuy. p/b AprAtnk3spsy Qeotb bymy/b e/ s-y /ey/snuy. p/b AprAtnk 

sny. m7eunbyb 40 s-y3spsyP

1-yAeteQn/'.sym. -puy 4yy/ spwy/ 40s-y

sny. m7eunbyb 40 s-y3spsyP

1-yAeteQn/'.sym. -puy 4yy/ spwy/ 40s-y  

feusU eA RpIp.s-p/ se .ys om /yQ o/ns. n/feusU eA RpIp.s-p/ se .ys om /yQ o/ns. n/
flai mfllL ■ i« iNpm.dp/qk

n̂F  cp7neo. .ydn/p7.X4o0y7yksy5y7.

Npm.dp/qk

n̂F  cp7neo. .ydn/p7.X4o0y7yksy5y7. 

dyysytrP -puy 4yy/ e7'p/n.yb se 'y/O

y7psy n/sy7y.s n/ sAny/<4y7 n/bo.s70 n/

dyysytrP -puy 4yy/ e7'p/n.yb se 'y/O

y7psy n/sy7y.s n/ sAny/<4y7 n/bo.s70 n/ 

s-y3spsy«

n̂nF  3spsy feuy7/dy/s -p. 7yboryb mo7k

s-y3spsy«

n̂nF  3spsy feuy7/dy/s -p. 7yboryb mo7k 

r-p.ykspv e/ ndme7s eA /pso7pt 7o44y7r-p.ykspv e/ ndme7s eA /pso7pt 7o44y7 

A7ed es-y7 3spsy. n/ RpIp.s-p/ A7edA7ed es-y7 3spsy. n/ RpIp.s-p/ A7ed 

;sel;«

n̂nnF  1-y 5y7ptp 3spsy 2ekemy7psneuy Ro4k

;sel;«

n̂nnF  1-y 5y7ptp 3spsy 2ekemy7psneuy Ro4k 

4y7L7wysn/' Eyby7psne/ WsbP 2er-n/4y7L7wysn/' Eyby7psne/ WsbP 2er-n/ 

-p. pmmen/syb s-y RpIp.s-p/ 3dptt-p. pmmen/syb s-y RpIp.s-p/ 3dptt 

G/bo.s7ny. 2e7me7psne/ WsbP p.pbn.kG/bo.s7ny. 2e7me7psne/ WsbP p.pbn.k 

s7n4ose7eA /pso7pt nnAr4y7te7 RpIp.s-p/Ps7n4ose7eA /pso7pt nnAr4y7te7 RpIp.s-p/P 

*.y7 o/ns. /eQ -puy emsne/ se tnAs s-y*.y7 o/ns. /eQ -puy emsne/ se tnAs s-y 

7pQ dpsy7npt ps Jpnmo7 p/b

n̂uF  (e/yde/s-9CB e/ 7o44y7 n/bo.s70

7pQ dpsy7npt ps Jpnmo7 p/b

n̂uF  (e/yde/s-9CB e/ 7o44y7 n/bo.s70 

n. m7eme.yb se 4y re/borsyb 40 3dptn. m7eme.yb se 4y re/borsyb 40 3dpt 

G/bo.s7ny. 3y7unry G/.snsosy Jpnmo7G/bo.s7ny. 3y7unry G/.snsosy Jpnmo7 

p/b RpIp.s-p/ 3dpAtt/rwn.s7ny. 2e7O

me7psne/ WsbP bo7n/'lxxkxiP

n dIQ/n/At md7er/ydnrpno/n'n

VxSVP  3NRG c*(» ,(c(W B(1GW 6cs-y

p/b RpIp.s-p/ 3dpAtt/rwn.s7ny. 2e7O

me7psne/ WsbP bo7n/'lxxkxiP

n dIQ/n/At md7er/ydnrpno/n'n

VxSVP  3NRG c*(» ,(c(W B(1GW 6cs-y  

BRGL9 LG,G319R 4y mtyp.yb se .sptyq

p̂FQ-.s-y7mys7er-ydrpto7ps.n/sQeeo/k

BRGL9 LG,G319R 4y mtyp.yb se .sptyq

p̂FQ-.s-y7mys7er-ydrpto7ps.n/sQeeo/k 

s70 p7y Aprn/' m7e4tyd. boy se .tod n/ s-ys70 p7y Aprn/' m7e4tyd. boy se .tod n/ s-y 

n/sy7/psne/pt dp7wys n/ mys7etyod m7ebors.« p/b

4̂tnA.edyU s-y .sym. spwy/ 40 s-y feuy7/O

dy/s se .p'AyA'op7b n/uy.sdy/s p/b se dpwy

n/sy7/psne/pt dp7wys n/ mys7etyod m7ebors.« p/b

4̂tnA.edyU s-y .sym. spwy/ 40 s-y feuy7/O

dy/s se .p'AyA'op7b n/uy.sdy/s p/b se dpwy 

bedy.snr.yrse7de7yredmysnsnuy Qns- Ae7yn'/bedy.snr.yrse7de7yredmysnsnuy Qns- Ae7yn'/ 

mys7etyod o/seKmys7etyod o/seK



163 WnttenAnswers APRIL 28,1993 WrittenAnswers 164

THEMINISTER OF STATE INTHEMIN- 

ISTRY OF CHEMICALS & FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) There is a 

general surplus of major petrochemicals at 

present due to over-capacity in the world This 

has lead to a declining trend in international 

prices resulting In imports at cheaper pnces 

This has put pressure on the domestic petro

chemical industry m items like polymers, s<4me 

f if re intermediates like MEG etc

(b)  The decanalisation of import of key 

feedstock items, viz Npptha, Kensene, LPG 

and reduction in import duties on manjor feed 

stocks, intermediates and capital goods, and 

reduction in excise duties on polymers, an

nounced in the Union Budget 1993-94are ex

pected to help the domestic industry to become 

more competitive

(tterpsne/ Ae7 Neo.n/' Bo7me.y.(tterpsne/ Ae7 Neo.n/' Bo7me.y.

6927  SHRiKMURALEEDHARAN Will 

the Minister of URBAN DEVELOPMENT be 

pleasedtostate

(a) whetherthe allocation of fundsto Kerala 

for housing for the year1992-93was lesser than 

thatfor1991-92,

(b) if so, the ressons therefor, and

(c) whether the Government propose to 

increase the allocation for1993-94in view of the 

acute housing problem in Kerala?

THEMINISTEROF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTERQF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI 

P K THUNGON) (a)and(b) The approved I

plan outlayfor housing in the Annual plan 92-93 

of Kerala was Rs 2200croresaganstftie outlay 

ofRs 1445crores during 91-92,

(c)  The Planning Commission has ap

proved an outlay of Rs 2200croreduring 93-94 

for housing activities in Kerala

[Translation][Translation]

Production of polyester and Filament 
Fibre

6928  SHRIMATI SHEELAGAUTAMAND 

SHRI RAJESH KUMAR WHI the PRIME MIN

ISTER be pleased to state

(a)thelrerK̂ and production capacity of 

the each company pixxiucing polyesterfHament 

fibre in the country State-wise,

(b)the  production arK}demandof polyester 

filament fibre in the country, State-wise, and

(c)  the steps taken to increase the produc

tion of this fibre to meet the demand7

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS & FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) and (b) De

tails of licensed capacity and production of 

Polyester Staple Fibre, Company-wise for the 

last two years (unto Feb'93) are given in the 

statement attached As against the demandof 

126,000MTofPotyesterstapleFtoredunng91- 

92, the actual production was136,136MT State- 

wise information in regard to demand and pro

duction is not monitored

(c)  Production of Polyester Staple Ftorein 

the country is adequate to meet the demand
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Use/Production of Chemical FeitiRz- 
ers

VxSx  CR  L(N(C99B(5 3G,fNVxSx  CR  L(N(C99B(5 3G,fN  

3N(5»(P 6ntt s-y BRGL9 LG,G319R 4y3N(5»(P 6ntt s-y BRGL9 LG,G319R 4y 

mtyp.ybse.spsy

p̂F Q-ys-y7s-y o.y eA r-ydnrpt Ay7sntnDy7.

mtyp.ybse.spsy

p̂F Q-ys-y7s-y o.y eA r-ydnrpt Ay7sntnDy7. 

n/ s-y reo/s70 >n/r7yp.n/' re/sn/oeo.t0U

4̂F Q-ys-y7 m7eborsne/ d r-ydnrpt Ay7sntO

nDy7 mtp/s. -p. pt.e n/r7yp.yb pere7ss/'t0U

r̂F GA .eU s-y my7ry/sp'y eA n/r7yp.y n/ s-y

n/ s-y reo/s70 >n/r7yp.n/' re/sn/oeo.t0U

4̂F Q-ys-y7 m7eborsne/ d r-ydnrpt Ay7sntO

nDy7 mtp/s. -p. pt.e n/r7yp.yb pere7ss/'t0U

r̂F GA .eU s-y my7ry/sp'y eA n/r7yp.y n/ s-y 

o.y eA r-ydnrpt Ay7sntnDy7. uVkpkun. s-yn7 m7eO

borsne/ bo//' ypr- eA s-y tp.s s-7yy 0yp7.U p/b

b̂F s-y .sym. 4yn/' spwy/ 40 s-y feuydk

o.y eA r-ydnrpt Ay7sntnDy7. uVkpkun. s-yn7 m7eO

borsne/ bo//' ypr- eA s-y tp.s s-7yy 0yp7.U p/b

b̂F s-y .sym. 4yn/' spwy/ 40 s-y feuydk 

dy/sse 4yredy .ytA .oAAnrny/s n/ s-y m7eborsne/dy/sse 4yredy .ytA .oAAnrny/s n/ s-y m7eborsne/ 

eA 2-ydnrpt Ay7sntn.y7.K

1N9 LG,G319R 8E31(19 G,1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3

eA 2-ydnrpt Ay7sntn.y7.K

1N9 LG,G319R 8E31(19 G,1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3 

3̂NRG 9C*(RC8 E(W9GR8F ̂pF sêrF Cyspnt.3̂NRG 9C*(RC8 E(W9GR8F ̂pF sêrF Cyspnt. 

eA re/.odmsne/ p/b m7eborsne/ eA Ay7sntnDy7. n/eA re/.odmsne/ p/b m7eborsne/ eA Ay7sntnDy7. n/ 

syd7y eA /os/y/s. bo7n/' A7{y tp.s s-7yy 0yp7. p7ysyd7y eA /os/y/s. bo7n/' A7{y tp.s s-7yy 0yp7. p7y 

p.o/by7p.o/by7

(lakh tonnes)

Year Production Consumption

(lakh tonnes)

Year Production Consumption 

(N + P)  (N+P + K)(N + P)  (N+P + K)

lxxakxl xa i? lS? iV

lxxlkxS xM V lSh SM

lxxSkx xh S lSV ?h

m̂7eun.ne/ptF

6-nty s-y7y Qp. p/ n/r7yp.y eA x; n/ s-y

lxxakxl xa i? lS? iV

lxxlkxS xM V lSh SM

lxxSkx xh S lSV ?h
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[English}

Seizure of Uranium

6933 SHRI MANABENDRA SHAH Will 

the PRIME MINISTER be pleased to state

(a) whether a huge quantity of Uranium has 

been seized in Patna recently,

(b) whether any investigation has been 

made in this regard,

(c) if so, the outcome theredf, and

(d) the steps taken to prevent such inci

dents in future?

THE MINISTER OF STATE IN THE 

PRIME MINISTER’S OFFICE (SHRI 

BHUVNESH CHATURVEDI) (a) to (d) A 

Sample of a material seized in Patna which 

allegedly consisted of uranium was analysed by 

the Uranium Corporation of India Ltd The result 

indicated that the material did ndt not contain 

uranium The acquisition and transfer of ura

nium produced by UCIL is accounted or accu

rately accordingtothe procedure established by 

the Department of Atomic Energy

Voluntary Retirement Scheme under 

National Renewal Fund

6934 DRPR GANGWAR Will the PRIME 

MINISTER be pleased to state

(a) the salient features of the voluntary 

retirement scheme underthe National Renewal 

Fund, and

(b) the priority sectors identified for thd 

purpose7

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART-

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNA SAHI) (a) Assistance from the 

National Renewal Fund is provided to the Cen

tral Public Sector Undertakings for implemen

tation of Voluntary hebre scheme in terms of the 

guidelines issued by the department of public 

Enterpnses ThesalientfeatruresoftheVolun- 

tary Retirement Scheme are as under

(1) An employee who has completed 10 

years of service or completed 40 years of age 

may seek voluntary retirement by a written 

request

(2) Themanagementoftheenteipnsehas 

the nght not to grant voluntary retirement for 

reasons to be recorded in writing

(3)  The terminal payments availa 

bleto an employee who seeks voluntary retire

ment are

(i)  the balance in his provident fund Ac 

count payable as perthe CPF regula 

tion

(n)  cash equivalent of accumulated earned

leave as per the rules of theis enter

prise

(m)  gratuity as per Gratuity Act or the 

gratuity scheme applicable to the em

ployee

(iv)  one month’s/three months’ notice pay 

(as per the conditions of service appli

cable to him)

(v)  In addition, an employee whose re

quest for Voluntary Retirement is ac

cepted would beentitledtoanex-gratia 

payment equivalent to 1=1/2 months 

equalments (pay+DA) for each com

pleted year of service or the monthly 

emolument at the time of retirement 

multiplied by the balance months of



servra left before rwrmal date or retire-  the voluntary retirement scheme for 1992-93

ment, which-ever is less (Revied Estimate) and 1993-94(Budget Esti

mates) from the national Renewal Fund are

(b) The details of theis provisions madefor  given in the statement
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Projects with Israel Collaboration  INDUSTRIALDEVELOPMEhlTANDDEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNA SAHI): (a) to (d): There is a growing
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6935. SHRI BOLLA BULLIRAMAI AH: Win 

the PRIME MINISTER be pleased to state:

(a)whether India and Israel businessmen 

have expressed their eagerness to set up some 

projects in India;

(b)  if so, the details thereof;

(c) whether any concrete agreements in 

this regard have been reached; and

(d) if so, to what extent both the countries 

have agreedto set up such projects m each other 

countries?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF

interest among Intian and Israeli businessmen 

forutilising business opportunities through joint 

ventures, techrwtogytransferarrangamentsand 

otherforms of multually beneficial cooperation.

M/s. Tifagarh steel Ltd. have been given 

approval on 14th January 1993for setting up a 

joint venture in Israel for manufacture of fertil

izer. Likewise M/s Ptantro Irrigation Systems(p) 

Ltd, Pune have been given approval on 12.8.92 

for setting upa joint venturem India for manu

facture of Dnp Irrigation Systems

Government have also accorded approval 

to the following two technology transfer agree

ments between the enterprises of the twocoun- 

tnes for setting up projects in India;-

S.No. Name of the India  Name of the foreign Item of

Company Collaborator manufacture

1  Menon Bearing  King Ltd., ThinwaH

Ltd., Kolhapur Israel washer

2.  ShreeVallabh  Phonaicia American  Drawn Glass in

Glassworks  (Flatglasisrael  sheets

Bombay.

Foreign Investment in States

6936.  SHRI SHRAVAN KUMAR PATEL 

Will the PRIME MINISTER be pleasedtostate:

(a)whether Madhya Pradeshhasemergsd 

amoungthetopfourStatesmthecountrytohave 

attracted massive foreign and NRI investments 

after the new industrial Policy of July, 1991;

(b)  if so, the Volume of foreign and NRI 

investments attracted by each State and Union 

Territory so far and

(c)thestepstakenbythe Government and 

the State Governments to attract such invest

ment

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DUAL DEVELOPMENT AND 

DEPARTMENT OF HEAVY INDUSTRY) 

(SHRIMATI KRISHNA SAHI): (a) to (c): the 

vanous policy initiatives detailed in the state

ment on Industrial Policy, 1991 and other eco

nomic liberalisations announced by Govern

ment are aimed inter-ali, at attracting foreign 

investment from various countries. There has 

been considerable buoyancy in approvals 

grantedforforeign dbect investment in theoourv 

try as is evident from the comparative figures 

given below -
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Year Total foreign investment

approved in the proposals 

tot foreign collaboration 

(Rs mCrores)

1990 128 32

1991 534 11

1992 3887 54

1993 256735

(UptoMaich)

Foreign collaboration approvals are in

tended only to determine the terms and condi

tions of collaboration Foreign investment ap

provals do not usually indicate location of the 

industries and consequently State-wise data 

d p not centrally maintained

Centre for development of Advanced 

Coimputing

b937 SHRI RAMKAPSE WillthePRIME 

MINISTER be pleased to state

(a) whether any evaluation has been made 

by the Government or any agency regarding 

achievements made by the Centre for Develop

ment of Advanced Computing vis-a vis total 

investment threin

(b) if so, the details thereof, and

(c) the major differences in parallel pro- 

cessingtechnologybvDRDO C-DOT andC- 

DAC?

THE MINISTER OF STATE IN'T HE MIN 

ISTRY OF SCIENCE AND TFCHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOF OCEAN DEVFLOPMENT) 

ANDTHE MINISTER OF STATE IN7HEMIN- 

ISTR Y OF PARLIAMENT AR Y AFFAIRS (SHRI 

RANGARAJAN KUMARAMANGALAM) (a) 

and (b) A High Level Committee was 

consitutedis by the Department of t lecti ot ncs to

carryout the mid course assessment of the 

progress made by the Centre for Development 

of Advanced Computing (C-DAC) The 

Commnttee in its reportsubmitted in June, 1991 

obsorved thatthe schedule given in the original 

documenthasbeenmetbyandlarge However 

shortfalls observed by the committee in areas of 

testing, integratiop, development of support 

software and quality assurance of the system 

had lx?en rectified before the scheduled comple

tion date of the project The project is also seing 

continuously monitored by the Steering Com 

mittee headed by Secretary, Department of 

Electronics

(c)  Paialle! processing Systems devel

oped by DRDO are based on single Programme 

Multiple Date(SPMD) architecture and have 

been developed for defence applications C- 

DOT parallel processing systems are based on 

single Algorithm Multiple Data(SAMD) archi

tecture developed primarily for weather Fore

casting and Radio astronomy PARAM Parallel 

processing Systems developed by C-DAC are 

based oi i the Multiple Instructions Multiple Data 

(MIMD) architecture and these are general pur 

pose systems which can be applied to a large 

number of applications

Tariff Commission

6938  SHRI PRITHVIRAJ D CHAVAN 

Will the PRIMEMINISTERbe pleasedtostate

(a) whethei the Government propose to set 

up the Tariff Commission as indicated in the 

1992-93 Budget,

(b)ifsothedetailsthereof and

(c) if not, the alternative arianyements 

being made in this regard >

THEMINISTEPOFS1 Alf IN IHtMIN

ISTRY OF INDUSTRY(DEPARTMLNT OF 

INDUSTHIALDFVFLOPMtN f ANDDbPART 

MCNI OF HEAVY INDUSTFO ) isHRIMAT I 

KRISHNASAHI) ia)tok  r~<.>noiniu imtia



187 WnttenAnswers APRIL 28,1993 WrittenAnswers 188

tives taken by Government m the from of major 

industrial, fiscal and trade liberalisations have 

led to revised perceptions about the role, func

tions and organisational structure of several 

Ministries/Departments/Organisations Conse

quently, it has become necessary to restmcture 

several of these including the Bureau of Indus- 

tnal Costs and Pnces(BICP) In the Budget 

speech of 1991 -92, Finance Minister had an

nounced thatGovemment proposed to restruc

ture BICP and to transform it into a Tanff Com- 

mission with a viewtoevolvearnore transparent 

institutional mechanism for fixing tariffs and 

domestic pnces in sectors where there may still 

be need for protecting Indian industry against 

foreign competition and for determination of 

administered pnces particularly in the area of 

public utilities Government have not taken any 

final view in this regard

Flexible Complimenting Scheme.

6939  PROF PREMDHUMAL Will the 

PRIME MINISTER be pleased tostate

(a) thedetailsoftheprogressmadeinthe 

introduction of a uniform flexiblecomplimenting 

scheme in the various scientific departments, 

and

(b) the reasons for delay mimptementing 

this policy’

THE MINISTER OF STATE IN THE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND DE

PARTMENT OF OCEAN DEVELOPMENT) 

AND THE MINISTER OF ST ATE IN THE MIN

ISTRY OF PARLIAMENTARY AFFAIRS(SHRI 

RANGARAJANKUMARAMANGALAM) (a) 

and (b) Government are reviewing the cadre 

stgructure in various agencies including as

pects relating to the applicability andoperabonal 

aspectsofFlexibleComplementHigScheme A 

number of Ministnes/Departments whose re

quirements are not identical, are involved Any 

attempt at unoif ormtty would need to take into 

account diverse situations and organisational

/yyb.P/yyb.P

Jawahar Rozgar Yojana

6940  SHRI GURUDAS KAMAT 

SHRI  SANAT  KUMAR

MANDAL 

SHRI MOHAN RAWALE

Wil the PRIME MINISTER be pleased to 

state

(a) whethertheJawaharRozgarYoiana 

is proposed to be refurnished,

(b) ifso.thesalientfeaturesthereof and

(c) thechange made in the level of fund 

ing.ifany?

THE MINISTEROFSTATE INTHE MINISTRY 

OFRURALDEVELOPMENT (DEPARTMENT 

OF RURAL DEVELOPMENT)  (SHRI 

RAMESHWARTHAKUR) (a) Yes Sir

(b)  and (c) The details are being worked out̂ 

in consultation with the Planning Commission

[Translation]

Development of ‘Swati’ Aircraft

6941 SHRI SWAMISURESHANAND 

Will the PRIME MINISTER be pleased tostate

(a) whetherthe Bharat Heavy Electricals 

Limited has developed ‘SwatT aircraft recently

(b) if so, the total cost of this aircraft

(c)  whether some export orders have 

been received from the foreign countries for this 

aircraft and

(d) tf so, the details thereof?

THE MINISTER OF ST ATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF
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INDUSTRIALDEVELOPMENT ANO DEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI)

(a) Yes, Sir

(b) It is not m the commercial interest ofthe 

company to disclose the cost of the aircraft

(c) No, Sir

(d) The question does not arise 

[English]

2eo7sy.y0 se LB.XLr(.2eo7sy.y0 se LB.XLr(.

6942.  SHRIG DEVARAYANAIK

SHRI  V  SREENIVASA 

PRASAD

Will the PRIME MINISTER be pleasedto

state

(a) whetherthe Union Goverment have 

issued guidelines to the State Governments and 

Goverment department to show proper courtesy 

and consideration to Members of Parliament 

and State Legislatures as reported in the Times 

of India dated March, 27,1993,

(b) if so, the details of the guidelines issued 

in this regard in November 1974,

(c) whetherthe Government have received 

any complaints from M Ps/M L As dunngthe 

last one year in which discourtesy has been 

shown by Government Departments, and

(d) if so, the details thereof,and acton taken 

thereon?

THE MINISTER OF STATE IN THE MIN

ISTRY OF PERSONNEL, PUBLIC GRIEV

ANCES AND PENSIONS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN

TARY OF FAIRS (SHRIMATI MARGARET 

ALVA) (a) Central Government have issued

1915 (SAKA) WnttenAnswers  t90

instructions on 21 12 1992 to all Ministries/ 

Departments reiterating the earlier guidelines 

regarding obeen/ance of proper procedure dur

ing official deabngsbetween Administration and 

Members of Psarliamem an'J Stattij4#£ist« 

tures A Administration and 

ment and State Legislatures A copy of t* 

instructions was also forwarded to Chief Secâ 

taries of State Governments/Union Territory 

Administrations re1 uesting them to bring the 

instructions to the notice of ail concerned̂ a® 

to onsure that these are observed strictly

(b) The instructions contain in OM No 

11013/2/92-Estt (A)dated21 12 92indudethe 

guidelines issued in November 1974 These 

guidelines inter aiia provide for

(i) Courtesy and consideration being 

shown to Members of Parliament and State 

Legislatures

(ii) extending help to them to the extent 

possible in the discharge of their important 

functions underthe Constitution

(m) ensunng proper and comfortable seat 

ing arrangement for them at public functions

(iv) ensunng that letters are acknowledged 

promptly and responded to at an appropnate 

level expeditiously

(v) A Govt servant not approaching Mem

bers of Parliament or of a State Legislature for 

sponsonng his individual case

(c) and (d) Information regarding com

plaints of discourtesy from M Ps/M L As re

ceived by vanous authorities is not centrally 

monitored

[Translation]

DDA Flats

6943  SHRIMATI BHAVNACHIKHALIA 

SHRI RAJESH KUMAR
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SHRI TEJNARAYAN SINGH  units?

WnttenAnswers  igg

Will the Minister of URBAN DEVELOP

MENT be pleased to state

(a) the numbe r of flats constructed by the 

Delhi Development Authority which have been 

unauthorisedly occupied by the people during 

the last three years,

(b) the categories of these flats and the 

sections of the society forwhich these flats have 

been constructed, and

(c) the steps taken to get these flats va

cated?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  P K 

THUNGON) (a) The DDA has reported that 

during the last three years, no DDA flats have 

been forcibly occupied by people

(b) and(c) Question does not arise 

Cement Units

6944  SHRI  CHANDULAL 

CHANDRAKAR Will the PRIME MINISTER 

be pleasedto state

(a) the number of the cement units in public 

and private sectors in the country,

(b) whetherthe public sector cement units 

are earning less profit as compared to the profit 

earned by the private sector units

(c) if so, the reasons therefor

(d) whether the public sector units hsve 

imposed any ban on the sale of their products 

and

(e) if so, the value of the cement lying 

unutilised in the storks of the public sector

THE MINISTER OF STATE INTHEMIN- 

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT AND DEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI) (a) The number of large Ce

ment Units in the Pnvate Sector and Public 

Sector is 71 and 23, respectively

(b)  and (c) Profitability of Cement Compa

nies depends primarily on factors like technol

ogy, operating efficiency, proximity tothe source 

of raw materials and market for the finished 

product infrastructural support etc Duetomter- 

playofthesefactors.cementcompaniesinboth 

the Sectorsare either earning profitsor incurring 

losses

(d) No, Sir

i
(e) Does not anse 

[English]

)pssy70 8my7psyb 2p7.)pssy70 8my7psyb 2p7.

6945  SHRI DATTATRAYABANDARU 

Will the PRIME MINISTER be pleasedto state

(a) whether the Government propose to 

manufacture orgive licences formanufacture of 

Battery Operated Cars with or without Foreign 

collaboration,

(b) if so, the details thereof, and

(c) if not, the reasons therefor?

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI) (a)to(c) M/s Eddy Current 

Controls (India) Ltd , Kerala ahd Shn Pankaj 

Dubey of New Delhi have recently been granted 

letters of intent for the manufacture of battery 

operated cars based on indigenous technology



Year Estimated Demand

‘1990-91 4235 00MU

1991-92 4658 00MU

1992-93 5124 00MU

(b)  As perthe information available, M/s 

Boots is the only company manufactunng Inaulin 

in the country for domestic consumption and 

their production figures for the last three years 

areasbekmr-

Year
with a capacity of6000nos and lOOOnos per 

annum respectively Government has been tak

ing a favourable view on proposals for manufac

tured cars based on non conventional sources 

of energy
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Production

[Translation]

B7eborsne/XCydp/b eA G/.otn/B7eborsne/XCydp/b eA G/.otn/ 
»

6946  SHRI RATILAL VARMA Will the 

PRIME MINISTER be pleased to state 

I

(a) the total requirement and demand of 

insulin in the country,

(b) the companies manufactunng insulin in 

the country and the annualproduction of each of 

them and the names thereof,

(c) whether these companies are able to 

manufacture insulin to meet the demand of the 

country, and

(d) the steps taken by the Government to 

provide insulin at the cheaper rate*?

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) The total 

estimated demand for Insulin in the country for 

the last three years is given below -

1990-91

1991-92

1992-93

27 03 00MU 

3097 00MU 

2966 00MU

(c) The gap between indigenous demand 

and production, if any, is being met through 

imports

(d) In orderto make Insulin available at a 

more reasonable price, Government has re

duced the excise duty on Insulin bulk drug from

5 75% to nil and the custom duty on pancreas, 

which is the main imported intermediate used in 

its manufacture from 35% to ml

[English]

Cadastral Surveys

6947  SHRIMATI CHANDRA PRABHA 

URS Will the PRIME MINISTER be pleased to 

state

(a) whether the All India Xlth Conference of 

Cadastral Surveys requested to provide 100% 

financial assistance to training institutes of State 

Governments for training functionaries in 

cadastral surveys, and

(b) if so, whether the Government have 

taken a decision to give 100% financial assis

tance'?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI RAMESHWAR THAKUR) (a) All India 

Xlth Conference of Cadastralk Surveys held in 

Bangaloreon 10-12 February, 1993mteralia 

recommended that Government of India should 

provide 100%financial assistance totheexist- 

mg training institutes of the State Governments

(b)Underthe Centrally Sponsored Scheme
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of Strengthening©! Revenue AdmintetfBbonand 

Updating of Land Records, the State Govern

ments are being provided finanancial assis

tance on matching basis for various purposes 

including training functionaries The training is 

imparted in varuiys subjects inducing Cadastral 

Surveys However no decision has been taken 

for increasing the quantum of assistance to 

100% as recommended ir>theAIHnd« Cadastral 

a* Surveys Conference

(tt G/bnp 3y7unry 8AAnry7. fyssn/'(tt G/bnp 3y7unry 8AAnry7. fyssn/' 

1y7dn/pt )y/yAns. A7ed G/sy7/psne/pt1y7dn/pt )y/yAns. A7ed G/sy7/psne/pt 

87'p/n.psne/.87'p/n.psne/.

6948 PROF  UMMAREDDY 

VENKATESWARLU Will the PRIME MINIS

TER be pieasedto state

(a) whether a large numberof senior offic

ers of All India Services ofthe rank of Additional 

Secretary and Secretary are drawing pensions 

terminal benefits or some other allowances 

from various international agencies and 

organisations and

(b) the details of officers of All India Ser- 

vices like IAS IFS and IPS and IRS of 1961 and 

1962 batch who are qettmg such benefits at 

present'7

THE MINISTER OF STATE IN THE MIN

ISTRY  OF  PERSONNEL,  PUBLIC 

GRIEVANEES AND PENSIONS AND MINIS

TER OF STATE IN THE MINISTRY OF PAR

LIAMENTARY AFFAIRS (SHRIMATI MARG

ARET ALVA) (a) The retirement benefit that 

accrue to Government Servants an account of 

service tendered to international organisations 

are not payable to them concurrently with the 

salary from government Such benefits will be 

payable to the officer concerned alongwith his 

pensionary benefits when he finally retires from 

services For the penod of assignment, allow

ances asperthe terms of appointment/deputa

tion are admissible

(b) At present one IAS Officer each of 61

and 62 batches are on deputation with interna

tional organisations IRS is not an All India 

Service However, information regarding IPS 

and Indian Forest Sevice (IFS) is being col

lected.

)-p7ps Nypu0 9tyrs7nrpt Wndnsyb)-p7ps Nypu0 9tyrs7nrpt Wndnsyb

6949 SHRI RAMASHRAY PRASAD 

SINGH; Will the PRIME MINISTER be pleased 

to state

(a) whetherthe Bharat Heavy Electricals 

Limited has chalked out any stratagy for setting 

up a financial services company and acquinng 

some holdings in power generati6n firms to 

operate in the growing competitive environment 

ofthe country,

(b)ifso the details thereof and

(c)  the progress made so far m this regard9

THE MINISTER OF STATE INTHEMIN 

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI) (a)to(c)BHELisconsidenng 

setting up of a financial services company and 

acquinng minority holdings m some power gen

eration firms as a marketing strategy in view of 

the presentcompetitive environment The com

pany has received some proposals in this re

gard and had preliminary discussions with the 

concerned parties

3ytA En/p/rn/' 3r-ydy Ae7 feuy7/dy/s3ytA En/p/rn/' 3r-ydy Ae7 feuy7/dy/s  

9dmte0yy.9dmte0yy.

6950 SHRI SRIBALLAV PANIGRAHI 

WiHthe Minister of URBAN DEVELOPMENT 

be pleasedtostate

(a) whetherthe Government propose to 

mtroduoeaSetf-Rnancing Scheme in Delhi for 

retiring Government employees,

4̂FnA .eP s-y byspnt. s-y7yeAUp/b4̂FnA .eP s-y byspnt. s-y7yeAUp/b



(c)  if not, the steps taken/proposed to be 

taken bytheGovenmentto provide housesto the 

retiring Government employees?

THE MINISTER OF ST ATE IN THE MIN-

• ISTRY OF URBAN DEVELOPPMENT AND 

MINISTER OF STATE IN THE ̂NISTRYOF 

WATER  RESOURCES  (JhRI  PK 

THLHMGON) (a) The DDA has reported that no 

such proposal is under consideration

(b) Question does not anse

(c) The applications f rm the retored/retinng 

public servants registered with DDA under vari

ous housing schemes are invited from time to 

time The last such applkcations were invited in 

August, 1991 from the registrants who have 

retired and/or are likely to retire by 31st Decem

ber, 1993 The applicants who were found eli

gible have been allotted/alloted flats
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[Translation]

Bo4tnr 3yrse7 9dmte0yy.Bo4tnr 3yrse7 9dmte0yy.

6951  SHRI RAM PRASAD SINGH Will 

the PRIME MINISTER be pleased to state

(a) whetherthedassificationandpayscales 

of the employees of same category in all the 

Public Secftor Undertakings are uniform,

(b) if not, the reasons therefor;

(c) whetherthe Government are formulat

ing any scheme to remove this disparity,

(d) if so, the details thereof, and

(e) if not, the reasons therefor?

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIES DEVELOPMENT AND DE

PARTMENT OF HEAVY INDUSTRY) 

(SHRIMATIKRISHNASAHI) (a)No,Sir,

,1915 (SAKA) WnttenAnswers  198

(b)to(e) The classification and pay scales 

upon the IDAorCDA pattern and special wage 

settlements hke West Bengal Engineenng units, 

Textiles, Cement etc However pay scales and 

classification of other central public sector 

enterpnses are generally determined in wage 

settlements keeping in mind a broad degree of 

rationality in total wages for similar types of 

work since uniformity per-se is not possible in 

all the classifications among all the Central 

Public Sector Enterprises

3o4.nb0 1e 3otp40 G/sy7/psne/pt3o4.nb0 1e 3otp40 G/sy7/psne/pt 

3-er-pt0p3-er-pt0p

6952  SHRI f HHEDI PASWAN Will the 

Minister of URbAN DEVELOPMENT be 

pleasedtostate

(a) whether any subsidy is providedtothe 

Sulabh International Shochalya dunng the last 

three years,

(b) if so, the details thereof,

(c) whether any review has been made to 

ensure that the subsidy provided by the Govern

ment is utilised properly, and

(d) if so, the details thereof?

THE MINISTER OF ST ATE INTHE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATERRESOURCES(SHRIP K THUGON)

(a) and (b) Sulabh International is a non-govern

mental organisation The Ministry of Urban 

Development has not provided any subsidy to 

this organisations'1

(c)  and (d) Question does not arise 

[English]

9p7s-gopwy. n/ Cyt-n9p7s-gopwy. n/ Cyt-n

8953 PROF KV THOMAS Will the 

PRIME MINISTER be pleased to state
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(a) the number of earthquake felt in Delhi 

dunng the last one year and intensity of each of~~ 

these earthquakes

(b) whether any earthquake of senous na

ture is expected in Delhi in thenear future, and

(c) whether the Government have made 

any study on thestability of the buildings in Delhi 

on the eve of earthquakes?

THE MINISTER OF STATE INTHE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENT OFOCEAN DEVELOPMENT) 

AND MINISTER OF STATE IN THE MINIS

TRY OF PARLIAMENTARY AFFAIRS (SHRI

RANGARAJANKUMARAMANGALAM) (a) 

A list of earthquakes felt in Delhi dunng the last 

one year and intensity of theseearthquake is in 

statement

(b) At present there is no technique avail

able anywhere in the world which can predict the 

earthquakes in time, space and magnitude 

However, judged fry past occurances, there is 

significant probability of an earthquake of mod

erate intensity to occur in future in the 

neighbourhood of Delhi

(c)The Bureau of Indian Standards hasset 

up cntena for earthquake nesistant design for 

structures for different seismic zones of the 

country including Delhi
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of the amount so spent, and  »

(deo/s .mQns e/ 5-pbn p/b cnttp'y (deo/s .mQns e/ 5-pbn p/b cnttp'y (c) the total value of products exported

G/bo.s7ny. G/bo.s7ny. dunng the period’

6954  SHRI RAJENDRA KUMAR 

SHARMA Will the PRIME MINISTER be  THE MINISTER OF STATE IN THE MIN-

pleased to state ISTRY OF INDUSTRY (DEPARTMENT OF

SMALL SCALE INDUSTRY AND AQRO AND

(a) the total amount spent on Khadi and  RURAL  INDUSTRIES)  (SHRI  M

Village Industries undertheKhadi and Village  ARUNACHALAM) (a)Thetotalamountspent

Industries Commission dunng 1991-92 and  dunng 1991-92and 1992-93on Khadi and Vil-

1992-93 lage Industries underthe purview of Khadi and

Village industnes Commission (KVIC) is as

(b) the total producting achieved as a result  under-

1991-92 Funds released (Rs in Crores) 1992-93

Grant Loan Grant Loan

Khadi  6236 1171 88.55 4740

Village

Industnes 3582 7614 3445 72.53

Total  9818 8785 12300 11993

The figures for 1992-93 include Imprests also

(b) The total production achieved in KVI Sector dunng 1991-92 and 1992-93 is as follows -

(Production (Rs in Crores)

1991-92 1992-93 Provisional

Khadi 32864 36500

Villagelndustnes 226413 249000

Total 259277 285500

(c) The total value of KVI products exported dunng 1991 -92and 1992-93» as under-

Year Value of Exports (Rs in Crores)

1991-92 661

1992-93

(Provisional)

700



[Enghsh] (b) the number of houses constructed in

Gujarat underthelndraAwasYojana so farand 
Scheme for HECL, MAMC and BPCL  the target fixedforthe year1992-93?
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6955  DR D VENKATESWARA RAO 

SHRI BOLLA BULLIRAMAIAH

Will the PRIME MINISTER be pleasedto

state

(a) whetherthe Government propose to 

formulate any scheme for securing supply or

ders forthe Heavy Engineering Corporation Ltd. 

Bharat Pumps and Compressors Ltd and the 

Mining and Allied Machinery Coiporation Ltd m 

core sectors like steel and power

(b) if so, the details thereof, and

(c) the extent to which these undertakings 

are likely to be benefited

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI) (a)to(c) There©noproposal 

underthe consideration of the Government to 

formulate any scheme for secunng supply or

ders forthe Heavy EngineenngCorporation Ltd, 

Bharat Pumps and Compressores Ltd and the 

MimngandAlhedMachineryCoiporationLtd in 

coresectorslikesteelandpower However,as 

and when specific requests are made by these 

PSUs for Government assistance m secunng 

supply order, the matter is taken up with the 

concerned Departments of the Government of 

India/States at the appropriate level

House under Indira AwasYofana In 
Gujarat

6856 SHRI SOMJIBHAIDAMOR WiHthe 

PRIME MINISTER be pleased to state

(a)  the salient features of the Indira Awas 

Yo*ana;and

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRIRftMESHWARTHAKUR) ̂Informa

tion is enclosed is statement

(b)  Upto 1992-93,36,900housesare con- 

structedmGupraL For1992-93, atarget of 4,651 

houses was fixed for Gujarat

STATEMENT

Salient features of the Indira AwasYojana 

(IAY)

(l)The scheme is intended fortheconstruc- 

tion of houses free of cost in rural areas for the 

poorest of the poor belonging to Scheduled 

Castes, Scheduled Tnbes and freed bonded 

labourers Smce the scheme ts intended forthe 

poor, the basis of mdentification will be the 

poverty criteria. Over-riding priority should be 

given to the freed bonded labourers who are 

being rehabilitated under the various schemes 

Similarly, victims of atrocities need special 

priority The order of the pnorrty is, therefore, as 

follows-

(i)freedbonded labourers,

(ii) SC/ST households who are ictims of

atrocities,

(in) SC/ST households below poverty line 

headed by widows and unmarned 

women,

(iv)SC/SThou8eholds affected by flood,fire, 

earth-quake ami simriarnaturalcalami

ties,

(v) Other SC/ST households below poverty

hne
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The allotment of houses should be in the 

name of the female member of the beneficiary 

household

(II) 6% of the allocation of JRY is ear

marked for I AY This amount atthe national level 

is distnbuted among the States in accordance 

with the proportion of poor amongst Scheduled 

Castes, Scheduled Tribes and freed bonded 

labourers living belowpoverty line in rural areas 

out of thetotal rural population belonging to this 

group The I AY funds are also distributed among 

thejjlistricts on the basis of the population fo 

Scheduled Castes and Scheduled Tnbes in a 

district The funds under I AY will be operated by 

the District Rural Development Agencies/Zila 

Parishads or any other suitable organisation 

identified by the State Govt at the district level

(III) The cost ceil ings of I AY houses were 

initillay fixed at Rs 6,000 for construction of 

house along with Rs 1200/- forconstruction of 

sanitary latrine and smokeless chullah and Rs 

3000for infrastructure and common facilities 

Taking into accout of the increase in the price 

levels the cost ceiling for each house was 

revised w e f 1990-91 as follows -

(i) Construction of house-  Rs 8,000/-

(ii) Construction of sanitary

latnneand , Rs 1,400/-

(m) Provision of infrastructure

and common facilities  Rs 3,300/-

In difficult areas includnng the hill areas, 

unfavourable soil conditions or remote areas, 

the cost of construction of the houses can be upto 

Rs 9,800/-instead of Rs 8,000/-

In cases where the houses are not built in 

clusters on the basis of micro habrtata approach, 

theamountofRs 3,300/- available for common 

facilities and inf restructure can also be utilised 

forthe construction of houses This amount can 

be usedforalarger outlay on the same house or 

for additional houses

(IV)  The houses under I AY, asfaras prac

ticable, should be built on micro habitat ap

proach or in a cluster, so as to facilitate the 

development of infrastructure such as internal 

roads, drains, drinking water supply etc and 

other common facilities Care should also be 

taken to see that the houses under IAY are 

located dose to the villlage and not far away so 

astoensuresfetyandsecunty, neamesstowork 

place and social com unication However, in 

case this approach cannot be adopted because 

of non-availability of cluster of plots or the 

beneficiaries having their own house plotts scat

tered in the village or the existing houses have 

to be replaced the IAY houses can also be buillt 

in individual units

(v)  The lay out, size and type design of the 

house will depend on the local conditions Hence, 

potype design is prescnbed for IAY except that 

theplinth area of the housesshould be around 20 

Sq mts The houses should be designed in 

accordance with the desire of the benef icianes 

keeping in viewthe climatic conditions andthe 

need to provide proper space kitchen 

ventillation, sanitaryfacilities, smokelessclullah 

etc and also keeping in view the community 

perceptions, preferences and cultural attitude 

No type design should be imposed on the ben

eficiary

(VI) No contractor is allowed for the con

struction of IAY houses

(VII) The payment should be made to the 

beneficianesona staggered basis depending 

on the progress of work The entire money 

should not be paid in lumps Installments of 

payment can be laid down by the State Govt or 

at district level to be linked to the progress of 

work

(VIII)Whilefixingtechnical specifications, 

efforts should be made to utilised to the maxi

mum extent the local material and low cost 

technology developed by vanous institutions. 

Technology using bncks, cement and steel on 

large scale should not be encou raged Asfaras
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possible, cementshould be substituted by lime 

and lime surkhi manufactured locally Due to 

increase in pnce of bricks, it would be desirable 

to substitute burnt bricks with sun dried it would 

be desirable to substitute burnt bncks with sun 

dried bricks of earth/soil cement Brick manu

factured by the beneficiaries themselves in

stead of rtspurchase may alsobe undertaken for 

reduction orcost and better wage employment

[Translation]

Schemes/Projects of Madhya Pradesh 

with World Bank Assistance

6957  SHRI MAHENDRAKUMAR SINGH

THAKUR 

SHRI RAMESHWAR PATIDAR

Will the Minister of PLANNING & 

PROGRAMME IMPLEMENTATION be 

pleasedtostate

(a) whether the State Government of 

Madhya Paradesh has sentanumberof projects/ 

schemestothe Union Govemmentforinclusion 

in Eighth Five Year Plan,

(b) if so, the details/thereof andthe names 

of the projects/schemes which have been 

cleared for inclusion in the Eighth Plan, and

(c) the details of the projects/schemes 

which are proposed to be launched with the

1915(SAK/\) WnttenAnswers

World' Bank assistance?

THE MINISTER OF ST ATE Or THE MIN

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOM ANGO) (a) and (b) The Proposals of the 

Government of Madhya Pradesh forthe State's 

Eighth Plan amount to Rs 15000crores An 

outlay of Rs 11100 crores was agreed for the 

Eighth Plan ofthe Madhya Pradesh The details 

ofthe proposals ofthe Government of Madhya 

Pradesh are available the Eight plan (1992-97) 

and the

Annual Plan (1992-93) document of the State 

Government which/have/been placed in the 

Parliament Library Major Headwise details of 

the outlays as proposed by the State Govern

ment and as agreed by the Planning Commis

sion are given in the enclosed Statement

(c)The details of the Projects underformu- 

lation for World Bank aid are given below 

However, the final tying up with the World Bank 

will depend on detailed project preparation, do

nor preferences and commitment availability

(i) Agricultural Development Project (n) Inte

grated Forestry Sector Project (m) National 

Level Health Programme including Leprosy, 

Blindness, Malaria and Tuberculosis control 

(iv) Second Urban Development Project (v) 

Integrated Child Development Services Project

(vi) Narmada River Basin Development Project

(vii) Madhya Pradesh Barr and Rajghat Canal 

Projects
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Intensive Sanitation Project of 

Kamrup, Assam

695p  3NRG BR8)G, C95( p  3NRG BR8)G, C95( Withe BRGL9

LG,G319R 

BRGL9

LG,G319R be pleased to state

(a) the details of the Intensive Sanitation 

Project of Kamrup district cn Assam submitted 

by theState Govemmentto the Union Govern

ment; and

(b) the action taken by the Union Govern

ment in thus regard?

THE MINISTER OF STATE  IN THE 

MINISTRYOFRURALDEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAI H PATEL) (a) Govern

ment of Assam had submitted a proposal for 

Intensive Sanitation Project in Kamrup district 

atatotal estimated cost of Rs 3013crores The 

project is to be implemented in aphased man

ner The programme aims to make sanitation a 

felt need of the people through adequate motiva

tion and develop a strategy for self sustenance 

and expansion, utilizing the financial impute of 

the people, ansing out of demand created for 

sanitation facilities The broad details of the 

Project are as follows -

1 Development of a self help programme 

with full involvement of the community

2 Integrated Sanitation Programme by 

constnx̂ingsmokeiesscl̂Kahs.bathiig/'wash- 

ing platform, soakage pit and garbage pits and 

addition tosanrtary latnnes for40% of the total 

rural households of the districts

3 About50%ofthetargetgroupareesti- 

matedtooptforsanitaryfacitiesbydepositing 

100% of the cost, the balance beneficiaries to 

provide 50% of the cost Hi advance and balance 

50% in 12 equal installments freeof interest

4 Inadditontobenetaary contributions,a

1915 (SAKA) WnttenAnswers  214

revoMngfund to be created with Government of 

ICKSa, Government of Assam and UNICEF con

tribution

5 About 141440 households will opt for 

household sanitary latnnes and other sanitary 

facilities

6 Massive motivation campaign to accel

erate the tempo of implementation of the 

programme

(b)The Central Government has accordedtech- 

nK̂approvalfor implementation of the scheme 

in principle Phase I of the scheme to be imple

mented in two years has been approved at an 

estimated cost of Rs 441 31 lakhs Itispro- 

posedto construct,21,000household toilets and 

63,000othersanitaryfacilitiesatatotaicostof 

Rs 411 5 lakhs to be shared as follows -

(Rs in lakhs)

Assistance from United

Nation Children Fund X40

Central Government share 3040

Government of Assam share 3048

Beneficiary contnbution 32029

411 57

The UNICEF will alsocontnbute another 

sum of Rs 29 74 lakhs towards advocacy, 

training, administration and establishment 

charges

Seniority List of Section Officers

6959 SHRI MOHAN SINGH (DEORIA) 

Will the PRIME MINISTER bepleasedto refer 

to the reply given on December 16,1992 to 

UnstarredQuesbonNo 3919regarc*ng Senior

ity List of Section Officers andState the progress 

made in this regard so far and theState at which 

the matterstands at present?
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The Minister of State in the Ministry pf 

Personnel, Public Grievances and Pensions 

and Mimstiy of State in the Ministry of Parlia

mentary Affairs (Shnmati Margaret Alva) The 

Supreme Court granted extension of time upto 

31 st January, 1993to finalise the senionty list of 

Section Officers The list was finalised on 29th 

January, 1993

[Translation]

Colour Picture Tubes

6961  SHRIPRABHUDAYAL KATHERIA 

Willthe PRIME MINISTER bo pleasedtostate

(a) whetherthe Governemnt have stopped 

thed import of colour picture tubes

(b) if so, whether its requit ement is met by 

the firms mant ifactunng these pncture tubes in

S No

1  JCT Electronics 

Limited

2  Uptron Colour 

Picture T ubes Limited

3  Samtel Colour 

I imited

Prices of Insulin

6962  SHRIMAHESHKANODIA,Willthe 

PRIME MINIS TER be pleasedtostate

(a) whether there is an increase in the 

deaths of diabetic patients due to the shortage 

and high price of insulin

(b)ifso the facts thereof and

(c)  the steps taken by the Govei nemtn to 

' bi inq down the prices of insulin and make easily

the country

(c) if so, the names of those firms, and

(d) the firm-wise details of annual produc

tion of these pneture tubes'?

THE MINISTER OF STATE INTHE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENT OFOCEAN DEVELOPMENT) 

AND MINISTER OF STATE IN THE MINIS

TRY OF PARLIAMLNTARY AFFAIRS (SHRI 

RANGARAJAN KUMARAMANGALAM) (a) 

No, Sir Only and 20 and 21 ‘size colour TV 

picture tubes aio covered in negative list of 

imports All other tyoes of tubes can be freely 

imported

(b)  to (d) The requirements of CPT s is 

being met by tho follvvuing three firms

Name of firm Producticnof 
CFTs dunng 1J32

0 38 million nos

0 14 million nos

0 38 million nosw

available to the needy?

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS & FERTILIZERS 

(SHRI EDUARDO FALEIRO)

(a) No instance of increase in deaths of 

diabetic patients due to the shortage and high 

price of insulin has come to the notice of the 

Government

(b) Does not arise
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. (c) In orderto make Insulin available at a 

more resonbable price, Governemtn has re

duced the excise duty on Insulin bulkdrugfrom

5 75%tonilan̂thecustomsdutyon pancreas, 

which is the main imported intermediate used in 

its manufacture, from 25% to ml

' [English]

Allotement of Surolus Land to SG/s 

STs in Assam

WnttenAnswers  218

(b) if so, whether this is mainly due to the 

use of substandard material in theconstSruction 

of these houses, and

(c) if so, whetherthe matter is proposedto 

be investigated by theTechnicIa Department?

THE MINISTER OF STATE IN THE MIN- 

ISTRY OF RURAL DEVELOPMENT 

(DEPARTMENT OF RURAL DEVELOP

MENT) (SHRI RAMESHWAR THAKUR)

‘VAISAKHA 8,1915 (SAKA)

6963 SHRI DWARAKA NATH DAS Will 

the PRIME MINISTER be pleased to refer to 

reply given on March31,1993to starred Ques

tion No 488 and state

(a) the percentage of landless SCs & STs 

in Assam and the respective percentage of 

beneficiaries to whom land has been allotted, 

and

(b) whether the percentage of beneficiaries 

of SCs and STs falls belowthe actual percent

age of landless SCs and STs, and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI RAMESHWAR THAKUR)

(a)to(c) The information is beingcollected 

the state Governemtn of Assam and will be 

placed on the Table of the House

[ Translation]

Houses BuiJt in Uttar Pradesh Under 

Indira AwasYojana

6964 SHRI RAM NIHORERAI Willthe 

PRIME MINISTER be pleased to state

(a)  whether a large number of houses built 

in Uttar Pradesh underthe Indira AwasYojana 

are in a dilapidated condition,

(a)  to (c) _ Information is being collected 

and will be laid on the Table of the House

[English]

Target of Distribution of Surplus 

Land

6965  SHRI KASHIRAM RANA Willthe 

PRIME MINISTER be pleased to state

(a) whether the target of distribution of 

surplus land is not being achieved,

(b) if so, the reasons therefor, and

(c) the state-wise targets fixed last year in 

the country andthe achievements thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMETN) 

(SHRI RAMESHWARTHASKUR)

(a)  and (b) Annual targets for distribution 

of ceiling surplus land are fixed in consulation 

with the state G ̂vernments/Umon Temtories 

by the Ministry of Rural Development for the 

states and Union ATemtones where land ceiling 

laws are being implemented The achieve

ments vary from state to state In the financial 

year1992-93an area of87280acres of land were 

distributed agqainst a target of 1 m50720acres 

that had been fixed for the year The states of 

ANdhra Pradesh, Bihar, Gujarat Karnatakam 

Manipur, Onssa, Rajashtan, T amil nadu, Uttar
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Pradesh, WestbenglaandtheUnionTerritoryof 

Dadra & Nagar Haveh had achieved above 90 

percent of the target that had been set forjhem 

and have been ptacedmthe vety good categoiy. 

Stateof Punjab has achieved 89 per cent and is 

in good category, the pedoramnce of the states 

of Assam, Haryana, Jammu&Kashnw, Kerala,

MadhyaPradesh,MaharashtraandPondiche(iy 

have been rated poor on account of thefectthat 

ithasbeonb0tow80percnet Non of these states 

haw reported reason for ureter achievement.

(c): Statewise targets and achiegvemetns 

forthe year1991-92are given in the statement.
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Jawahar Rozgar Yojana in Maharashtra

6966  SHRI DHARMANNAMONDAYYA 

SADUL Willthe PRIME MINISTER be pleased 

to state

(a) the details of Jawahar Rozgar Yojana m 

Maharashtra which were in force forthe years 

1990-91 to 1992-93and amount provided there

to r,

(b) its utilisation for each year, separately,

and

Year  Amount provided (including

States share)

(Rs in lakhs

1990*91  1962419

1991-92  1621958

1992-93  2504979

(c) Yes, Sir

Promotion Quota of States in IAS/IFS/IPS

6967  SHRIMATI DILKUMAR BHANDARI 

Will the (PRIME MINISTER) be pleased to 

state

(a) whethe5r some quota fro nomination of 

I AS/I PS/I FS has been fixed for each state and 

union Territory,

(b) rf so, the details thereof state and Union 

Terntory-wise based on Civil services Exami

nation of 1992,

(c) whetherthe Governetmn propsoeto 

increase this quote for some states and Union 

Temtones, and

(c)  whetherthe Govememtn arecons<der- 

ing torenhance the allocation forthe next two 

years and if not, the reasons thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT 

(DEPARTMETN  OF  RURAL 

DEVELOPMETN) (SHRI RAMESHWAR 

THAKUR)(a)and(b) Amountprovidedtostate 

of Mahrashtra for impemetnation of Jawahr 

Rozgar Yojana, amount utilised and mandays of 

employment generatedduringtyhepenod1990- 

91 to 1992-93 are as follows -

Amount utilised  Employment 

(Rs in lakhs)  generated

(mandaysmlakhs)

19254 92  795 93

18124 11  771 64

12348 65  511 32*

*Upto February 1993

(d)ifso the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY  OF  PERSONNEL,  PUBLIC 

GRIEVANECES AND PENSIONS AND MIN

ISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRIMATI 

MARGARET ALVA) (a) Yes, Sir

(b) Nominations to lAs/IPS/IFS is not 

made through Civil services Examinations, 

promotion Quota in eacg cadre is given in the 

enclosed Statement

(c) No such proposal is under consider

ation of the Government

(d) Does not anse
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[Translation]

Stock of Newsprint

6969 SHRIMATI SUMITRAMAHAJAN 

Widths PRIME MINISTER be pleased to state.

(a) whetherahuge stocks of newspnnt has 

been piled up wiht the indigenous newspritn 

mills in the wake of the newspnnt policy of the 

Government;

(b) whetherthe Governemtn are formulat

ing any scheme to clear the stocks, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMETN AND 

DEPARMETN OF HEAVY INDUSTRY) 

(SHRIMATI KRISHNASAHI) (a) Thenews- 

print mills hadastock of about20,000MT aeon 

31393

(b)and(c) There ts no statutory corttrtoion 

thepnoeanddstributnnof newspnnt. However, 

policy measures to rpovide relief to the industry 

are taken be Government as and when neces

sary

[Engm

Central Projects in Madhya Pradesh

6970 SHRI BARE JATAV W» the PRIME 

MINISTERbe pleased to state

(a) the names of the Central Projects lo

cated in Madhya Pradesh m which schemes of 

expansion, diversification and modernisation 

arebemgtaken up during the current Five Year 

Plan, and

(b)the details of the investments likely to 

be made m each of these projects?

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

RMDUSTRIALDEVELOPMENT AND DEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHAN SAHI) (a)and(b) The details of 

Central Projects costing for more than Rs 100 

crores under Central public Enterprises which 

areur>derimpternentationason31-3-19Q2are 

given in Public Enterprises Survey 1991-92 

Volume-1 at pages 43-48 placed before the 

Partament on26-2-1993 This includes details 

of original and anticipated costs of projects 

located in Madhya Pradesh also

Pww»«h>tirtwf?nminlllaenfN*M***MMlDewl- 

opment Council

6971 DR YS RAJASEKHAR REDDY 

Will the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be 

pleasedto state

(a) whetherthe High powered Population 

committee set up by the Nationai Development 

council has submitted its report, and

(b)if  so,the broadsaient features thereof?

THEMINISTER OFSTATEOFTHE MIN

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO) (a) Yes. Sir

(b)  The raportofthe Committee of National 

DeveiopmentCounci on population was placed 

before the Forthyfifth Meeting of NDC held on 

Aprils, 1993 The NatKX̂Devetopment Coun

cil, ts yet to consider there report

Retention of General Pool Accommoda
tion

6972 SHRI SHASHI PRAKASH Willthe 

Minister of URBAN DEVELOPMENT be 

pleased to state

(a)  whether Central Government employ

ees areaRowed to retam generalpool accom- 

modaton as and when they get employment in
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the High court of Delhi,

(b) if so, the number of employees who 

were thus allowed to retain general pool accom-  - 

modation dunng the last six months,

(c) whether personal staff of judges of High 

Courts, Delhi are entitled to get allotment of 

general pool accommodation on priority basis, 

and

(d) if so, the details thereof?

THEMINISTER OFSTATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES(SHRI P K TUNGON)

(a) and (b) The Delhi High Court is an eligible 

office and its staff are allotted accommodation 

from, the General Pool Therefore Central Govt 

employees who are posted in the Delhi High 

Court can retain General Pool accommodation 

allotted to them, if any No separate data is 

maintained about such cases

(c) There is no quota for pnonty allotment 

of residential accommodation to the personal 

staff of the judge of the High Court

(d) Does not anse

Export Commitment by Foreign Compa

nies

6973 SHRIR DHANUSKODIATHITHAN 

SHRI PRAKASH V PATIL

Willthe PRIME MINISTER be pleasedto

sttte

(a) whether the condition of export commit

ment is not imposed on foreigncompanies while 

granting them permission to make investment  ' 

in the country,

(b) if so, the reasons therefor, and

(c) the expected foreign trade deficit in 

1992-93, vis-a-vis 1991-92,1990-91 and 1989-

90?
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THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART- 

* MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI) (a)and(b) Proposals for 

foreign direct investment are subject to export 

commitment asunder -

i)  Proposals envisaging manufacture of 

items reserved for small scale sector 

by large scale units are subject to the 

condition that atleast75%of production 

should be exported,

ii)  Proposals envisaging more than 24% 

foreign shareholdings in small scale 

units for manufacture of items reserved 

forthd small scle sector, are also sub

ject to the condition that atleast 75% or 

production should be exported of items 

reservedtorthe small scale sector, are 

also subjectto the condition that atleast 

75%of production should be exported,

in)  Proposals envisaging setting up 100% 

export oriented units are subject to the 

condition that the production should be 

exported, and

iv)  Proposals envisaging manufacture of 

specified consumer goods are subject 

to the condition that remittance of divi

dend on foreign investment should be 

balanced through export earnings

(c) The figurê of foreign trade deficit are given 

below-

Year  Trade Deficit in US$ Million

1989-90 4643

1990-91 5943

1991-92 1546

1992-93 3504

(Apnl*February92-93)

APRIL 28,1993
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Jawahar Rozgar Yojana Funds Through 

Panchayat Raj Institutions

6974  SHRI MOHAN RAW ALE Will the 

PRIME MINISTER be pleased to state

(a) whetherthe amount given by the Union 

Government underjawahar Rozgar Youjana is 

released through the Panchayat Raj institutions,

(b)whether the Government are aware that 

large sum of money under the scheme do not 

reach uptpthe beneficianes,
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implementation of JRY through PRls

Machine Developed For Sea-Bed Mining

6975  MAJ GEN (RETD) BHUWAN 

CHANDRA KHANDURI Will the PRIME MIN

ISTER be pleased to state

(a) whether a new machine for sea-bed 

mining has been developed within the country

(b) whether the Government have earned 

out trial of this machine for its commercial use

VAISAKHA8 1915 (SAKA)

(c)ifso the reasons therefor, and

(d)theeffortsmadetotoneupthe Panchayat 

Raj institutions to make the Jawahar Rozgar 

Yojana a success9

THE MINISTER OF STATE INTHE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI RAMESHWAR THAKUR) (a) The 

amount given by the Union Government under 

Jawahar Rojgar Yojana are released to State 

Govemmentwhich after pootingcorresponding 

State share releases thesefundstotheDRDAs/ 

ZPs then release the funds to the village 

panchayats as perthe guidelines of JRY

(b) No, Sir

(c) Does not arise

(d) With a view to confer constitutional 

status and dignity on Panchayati Raj institu

tions, the Parliament has passed the Constitu

tion (Seventy Second) Amendment Bill, 1991 

This Bill has become an Act, After ratification by 

States and assent by President of India With the 

enactment of the a ova Bill, durability of 

Panchayat Raj institutions will be ensured 

through elections and limits tosupression The 

PR Is will also have adequate powers and func

tions proper devolution of finances will be se

cured through the mechanism of Finance Com

mission The above measures will improve the

(c) if so whether the machine has been 

foundsuitableforsea-bedmming and

(d) if so the details thereof’

THE MINISTER OF STATE INTHE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF- ELECTRONICS AND 

DEPARTMENTOFOCEAN DEVELOPMENT) 

AND MINISTER OF STATE IN THE MINIS

TRY OF PARLIAMENTARY AFFAIRS (SHRI 

RANGARAJANKUMARAMANGALAM) (a) 

to (d) As a part of the polymetallic nodules 

programme of the Department of Ocean Devel

opment, the R&D work forthe development of a 

Deep Seabed Mining system is being carried 

out at the Central Mechanical Engmeenng Re

search Institute (CMERI) Durgapur CMERI, 

Durgapurhasdevelopedaprototypeofacollec- 

tor unit, and a bucket-in-pipe lifting system so 

far At the initial stage these sub-systems are 

being tested remotely under-water in a shallow 

basing specially constructed for this purpose

Production of Halon Gas

6976  SHRI SANAT KUMAR MANDAL 

Will the PRIME MINISTFR be pleasedtostate

(a)  whether the Union Government are 

encouraging theproduction of halon gas which 

is being phased out in developed countnes as 

reported in the Business Standard Calcutta 

dated Apnl2 1993
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(b)if so, the facts thereof and the reaction 

of the Government thereto; and

(c)the reaeons tor encouraging the produc- 

ton arristorage of halon gas having its adverse 

effects on the environment?

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EOUAROOFALEIRO):(a)to(c). IncRais 

a signatory to the London Amendments to the 

Montreal Protocol. This Protocol deals with 

substancestfrtdspietetheQzone layer. Forthe 

developed vrarid, the base year forfreezRig and 

cutting down production of Halon gas is1992. By 

1995 developed countries will reduce halon 

productiontonsumptionto50%.ThefrB8zeyear 

for developing countries is2002. An effective

Thus production of Hafon is continuing to take

Building Construction as Industry

6977. SHRI DHARMABHIKSHAM: Will 

the PRIME MINISTER be pleased to state;

(a) whether there is any proposal to 

recognise Building Construction Sector as an 

industry; and

(b) if so,the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRtALDEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI):(a) and (b). There is nopro- 

posaltorscogniseBuMcingConstruclion Sector 

as an industry underthe provisions of Industries 

(DevetopmemandRegulation)Act, 1951.

Units of Bum Standard Company Limited

6978. SHRI HARADHAN ROY: Will the 

PRIME MINISTER be pleased to state:

(a) the amount of profit earned or loss

incurred by M/s Bum Standard Company Um- 

iledduring1991̂ wlh bread upolengineering, 

refractoiy and ceramic divisions;

(b)the reasons for losses in the refractory 

andengmeeringdMsions; and

(c)  the total amount spent by M/s Bum 

Standard Company Limited in litioation and or 

for legal expanses during the lastthree years 

upto31.12.1992?

THE MINISTER OFSTATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT AND DEPART

MENT OF HEAVY INDUSTRY)(SHRIMATI 

KRISHNA SAHI): (a) During1991-92the Bum 

Standard Company Limited incurredakKS of 

Rs.902.33lakhs. The Break-up of losses is as 

under-

(Rs. in lakhs)

(i) Engineering Units 548L91

(ii) Off-shore Division  30051

(iH) Refractory and Ceramic  52.91

Division

fo) The main reason for loss in ongnooring 

units during 1901-92 was industrial relation 

problems in its HoWrah works. As regards off

shore division the loss was mainly due to low 

value added items fabricated furring the year 

despite higher production as compared to the 

provions year. The industrial relâ problems 

also affected the profitability of the off-shore 

dMsion. Theobeoleacenceof technology, ob- 

iiuw parwanomacmevymamorovaMsare 

the main reasons for losses in refractory units 

of BSCL baring Salem unit Which has been 

earning substantial profilB and has contributed 

in reduction of overall toeses of the refractory 

units.

(c)  The detais of legerfe*penees during the 

lastthree years upto31-12-92 are as under-
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(Rs. inlakhs)

1989*90 8.40

1990*91 15.42

1991-92 22.78

1-4-92 to31-12-92 1156

Solar Water Pumps

8979. SHRI GEORGE FERNANDES: W» 

the PRIME MINISTER be pleased to state:

(a) whetherthe Govememtn have taken 

anystepstoerxxjuragethemanufactureofsolar 

Water Pumps in the country ;

(b) whether Government propose to pro

vide any incentives in this regard ; and

(c) if so, details thereof?

THE MINISTER OF STATE INTHEMIN- 

ISTRYOF NON-CONCENTUIONAL ENERGY 

SOURCES AND MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE (SHRI S. 

KRISHNA KUMARI): (a): Yes, Sir.

(b)and(c)’: A proposal for the deployment 

of50,OOOsolar pumps overa5year period has 

been prepared bythe Ministry of Non-conven- 

tional Energy sources. TheproposaJ envisages 

ane)q3an8ion in the manufacture of photvottaic 

modules and pumping system, reduction in 

cost8andprovisionof financing arrangementfor 

manufartureisanduesreof sotarpumps. Initialy, 

it is proposed to introduce 1,000solar pumps 

during 1993-94along with a financing arrange

ment Manufactures and users wili be eligible 

for financing at concessional rates of interest. 

Government has rscentty reduced customs 

duties on several imported materials and com* 

ponentsusedinphotavotaicsysterramanufac- 

ture. These systems are also exempted from 

excise duty.

Price Indent Medicines

6980. SHRI B. DEVARAJAN: Will the 

PRIMEMINISTER be pleasedtostate:

(a)whethertheprk» index of various medi

cines reflects the correct pricplncsease in the 

cost of medicines;

(b) if not. the reasons therefore; and

(c) the percentage of increase in pirice 

index of mecicinessince1985till date and how 

it compareswith actual Increase in the priossof 

these medicines?

THE MINISTER OF STATE INTHEMIN- 

ISTRYOFCHEMICALS AND FERTILIZERS 

(SHRI EDWARD FALEIRO): (a) and (b). The 

currently operated wholesalepriceJndex series 

with Base1981-82wascompfled on the basis of 

the recommendation made by the social work

ing Group set up urxiertheCf«irrnanship of Dt(̂ 

CRangarajaathethenDy. Governor, RBI. This 

working Group was constituted on 1st April, 

1982and thecurrentseries was introduosdw.e.f 

July, 89. The world regarding revision of the 

current seriss has been initialed by the Ministry 

of Industry.

(c): TheWholesate Price Index of drugs& 

medicineswas111.5arKl17O.3{provisiona0for 

1984-85and1992-93respectively.Thewhole- 

sale price Index of aft commodities was 120.1 

and228.5(prov.)for the corresponding years. 

The increaseduringftepsriodhas been52.74% 

jncaseofdrugs&me(Scinesand90.26%incase 

of aH commodities.

Boartf for RevfvafsofSicfcSmaff Scale 

Industriss

6981.SHRI PRAKASHV.PATILWill the 

PRIME MINISTER be pleased to State:

(a)whethertfwGovemmentpropbeet05et 

up a Board for the revival of sick Small seals
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industnes,

(b) if so, the time by which the Board is 

likely to be constituted,

(c) whetherthe Government have empow

ered the state Governments also for setting up 

of such Boards and

(d) if so, whetherthe Government propose 

to accept the recommendations of these Boards9

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENTS 

SMALLSCALE INDUSTRIES AND AGRO AND 

RURAL  INDUSTRIES)  (SHRI  M 

ARUNACHALAM) (a) At present there is no 

proposalto set up a Boardforthe revival of sick 

small scale industries

(b) Does not arise

(c) No, Sir

(d) Does not anse

Amount From U.C.G. For Bhopal Gas 

Victims

6982 SHRI SYEDSHAHABUDDIN Will 

the PRIME MINISTER be pleased to state

(a) the total amount received so farfrom the 

union carbide as compensation for the victims 

of the Bhopal gas disaster in 1984in dollars and 

in rupees,

(b) the total amount paid to the individual 

victims of the gas disaster sofaruptoMaich31, 

1993,

(c) the break-up of the amount paid to the 

victims by purpose,

(d) the amount paid to the state Govern

ment or to the Bhopal Municipal Authorities for 

the improvement of the environment,
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(e) the amount yettobe paid by the union 

carbide underthe terms of settlement, and

(f) the total amount earmarked forthe relief 

and rehabilitation of the individual victims and 

forthe improvement of the environment, sepa

ratê

THE MINISTER OF STATE INTHE MIN

ISTRY  OF  CHEMICALS  AND 

FERTILIZERS (SHRI EDWARD FALEIRO) (a) 

US $420 million and Rs 68,99,19,509 00 In 

addition, $ million US $ was paid through the 

American Red cross

(b)Rs 3,79,84,540 34

(c)  The entire amount has been paid for 

claims for deaths

(d) A sum of Rs 1494 72 lakhs has been 

spent on improvement of environment This 

amount has been financedform Govt budgetary 

resources

(e) Nil

(f)AssumofRs 163 10 crores has been 

earmarked underthe Action plan for vanous 

rehabilitation schemes and includes a sum of 

Rs 17 75crores for enviroentmnai rehabilita

tion This amount has also been finaced from 

Government budgetary resources

Mode of Payment From Cash To Hire 

Purchase

6963  WiHtheMinisterof URBAN DEVEL

OPMENT be pleasedto state

(a) the number of letters revised by DDA 

dunng the preceding 12 months requesting for 

change in mode of payment from cash down to 

hirepurchase,

(b) how many of these were acceded to,

(c) the reasons for not acceding the re*

APRIL 28,1993
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(d) whether there is any proposal, to permit 

the Government servants in service and those 

who have ratired the option of hire purchase 

keeping their financial status in view, and

(e) if not, the reasons thereof*?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOMENT ANDMIN- 

ISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI P  K 

THUNGON) (a) 141

(b)and(c) The DDA has reported that the 

requests for change of mode of payment from 

cash down to hire purchase were not acceded to 

mainly because they were notfoundto be justi

fied and also because, since 13 10 92 the Au- 

thonty has resolved not to allow such change in 

order to protect the sanctity of draw of lots anb 

ensure quicker realisation of DDA’s dues

(d)  and (e) No, Sir, in this context of the 

resolution passed by the DDA on 13 10 92, to 

protect the sanctify of the draw of lots and ensure 

quicker realisation of DDA’s dues

Small Scale Drug Manufacturers.

6984  SHRI HARISH NATAYAN PRABHU 

ZANTYE Will the PRIME MINISTER be 

pleased to state

(a)whethersmall scale drug manufactures 

are likely to be adversely affected by the pro

posed new drug policy,

(b) if so, whether the Government have 

revived any memorandam this regard,

(c) if so, the reaction ofthe Government 

thereto, and

(d) the action taken by the Govemmentto 

protect the interest of small drug manufactunng 

units'?
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quests in the case of others,

Note on Review of Drug policy 1986 has been 

lajdontheTabteoftheHouseon‘12 8 1992and 

the matter is expected to be discussed soon in 

both the Houses of parliament

(b) On the various issues mentioned in the 

Background Note the Government has received 

observations/comments from a numberof as

sociations of Drug Industry including those of 

small scale drug manufacturers

(c) and (d A final decision can be taken 

only after the matter is discussed in the parlia

ment

Prices of Bulk Drugs
*

6985  SHRI ANNA JOSHI WillthePRIME 

MINISTER be pleasedto state

(a) whether formulators apply for fixation/ 

revision in pnce of formulations after giving 

purchase invoices relating to purchase of bulk 

drugs,

(b) the names of products whose pnces 

have been fixed or revised without purchase of 

invoices under DPCO, 1987, and

(c)whetherwhentheformulators pay pnces 

higher than notified pnce they also furnish de

tails along with their requests for revisicfh of 

price fixation?

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS AND FERTILZERS 

(SHftf EDUASROO FALL IRO) (a) and (c) 

Yes, Sir, Applicants whenever seeking price 

fixation/revision of their formulations are re

quired to enclose copies of invoices alongwth 

their applications Where the notified pnces and 

/orthe DGHS weighted average import pnce of 

a bulk drug is found to be lower than the price 

claimed, purchase invoices even if submitted 

are not taken into account in pricing of formula-
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tions.

(b): in resped of ceing price packs when

ever there is a revision in the notified prices of 

buft drugs, Suometo price revisksns are consid

ered without waiting for application supported 

by documents including purchase invoices. 

Where purchase ̂voices are not accompany

ing the application, the price data as available 

with the Government is suitably considered. 

This is an ongoing exorcise.

D.S.C. Centres

6986.  SHRI  MULLAPPALLY 

RAMACHANDRAN: Will the PRIME MINIS

TER be pleased to state:

(a) the locations of the Defence Security 

Core (D.S.C.) Centres functioning under his 

Ministry, statewise;

(b) whether there is any proposal to shift 

anyofther,e Centres particularly those located 

in Southern states; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OFDEFENCE (SHRI MALLIKARJUN):

(a) There is only one DSC centerfunctioning m 

the country which is located in Cannanore. 

Kerala.

(b) No, Sir

(c) Does not anse.

[Transition]

Ban on Movement of Salt in Madhya
H — .I. aLVTBoesn

6987. KUMARI PUSHPA DEVI SINGH: 

Willthe PRIME MINISTER be pleased to state:

(a)  whether there is a ban on bnnging 

common salt in all the districts of Madhya

(b)ifso,whethertheUnkxiGovemetmnare 

providing full quantity of iodised saltto Madhya 

Pradesh in accordance with the demand/re

quirements of the state;

(c)tf not, the reasons therefor; and

(d) the steps taken to supply the common 

salt to those districts in which there is no defi

ciency of iodine?

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT AND DEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI): (a) and (b). Yes, Sir.

(c) Does not arise.

(d) There is a total ban on the sale of 

common salt in the entire state of Madhya 

Pradesh. Therefore, the question of supplying 

common salt to some districts does not arise.

[Engm

Gold Recovery From Ores Through 
Biotechnology

6988.  SHRI GOPI NATH GAJAPATHI. 

Willthe PRIME MINISTER be pleased tostate.

(a)whetheranew kind of biotechnology has

been developedto help enhanced gold recovery 

from refracting ores; 1

(b) if so, the details thereof;

(c) whether this new process of the appli

cation of biotechnology has been proved eco

nomical; and

(d) if so, the facts and details thereof?

THE MINISTER OF STATE INTHEMIN-
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ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOFOCEAN DEVELOPMENT 

AND MINSTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS (SHRI 

RANGARAJAN KUMARAMANGALAM) (a) 

No technology usmgbntschnological methods 

hasoometoournoteeofhavtigbeen developed 

to enhance the gold recovery from refracting 

ores

(b)to(d) Question does notarise

Eligibility of SC/ST Assistants for 
Promotion As Section Officer

6969 SHRI RAM VILAS PASWAN Will 

the PRIME MINISTER be pleased to state

(a)whethertheei9bifitycorcfion of sched

uled castes/scheduled Tribes Assistants isfour 

years service for promobontothe post of section 

officer,

(b) whether the SC/ST Assistants are eli

gible to appearin Departmental Examination for 

section officerGradeaftercompletingfive years 

of service, and

(c) if so, the reason for keeping five years 

service condition for appeanng in the Depart

mental Examination of section officers Grade9

THE MINISTER OF ST ATE INTHE MIN

ISTRY OF PERSONNEL. PUBLIC GRIEV

ANCES AND PENSIONS ANDMINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN

TARY AFFAIRS (SHRIMATI MARGARET 

ALWA) (a) For promotion by seniority to the 

grade of section officer the eligibility condition is 

8 years service in the grade of Assistant how- 

ever SC/ST Assistants who have rendered not 

tessthan4years approved service m that grade 

are also considered for promotion, if they are 

senior to any Assistant being considered

(b)  To be eligible to appear in Limited 

Departmental Competitive Examination of sec

tion officer grade an Assistant should have rend 

rendered5yeare approved and continuos ser

vice in (he Assistants’ grade but if his appoint

ment to the grade was made on the basis of a 

competitive Examination held not less than 5 

years before the crucial date he need have 

rendered only 4 hears of such service

(c)  ft was considered thatsomepenodof 

service as Assistant was necessary before an 

mdiviua could appear in the Department a, Ex- 

ammatKxi and the penods of service requiredfor 

eligfeility are stipulated in the regulatxxis framed 

for the examination in consutation with union 

public service commission

Petrochemical Projects in Bihar

6990  SHRI RAMTAHALCHOUDHARY 

Will the PRIMEMINISTERbepleasedtostate

(a) the number of on-going petrochemical 

projects in Bihar at present,

(b) the details of the projects at present 

underconstructon or proposed tobeconstructed, 

and

(c) the time by which these projects are 

likely to be completed?

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS & FERTILIZERS 

(SHRI EDUARDO FAILURE) (a)to(c) The 

petrochemical industry is spread over organised 

as well as small scale and tiny sectors The 

number of such units is large Furthermore, 

petrochemical industry has now been by and 

large de licensed Data on all such units in 

operation is not complied The gestation penod 

for major petrochemical projects normally 

ranges from 2 to 5 years

Letters of Intent have been issued to Bihar 

state Industrial Development corporation for 

setting up Caprolactam project and polyster 

filament Yam project in regardto which further 

action is required to be taken by the corporation
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andthe state Government

Manufacturing of Petro-cnemicais 

Products

6991  SHRIK MURALEEDHARAN Will 

the PRIME MINISWTEft be pleased tostate

(a) the details of the private agencies to 

which licences have been issued for chemical 

products in Kerala during the last three years, 

and

(b) the products manufactured/likely to be 

manufactured by each of these agencies'?

THE MINISTER OF STATE IN T HE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRIBDUARDOFALEIRO) (a) Asperavail- 

able information no license has been issued to 

any pnvate agency in Kerala forthe manufacture 

of chemical products during the last three years

(b) Does not arise

Industrial Statistics

699?  SHRI SHRAVAN KUMAR 

PATEL Will the minister of planning and 

programme Implementation be pleased to state,

(a)  whether attention of the Union Govern

ment have been drawn to the news item cap 

tioned ‘ Juggling Industnal statistics, CSO style’ 

in The Pioneer dated January 3,1993,

(b) if so, the actual figure of industnal, 

agncultural and over all growth rate including 

rate of increase in per capita income during 

1992-93 (first 10 months) over thatm 1991 -92 

and 1990-91 respectively, and

(c) the steps taken by the Government to 

set nght the system resulting in fictitious projec

tions'?

THE MINISTER OF STATE OFTHE MIN

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR GAM

ING) (a) Yes, Sir The allegation of‘Juggling’ 

made therein is baseless The monthly index of 

industnal production of the CSO is periodically 

revised at subsequent points of item with the 

availability from reporting agencies, of produc 

tion data with wider coverage This in-built 

process of revision cannot be termed as ‘Jug

gling"

(b)  Information on the index of industrial 

production is available forthe first nine months 

of 1992-93, based on this, the industnal growth 

rate during April to December 92 over the cor

responding penod of 1991 -92overthat in 1990-

91 is 3 6 percent against -0 6 per cent in the 

same period of 1991 92 overthat in 1990-91 

Statement showing growth rates of sectoral 

Gross Domestic product and per capita Income 

is annexed

(c) Does not arise
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Growth rates of sectoral Gross Domestic  Net National Product) At constant (1980-81)

produdl(GDP)andpercaprtamcome(percapita  pnces
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Sector 1990-90 1991-92 1992-93

1  Sectoral Gross domestic product

(i) Agnculture

(it) Mining & Quarrying

49

49
(') 1 8 
40

(m)Manufactunng 75 (•) 2 3

(iv) Electricity, gas and water supply 69 80

2.  Total Gross Domestic 

Product (GDP) 52 1 2 42

3  Per Capita Income 

(perSapita Net National 

(-) 1 IProduct) 22

30

Note 'QuickEstimates

# Advance Estimates

Joint Venture Company for Develop
ing and Marketing of Computer Software

6993  SHRI MANORANJAN BHAKTA 

Willthe PRIME MINISTER be pleased to state

(a) whethera 100 per cent export oriented 

joint venture company has been set up at Ban

galore by the Hindustan Aeronautics Limited in 

collaboration with the British Aerospace of the 

United kingdom for developing and marketing of 

computersoftware, and

(b) if so, the details thereof?

THE MINISTRER OF STATE IN THE 

MINISTRY  OF  DEFENCE  (SHRI 

MALLIKARJUN) (a)and(b) Yes Sir Bcchel 

software pnvare limited, a 100% export oriented 

joint venture company, with an authorised capi

tal of Rs 10 crores, has been incorporated in 

Bangalore on9 2 93 The equity participation of 

49%by Hindustan Aeronautics Limited (HAL),

40% by British Aeronautics (BAE) and 11 % by 

Indian financial institutions

[Translation]

Losses Suffered By D. W.S. & S.D.U.

6994  SHRI MADAR LALKHURANA Will 

the Minister of URBAN DEVELOPMENT be 

pleased to state

(a) the gross loss and the met loss suffered 

by the DelhiwaterSupphesandSwear Disposal 

undertaking (DWS & SSu dunng the year 1992- 

93,

(b) the details thereof dunng the last three 

years,

(c) Whetherthe Government proposedto 

increase the rates of water in Delhi, and

(d) if so, the details thereof?



THE MINISTER OF STATE IN THE 

MIN1STTRYOF URBAN DEVELOPMEDNT 

AND MINISTER OF STATE IN THE MINIS

TRY OF WATER RESOURCES (SHRI P K 

THUNGON)* (a) The Delhi water supply & 

Sewars Disposal Undertaken has reported that 

they do not maintain a profit and Loss Account 

However, as per the revised Budge Estimates 

for 1992-93deficit is Rs 8416 10 lakhs
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scale units are being assisted to modernize and 

upgrade their technology Government has 

allowed equity participation of 24% in SSI sector 

with a vtew to boost exports

(c)  The vanous export promotion schemes 

drawn up in the Eighth plan are expected to 

improve export capability of this sector and the 

export target is likely to be achieved

(b)Defot dunng the year 1991 -92was Rs 

10559 86lakhs Information regardingtheyears

1989-90and1990-91 is being collected and will 

be laid on the Table of the H ouse

(c)  and (d) A proposal is under consider

ation

[Translation]

Beneficiaries Under IRDF In Tribal 

and Drought Prone Areas

6996  SHRI RAJESH KUMAR Willthe 

PRIME MINISTER be pleased to state

[EngksH]

Export capabilities of Small Scale 

Industnes

6995  DR KRUPASINDHU BHOI Willthe 

PRIME MINISTER be pleased to state

(a) the number of beneficiaries living in 

ribal and drought prone areaf of the country 

particularly in Bihar, provided with fifty percent 

subsdiey underthe Integrated Rural Develop 

ment programme during the last two years and

(b)the amount of subsidy provided to them?

(a) whether there is a need to develop the 

export capabilities of small scale industrial 

sector;

(b)rfso,theschemesdrawn up in the Eighth 

plan m this regard, and

(c) the extent to which they are likely to 

boost theexport capabilities of this sector?

THEMINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

SMALL SCALE IDNATRES AND AGRO AND 

RURAL  INDUSTRIES)  (SHRI  M 

ARUNCAHALAM) (a) Yes Sir

(b)  The schemes drawn up to develop the 

expoitcapabilities of small scale units during 

the Eighth plan includes conducting training 

programmeson packaging forexports, partici

pation mJntamatKXi Exhibitions, Management 

Training programmes etc Besides, the small

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAIH PATEL) (a) Ministry of 

Rural Development does not monitor informa

tion regarding number of IRDP beneficiaries 

living in tnbal and drought prone areas within the 

state separately It monitors the information for 

the entire state The achievement of the cover

age of tribal beneficiaries in a state is however 

monitored Under Integrated Rural Develop

ment Programme (IRDP) the assistance as 

Government subsidy is being provided to rural 

poor families for self-employment activities 

Subsidy to SC/ST families is at @ 50% of the 

project cost subject to a maximum of Rs 5000 

(raised to Rs 6000wef 1993-94)

(b)  Under Integrated Rural Development 

Programme Rs 10287 42lakhsasGovemetmn 

subsidy was provided to4 24lakh tribal families 

during 1990-91 and Rs 10932 88lakhsto3 81
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lakhs tribal families during 1991-92. In Bihar 

state Rs. 1445.52iakhs as Govemetmn subsidy 

was provided to 0.67 lakh tribal families during

1990-91 andRs. 1451.07lakhto0.60iakh tribal 

families during 1991-92.

Growth Centres in Andhra Pradesh

6997. *  SHRI  RAMAKRISHNA 

KONATHALA: WWthe PRIME MINISTER be 

pleased to state:

(a) the details ofthe growth Centres sane-
Ai------------------A  -«*-  ^ ------i-----
nonooTor Anonra rroaesn,

(b) the progress made so far in setting up 

of these growth Centres;

(c) whetherthe state Govemetmn have 

propoeedtosetipagrêosnteratNarsipalhem 

to help tribal and backward people of that area; 

and

(d) if so, the reaction of the Union govem- 

-nent thereto'

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENTANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI): (a)and(b).UndertheGrovvth 

conlsrschsme announced injune,1968, Andhra 

Pradesh has been aHotted4growth Centres, 

which are lobe located, one each, intfiedWricts 

of Anantpur, Rhamman. Prakasam and 

Vizianagaram.’ The project reports of these 

growth Centres have been apprwedandasum 

of theee growth centre have boon spproved and 

asum of Rs.6.50 crores has been released as 

Central assistance.

(c): No, Sir.

(d):Doesn<# arise..

-------«-*» —«I imnsmoni

Manufacture of Cryogenic Engines

6896  SHRIMATI  DIPIKA  H. 

TOPIWSALALA:

KUMARI PUSHPADEVf SJNGH:

WWthe PRIME MINISTER be pleasedto 

slate:

(a) whether the Indian space research
  ------«----»«  i rlnnililn *1 a ■ —  ovgafiBaDon nas KSBnoviea sucn inaunnai ms 

in the country which cm play an important role 

in the fabrication of cryogenic engines form 

sateffte launching rocket GSLV;

(b) if so, the details thereof; and

(c) The expected production capacity of 

these units andthe names of cryogenic engines 

likely to be manufactured by them?

THE MINISTER OF STATE IN THE 

PRIME MINISTER’S OFFICE (SHRI 

BHUVNESHCHATURVEDI): (a)and(b). The 

Department of space is evolving a suitable
IWlhWtfk>nnbinfOfthwinHinwwf>iiRmnnt|lftr»iMrK>

of the Cryogenic Engneandstage, consistent 

wilh the requirements of Geo-synchronous sat- 

etftoUunchvehicte(GSLV) project schedule, 

through interaction with industnes. For this 

purposo, some industrial units have been iden- 

tMied and necessary consultations are being 

held with them for finalising further course of 

action.

(c)  Since the dBcussiorw areatapretonb 

wMtakeafew months.

Engmt

Unemployment Protolsiw In Madhya
vTwMnwiwuiwirnRMn

809BL SHRI SWAMISURESHANAND. 
SHRI RAMESHWAR PAT1DAR:



Will the Minister of PLANNING AND  stole. The Union Government supplements the

PROGRAMME IMPLEMENTATION be  efforts of the state Government in creation of
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pleased to state:

(a) whether the union Government have 

taken steps to check unemployment problem In 

Madhya Pradesh and Uttar Pradesh;

(b) if so, the details thereof;

(c)whetherthe funds have been aflocated 

for these programmes during the Eighth Five 

Year Ran; and

(d)  if so, the details thereof?

THE MINISTER OF STATE OF THE 

MINISTRY  OF  PLANNING  AND 

PROGRAMME IMPLEMETNATION (SHRI 

GIRIDHAR GOMANDGO)* (a) to (d) Employ* 

mentmanystatemgeneral depends on the pace 

and pattern of development in the states for 

which mainly the state Government is respon-

employment opportunities through centrally 

sponsoredtontral sector special Employment 

programmes, important among which are the 

Centialysponsoredschemesof Integrated Rural 

Development programme (IRDP), Jawahar 

RqgarYojana (JRY) and Nehru RojgarYojana 

(NR Y) and the Central sector scheme of self- 

Employment for Educated Unemployed youth 

(SEEUY). These schemes are bemgcontmued 

in the Eighth plan in the two states of Mdhya 

Pradesh bad Uttar Pradesh, as in other states. 

Plan allocation for the central sector scheme of 

SEEUY is for the subsidy which is released to 

the beneficiaries through Banks State-wise 

allocation of subsidy is not made

The funds allocated forUttar Pradesh and 

Madhya Pradesh for other scheme sin 1992-93, 

the first year of the Eighth plan, are given below 

The Eighth plan allocations will depend on allo

cations in the successive Annual plans

(Rs.mcrores)

Scheme MP  UP

1  IRDP 8472 ‘13062

2  JRY 257.50 498.32

3  NRY 5.60 1426

(Central share released) 

[Translation}

(rsne/ 1pwy/ )0 ,psne/pt CyuytemO
dy/s 2eo/rnt 8/ G13 B7yuneo. Cyrn.ne/.

(rsne/ 1pwy/ )0 ,psne/pt CyuytemO
dy/s 2eo/rnt 8/ G13 B7yuneo. Cyrn.ne/.

7000  SHRJ RAJENDRA KUMAR 

SHARMA WiHtheMmisterof PLANNING AND 

PROGRAMME IMPLEMENTATION pleased 

to state

(a)  whether a meeting of the Nu>.onal De

velopment Council was recently held in Delhi,

(b) if so, the details of the decisions taken 

to provide more financial resources to the states, 

and

(c)the action taken in regard to non-imple- 

mentation of various decisions taken in the 

meeting hold dunng the last year and the details 

thereof?

THE MINISTER OF STATE OF THE 

MINSTEROFPLANNING AND PROGRAMME 

IMPLEMETNATION (SHRI GIRIDHAR GAM-
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ING) (a) Yes, sir

(b) The meeting considered the Report of 

NDC committee on Austerity Provision of 

additional financial resources to the states was 

no on the agenda ofthe Meeting

(c) The NDC meeting helddunngthe last 

year considered and endorese the Eighth plan 

(1992-97) Document which is being 

operationalised through the Annual plans

World Bank Assistance For Water

Supply And Cleanliness projects in 

Gujarat.

7001  SHRINJ RATHVA Will the Minis

ter of URBAN DEVELOPMENT be pleased to 

state

(a) whether the World Bank has provided 

financial assistance to Gujarat for water supply 

and cleanliness project, and

(b) if so the details thereof?

THE MINISTFR OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPM ENT AND 

MINISTER OF STATE IN THE MIISTRY OF 

WATER  RESORUCES  (SHRI  P K 

THUNGON) (a)and(b) Worldbankassistance 

had been provided under the closed Gujarat 

water supply and sewerage project for urban 

water supply in the towns of Anand, Jamijagar 

Bhavnagar Godhra and Nadia seven regional 

ru ral water supply schemes covenng about 255 

problllem villages rural water supply schemes 

for 110 individual problem villlages additional 

regional rural water supply schemes for 

Sabarmati Narmada Baratract urban sewer

age schemes for Rajkot, Nadia, Anand, 

Savarkundla, Ahmedabad and low cost sanita

tion for 55 towns

World Bank assistance is also being pro

vided underthhe ongoing Gujarat Urban Devel

opment Project, which includes five regional 

rural water supply schemes at Khadir Islands,

Bhhadar, Okha Mandal  Una, Kandla- 

Gandhidham Complex, individual ruraql water 

supplly schemes for a minimum of850viBages, 

low cost sanitation in 50 small towns and vil

lages, investment in watersupply and sewerage 

facilites in Ahmedabad, augmentation of water 

supply in Rajkot and Baroda

Rehabilitation of Slum Dwellers

7002SHRILALBABURAI WilltheMm- 

isterof URBAN DEVELOPMENT be pleasedto 

state

(a) whetherthe Government propose to 

rehabilitate the slum dwellers in Delhi,

(b) if so the details thereof,

(c) if not the reasons therefor; and

(d) the action taken by the government in 

this regard?

THE MINISER OF STAT IN THE MINIS

TRY OF URBAN DEVELOPMENT AND MIN

ISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  P K 

THUNGON) (a) to (d) As reported by the 

Government of National Capital Territory of 

Delhi The eligible families in J J clusters on 

identified penotuy sites which were surveyed in 

January, 90 are to be taken up for relocation on 

the request of Thailand owning agencies ac- 

cording to the approved guidelines It is reported 

that a provision of Rs 10 crores has been made 

forthe relocation of slum dwellers forthecurrent 

financial year the physical target being 6600 

units

Drought Control Measures

7003  SHRI VILASRAONAGNATHRAO 

GUNDEWAR Will the PRIME MINISTER be 

pleased to state

(a)  the total amount spent particularly in 

Maharashtra on the drought control measures
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during the last two yeas, unstirred Question No 4469 and state

(b) whether any comprehensive proposal 

is under consideration of the Governmentfor 

drought control in the country,

(c) if so, the details thereof, and

(d) if not the reason therefor’

THE MINISTER OF STATE INTHEMIN* 

ISTRY OF RURAL DEVELOPMENT (DE* 

PARTMENT OF RURAL DEVELOPMENT) 

(SHRIRAMESHWARTHAKUR) (a) The total 

amount spent in Maharashtra underthe ongoing 

Drought prone Areas Programme (DPAP) dur- 

ing 1991 -92 was Rs 1294 23 lakhs and dunng 

1992-93 upto February, 1993 was Rs 848 90 

lakhs

(b)  and (c) - DPAP is already under imple* 

mentation in the country since 1973-74 At 

present DPAP is under implementation 615 

blocks of 92 districts in 13 states of Andhra 

Pradesh Bihar, Gujarat, Haryana, Jammu & 

Kashmir, Karnataka Madhya Pradesh, 

Mahrashtra, Orissa, Rajasthan Tamil Nadu, 

Uttar Pradesh and West Bengal The basic 

objectives of the Uttar Pradesh and West Ben' 

gal object  The basic objectives of the 

programme are to minimise the adverse effects 

of drought and to achieve ultimately drought 

proofing of the drought prone areas  The 

programme seeks to conserve develop and 

harness land, water and other natural resources 

including rainfall of the drought prone areas for 

restoration of ecological balance inthe long-run

(d) Question does not arise

[English]

Irregularities In DDA

7004  SHRI RAM KAPSE WilltheMims* 

ter of URBAN DEVELOPMENT be pleased to 

refertothe reply given on December18,1991 to

(a) whether the matter in respect of auction 

of plots in Laxmi Nagar has since been exam

ined, and

(b) if so, with what results and the f urther 

action taken in the matter?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  P K 

THUNGON) (a) Yes. Sir

(b)  - Regarding the plots in Laxmi Nagar 

auction purchasers were offered the option of 

refund of earnest money with interest of 7% or 

payment of balance amount alongwith the inter

est of 18% per annum, and failing both the 

options cancellation was offered Accordingly 

all the five parties who purchased the plots in 

Laxmi Nagar District center have opted forthe 

refund as offered

Drainage Scheme For Assam

7005  WilltheMimsterof URBAN DEVEL

OPMENT be pleased to state

(a) whetherthe Drainage scheme for Assam 

under Biltateral Assistance programme from 

Germany has been approved,

(b) if so, the details thereof and

(c) if not, the reasons therefor'?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  P K 

ATHUNGON) (a) No, Sir

(b) Question does not arise

(c) State Government has not yet submit

ted a revised project proposal
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7006  SHRIMATIVASUNDHARA RAJE 

Will the Minister of URBAN DEVELOPMENT 

be pleased to state

(a) the cities and towns identified in 

Rajasthan which are facing acute water short

age problem, and

(b) the steps taken to ensure and accelerate 

drinking water supply to those cities and 

towns'?

THE MINISTER OFSTATE IK THEMIN-

ISTRY OF URBAN DEVELOPEMNT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER RESORUCES(ShnP K Thungon)

(a) TheGott of Rajasthan has identified 125 

towns and cities in 30 distncts as per te state

ment enclosed which are likely to face dnnking 

water problem dunng the summer season

(b)  The state Government has already 

sanctioned Rs 600 lakhs for relief measures 

though a comprehensive contingency 

programme, which inter-alia includes dnling of 

172tubewellsand open wells, laying of 95 Kms 

ofpipeling installation of579hand pumps and 

provision for transportation of water in Ajmer 

andBeawar

Wntten Answers 264APRIL 28,1993
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Coal-Based Fertilizer Plants In 

Andhra Pradesh

7007  SHRI BOLLABULLIRAMAIAH 

DR D VENKATESWARARA(

Will the PRIME MINISTER be pleased to

state

(a)whethertheGovemmentproposetoset 

upacoal-based fertilizer plantin Andhra Pradesh,

(b)ifso the details thereof, *id

(c)  the states where such type of fertilizer 

plants are working at present?

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FAILURE) (a) No, sir

(b) Does not arise

(c) There are only two coal-b ised fertilizer 

plants in the country, one at Ram t juuidamin 

Andhra Pradesh and the other at Talcher in 

Orissa

[Translation]

Production of SODA ASH

7008  SHRI RANJNATH SONKAR

Year Production

(TPA)

SHASTRI Will the PRIME MINISTER be 

pleasedto state,

(a) the total production and consumption of 

Soda ash in the country during the last three 

years,

(b) whether Soda ash has been imported 

during these three years, if so the quantity 

therefo,

(c) the estimated import likely to be made 

in the Eight plan

(d) whether quota system and free sale 

system forthe distribution of Soda in each state 

is different and

(e) if so, the action taken by the Govemetmn 

to control the distribution of Soda ash uniformly 

in all the states'7

THEMINISTEROF STATE INTHEMIN- 

ISTRYOF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FAILURE) (a)and(b) The 

details for production consumption and import 

of Soda Ash during the last three years are as 

under

Consumption

(TPA)

Imports

(TPA)

1989-90

1990-91 

1990-92

14,01,562

14,16,272

13,27,910

13.15.000

13.26.000 

13,00,000

836

674

Note "Figures forquantity of import of Soda Ash dunng 1989-90 has not been published aby 

Directorate General, Commercial Intelligence and Statistics (DGCI&S)

(c) Import is not envisaged as at present  Amount of Funds/Grants of Annual

production is more than the demand Plan of Uttar Pradesh

(d)and(e) Thereisnostatutoiycontrolon 7009  SHRI SANTOSH KUMAR

distribution and pnce of Soda Ash GANGWAR Will the Minister of PLANNING
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Y?f_dak [̀

Gkai^+rpAlifp^_lo^qflk Gk@flqb`eklildv

5./.BP P K?JJS UfiiqebNPGKCKGLç
GQRCP _bmib^pbaqlpq q̂b

&^'tebqebo^j^ppfsb Gjjrkfp q̂flkP$B
moldo^jjbt^p fkfqf q̂ba_vqebabm^oqjbkqlc
@flqb`eklildv fk`lii^_lo^qflktfqeSQ ^dbkç
f̀bp^_lrqcfsbvb^op^dl*

&_' fcpl* qebpmb f̀cf`mi^k^kamoldo^jjb
qeboblc^katebqeboqqfbpbl_gb q̀fsbpe^sb_bbk
^`efbsba9

&`' fcpl* qebabq f̂ipqeboblc*

&a'tebqebo^kvfkabmqefkabmbkabkqbs îrç
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fkfqf q̂ba^_fi q̂bo î P$BáGLBM+SQ+T?AAGLC
?ARGML NPMEP?KKCà fk/765qeolrdeqeb
pfdkfkdlc^Kbjlo^karjlcSkabopq^kafkd^ka
do^kq^dobbjbkq_bqtbbkGkaf^^kaSQ? Hlfkq
P$Bmolgb q̀pe^sb_bbkq^hbkrmfkqeb^ob^plc
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Various components of the programme include 

exchange visits, procurement of equpmentand 

exchange of iformaton between InctenandUS 

scientists Considerable infrastructure hasbeen 

established in India collaborating institutions 

and number of scientists have been trained m 

USIaboratones The progrme is under imple

mentation and some leads ha have been inch- 

catedfor development of immunodiagnosticsor 

possible candidate vaccine strains

The programme has been regularly re- 

vie wed by a Joint working Group The commit

tee comprising eminert scientists from each 

side Director General, Indian council of medi

cal Research New Delhi anda Nobel laureate 

form US side are the two Co-Chairmen of the 

committee  An Apex Expert committee is 

monitonng vanous projects m Incba atyntervals 

A mid term evaluation was carried out in May 

1991 by an independent committee consisting of 

two scientists form each side The committee 

observed that the scientific progress has been 

very good and the Ind US-Vaccine action 

programme Present a model Bill Aterla coop

eration

3s7psy'0 eA Ey7sntnDy7 G/bo.s70 se3s7psy'0 eA Ey7sntnDy7 G/bo.s70 se 
4y/yAns s-y Ep7dy7.4y/yAns s-y Ep7dy7.

7011  SHRI DHARMAIKSHAM Will the 

PRIME MINISTER be pleased to state

(a) whether the Govenment have formu

lated any new strategy for fertilizer industry to 

benefit the farmers and

(b)ifso the details thereof?

THE MINISTER OF STATE INTHE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO) (a) and (b) 

Straight nitrogenous fertilizers, viz ures, cal

cium Ammonium Nitrate Ammonium chloride 

and Ammonium sulphate which constitute the 

manor portion of the total consumption of fertil

izers in the country are being provided to the 

farmers at a subsidised price however based

e/ s-y 7yreddy/bpsne/ eA s-y Jen/s mp7nnpdy/ke/ s-y 7yreddy/bpsne/ eA s-y Jen/s mp7nnpdy/k 

tary committee on Fertilizer pacing, phosphate 

p/b mesp..5Ay7sn-Dy7psyuy 4yy/ byre/s7ettybp/b mesp..5Ay7sn-Dy7psyuy 4yy/ byre/s7ettyb 

wef 2581992
4'

BeQy7 E7ed (/ndpt 6p.syBeQy7 E7ed (/ndpt 6p.sy

7012 DR D VENKATESWARA RAO 

Will the PRIME MINISTER be pleased to st̂te

(a) whether the Government of Andhra 

Pradesh has submitted any plan for generation 

of power/energy from animal waste,

(b) if so, thedetailstherforandtheaction 

taken by the Government thereon,

(c) whether there is a large feasibility of 

generating power/energy from animal waste in 

the state, and

(d) if so. the steps being taken by the 

Government to utilise this energy?

THE MINISTER OF STATE IN THE MIN 

ISTRY OF NON-CONENTIONAL ENERGY 

SOURCES AND MINISTER OF STATE IN 

THEMINISTRYOF AGRICULTURE (SHRIS 

KRISHNA KAMAN) (a) No Sir

(b) Does not anse

(c) and (d)  The feasibility criteria for 

setting up of large plants includes availability of 

large quantity of cattie-dung, preferably with th£ 

concerned beneficiary group/institution, water 

etc Underthe Central sponsored scheme‘com

munity, InstntuwnalandNightsoiidbased&ogas 

plants Programme’ financial support us pro 

vtded for setting up of large size Biogas plants 

based on animal waste, including tfopr gas 

utilisation system for generation of power One 

Institutional Poland has already been set up m 

the state at vizage with a power generatî 

system of 18KVAunderthe aboveprogramme

Bharat Electronics Ltd.

7013 SHRI GURUDAS KAMAT Will the
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PRIME MINISTER be pleasedtostate

(a) whether profit earned by the Bharat 

Electronics Ltd (BEL) has decreased dunng 

recent years,

(b)rfso. the details thereof, and

(c)  the steps taken or proposed tobetaken 

by the Government in this regard?

THE MINISTER OF ST ATE IN THE MIN

ISTRY  OF  DEFENCE  (SHRI 

MALLIKATRJUN) (a)and(b) Theprovisional

* figures of profit before tax earned by Bharat 

Electronics Limited in 1992-93and actuals for 

the three preceding years are as under

Years (Rs mCrore)

1992-93 4710

1991-92 6750

1990-91 5397

1989-90 4139

(c)  Some of the steps taken to improve the 

profitability are reduction of costs and overhead 

expenditure decrease in inventories speedier 

realisation of dues from customers, reduction/ 

redeployment of personnel, etc

Deposting of Amounts By Coopera
tive Group Housing Societies.

7014  SHRI CP MUDALAGIRIYAPPA 

Will the Minister of URBAN DEVELOPMENT 

be pleased to state

(a)  whether the Delhi cooperative Group 

Housing societies Federation has urged the 

union Government to extend the dead-lmefor 

depositing the required amount of the tend pnce 

to the Delhi Development Authority; and

(b)  if so. the reaction of the Government 

theret?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE INTHE MINISTRY OF 

WATER RESOURCES (ShriP K Thungon)

(a)  and (b) The DDA has reported that 

some societies applied for granting extension of 

time to deposit cost of land The DDA in 32 

cases, granted the extension of time to deposit 

35% of land premium by 20 3 1993subject to 

payment of 18% interest on belated payment

The Delhi High Court has by its order dated 

31 3 1993 extendedthedateofdepositof35% 

of land premium upto30 4 1993for all societies 

which had been offered land in October/Novem

ber 1992

[Translation]

Amendment In Delhi Land Act, 1954

7015  SHRI RAM PRASAD SINGH Will 

the PRIME MINISTER be pleased to state

(a) whether the Government propose to 

make an amendment to remove ban on sale of 

land in the Delhi Land Act 1954

(b) if so, the details thereof and

(c) if not, the reasons therefor?

THE MINISTER OF STATE INTHE MIN

ISTRY OF RURAL DEVELOPMETN (DE

PARTMENT OF RURAL DEVELOPMETN) 

(SHRI RAMESNWAR THAKUR) (a) There is 

no proposal to make amendment in the Delhi 

land Reforms Act, 1954to remove ban on sale 

of agricultural land as there is no ban on sale of 

land under the Act

(b)and(c) Question does notarise
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[English]

Number of Ex-Servicemen

7016  MAJ GEN (RETD) BHUWAN 

CHANDRA KHANDURI Will the PRIME MIN

ISTER be pleased to state

(a) whetherthe Government had collected 

separate data during the 1991 censures, for 

ascertaining the number of ex-servicemen,

(b) if so, the number of ex-servicemen as 

documented in the 1991 census in each state, 

district-wise,

(c) whetherthe Goverenment have got the 

feed-back of data pertaimngtothe registration of 

ex-servicemen, started in 1992, and

(d) if so, the number of exd-servicemen 

who have been registered so far m each state, 

district-wise?

THE MINISTER OFSTATEINTHEMIN

ISTRY OF DEFENCE (Shn Mallikanun) (a) 

and(b) Ex-servicementasaseparatecategory 

was included in the 1991 censurs conducted by 

the Register General of India, Ministry of Home 

Affairs Thecompiationandevahiationofdata 

is yet to be finalised

(c)  and (d) Registration of ex-servicemen 

and widowsof Defence personnel has been 

started through the vast net-work of Zila sainik 

Boards, in 1992 This is an on-going process 

The number of ex-sevicemen and widows who 

have been registered in each state upto 31-12-

92 is as perthe statement attached
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Loaaaa by Bum Standard Company 
Limited

7017 SHRI SANAT KUMAR MANDAL 

Will the PRIME MINISTERbepieased to state

(a) whetherthe Bum standard company 

Limited a wholly owned subsidiary of the Bharat 

BhanUdyodntgamUd has piled up huge losses 

and has also wpedoutthe paid -upcapitaifuHy

(b)ifso the reasons therefor and

(c)the present liability of the company and 

the steps proposed to make it viable?

THEMINISTEROF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNA SAHIB) (a) Yes, sir

(b) The present Bum standard Company 

Limited (BSCL) was mcorporatedon December

1 1976 following the nationalisation of erstwhde 

companies namely Bum and Co and Indian 

standard Wagon company, which were in the 

private sector At the time of take over, the 

companies had excessive manpower, outdated 

plant and machinery, and obsolete technology 

Further the paid-up capital of Rs 882 83lakhs 

was actually in the form of concession of a part 

of loan received by the undertakings pnor to 

incorporation Thus, BSCL did not revive thd 

benefit of equity participation in real terms

(c) Liabilities including provisions aggre

gate to Rs 9709 71 lakhs ason 31-3-92 Various 

measures have been taken to improve the per

formance of BSCL including diversification of 

theproduct-base, upgradation and introduction 

of modem technology, and renewal/replace

ment of outdated plant and machinery

Lp/oAprso7n/' eArpm7etprsodLp/oAprso7n/' eArpm7etprsod

7018 SHRIPARKASHV PATIL Will the 

PRIME MINISTER be pleased to state

(a) the names of the fertiliser plants m the 

country manufactunngcaproiactum capacity- 

wise,

(b) the estimated annual requirement of 

caproiactum in the country,

(c)the cost of production ofcaprolactum m 

each of the plants,

(d)  whether the price of imported 

caproiactum is cheaper than the price of indig

enously produced caproiactum , and

(e) if so, the steps proposedto be taken to 

protect the indigenous units against cheap im

port of caproiactum?

THE MINISTER OF ST ATE IN THE MIN

ISTRY  OF  CHEMICALS  AND 

FERTILIZERS(SHRI EDUARDO FALEIRO) (a) 

and (b) M/s Fertilizers And Chemicals 

Travancore Ltd (FACT) and Gujarat State Fer

tilizers Co (GSFC) are the only two manufac

turers of caproiactum in the country, with in 

stalled capacity of 50,000 tonhes per annum 

(tpa)and20,000tpa respectively Theexpan- 

sion project of GSFC with additional50,000tpa 

capacity is under commissioning The esti

mated requirement of caproiactum in the coun 

try is around 90 000 to 100,000 tonnes per 

annum

(c) At present the cost of production of 

FACT’S caproiactum is about Rs 62,000/MT 

The average cost of production of GSFC’s 

caproiactum (after commissioning of expan

sion project) is estimated at about Rs 61,700/ 

MT

(d) Yes, Sir

(e) To give relief to the indigenous 

caproiactum industry. Government have re

duced the custom duty on import of basic raw 

matenals In addition, an increase in custom 

duty on imported caproiactum has also been 

armounoed
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Assistance by Capart to Voluntary 
Organisations

7019  SHRI SYEDSHAHABUDDIN WiN 

the PRIME MINISTER be pleased to state

(a) the number of voluntary organisations/ 

institutions in Bihar which have received assis

tance through CAPART sofar,

(b) whether the CAPART has any indepen

dent mechanism for monitoring the imptemen- 

tafoyi of the approved schemes bythe voluntary 

organisations,

(c)the total amount sanctioned and the total 

amount released to such organisations, and

(d)  the major schemes undertaken in Bihar 

by the CAPART?

THE MINISTER OF ST ATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAIH PATEL) (a) CAPART 

has provided financial assistance to480Volun

tary Organisations in Bihar till March, 1993

(b)  Council for Advancement of People’s 

Action and Rural Technology (CAPART) has a 

system of monitonng of the Projects The 

proposal received from the voluntary 

organisations for financial assistance are care

fully scoitinised before sanction of funds for the 

proposed activity on the bass of the mentsof the 

proposal and the capacity of the organisation to 

implement the projects The utilisation of funds 

so sanctioned and released is monitored by 

CAPART through Monitors deputedbythem If 

irregularities m the implementation of projects 

come to notice, they are dealt with appropriately 

including cancellation of grants, cnmmal action 

wherever warranted and debarment of the 

organisation for future assistance

(c) Till March, 1993, CAPART has sanc

tioned an amount of Rs 1918 owes to voluntary 

orgarasabonsandanamountofRs 13Hcrores 

has been released to them

(d)  The major schemes undertaken by 

CAPART mBiharareAcceleraitedRuralWater 

Supply Programme, Public Cooperation, Cen

tral Rural Sanitation Programme, Development 

ofWomen and Children m Rural Area&Jawahar 

RozgarYojana

Hazardous Chemical Industries

7020  SHRI ANNA JOSHI W#the PRIME 

MINISTER bepleasedtostate

(a) whether the Government have taken 

any steps to monrtorthe growth of the hazardous 

chemical industries m the country,

(b) if so, the rise in the growth of these 

industnes in the country dunng the last three 

years, year-wise,

(c)the number of chemical mishaps/deaths 

occurred asaconsequence thereof, state-wise

(d)  the States having the highernumberof 

hazardous chemical industnes andthe number 

of deaths occurred durmg the last three years in 

each state, and

(e) the steps taken by the Government to 

minimise such mishaps/ deaths in future?

THE MINISTER OF STATE IN THE 

MINISTERY OF CHEMICALS AND FERTILIZ

ERS (SHRIEDUARDOFALEIRO) (a)and(b) 

Hazardous chemicals are under licensing un- 

derthe Industnes (Developments Regulation) 

Act, 1951 Nme industrial licences for hazard- 

ouschemicals have been granted dunng the last 

three years

(c)to(e) The time and labour involved in 

collecting the requisite information will not be 

commensurate with the objectives to be 

achieved.
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for Kerala the Government m this regard?
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7021  SHRI  MULLAPPALLY 

RAMACHANDRAN Will the PRIME MINIS

TER be pleased to state

(a) the allocation made to the state of 

Keraladunng 1990-91,1991-92and 1992-93 

under JawaharRozgarYojana,

(b) whether any complaints have been 

received by the Government regarding corrup

tion in the utilisation of funds in the state, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 

MINISTERYOF RUAL DEVELOPMENT (DE- 

PARTMENT  OF  RURAL

DEVELOPMENT(SHRI RAMESHWAR 

THAKUR) (a) Amount released for the imple

mentation of Jawahar Rozgar Yojana in Kerala 

during the penod 1990-91 to 1992-93is given

below

Year Amount released

(Rs in lakhs)

(including States share)

1990-91 6076 38

1991-92 6594 09

1992-93 769930

(b)and(c) Government have received no 

complaints regardmgcoraiption m the utilisation 

of JRY funds in Kerala

Crisis in Fertilizer industry

7022  SHRI GOPI NATH GAJAPATHI 

Will the PRIMEMINISTER be pleased to state

(a) whether the fertilizer industry is facing 

a severe financial cnsis,

(b) if so, the reasons therefor, and

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

•(SHRIEDUARDOFALEIRO) (a)to(c) There 

are rw reports of any fertilizer unit manufacturing 

straight nitrogenous fertilizers facing any finan- 

cial cnsis as these fertihzersare covered under 

the Retention Pnce-cum-Subsidy Scheme 

(RP6) However, consequent on decontrol of 

prices of phosphatic and complex fertilizers 

with effect from 25 81992, the fertilizer units 

manufacturing these fertilizers are facing finan

cial difficulties m view of lower sales on account 

of increase in pnces in the open market and due 

to availability of imported DAP at low prices 

compared to the cost of produAon of indigenous 

units

To bnng down the cost of production of 

pho6phabcfertilizers Government has already 

abolished customs duty on imported phospho

ric acid Payment of pending subsidy claims of 

the phosphatic units is also being given pnonty 

within the available fund The phosphatic indus

try is also reported to have filed appliccations for 

initiation of anti-dumpmg measures in respect of 

theimpbrtedDAP

Alleged Irregularities in Purchase of Jute 

Bags by Rashtriya Chemicals and Fertiliz

ers Limited

7023  SHRI HAR1SH NARAY AN PRABHU 

ZANTYE  Will the PRIME MINISTER be 

pleased to state

(a) whether the Rashtnya chemical and 

Fertilizers Limited, Bombay have committed 

alleged irregularities m purchase of jutebagsm 

August, 1991,

(b) if so, the details thereof,

(c) whether the government have con

ducted/propose to conduct any inquiry in this 

regard;
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GQRPWMD AFCKGA?JQ ?LB DCPRGJGXCPQ
&QFPG CBS?PBM D?JCGPM'+ &^'Llfoobdri ôç
fqv fk qeb mro`e^pb lcgrqb_^dp _v P^peqkv^
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&_'ql&b' Blklq^kpb
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prmmiv lc grqb _^dp arb ql pqkhb fk qeb grqb
fkarpqov

Q`ebjbp cloPro^iUljbk^ka Aefiaobk

5.02 QFPG ECMPEC DCPL?LBCQ Ufii
qebNPGKCKGLGQRCP _bmib^pbaqlpq q̂b9

&^'tebqeboqebElsbokjbkqe^sb^kvmolç
mlp îclojlobtbic ôbp`ebjbpcloor îtljbk
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&_' fcpl* tebqeboqeb Elsbokjbkq e^sb
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lcclobfdkbu`e^kdb*
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(b) if so, the details thereof, and

(c) the remedial steps contemplated by the 

Government in this regard?

THE MINISTEROFSTATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT ANDDEPART- 

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNA SAHI) (a)to(c) As per information 

available, quality systems of about 30 compa

nies m India have been certified as per ISO9001 

or ISO9002standards Of these, the number 

certified by BIS is two The others have been 

certified by private companies in certification 

business In the latter category, outgo of foreign 

exchange is involved and about Rs 1 25toRs

1 50 lacs have been remitted for initial certifica

tion in foreign currency for certification and audit 

fee alone Over and above this, expenditure has 

been incurred on international travel (which also 

has a foreign exchange element) etc The 

Government of India is not required to maintain 

the list of Indian companies certified under ISO 

9000Series of Standards by such private sector 

companies in certification business

There is a proposal to set up a National 

Quality Council with three Accreditation Boards 

under it, namely (a) National Accreditation 

Board for Products and Quality System Certifi

cation, (b) National Accreditation Board for 

Testmg and Calibration Laboratories, and (c) 

National Accreditation Board for Quality Man

agement Personnel and Trammg Organisations, 

which is under consideration of the Govern

ment

3spsoy eA Wpsy RpInu fp/b-n3spsoy eA Wpsy RpInu fp/b-n

7026  SHRI B DEVARAJAN Will the 

Minister of URBAN DEVELOPMENT be 

pleased to state

(a)whetherthereisany proposal underthe 

consideration of the Union Government to mstal 

a statue of late Prime Minister Shri Rajiv 

Gandhi,

(b)ifso, the details thereof;

(c)  whether any demand in this regard has 

been made by some Members of Parliament 

also, and

(d) if so, the details thereof?

THE MINISTER OFSTATE INTHE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  PK 

THUNGON) (a)to(d) A petition was submitted 

by some Members of Parliament to the Pnme 

Mimsterfor installation of a statue of late Shn 

Rajiv Gandhi in the Capital The matter was 

examined and it has been decidedto instal the 

statue of late Shn Rajiv Gandhi in the corner of 

the Parliament House Annexe in between 

Talkatore Road and Sansad Marg at Govern

ment cost

3o7uy0 Ae7 Bemotpsne/ )yteQ Beuy7s0 Wn/y3o7uy0 Ae7 Bemotpsne/ )yteQ Beuy7s0 Wn/y

7027  SHRI  RAMA  KRISHNA 

KONATHALA Will the Minister of PLANNING 

AND PROGRAMME IMPLEMENTATION be 

pleasedto state

(a) whether the results of the latest survey 

on estimation of population below poverty line 

are expected to be made available,

(b) if so, by which time the results are likely 

tobepubbshed,and

(c) the income criteria proposed for decid

ing the poverty line?

THE MINISTEROF STATE OF THE MIN

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO) (a)and(b) The quinquennial 

surveys on household consumer expenditure 

conducted by the Anational Sample Survey 

Organisation (NSSO) are used by the planning 

Commission for estimating the incidence of 

poverty The latest quinquennial survey on



househoWconsumer̂xpenckturetelortheyear  MINISTER be pleased to state

1987-88 Based on this survey, the number of
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poor was estimated as2376 7lakh persons

(c)  The poverty line used in the latest 

estimates of poor i e for 1987-88was monthly 

percapita expendrture of Rs 1318 m rural areas 

and 152 13 in urban areas

Implementation of Rural Development 

Programmes

7028  SHRI MANORANJAN BHAKTA

SHRI RAMCHANDRA DOME

Will the PRIME MINISTER be pleased to

state

(a)  whether various rural development 

programmes are not being implemented as per 

schedule.

(a) whether the Government propose to 

disinvest money from sick public sector units 

and provide a part thereof as equity to such 

entrepreneurs who want to set up industry in 

backward areas,

(b) if so, the details thereof,

(c) the names of sick public sector units 

being considered for disinvestment,

(d) the names of those mdustnesfor which 

investment is likely to be made,

(e) whether the Government are aisocon- 

sidenngfor re-deployment of the workers work- 

ingin these sick public sector units with the help 

of the National Renewal Fund, and

(b)ifso whether different schemes under 

theJawaharRozgarYojana, rural sanitation and 

rural housing programmes are not likely to be 

completed as per schedale,

(c)  if so, the details thereof, and

(d) the remedial measures taken by the 

Government in this regard9

THEMINISTEROF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE-

i PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHA1H PATEL) (a) No.Sh, 

major rural development programmes, viz (i) 

Integrated Rueeal Development Programme 

(IRDP), (u)̂awaharRozgar Yojana(JRY) (m) 

Accelerated Rural Water Supply Programme 

(ARWSP) are being implemented as per the 

guidelines and as far as possible as per the 

schedule

(b)to(d) Does not arise 

Disinvestment of Siek Public Sector Units

7029  SHRIN J RATHVA Will the PRIME

(f)  if so thetotal money allotted to the above 

fund and the total number of workers hkely to be 

redeployed with the help of this fund7

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT AND DE

PARTMENT OF HEAVY INDUSTRY) 

(SHRIMATI KRISHNA SAHI) (a) There is no 

such proposal

(b)to(d) Do not arise

(e)  and (f) One of the objectives of the 

National Renewal Fundstoprovide assistance 

to cover the costs of retraining and redeploy

ment of employees arising as a result of 

moderneation, technology upgradation and in

dustrial restructuring The Fund has already 

beensetupwiththe«tialcontnbutionofRs200 

crores from the Govt of India However, the 

Budget documents for 1993-94 indicate a 

further Government contribution of Rs 629 

crores The total number of workers bk̂y to be 

redeployed shall depend on the revtvai/rehabrih 

tationplans/schemes recommended by BIFRri 

each case of sick units that has been is betng



(Translation]

We..XB7eAns 40 Bo4tnr 3yrse7 */by7spwn/'.We..XB7eAns 40 Bo4tnr 3yrse7 */by7spwn/'.

7030.  SHRI VILASRAONAGNATHRAO 

GUNDEWAR: Will the PRIME MINISTER be 

pleasedto state:

(a) the total profit earned by various public 

sector undertakings during 1992-93 and the 

accumulated profit f: imed and loss suffered by 

each undertaking during this period;

(b) whether the Government Iwe con

ducted any review of the performance of these 

public sector undertakings;

(c) if so. the details thereof: and

(d)  if not, the reasons therefor and the time 

by which it is likely to be conducted?
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referred to the Board.

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIAL DEVELOPMENT AND DEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI): (a)Theaccountingyear1392- 

93 has just ended on 31 st March, 1993and the 

profit/ loss earned by various public sector 

undertakings during 1992-93areexpected to be 

known when the audited annual accounts are 

made available in the month of September/ 

October. 1993.

(b) and (c) The review of the performance

Year  Original Revised Target

1990-91 20005

1991-92 22631

1992-93 26149

1993-94 29962

1994-95 34516

(Source: Council for Leather Exports. Madras).
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of public sector undertakings are done from time 

to time besides having periodical review meet

ings by the administrative Ministries on the 

performance of public enterprises. The perfor

mance is also reviewed through oeriodica! re

ports. The performance is also reviewed through 

MOUs.

(d) Does not arise.

(English)

B7eborsne/ 40 Wyps-y7 G/bo.s70B7eborsne/ 40 Wyps-y7 G/bo.s70

7031.  SHRI BOLLABULLIRAMAIAH: Will 

the PRIME MINISTER be pleased to state:

(a) the production target set for leather 

industry during 1991-92.1992-93andduringthe 

Eighth Five Ytear Plan;

(b) the various measures taken to achieve 

the production target; and

(c) the steps contemplated to improve the 

leather sector?

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMrNT AND DEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHNASAHI): (a)to(c). No production tar- 

getsare setfor the Leather Industry asa substan

tial percentage of production in this industry 

takes place in the unorganised sector. However, 

exporttargets set forthe industry during the 8th 

Five Year Plan and export achievements so far 

are given below:

(Rupees in Milbon) 

Achievement Target

25538

35000  30762

42500  38000
(Estimated)
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rkaboŝegb+_̂pba-nr̂kqfqv+_̂pbap̀ebjbobç

priqfkdj_llpqfkdlcmolar̀qflkfkqeb̀ljfkd

vb̂fp
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qlŝklrpĵqbof̂ip*̀ljmlkbkqp l̀kprĵ_ibp
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(c) if noUhe time by whichatinaldecision 

is likely to be taken in this regard?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAIH. PATEL): (a)TheState 

Government of Uttar Preadesh had sent 107 

rural water supply schemes for 105 vffiages and 

264 hamlets at an estimated cost of Rs. 14.526 

crorefor technical clearance under Accelerated 

Rural Water Supply Programme during 1992- 

93. No scheme has been received for Rural 

Sanitation Programme.

(b) 74 schemes for 56 villages and 144 

hamlets have been approved at a cost of Rs. 

9.555crore. 4 gravity fed watersupply schemes 

were returned to the State Government for cer

tain technical clarification, which are sttt awaited 

. Certain clarifications were required for 17 rain 

water harvesting schemes, which have since 

been received. The remaining schemes are 

under technical scrutiny.

(c)Thededsion of the Central Government 

will be communicated by30.6.1993.

9tyrsne/seCyt,Ws't.Lnuy (..yd4t09tyrsne/seCyt,Ws't.Lnuy (..yd4t0

7034. SHRIMADAN LALKHURANA: 6’6’ 

the PRIME MINISTER be pleased to state:

redmspt.b«redmspt.b«

(b)Isothereasonsfor delay in nownftne 

elections of Delhi Legislative Assemtolyand

.  (c)tbetimeby which the eteclionsto Delhi 

Legislative Assembly are likely tobe held? .

THE MINISTER OF STATE INTHE MIN

ISTRY OF LAW; JUSTICE AND COMPANY 

AFFAIRS: (SHRI H.R. BHARDWAJ): (a) Yes, 

Sir.

t

(b)and(c). The work relatingto the delimi

tation of Defti Legislative Assembly Constitu

encies as weM as intensive revision of electoral 

rols has been futy completed only recently. A 

decision to hok* the election of Delhi Legtslative 

Assembly is, therefore, yetto be taken. It is not 

poesible.atlhisstage.toindicatethelikelydates 

for elections in DeBii.

(Engm.

SfmtmirftffHwwiftgrroblenn In Me
»  It,
srofvom

7035.  SHRIMATI VASUNDHARA RAJE: 

Will the Minister of URBAN DEVELOPMENT 

be pleasedtostate:

(a)whetfieratwo<tay seminar on housing 

problems in metropolis was organised in New 

DeN recently;

ifso,the details thereof;

(c)the  issues discussed therein;

nonNn,ano

(e)the reaction o< the Govemrrant thereto 
and steps taken tovnptament them?
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THE MINISTER OF STATE INTHEMIN- 

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE (NTHEMINISTRYOF 

WATER  RESOURCES  (SHRI  PK 

THUNQON): (a)to(e) Theschool of Planning 

&Archrtecture,NewDetiiix)rKlix̂BNational 

Seminar on“Managing our metropolis New 

D»ectionsfortfie21st Century from2931 Match, 

1993 TheseminarooverBdtheManagemeritof 

Metropolitan Cities with relevance tothe21st 

Century Housing was part of the discussion 

The fottowmgate the reported major observa

tions and recommendabons,

MfarObservabons

1 A distinct change is being perceived in 

the tole of the government inproviChng shelter to 

the urban poor from that of a provider to that of 

a facilitator This change, which is expected to 

be more and more pronounced dunng the com

ing decades, appears tobe both pragmabc and 

healthy

2 Accoitkngtoavatebledata, urbem hous

ing ts a major sector of our national economy 

However, urbanhousmgshanfly recognised as 

such due to the complexities and constraints 

associated with urban housing market

3 Unless supply of shelter alongwfth aug

mentation of Services in our metropolis e taken 

up asahighpnonty sector, the positive impact 

expectedfrom the new economic polices may 

take very long time to occur

Ma&ftocommendatons

1 The roles of institutions in the field of‘ 

urban housing needs to be re-examined from 

time to time, m order to meet the changing 

demands of urban housing market Forex* 

ample, functioning of institutions shoukl reflect 

the change in the role of the government from 

Provider’to Facilitator' envisaged dunng the 

comlngdecades.

2 The housing Sector s contribution to

urban economy in terms of providing employ

ment, generating income and absorbing low 

skilled labour force among the migrants must 

be encouraged in achieving this objective

3 Involvement of private developers in 

supptyingshelterin the metropolises should be 

carefully monitored so that their resources are 

effectively harnessed to meet the urgent needs 

ofthe urban housing sector

In the National Housing Policy fmalished 

recently by Government and placed before both 

Houses of Parliament, Housing has been 

recogansedas major socio-economic activity 

leading to satisfaction of the basic human need 

for shelter and a major instrument for alleviation 

of poverty and employment generation State 

intervention is considered necessary to meet 

the housing requirmentsof amajontyof poorand 

vulnerable sections as well as to create an 

enabling environment for accompohsing the 

goal of 'shelter tor all’ on a self sustaining basis 

This has been referred to all State Govts for 

preparing Actions Plans and implementation

Career Planning of IAS Officers

7036 DR LAXMINARAYAN PANDEYA 

WiRthe PRIME MINISTER be pleased to state

(a) whether the Union Government have 

recently issued any guidelines to State Govern

ments for systematic career Planning of IAS 

officers regarding their aptitudes and capabili

ties, and

(b) if so, thesalientfeatures thereof'?

THE MINISTER OFSTATE IN THE MIN

ISTRY OF PERSONNEL, PUBLIC GRIEV

ANCES AND PENSIONS AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN

TARY AFFAIRS (SHR1MATI MARGARET 

ALVA) (a)and(b) A set of guidelines for career 

development of direct recruits to the Indian 

Administrative Service was issued on 17th 

June 1976 No further guidelines has been
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issued since them

A copy of the guidelines ts placed as state 

ment

Statement

Government of India/ Bharat Sarkar 

Cabinet Secretanat/Mantrimandal 

Sachivalaya 

Department of Personnel and Admin* 

istrative Reforms 

Karmik Tatha Prashasmk Sudhar 

Vibhag

New Delhi 110001 the 17th June 1976

The Chief Secretaries to the Government 

of all the States (By name)

Subject -Guidelines for career development 

of direct recruits to the  Indian

Administrative Service,

Sir

The question of devising suitable careei 

patterns fot direct recruits to the Indian Admin 

istrative Service in the interest of their system 

atic career development had been under con 

sideration for some time A paper on this subject 

was cm culated to all the State Governments for 

their comments with this Deppartment s letter 

of even number dated the 19th August 1974 

After carefully examining the comments re 

reived from the State Governments is has been 

decided that as fat as possible the guidelines 

indicated below may kindly be followed in ar 

ranaing postings of the direct recruits to the IAS 

It is hoped that the pattern of postings indicated 

in the guidelines would develop an officer s 

potential ties more fullytoenablehimtogive his 

best to the public services

2 The first two years of service

At present under the sandwich pattern of

training the IAS probationeisspendtheftrst 

nine months (July to March) at the National 

Academy in a foundational course (5 months) 

supplemented by a professional course of 4 

months and confirmatory examinations On 

conclusion of this penod of training, the proba

tioners are sent to the States ofthenr allotment 

to undergo practical training forapenod of one 

year(Apnl to March) Aftertfre completion of the 

practicaltraming the probationers come back to 

the Academy and spend another three months 

of study with special reference to the practical 

problems brought by them from the vanous 

States The Training Division are fmahsmgthe 

revised pattern of practical training of one year 

for the probationers in their States after the initial 

9 months of training in the Academy The 

suggestions recetved from the State Govern

ments would be taken into account in finalising 

this revised pattern of training in the States A 

separate communication on this will follow

3 2+to 5+years of service

3  1 Most of the State Governments had 

agreed with the proposal that at this stage of an 

officei s career he should profitably spend 

about 2 to 3 years in a sub-divisionalcharge A 

few of the State Governments had suggested 

some alternative assignments, v z postscon 

nected with development work in the field or in 

the secretariat These alternative propdsals 

were examined but it was considered that these 

would not be adequate substitu'es for experi

ence gained in a sub-divisional charge While 

exposure to developmental work is desirable 

and'he developmental responsibilities of Sub* 

Divisional Officers do vary agreatdeal indiffer

ent States there is no other post at this level 

which combines all aspects of general admin

istration of an area including responsibility for 

law andorder workincoorclinationwrthofficers 

of other departmentsjudical experience touring 

in rural areas and revenue functions which bring 

the officer into direct contact with the rural 

people The impact and the later utility of such 

varied expenencedunng these formative years 

of an officers  service cannot be over



emphasised The multi-f unctional charge of a 

Sub-DivisionalOfficerwoulddevelop the capa

bilities of a young direct recruit officer more fully 

than a post dealing with any single aspect of 

administration Efficient discharge of functions 

in the posts of Sub-Divisional Officer would also 

give the required self- confidence to a direct 

recruit officer for assuming higher responsibili- 

ties at district level or in the secretariat It is 

therefore most desirable that soon after the 

probationary period a direct recruit IAS officer 

should be placed in charge of a sub-division

3 2 After completion of sub-divisional 

chai ge an officer could be posted as ADM in 

some important districts or may be brought over 

to the secretariat in departments deal.ng with 

social services/development works A short 

spell of secretanat assignment would be useful 

to accouaint an officer about the Rules of Busi- 

r ies& Pi ocedures of Work and the arrangements 

teqarding inter-departmental consultations in 

formulating government polices Before an IAS 

off iccr is costed to a district he should have a fair 

idea as to how polices arc formulated and how 

different departments are involved in taking 

policy decisions at the secretariat level In a 

district the Collecotrf unctions as the coordma 

lor of district level officers of all other depart 

ments Me should therefore have some idea 

about the organisation andfunctions of the differ

ent departments of the Govt at the state and 

district level This can best be done by an 

rfppiopnate secretariat assignment soon after 

an officer had field experience at the sub 

divisional level

4  5+ to 9+ years of service

4 1  This is an impôant period in the

career development of a direct recruit IAS offi 

r or  By this time an officer s abilities and 

aptitudes would have been tested and noticed to 

' “>omc extent Some of them would have shown 

a flair for executive work and could be put in 

c harge of districts between 6 to 3 years of 

servicc Considering the fact that as District 

Collectors they have to coordinate the work of
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Heads of all other Departments, it is desirable 

that officers wish adequate length of service only 

are posted as District Collectors Those who 

have already completed about 4 years of com

bined field experience in the posts of Sub- 

Divisional officer/ ADM or Collector, could be 

posted either in the state secretanat as Deputy/ 

Joint Secreatary or in the offices of the Heads of 

Departments preferably dealing with develop

mental work or to more important districts 

Some of them could also be deputed to the 

Central Govt at the level of Under/Deputy Sec

retary

4 2 Some States had indicated difficulties 

in posting of direct recruit IAS officers as District 

Collectors dunngthis period on the ground that 

sufficient number of distnct were not available 

In those states where the number of distncts are 

few the posting of officers to district charges 

could be suitably phased from 6th to about 10th 

year of their service Depending on the perfor

mance and capabilities of an officer he could be 

entrusted with a district charge even in such 

States early enough in his career le 6th year 

or somewhat later i e in the 8th to 10th year of 

service

5 9+to 18th year of service

5 1 Dunngthisphase the postings should 

generally be in the secretariat or as Heads of 

Departments Some ofthe officers who had no 

occasion toserveattheCentrecould be deputed 

at this stage as Deputy Secretary/Director after 

they have acquired the requisite district experi

ence A few who could not be posted to district 

due to non availability of such posts earlier 

could be postedto important districts thisstage

Problemof specialisation dunng 9+ to 18th 

year of service

5  2 Any attemptto suggest careerpattems 

lorlAS officers in addition to Sub-Divisional and 

district charge involves the problem of 

speiclaisation On this aspect some conflicting 

considerations were enumerated in the papei
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circulated earlier Most of the State Govts, had 

substantially agreed with the approach that was 

adopted in the paper ft remains necessary to 

provideafrarpework regulating the poefcngs of 

officers without resticting them to narrow 

specialisms and ensuring a reasonably fair 

distribution of opportunities keeping in view the 

aptrtude and capabilities of individual officer

5 3 A prerequisite of career planning for 

specialisation m any area involves broad clas

sification of posts Apart from the multi-func- 

tK>nal posts of StîdivisionaJ and District Offic

ers, otherpostscan conveniently be dassified 

under the 8 broad fields of specialisation iden

tified by the Administrative Reforms Commis

sion For purpose of career planning for IAS 

officers, these broadfields can be arranged in 

the following three groups

Group A 1 Personnel Administration

2 Financial Administration

3 Defence Administration and 

Internal Security

Group‘B’ 1 Agricultural and Rural Develop 

ment Administration

2 Soctal Services and Educational 

Administration

3 Planning

Group‘C’ 1 Economic and Commercial 

Administration

2 Industrial Administration

The majority of! AS officers serve m one 

or more of the three regulatory fields under 

Group’A’ and one or more of thethree develop

ment areas under Group *B’ District charge 

itself gives some experience to an officer in the 

fields coming under Groups ‘A’and ‘fJ’ Oppor

tunities to acquire experience  the two fields 

under Group‘C'are less wtdeiy distributed and 

areconsequentlymore sought after it is desir

able that(i)opportunities in one of the two fields 

under Group ‘C’ should be more evenly ctetrto- 

utedami(H)thatofficersshould not be posted in 

these areas until they have been tned and have

proved their worth in poets falhng under groups 

*A* or *B*

54  Considenng the variety of possible 

assignments that an officeroouldbe given dur» ' 

ing the period 9+ to 18th year of his service, it 

would be difficult to chalk out a very precise 

career pattern However, m order to ensure that 

anofhoer'sabiftt̂arepropert, developed and 

utMaed and that opportunities of workndfflerent 

sectors are more evenly distributed, it appears 

desirable to (a) attempt to give every officer at 

least one assignmentmthe fields of economic 

or mdustnal administration and (b) to try to 

ensure. as far as possible, that no officer has 

to work in more than 3-4 of the broad fields of 

specialisation altogether, It wiH be desirable to 

identify the fields most suited to an officer's 

abilities and inclinations as early as possible 

and to plan his future postings accordingly

5  5 It has been seen that generally officers 

are chsckned to serve m areas of speaaksatioon 

falling under group’A* However, posts under 

this category are of vital importance in our 

administrative system and in the career plan

ning of aN IAS officers one spell of postings of 

2/3yaars in these areas of spectahsaboon should 

be considered as a sine ouo non Whilefield 

experience in the post of District Collector is 

necessary for obtaining first hand knowledge of 

theprobtems of the rural areas, postings maieas 

of ©specialisation mentioned under group'A 

are necessary for gettingagnp over our admin

istrative system and the machinery of govern

ment Early expenencemthese areas gtvesan 

officer greater adminetrative maturity and should 

be provided as early as possible in his career

5  6 While a spell of service many of the 

specialities falling under group 'A' is very nec 

essary, and should be compulsory for afl offic

ers, postings in areas of specialisation falling 

undergroups'B’and'C’coukibeforshorteror , 

longer intetvals depending on the aptitudas and 

capabilities of an officers Generally, posits 

urKtorspedafisalionfMngurxlergroupCshouid 

be ear-marked for officers who have shown
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sincerity and devotiontoduty and have proved 

their abilities many ofthe specialities falling 

under groups 'A' or *8’

6 After 18th year erf service

Bythistime, an officer's abilities, aptitudes 

and areas of specialisation would have been 

largest known He would have reached the level 

for hokfcngsernor management posts either in 

the field or m the secretanat The remaining 

about 15 years of his service could be best 

utilised in much areas of administration where 

he could gweNs best At this stage of an officer's 

service, specialisation m any of the three broad 

areas-A,B,&Cshould be attempted Expect for 

exigencies of service, it any be desirable to post 

officers*! oneof the three areasof spectaKsatton 

While transfer of young officers at compara

tively shorter intervals may help to add to the 

variety of thetrexpenence frequent transfers of 

senior officers at higher management levels 

would reduce theirut*ty The job complications 

at higher levels are more and seruor officers are 

expected to chdk out policies keepvig the broad 

perspectives in view Unless they continue to 

hold their posts for long periods,they would find 

it difficult to frame meaningful pohcies Those 

who frame polictes should also be able to 

oversee their successful implementation overa 

reasonable penod of time Frequent transfers at 

policy formulation levels may not therefore be 

desirable For these reasons, the penod of 

deputation of senior officers in the Govt of India 

is 15 years State Governments could also 

considerfolawingthspattern forappomtments 

at senior levels in the States

7 In-service training

The properutAsationof m-serwetraming 

opportunities has three aspects,(i)the timing of 

training, (*) the selection of officere for particular 

trainingcour8esand(m)utiteationoftheknov̂- 

edge acquired by themmthetrammgby putting 

them inappropriate assignments. The following 

guidelines may be useful m respect of training 

programmesexceedng one month in duration

(i)  Every officershould as far aspossible

have two training spells, eithermlndia 

or abroad, between the sixth and the 

18th year of service, One of these, 

preferably the first, should be of a 

relatively general nature, not neces* 

santy related to any particular field of 

speaaKsabon The other one could be 

of a more specialised nature, having 

some relevance to an officer's area of 

specialisation

(ti)  Afterthe 18th year of service, every

officer should as far as possible un

dergo training at an advanced level 

relevant to one of the specialised 

fields m which he is workmgor is likely 

to work.

(iii)  officers should not be nominated for

training courses of a specialised na

ture unless they are likely to be given 

relevant jobs after completion of the 

training Preferably, an officer hokSng 

a particular post should not be nomi

nated for a training course relevant to 

it if he has already completed eighteen 

months in the post, unless it is defi

nitely planned that his next assign

ment would also be m the same broad 

field

8 Institutional arrangements

It had been suggested in the paper circu

lated earlier that it would be useful if the State 

Governments would create some institutional 

arrangements forthecareermanagementof 

IAScrfficersby constitutingahigh level Commit

tee consotwig of the Chief Secretary two senior 

officers, and Establishment officertothe Govt 

of India A few State Governments had not
agreed to the necessityofsuchan arrangement

while others had welcomed it The question has 

been carefully considered again It would ap- 

pear that some type of institutional arrange

ments wouktbe useful State Governments are 

therefore requestedto make suitable arrange-



395 WrittenAnswers APRIL 28,1993 Written Answers 396

mentsandsetupcareermanagement Commit

tees in their States Since the Establishment 

Officer plays an important role in the placement 

of officers at the Centre it would be desirable to 

associate him in the career management com

mittees to be set up at the State levels The 

careerdevelopment of officers involves Planned 

placements in the States as well as at the Centre 

Foreign training courses are also arranged by 

the Central Government on the recommenda

tions of the Central Establishment Board orthe 

Senior Selection Board The Establishment 

Offtcei functions as the Secretary ofthese Boards 

His association with the State career manage

ment committees would therefore by very use

ful

9  The Central Government would like to 

reviewthe implementation of these quidelmes 

periodically and assess their utility In the light 

of the experience gained these guidelines could 

be suitably amended

Receipt of this letter may kindly be ac

knowledge

Yours faithfully 

(U C AGARWAL) 

EST ABLISHMENT OFFICER

No 1 (3) '72 CM  Dated 17 6 1976

A copy is forwarded to the Ministry of Home 

Affairs (Attention Shn K C Pandeya Joint 

Secretary/U D for information and necessary 

action

(U C AGARWAL) 

ESTABLISHMENT OFFICER

Disaster Control Device

7037DR KRUPASINDHUBHOI Willthe 

Minister of PLANNING AND PROCRAMME 

IMPLEMENT ATION be pleased to state

(a)  whether the Software Experts have 

developed a unique disaster control device

(b) ff so, the types of disaster which can be 

controlled by this advice

(c) the financial implication of this device

and

(d) the steps taken by Government to put it 

into use?

MINISTER OF STATE OF THE MINIS

TRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO) (a) Yes Sir

(b) The National Informatics Centre (NIC) 

underthe Planning Commission has set up a 

Natural Calamities Relief Management System 

(NCRMS) Unit at its Eastern Regional Centre at 

Bhubaneshwarfor national level coordination of 

disaster relief management utilising its com- 

puter-commumcation network NICNET The 

types of disaster/whose management can be 

controlled through NCRMS are Cyclone and 

floods

(c) There is no special cost for NCRMS as 

the hardware and software mthoform of NICNET 

Geographic Information System Distributed 

Database Management System etc haveal 

ready been developed by NIC foi servicing a 

number of oth«r applications No extra man 

power is required for NCRMS as only the ser 

vices of the existing specialists are utilised for 

this project For the utilisation of NCRMS by the 

various State Government the cost of data 

collection validation and creation of databases 

is required to be borne by the State 

Government NCRMS is in the nature of a 

service support by NIC to the State Govern

ments and is a project in the nature of a facilitator

(d) NIC has set up a Natural Hazards 

Information System Division at its eastern re 

gional centre at Bhubaneshwar with the follow

ing objectives -

i)  To develop and implement Distrib

uted Natural Calamities Relief Man-
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To develop a H Ydro-meteorological 

database to facilitate flood/drought 

studies.

(b)  if so. the norms fixed for the allotment 

of such houses

m)  To develop on-line Relief Plan simu

lation of regular floods in States

iv)  To develop Geographic Information 

System (GIS) application for natural 

hazards management and

v)  To use Remote Sensing data applica

tion for analysis and forecasting of 

natural hazards

A pilot project for the implementation of 

NCRMS for regular flood management in the 

districts of Dhenkana! and Cuttack in Orissa 

was taken up by NIC Operations Research 

models for constructing models of hazard man

agement control have been developed Steps 

are being taken for implementation of NCRMS 

forthe entire State of Orissa During the Eighth 

Five Year Plan the services of NCRMS will be 

progressively extended toTamil Nadu Andhra 

Pradesh and West Bengal

Houses Under Indira Awas Yojana

7038  KUMARI PUSHPA DEVI SINGH 

Will the PRIME MINISTER be pleased to sate

(i)  Construction of houses

(c) the number of houses built underthe 

Indira Awas Yojana in Madhya Pradesh during 

the last three years,

(d) whether the Government propose to 

revww the cost and expenditure of houses under 

the Indira Awas Yojana and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI RAMESHWARTHAKUR) (a) Yes Sir

(b)  Under Indira Awas Yojana houses are 

constructed forthe families belonging to Sched- 

uled Castes, Scheduled T nbesandfreed bonded 

labourers in rural areas below poverty line 6% 

of allocation of JRY is earmarked for Indira 

Awas Yojana This amount at the national level 

is distributed among the States in accordance 

with the proportion of poor amongst Scheduled 

Castes, Scheduled Tribos and freed bonded 

labourers living below the poverty line in rural 

areas out ofthe total rural population belonging 

to this group Cost ceiling under IAY are as 

follows -

Rs 8 000/

(ii)  Constructions of sanitary

latrine and smokeless

chullah * Rs 1 400/-

(iii) Provision of infrastructure

and common facilities = Rs 3 300/

In difficult areas including the hill areas, 

unfavorable soil conditions or remote areas, the 

cost of construction of houses can be up to Rs 

9.800/-instead of Rs 8,000/-

(c) 98997 houses are built during the last 

three years

(d) No Sir



390 WnttenAnswws APRIL 28,1993 WnttenAnsmrs 400

(e)  Does not arise.

Top Fifty Induatrtal Houses 
Question

7039  SHRIPRAKASHV PATH WiHthe 

PRIME MINISTER be pleased to state

(a) the names of topfiftymdustnal houses 

in the country as on December31,1992along 

with the details of their assets, and

(b) the details of the assets which these 

industrial houses had with them ten years ago?

THE MINISTER OF STATE IN THE MIN

ISTRY OF LAW, JUSTICE ANO COMPANY 

AFFAIRS (SHRI H.R. BHAROWAJ) (a) and

(b). Theprovnswnsrelatingtoregetration under 

section 26 of theMRTP Act have been omitted 

witfieffectfrom27 91991 As such there are no 

companieecoveredbytheMRTPAct at present

However, details regarding the value of 

aseetsdumg 1989-90(the latest year tor which 

the data are available) ascomparedtol980of 

the top fifty mdustnal houses rankedbythesize 

of assets dunng the 1989-90, are given in the 

attached Statement
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Assembly Constituencies of Delhi

7040  SHRI SYED SHAHABUDDIN Will 

the PRIME MINISTER be pleased to state

(a) the names of 13 legislative assembly 

constituencies of the Union Territory of Delhi 

whose draft electoral rolls have been published 

on April 4 1993

(b) the total number of booths in each 

constituency

(c) the total number of electors constitu

ency wise and booth-wise in these draft elec

toral rolls

(d)thecorrespondingnumberof electors in 

last authenticated electoral rolls constituency- 

wise and booth-wise and

(e) the total number of electors in the elec

toral rolls of Delhi in the draft electoral rolls as 

well as in the last authenticated electoral rolls9

THE MINISTER OF STATE IN THE MIN

ISTRY OF I AW JUSTICE AND COMPANY 

AFFAIRS (SHRI H R BHARDWAJ) (a)and(b) 

The names of Assembly Constituencies and 

the number of booths in each of them are given 

in the Statement I which is laid on the Table of 

the House

(c) The requisite information is given in 

Statement II which is laid on the Table of the 

House

(d) Earlier there were 56 Metropolitan 

Council constituencies whereas on account of 

delimitation there are at present 70 Assembly 

constituencies The old constituencies there

fore do not correspond with new constituencies 

Hence correspondingnumberof electors can

not be given

(e) The total number of electors in electoral 

rolls of the years 1992 and 1993 are62 07 479 

and 57 54 840 respectively
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(deo/ s Coy */by7 C7o' B7nry (deo/ s Coy */by7 C7o' B7nry requested for by individual companies A sum

9goptn.psne/ (rreo/s 9goptn.psne/ (rreo/s of Rs. 17 89crorehassofarbeen recovered

621 Written Answers VAISAKHA8,1915 (SAKA) Written Answers 622

7041. SHRI ANNA JOSHI: Withe PRIME 

MINISTERbe pleased to state:

(aflhe amount due against drug compa

nies towards the Drug Price Equalisation Ac

count under the 1979DPCO;

(b) the amount recovered sofar, and

(c) the time by which the entire amount is 

likely to be recovered’

THE MINISTER OF STATE INTHE MIN

ISTRY OF CHEMICALS AND FERTILIZERS 

(SHRI EDUARDO FALEIRO)’ (a) to (c) Most 

of the companies have disputed the computa

tions made for recovenes into the D. P. E. A In 17 

cases, there arestay orders or other orders of 

vanous courts which have effectively stopped 

Government from making recovenes Inmost 

other cases the computed amount has been 

challenged and heanngs are being given as

*.y eA Ey7sntn.y7. n/ 5y7ptp*.y eA Ey7sntn.y7. n/ 5y7ptp

7042  SHRI  MULLAPPALL.Y 

RAMACHANDRAN: Will the PRIME MINIS

TER be please to state*

(a) the quantum of fertilisers being used in 

Kerala.

(b) whether the entire demand of fertilisers 

in Kerala is met by the Fertilisers and Chemi

cals (Travancore) Limited Always; and

(c) if so, the details thereof9

THE MINISTER OF STATE INTHEMIN- 

ISTRYOF CHEMICALS AND FERTILISERS 

(EDUARDO FALEIRO) (a) The consumption 

and production of Fertilisers in Kerala state in 

termsof nutrients dunngthe year 1991 -92are as 

under-

(figures inOOOtonnesnutnents)

Nitrogen  Phosphate  Potash Total

Consumption  8141 5111 91.95 22447

Production  25620 15004 - 40624

(b)  and (c). Whereas the requirement of 

particularstate is met as far as posstote from the 

fertiliser units located in that state, there are 

many other considerations such as location of 

the plant, the advantage m meeting the require

ments of the neighbounng states from the plant 

concerned, convenience of meeting the require

ment of the state through imports etc Further. 

Fertilisei and Chemicals (Tranavanore) L un

ited only produces Urea, Ammonium Sulplato, 

Dia Ammonia Phosphate and complex fertilisers 

(20 20 0) and the state needs other fertilisers 

also

3nrw C7o'. p/b 2-ydnrpt. */ns.3nrw C7o'. p/b 2-ydnrpt. */ns.

7043SHRIHARISH NARAYAN PRABHU 

ZANTAYE Will the PRIME MINISTER be 

please to state

(a) the details ofthe public sectordrugsand

chemicals manufactunng units,

(b) the performance of these units dui mg 

each of the last three years,

(c) the units out of the which are chronically
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ÂF  s-y Betnr0 eA s-yfeus Ae7.or- r-7e/nO

rptt0 .nrw o/ns.K

1N9 LG,G319R 8E 31(19 G, 1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3

lER«p/b

ÂF  s-y Betnr0 eA s-yfeus Ae7.or- r-7e/nO

rptt0 .nrw o/ns.K

1N9 LG,G319R 8E 31(19 G, 1N9 LG,O

G31R» 8E 2N9LG2(W3 • E9R1GWG§9R3 

3̂NRG 9C*(RC8E(W)R8Fq ̂pFp/b̂4FP1es-y3̂NRG 9C*(RC8E(W)R8Fq ̂pFp/b̂4FP1es-y
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wwwonMiionwî ^

.yrse7 b7o'.p/b!+{ydnrpt o/ns. p7y 'nuy//s-y.yrse7 b7o'.p/b!+{ydnrpt o/ns. p7y 'nuy//s-y
— —  * —a*  —>

.spsydy/s p/pr/ye

r̂F  se ̂AFP 1-y Aeo7 bo7' eedmp/ny. unDP

.spsydy/s p/pr/ye

r̂F  se ̂AFP 1-y Aeo7 bo7' eedmp/ny. unDP 

G/bQ/ C7o'.+B-p7dpryosnrpt WnbP ̂G8BWFP )y/G/bQ/ C7o'.+B-p7dpryosnrpt WnbP ̂G8BWFP )y/ 

'pt8nydnrpn.•B-pn1/pryosnrpn.*bP ̂)2BWFP

)y/'pt Gddo/ns0 */snybP ̂)GWFp/bMdnse3sp

'pt8nydnrpn.•B-pn1/pryosnrpn.*bP ̂)2BWFP

)y/'pt Gddo/ns0 */snybP ̂)GWFp/bMdnse3sp 

.s7yys 2-ydnrpt. tndnsyb ̂33BWF -puy 4yy/.s7yys 2-ydnrpt. tndnsyb ̂33BWF -puy 4yy/ 

/ro/n/'4et-rp.-p)cLytp./ystey.y.eQy7s-e/ro/n/'4et-rp.-p)cLytp./ystey.y.eQy7s-e  

0ppn.P 1-y 7yp.e/. Ae7 te..y. eA s-y.y .nrw0ppn.P 1-y 7yp.e/. Ae7 te..y. eA s-y.y .nrw  

redmp/ny. n/ m-p7dpryosnrpt .yrse7 p7y poseredmp/ny. n/ m-p7dpryosnrpt .yrse7 p7y pose 

re/.sp77n/sy eA Qe7wn/' rpmnsptU e4.ety.ry/ryXre/.sp77n/sy eA Qe7wn/' rpmnsptU e4.ety.ry/ryX 

eA syr-te'0 p/b mtp/s p/b dpr-n/y70U ('-n/rn+eA syr-te'0 p/b mtp/s p/b dpr-n/y70U ('-n/rn+ 

denoeofimereetbuidon,€Dcoaeemanpowerand 

.o4.ygoy/s -n'- Anvyb reps.U re/.s7pn/s. eA.o4.ygoy/s -n'- Anvyb reps.U re/.s7pn/s. eA 

dpnw)sn/'p/bes'./nLnLe/ptn/N5sygnnp/ne.etrPdpnw)sn/'p/bes'./nLnLe/ptn/N5sygnnp/ne.etrP 

(tt s-y.y Aeo7 redmp/ny. -puyU n/redmtnp/ry(tt s-y.y Aeo7 redmp/ny. -puyU n/redmtnp/ry 

Qns- s-y m7eun.ne/. eA s-y 3nrw G/bo.s7npt 2e70kQns- s-y m7eun.ne/. eA s-y 3nrw G/bo.s7npt 2e70k 

mp/nyp̂3myrnptB7punMne/MF(rs« lxV?U 7yAy77ybmp/nyp̂3myrnptB7punMne/MF(rs« lxV?U 7yAy77yb 

s-ys7rp.y. se s-y )ep7bAe7 G/bo.s7npt p/b En/p/O

rnpt Ryre/.s7orsne/!)GERFP(7yunupt«mprwp'y

s-ys7rp.y. se s-y )ep7bAe7 G/bo.s7npt p/b En/p/O

rnpt Ryre/.s7orsne/!)GERFP(7yunupt«mprwp'y 

n. 4yn/' m7ypm̂7yb Ae7 ypr- eA s-y.yredmp/ny.n. 4yn/' m7ypm̂7yb Ae7 ypr- eA s-y.yredmp/ny. 

1-y 7yunupt mprwp'y n/uetuy. 7y.s7orso//' eA1-y 7yunupt mprwp'y n/uetuy. 7y.s7orso//' eA 

s-y rpmnsptU -n'-y7 m7eborsne/ p/b .pty. sp7'ys.Us-y rpmnsptU -n'-y7 m7eborsne/ p/b .pty. sp7'ys.U 

pbemsne/ eA p''7y..nuy dp7wysn/' syr-/ngoy.Upbemsne/ eA p''7y..nuy dp7wysn/' syr-/ngoy.U 

re.s 7psne/ptn.psne/U n/rtobn/' 7yborsne/ n/ yvO

ry.. dp/meQy7P

re.s 7psne/ptn.psne/U n/rtobn/' 7yborsne/ n/ yvO

ry.. dp/meQy7P
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haii  L(JP f9, ̂ R91CF )N*6(,haii  L(JP f9, ̂ R91CF )N*6(,  

2N(,CR( 5N(,C*Rtq 6L s-y BRGL9 LG,O

G319R 4y mtyp.yb se .sptyq
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4̂F nA .eU s-y .spsy eA ns. byuytemdy/s«
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myrsyb n/ s-y /yp7Aoso7y p/b nA .eU40 Q-y/«

b̂F s-y yvmy/bRo7y s-y feuy7/dy/s e7 p/0

2N(,CR( 5N(,C*Rtq 6L s-y BRGL9 LG,O

G319R 4y mtyp.yb se .sptyq

p̂F Q-ys-y7 7y.yp7r- -p. 4yy/Xn. 4yn/'

4̂F nA .eU s-y .spsy eA ns. byuytemdy/s«
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«» —-----------------
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ŝ0s-yb.spt. eA Qe7w. 4yn/'be/ye/ 3omy7k 

2rNvAorse7. s7p/.Ae7dy7 m7y.y/st0K

1N9LG,G319R 8E 31(19 G,1N9LG,k

2rNvAorse7. s7p/.Ae7dy7 m7y.y/st0K

1N9LG,G319R 8E 31(19 G,1N9LG,k 

G31R» 8E 32G9,29 (,C 192N,8W8f»G31R» 8E 32G9,29 (,C 192N,8W8f»  
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.y/.n/'U .pry reddo/nrpsne/U .etp7ksy77y.s7npt.y/.n/'U .pry reddo/nrpsne/U .etp7ksy77y.s7npt 

m-0.ny.P7pbwF p.s7e/ed0 p/b -n'-ky/y7'0 p.s+m-0.ny.P7pbwF p.s7e/ed0 p/b -n'-ky/y7'0 p.s+
gkl w MkL MI I MI U UikukLu Mia Ml MAIllAlftApnysicsv8pac»DioiogyanameaanevvnaiQrw5 

m7ery..n/' n/ .mpryU .etp7 .0.sydU 7y.yp7r-Um7ery..n/' n/ .mpryU .etp7 .0.sydU 7y.yp7r-U 

s-y .sob0 eA re.dnr dpsy7npt. psde.m-y7nrAs/ks-y .sob0 eA re.dnr dpsy7npt. psde.m-y7nrAs/k 

rtobn/' dysye7ete'nrptF 7yyyp7r- p/b es-y7 p7+rtobn/' dysye7ete'nrptF 7yyyp7r- p/b es-y7 p7+

085 WnJCn fUay Iiwfn PvTIO 101WT10 06 QBCKjOO

ome/40 dosopt pmyydy/s4ysQyy/sny Bp7sny.P

1-ye4t'y4e/.40 s-y Ae7dy7 3eunys */ne/

ome/40 dosopt pmyydy/s4ysQyy/sny Bp7sny.P

1-ye4t'y4e/.40 s-y Ae7dy7 3eunys */ne/ 

e/ s-y up7neo. reemy7psnuy p'7yydy/s. e7e 4ee/ s-y up7neo. reemy7psnuy p'7yydy/s. e7e 4e 

n/'dys40 Ro..npP 1-y.y n/boby s-e.y Ae7 s-yn/'dys40 Ro..npP 1-y.y n/boby s-e.y Ae7 s-y  

tpo/r- eA GR3p/bsyr-/ete'0s7p/.A.7p/b.nIm+
mt0<A<n70n/IA_An_A GsAsH)G
tpo/r- eA GR3p/bsyr-/ete'0s7p/.A.7p/b.nIm+
mt0<A<n70n/IA_An_A GsAsH)G
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r̂F Cey. /es p7n.yPr̂F Cey. /es p7n.yP

[Transistiorli[Transistiorli

Wep/ se Ho_p7ps Ne.n/' )e n7b

haiV  3NRG , JP R(1Nc(q 6n) s-y Ln/n.O

sy7 eA *R)(, C9c9W8BL9,1 4y mtyp.y se

.spsyq

p̂F s-y byspnt. eA s-y tep/. m7eunbyb se

Wep/ se Ho_p7ps Ne.n/' )e n7b

haiV  3NRG , JP R(1Nc(q 6n) s-y Ln/n.O

sy7 eA *R)(, C9c9W8BL9,1 4y mtyp.y se

.spsyq

p̂F s-y byspnt. eA s-y tep/. m7eunbyb se 

foApds Neo.n/' )ep7bU foIp7ps4N*C28 bo7O

n/' ypr- eA s-y tp.s s-7yy 0yp7.« p/b

4̂F s-y sy7d. p/b re/bnsne/. 7ytpsyb se s-y

tep/.K

1N9 LG,G319R 8E31(1n 

foApds Neo.n/' )ep7bU foIp7ps4N*C28 bo7O

n/' ypr- eA s-y tp.s s-7yy 0yp7.« p/b

4̂F s-y sy7d. p/b re/bnsne/. 7ytpsyb se s-y

tep/.K

1N9 LG,G319R 8E31(1n \\ G, 1N9 LG,O

G31R» 8E *R)(, C9c9W8BL9,1 (,C

 G, 1N9 LG,O

G31R» 8E *R)(, C9c9W8BL9,1 (,C  

LG,G319R 8E 31(19 G,1N9LG,R?1R» 8ELG,G319R 8E 31(19 G,1N9LG,R?1R» 8E 

6(19R R938*R29 ̂3NRG BPG21N*,f8,Fq

p̂F p/b ̂4FP N*C28 -p. 7yme7syb s-ps ns -p.

6(19R R938*R29 ̂3NRG BPG21N*,f8,Fq

p̂F p/b ̂4FP N*C28 -p. 7yme7syb s-ps ns -p. 

.p/rsne/yb tep/ pdeo/s. p. n/bnrpsyb 4yseQse.p/rsne/yb tep/ pdeo/s. p. n/bnrpsyb 4yseQse 

foIp7ps Neo.n/' )ep7b e/ s-y .sp/bp7b An/p/rkfoIp7ps Neo.n/' )ep7b e/ s-y .sp/bp7b An/p/rk 

n/'sy7d. bysy7dn/yb 40 feuyddy7sA A7ed sndy

se sndyqk

n/'sy7d. bysy7dn/yb 40 feuyddy7sA A7ed sndy

se sndyqk

YearYear Wep/ .p/rsne/ybWep/ .p/rsne/yb

(Rs. m crores)(Rs. m crores)

lxxakxl SaPVS

lxxlkxS SxPa?

lxxSkx SiPVi

lxxakxl SaPVS

lxxlkxS SxPa?

lxxSkx SiPVi

[Enghsh][Enghsh]

2te.o7y eA 3dptt 3rpty G/s7puy/eo.2te.o7y eA 3dptt 3rpty G/s7puy/eo. 

Etonb Lp/oAprso7n/' */Ans

haihP  3NRG )8WW()*W* R(L(G(Nq 6{

Etonb Lp/oAprso7n/' */Ans

haihP  3NRG )8WW()*W* R(L(G(Nq 6{  

j-y BRGL9 LG,G319R 4ymsyp.ybse.Lyq

p̂F  Q-ys-y7 .dptt .rpty n/s7puy/eo. ̂GP cPF

j-y BRGL9 LG,G319R 4ymsyp.ybse.Lyq

p̂F  Q-ys-y7 .dptt .rpty n/s7puy/eo. ̂GP cPF 

Atonb dp/oAps<o7n/'o/ns.p7ysyrn/'rse.o7yboyAtonb dp/oAps<o7n/'o/ns.p7ysyrn/'rse.o7yboy 

sê-y+/b7AAyAsê-y+/b7AAyA0/s pssnsoby eA s-y feu.7/dy7s p/b

m7yAy7y/snpt s7ypsdy/s se p 3Qn.. An7d p/b ns.

/s pssnsoby eA s-y feu.7/dy7s p/b

m7yAy7y/snpt s7ypsdy/s se p 3Qn.. An7d p/b ns. 

p'y/s.«

4̂FnA.eU s-y Aprs. s-y7yeA«

r̂F  Q-ys-y7 s-y7y n. p bydp/b Ae7 Qnssu

p'y/s.«

4̂FnA.eU s-y Aprs. s-y7yeA«

r̂F  Q-ys-y7 s-y7y n. p bydp/b Ae7 Qnssu 

b7pQpn eA .myrnpt Aprntnsny. Q-nr- p7y 4yn/'b7pQpn eA .myrnpt Aprntnsny. Q-nr- p7y 4yn/' 

yvsy/byb se s-n. An7d« p/b

b̂FAA.eU s-y 7ydybsy7A.sym. m7eme.yb 40 s-y

yvsy/byb se s-n. An7d« p/b

b̂FAA.eU s-y 7ydybsy7A.sym. m7eme.yb 40 s-y 

feuy7/dy/s se .puy s-y be.o7yeA n/bn'y/eo.feuy7/dy/s se .puy s-y be.o7yeA n/bn'y/eo. 

dp/oAprso7y7. eA GP cP AtonbK

1N9 LG,G319R 8E 31(19 G,1N9 LG,O

G31R» 8E G,C*31R» ̂C9B(R1L9,1 8E

dp/oAprso7y7. eA GP cP AtonbK

1N9 LG,G319R 8E 31(19 G,1N9 LG,O

G31R» 8E G,C*31R» ̂C9B(R1L9,1 8E  

3L(WW32(W9 G,C*31RG93 (,C (fR8 (,C3L(WW32(W9 G,C*31RG93 (,C (fR8 (,C  

R*R(W  G,C*31RG93  3̂NRG  LPR*R(W  G,C*31RG93  3̂NRG  LP 

(R*,(2N(W(LFq ̂ pF se ̂bFP G/Ae7dpsne/ n.(R*,(2N(W(LFq ̂ pF se ̂bFP G/Ae7dpsne/ n. 

4yn/' rettyrsybp/b Q7nt 4y mtpryb e/ s-y1p4ty4yn/' rettyrsybp/b Q7nt 4y mtpryb e/ s-y1p4ty 

eA s-y Neo.yP

6psy7 HopNs01y.sn/' Wp4e7pse7ny.

haiMP  3NRG f8BG ,(1N f(J(B(1NG

eA s-y Neo.yP

6psy7 HopNs01y.sn/' Wp4e7pse7ny.

haiMP  3NRG f8BG ,(1N f(J(B(1NG  

6ns-y BRGL9 LG,G319R 4ymsyp.ybse.spsAt

p̂F Q-ys-y7 s-y feuy7/dy/s -puy p/ 0

6ns-y BRGL9 LG,G319R 4ymsyp.ybse.spsAt

p̂F Q-ys-y7 s-y feuy7/dy/s -puy p/ 0  

m7eme.pt se .ys om Qpsy7 Hoptns0 1y.sn/' Wp4eO

7pse70 d ypr- bn.s7nrs«

4̂F nA .eU Q-y/ .or- tp4e7pse7ny. p7y tnwyt0

m7eme.pt se .ys om Qpsy7 Hoptns0 1y.sn/' Wp4eO

7pse70 d ypr- bn.s7nrs«

4̂F nA .eU Q-y/ .or- tp4e7pse7ny. p7y tnwyt0 

se 4y .ys om«

r̂Fs-y /od4y7 eA .or- tp4e7pse7ny. Q-nr-

se 4y .ys om«

r̂Fs-y /od4y7 eA .or- tp4e7pse7ny. Q-nr- 

-puy pt7ypb0 4yy/ .ys om ps b7sAy7y/srsys/rs. .e-puy pt7ypb0 4yy/ .ys om ps b7sAy7y/srsys/rs. .e 

Ap7P p/b

b̂F  s-y byspnt. eA s-y m7e'7pddy eA s-y

Ap7P p/b

b̂F  s-y byspnt. eA s-y m7e'7pddy eA s-y 

feuy7/dy/s n/ s-n. 7y'p7bK

1N9 LG,G319R 8E31(19 G, 1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 8E R*R(W C9c9W8BL9,1F

feuy7/dy/s n/ s-n. 7y'p7bK

1N9 LG,G319R 8E31(19 G, 1N9 LG,O

G31R» 8E R*R(W C9c9W8BL9,1 ̂ C9O

B(R1L9,1 8E R*R(W C9c9W8BL9,1F  

3̂NRG *11(L)N(GNP B(19WFq ̂pF »y.P 3n7

4̂Fts>yvmyrtybsemAenbbyp6psy7Hoptns0

3̂NRG *11(L)N(GNP B(19WFq ̂pF »y.P 3n7

4̂Fts>yvmyrtybsemAenbbyp6psy7Hoptns0 

1y.sn/'Wp4e7yse7n7nypr-bn.s/rseAs-yreo/s<1y.sn/'Wp4e7yse7n7nypr-bn.s/rseAs-yreo/s< 

40lPPlxxhP40lPPlxxhP



r̂F 8os eA llM 3p/sne/yn0 tp4e7pse7ny. r̂F 8os eA llM 3p/sne/yn0 tp4e7pse7ny. op-op- 

m7euybU xh-puH 4yy/ .ys om ps rAnAAy7y/sb.s7nrs.Um7euybU xh-puH 4yy/ .ys om ps rAnAAy7y/sb.s7nrs.U 

lM 7sAe4ntytp4e7pse7ny. -puy pt.e 4yy/ dpbylM 7sAe4ntytp4e7pse7ny. -puy pt.e 4yy/ dpby 

Ao/rsne/pt

b̂F 1-y m7e'7pddy eA s-y fbcyddy/s n K

Ao/rsne/pt

b̂F 1-y m7e'7pddy eA s-y fbcyddy/s n K 

se .ys om bn.s7nrs tyuyt tp4e7pse7ny. n/ p m-p.yrse .ys om bn.s7nrs tyuyt tp4e7pse7ny. n/ p m-p.yr 

dp//y7 bo7n/' lxakxi se lxxVkxhspwn/' n/sedp//y7 bo7n/' lxakxi se lxxVkxhspwn/' n/se 

prreo/s s-y .myrnAnr /yyb. p/b m7eme.pt. A7edprreo/s s-y .myrnAnr /yyb. p/b m7eme.pt. A7ed 

3spsy.X*/ne/ 1y77tse7ny.P 1-y Aprntnsny. pt7ypb03spsy.X*/ne/ 1y77tse7ny.P 1-y Aprntnsny. pt7ypb0 

pupntp4ty Qns- s-y 3spsy feuy7/dy/s e7 es-y7pupntp4ty Qns- s-y 3spsy feuy7/dy/s e7 es-y7 

p'y/rny. n/rt*Ar-/' prpbydnr n/.snsosne/. Qntt4yp'y/rny. n/rt*Ar-/' prpbydnr n/.snsosne/. Qntt4y 

Aott0 pupntyb eA 1y.sn/' Aprntnsny. QnN 4y pupntp4tyAott0 pupntyb eA 1y.sn/' Aprntnsny. QnN 4y pupntp4ty 

yuy/ se s-y 'y/y7pt mo4tnrP 1-y tyu0n/' .onsp4tyyuy/ se s-y 'y/y7pt mo4tnrP 1-y tyu0n/' .onsp4ty 

r-p7'y. Ae7 sy.sn/' eA .pdmty. Qntt 4y n/s7eO

borybP

r-p7'y. Ae7 sy.sn/' eA .pdmty. Qntt 4y n/s7eO

borybP

n77y'otp7nsny. n/ ( ttesdy/s eA Btes.XNeo.yn77y'otp7nsny. n/ ( ttesdy/s eA Btes.XNeo.y

haixCRP 5R*B(3G,CN* )N8Gq 6ntts-yhaixCRP 5R*B(3G,CN* )N8Gq 6ntts-y 

Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4y msyp.AyLn/n.sy7 eA *R)(, C9c9W8BL9,1 4y msyp.Ay  

se .spsyq

p̂F Q-ys-y7 s-y feuy7/dy/s p7y pQp7y eA

se .spsyq

p̂F Q-ys-y7 s-y feuy7/dy/s p7y pQp7y eA 

s-y ptty'yb n77y'otp7nsny. n/sAnypNesdy/s eA mtes.Xs-y ptty'yb n77y'otp7nsny. n/sAnypNesdy/s eA mtes.X 

-eo.y. se s-y pttessyy. 40 s-y Cyt-n CyuytemO

dy/s (os-e7ns0 ̂CC(F«

4̂FnA .eU s-y /od4y7 eA rp.y. /esnryb 40 s-y

-eo.y. se s-y pttessyy. 40 s-y Cyt-n CyuytemO

dy/s (os-e7ns0 ̂CC(F«

4̂FnA .eU s-y /od4y7 eA rp.y. /esnryb 40 s-y 

feuy7/dy/s bo7n/' tp.s e/y 0yp7« p/b

r̂F s-y prsne/ n/nsnpsyb p'pn/.s s-y re/O

ry7/yb eAAnrnpt. s-y7ypAsy7K

feuy7/dy/s bo7n/' tp.s e/y 0yp7« p/b

r̂F s-y prsne/ n/nsnpsyb p'pn/.s s-y re/O

ry7/yb eAAnrnpt. s-y7ypAsy7K

Written Answers

Wp/b B7Ary.t/ Cyt-n

ha?a3NRGL(1G c3*,CNR( R(J9q 6ntt

Wp/b B7Ary.t/ Cyt-n

ha?a3NRGL(1G c3*,CNR( R(J9q 6ntt 

s-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4ys-y Ln/n.sy7 eA *R)(, C9c9W8BL9,1 4y 

mtyp.y se .spsy7

p̂F Q-ys-y7 s-y7y -p.4yy/p-ypu0 bydp/b

mtyp.y se .spsy7

p̂F Q-ys-y7 s-y7y -p.4yy/p-ypu0 bydp/b  

Ae7 s-y 7yborsne/ eA tp/b m7nry. n/ Cyt-n«

4̂F Q-ys-y7 -p. spwy/ p/0 byrn.ne/ n/ s-yP

Ae7 s-y 7yborsne/ eA tp/b m7nry. n/ Cyt-n«

4̂F Q-ys-y7 -p. spwy/ p/0 byrn.ne/ n/ s-yP 

dpssy7 .eAp7U p/b

r̂F nA .eU s-y byspnt. s-y7yeAK

1N9 LG,G319R 8E369 G, 1N9 LG,O

G31R» 8E *B)(, C9c9W8BL9,1 (,C

dpssy7 .eAp7U p/b

r̂F nA .eU s-y byspnt. s-y7yeAK

1N9 LG,G319R 8E369 G, 1N9 LG,O

G31R» 8E *B)(, C9c9W8BL9,1 (,C  

LG,G319R 8E31(19G,1N9LG,G31R» 8ELG,G319R 8E31(19G,1N9LG,G31R» 8E 

6(19R R938*R29 ̂3NRG BP5P 1N*,f8,F

p̂F se ̂rFP 6-nty .edy '7eom -eo.n/' .ernysny.

6(19R R938*R29 ̂3NRG BP5P 1N*,f8,F

p̂F se ̂rFP 6-nty .edy '7eom -eo.n/' .ernysny. 

p/b essAy7. -puy e/y se s-y 2eo7s bydp/bn/'p/b essAy7. -puy e/y se s-y 2eo7s bydp/bn/' 

7yborsne/ d tp/b m7nry.U CC(-puy 7yme7syb s-ps7yborsne/ d tp/b m7nry.U CC(-puy 7yme7syb s-ps 

.edy pttessy. eA ptsy7/psnuy mtes. -puy.edy pttessy. eA ptsy7/psnuy mtes. -puy 

7ymsys..y/sybp'pn/.sy/-p/eydy7nseAtp/b7psy•7ymsys..y/sybp'pn/.sy/-p/eydy7nseAtp/b7psy• 

1-y<..oy eA Anvpsne/ eA m/ry eA tp/b Ae7 reemy7pk1-y<..oy eA Anvpsne/ eA m/ry eA tp/b Ae7 reemy7pk 

snuy .ernysny. -p. 4yy/ byrnbyb 40 s-y snuy .ernysny. -p. 4yy/ byrnbyb 40 s-y CourtCourt GG GG 

-p. /es 4yy/ Aeo/b me..n4ty se 7ybory m7nry eA-p. /es 4yy/ Aeo/b me..n4ty se 7ybory m7nry eA 

tp/b Ae7 pttessyy. eA ptsy7/psnuy mtes.U n/ unyQ entp/b Ae7 pttessyy. eA ptsy7/psnuy mtes.U n/ unyQ en 

s-y n/r7yp.yb re.s eA prgon.nsne/ p/b byuytemO

dy/sP

3rny/snAnr Qe7w 40 s-y 9vmybnsne/ 1ypd

s-y n/r7yp.yb re.s eA prgon.nsne/ p/b byuytemO

dy/sP

3rny/snAnr Qe7w 40 s-y 9vmybnsne/ 1ypd
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1N9LG,G319R 8E 31(19 G, 1N9 LG,k  ha?l 3NRG L(,8R(,J(, )N(51(j 6ntt

G31R» 8E *R)(, C9c9W8BL9,1 (,C  s-y BRGL9 LG,G319R 4y mtyp.ybIe .spsy

LG,G319R 8E 31(19 G, 1N9 LG,G31R» 8E

6(19R R938*R93 ̂3NRG BP5 1N*,f8,Fq  p̂F Q-ys-y7p/yQyvmybnsne/sypd-pbtyts

p̂F p/b ̂4FPCC( -p. 7yme7syb s-ps bo//' s-y  Ae7 (/sp7rsnrp n/ Cyryd4y7P lxxS«

my/ebA7edU lPiPxSselPxihrp.y.eA ptty'yb

n77y'otp/oy.n/s-ypNesdy/seAmtes.X-eo.y.se  4̂F nA .eU Q-ys-y7 s-y sypd n/ s-y {r0 re/sAk

s-y pttessyy. 40 CC( -puy 4yy/ /esnryb 40  /y/s n. tnwyt0 se o/by7spwy .rny/snAnr Qe7w 

1N9LG,G319R 8E 31(19 G, 1N9 LG,k  ha?l 3NRG L(,8R(,J(, )N(51(j 6ntt

G31R» 8E *R)(, C9c9W8BL9,1 (,C  s-y BRGL9 LG,G319R 4y mtyp.ybIe .spsy

LG,G319R 8E 31(19 G, 1N9 LG,G31R» 8E

6(19R R938*R93 ̂3NRG BP5 1N*,f8,Fq  p̂F Q-ys-y7p/yQyvmybnsne/sypd-pbtyts

p̂F p/b ̂4FPCC( -p. 7yme7syb s-ps bo//' s-y  Ae7 (/sp7rsnrp n/ Cyryd4y7P lxxS«

my/ebA7edU lPiPxSselPxihrp.y.eA ptty'yb

n77y'otp/oy.n/s-ypNesdy/seAmtes.X-eo.y.se  4̂F nA .eU Q-ys-y7 s-y sypd n/ s-y {r0 re/sAk

s-y pttessyy. 40 CC( -puy 4yy/ /esnryb 40  /y/s n. tnwyt0 se o/by7spwy .rny/snAnr Qe7w in  s-y
CC(T.cn'7sp7v{p/bNeo.n/'Cympnl77ny/s. pmp7s  Anytb eA psde.m-y7y .rny7ryU dysye7ete'0U y/unk

A7ed ry7spn/ rp.y. eA beo4ty pttesdy/sP  7e/dy/spt m-0.nete'0 ysrP p/b

r̂F 8/y (..ssP Cn7yrse7 p/b e/y * C 2 r̂F nA .eU s-y byspnt. s-y7yeAK

-puy 4yy/ .o.my/bybP LpIe7 my/pts0 m7eryybk  +

n/' -puy 4yy/ 7/nsnpsyb p'pn/.s e/y 

s-y
CC(T.cn'7sp7v{p/bNeo.n/'Cympnl77ny/s. pmp7s  Anytb eA psde.m-y7y .rny7ryU dysye7ete'0U y/unk

A7ed ry7spn/ rp.y. eA beo4ty pttesdy/sP  7e/dy/spt m-0.nete'0 ysrP p/b

r̂F 8/y (..ssP Cn7yrse7 p/b e/y * C 2 r̂F nA .eU s-y byspnt. s-y7yeAK

-puy 4yy/ .o.my/bybP LpIe7 my/pts0 m7eryybk  +

n/' -puy 4yy/ 7/nsnpsyb p'pn/.s e/y THE MINISTER OFSTATE IN THEMIN
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ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOFOCEAN DEVELOPMENT) 

ANDMIN1STEROFFSTATE IN THE MINIS

TRY OF PARLIAMENTARY AFFAIRS) (SHR. 

RANGARAJAN KUMARAMANGALAM): (a) 

to (c). Yes, Sir.

ThetwgMlrKianscientificexpedffionteam 

leftfromGaoon 5.12.1$92 and landed In Antarc

tica on 28.12.1 992The expedition team, after 

accomplishing assigned scientific tasks in the 

summer period, sailed from Antarctica on 

18.2.1993and rstumedto India on22.3.1993. 

TheexpedWonhas'leftbehindawinteringteam 

of 25 members to man the Indian Scientifca 

Station in Amntaritcam ‘Maitri’ during the com

ing Antarctic winter. This wintering team will 

continue the various scientific task and return to 

Indiain March, 1994. Detailed scientific objec

tives forthe 12th Indian Antarctic Expedition are 

given in the attached Statement

STATEMENT

The Scientific Objective of the twelfth 

expedtion are detailedbelow:-

(a) Atmospheric Sciences

Continuation of SODAR experiments and 

if posstole up gradation to the doppler system.

Take steps to install the laser heterodyne 

sysleminAntaicticaforthestudy of ozone layer 

and minor constituents of the atmosphere.

(b) Meteorology

Continuation of the following on-going 

programmes at Maitri for preparing claimatology 

°f the station and provision of weather services 

fortheexpedition.

(i)  Continuous recording of various surface 

meteorok>gical parameters including synaptic 

hour observations. Also realtime transmission

of main synop messagesfourtimes a day over 

GlobalTelecommunicatiohs Network.

(ii) Recording ofsutface ozone at Maitri. In 

addition about fifty ozonesnods ascents for ver

tical distribution of ozone will be taken for 

investigation of ozone-hole over AnfSrctica

(iii) Radiation Budget Studies: This will be 

supplemented by Radiometersonde ascents 

during the expedition as in the past.

(iv) T ransmission of surface observations 

from Data Collection Platform, if contactthrough 

INSAT is available.

(v) Turbgidity Measurements for Aerosol 

Study

(vi) Reception of cloud imageries from 

Polar Orbitting Weather Satellites

(vii)Facsimile reception of weather charts.

(viii)  Arrangements forfieldn»eteorotoglical 

observations for lielicopteroperations and other 

activities during summer.

(ix) Slow rising low level radiosonde as- 

cents(one ascent permonth)forsupptement»ng 

the Boundary Layer Experiment programme of 

NPL, New Delhi.

(x) Pilot balloon ascents for upper winds 

study by optical theodolite 12 ascents.

(xi) Recording of surface and upper-air 

observationsduringonwardandretumcruiseof 

the expedition and transmission of data over 

Global Telecommunication Network.

BiobgyandOceanography

1.  Mooring of current meters*at two or three 

places in the Polynya region tor two months 

(austral summer) to I know the advection pro

cesses and measurement of surface meteoro

logical parameters to estimate the heat budget .
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(b)ifsothedetailsthereof;and

ŜFCymte0dy/s eA Qpsy7 tyuyt 7yre7by>.psŜFCymte0dy/s eA Qpsy7 tyuyt 7yre7by>.ps 

p AyQ mtpry. pte/' s-y C7e//n/' Lpob Wp/bp AyQ mtpry. pte/' s-y C7e//n/' Lpob Wp/b  

rep.s se An/b s-y.yp p tyuyt up7npsne/. n/ kAnpsrep.s se An/b s-y.yp p tyuyt up7npsne/. n/ kAnps 

7p'wQ p/b redmpy7 Qns- s-y yp7tny7 bpsp retO

tyrsyb ps es-y7 mtpry. pte/' s-y (/sp7rsnrp

7p'wQ p/b redmpy7 Qns- s-y yp7tny7 bpsp retO

tyrsyb ps es-y7 mtpry. pte/' s-y (/sp7rsnrp 

rep.sP

U 2e*yrsne/ eA -0b7e'7pm-nr bpsp y.myO

rnptt0U sydmy7pso7y p/b .ptn/ns0 p/b .o7Ap.ry %

rep.sP

U 2e*yrsne/ eA -0b7e'7pm-nr bpsp y.myO

rnptt0U sydmy7pso7y p/b .ptn/ns0 p/b .o7Ap.ry % 

dysye7ete'nrpt« e4.y7upsne/. y/eosy sedysye7ete'nrpt« e4.y7upsne/. y/eosy se 

(/sp7r< p/b 4yrw dpn/t0 4ysQyy/ a by'7yy(/sp7r< p/b 4yrw dpn/t0 4ysQyy/ a by'7yy 

‘p/bhaby's7yy.3se.sob0s-y s-y7dpe-pt/y‘p/bhaby's7yy.3se.sob0s-y s-y7dpe-pt/y  

.s7orso7y n/ s-y 3eos-Qy.sy7/ G/bnp/ 8ryp/.s7orso7y n/ s-y 3eos-Qy.sy7/ G/bnp/ 8ryp/ 

.yrse7 eA s-y 3eos-y7/ 8ryp/P

iP 3sobny. Qeotb 4y rp77nyb eos n/ p. dp/0

.yrse7 eA s-y 3eos-y7/ 8ryp/P

iP 3sobny. Qeotb 4y rp77nyb eos n/ p. dp/0 

nyui<>jjrapncsmoQsnoinemaioqoswwapoDe 

n/p/pQen/p/pQe

(d)  Earth Sciences

sU 2e/sn/opsne/ eA fyete'nrpt Qe7wn/ s-ysU 2e/sn/opsne/ eA fyete'nrpt Qe7wn/ s-y 

3r-n7dpr-y7 7p/'y. p/b s-yn/o/pspAy.P

SP 3sob0 eA s-y 'ye</p'/ysnrmy7pdys.A.pt

3r-n7dpr-y7 7p/'y. p/b s-yn/o/pspAy.P

SP 3sob0 eA s-y 'ye</p'/ysnrmy7pdys.A.pt 

Cyw.-n7 n/ fp/'es7n p/b Lpns7n p7ypP

P 7cQ<AsAs-<N<AA7sy/.Ie/eAs-yyNNE6/'

Cyw.-n7 n/ fp/'es7n p/b Lpns7n p7ypP

P 7cQ<AsAs-<N<AA7sy/.Ie/eAs-yyNNE6/' 

r̂e/s7et. m7eunbyb bo7n/' yp7tny7 yvmybnsne/.Fr̂e/s7et. m7eunbyb bo7n/' yp7tny7 yvmybnsne/.F 

'yebysnr re/s7et Ae7 s-y o.y rt es-y7 .rny/snAnr'yebysnr re/s7et Ae7 s-y o.y rt es-y7 .rny/snAnr 

prsnunsny. p/b dpm dpwn/'Pprsnunsny. p/b dpm dpwn/'P

&& /AA7QpN< s< /ns//e7n/ /A 'dun/57s7nr /AA7QpN< s< /ns//e7n/ /A 'dun/57s7nr*• w wi i wi h m m mi wiv wi wi h u nv wi w h w

p/b dp'/ysnr e4yy7upsne/y Ae7 p/pt0.n. eA yy7s-p/b dp'/ysnr e4yy7upsne/y Ae7 p/pt0.n. eA yy7s- 

7y.eo7ry.P7y.eo7ry.P
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of the shore Pdynay

-k — > «---------------*ai^  ̂**-------•-------------*-----̂ _.
rTvOWIIVVlJf D9VVtM|lwl0BlQIJMiy

ha?SP ha?SP SHRI  MULLAPPALLY 
RAMACHANDRAN: W» the PRIME MINIS
TER be please to state:

p̂F Q-ys-y7s-y feuy7/dy/s -puy nby/+kp̂F Q-ys-y7s-y feuy7/dy/s -puy nby/+k
ttm iJiAi------------------------------------------------------—  «-nMinvpvwivniaiuWNvqpwwViciuî  ̂in 

3eos-. d8sps..«

r̂F  s-y 7ydybnpt .sym. m7eme.yb se0 s-y

3eos-. d8sps..«

r̂F  s-y 7ydybnpt .sym. m7eme.yb se0 s-y 

feuy7/dy/s n/ s-n. 7y'p7bK

1N9LG,G319R 8E31(19G,1N9 LG,O

G31R» GE G,C*31R» ̂C9B(R1L9,1 8E

feuy7/dy/s n/ s-n. 7y'p7bK

1N9LG,G319R 8E31(19G,1N9 LG,O

G31R» GE G,C*31R» ̂C9B(R1L9,1 8E 

3L(WW32(W9,C*31RG93(,C(fR8(,C3L(WW32(W9,C*31RG93(,C(fR8(,C  

R*R(W  G,C*31RG93F  3̂NRGR*R(W  G,C*31RG93F  3̂NRG 

(R*,(2N(W(LFq ̂pF p/b ̂4FP »y.U 3n7P 1-y(R*,(2N(W(LFq ̂pF p/b ̂4FP »y.U 3n7P 1-y 

Cey -ppmn/'sebo)sn0n/s-y3eos-yd3sysy.eACey -ppmn/'sebo)sn0n/s-y3eos-yd3sysy.eA 

5y7ptpU 1pdnt ,pboP 5p7/pspwp • (/b-7p5y7ptpU 1pdnt ,pboP 5p7/pspwp • (/b-7p 

B7pb..-rpdyo75sy7s-y f7nm eA un7o. beyp.y.B7pb..-rpdyo75sy7s-y f7nm eA un7o. beyp.y. 

G-yn.pr47eebn/ Cyryd4y7P lxxlP (rre7bn/' seG-yn.pr47eebn/ Cyryd4y7P lxxlP (rre7bn/' se 

5cs2.eo7ey.lSxS?SCye weeme7yQnt-SiS?il5cs2.eo7ey.lSxS?SCye weeme7yQnt-SiS?il  

rete/ny. p7y pAAyrsybP (4eos Ma; eA s-y 4yyrete/ny. p7y pAAyrsybP (4eos Ma; eA s-y 4yy 

rese/n../s-y 7y'ne/ -puy my7n.-yb 7y.oAy/'n/rese/n../s-y 7y'ne/ -puy my7n.-yb 7y.oAy/'n/
  -■*«---------*- - -*-*-----  ■.........................  .I  —
e7pppr7yeorpe/ e7 -e/y0 m7eborsne/P

r̂F  ( 3o4k2eddnssyy -p. pt7ypb0 4yy/

e7pppr7yeorpe/ e7 -e/y0 m7eborsne/P

r̂F  ( 3o4k2eddnssyy -p. pt7ypb0 4yy/ 

Ae7dyb o/by7 s-y 2-pn7dp/.-nm eA Lyd4y7Ae7dyb o/by7 s-y 2-pn7dp/.-nm eA Lyd4y7 

5,At2P3eos-§e/y Qns- s-y 7ym7y.y/spsnuy. A7ed5,At2P3eos-§e/y Qns- s-y 7ym7y.y/spsnuy. A7ed 

5y7ptp 3spsy )yykwyym7. Eyby7psne/P 5y7ptp5y7ptp 3spsy )yykwyym7. Eyby7psne/P 5y7ptp 

3spty 4yy/ 5yymy7. (..ernpsne/P 5y7ptp ('7sk3spty 4yy/ 5yymy7. (..ernpsne/P 5y7ptp ('7sk 

ro,o7y */nuy7.ns0P Ro44y7 )ep7bP 1QeLPB.Uro,o7y */nuy7.ns0P Ro44y7 )ep7bP 1QeLPB.U 

5y7ptp 3spty 5cG )ep7b h up7neo. )yykwyymy7.5y7ptp 3spty 5cG )ep7b h up7neo. )yykwyymy7. 

pt.e dyd4y7. eA s-n. 2eddnssyyP 1-y+ 5cG2pt.e dyd4y7. eA s-n. 2eddnssyyP 1-y+ 5cG2 

pt.e -p. .tessyb R.USr7e7y.p.'7p/s Ae7 7yunuptpt.e -p. .tessyb R.USr7e7y.p.'7p/s Ae7 7yunupt 

eA4yywyymn/'n/bo.s70 n/ 3eoAsyd 3spsy.P 1-yeA4yywyymn/'n/bo.s70 n/ 3eoAsyd 3spsy.P 1-y 

.nAr2eddLse-p..sAI/sAt)bpb.tpAtyb.r-y7/y.nAr2eddLse-p..sAI/sAt)bpb.tpAtyb.r-y7/y  

Qe7s- R.P??tpw-.•5cG2-p.pt7yyb0.p/tne/yrtQe7s- R.P??tpw-.•5cG2-p.pt7yyb0.p/tne/yrt  

p/b 7yseyprbR.kiPMMtpw-. se7 s-y mo7me.yP Gsp/b 7yseyprbR.kiPMMtpw-. se7 s-y mo7me.yP Gs 

n/rtoby. R.P lP?a tpw-. Ae7 s-y mo7r-p.y eAn/rtoby. R.P lP?a tpw-. Ae7 s-y mo7r-p.y eA 

Iyvesnr 4yy/ rete/ny. A7ed s-y ,e7s-y7/ G/bnpIyvesnr 4yy/ rete/ny. A7ed s-y ,e7s-y7/ G/bnp 

(rsne/ BAp/ m7eme.yb n/rtoby. n/s7eborsne/ et(rsne/ BAp/ m7eme.yb n/rtoby. n/s7eborsne/ et 

Npnp/ )yy (mn. Le6e7/P n.etpsse/p/bdos-mAykNpnp/ )yy (mn. Le6e7/P n.etpsse/p/bdos-mAyk 

rpsne/ eA ̂syp.y. 7y.n.sp/s pmn. e.7p/p rete/ny.rpsne/ eA ̂syp.y. 7y.n.sp/s pmn. e.7p/p rete/ny. 

p/bsnpn/n/'n/s-ydp/p'dy/seApmn.7/y6y7p

Lybwp/eA9vpdt/ysne/p 2e/borsyb 40

ha3P3NRG3»9C3N(N()*C8G,q6n

p/bsnpn/n/'n/s-ydp/p'dy/seApmn.7/y6y7p

Lybwp/eA9vpdt/ysne/p 2e/borsyb 40

ha3P3NRG3»9C3N(N()*C8G,q6n  

s-y BRGL9 LG,G319R 4ymtyp.ebsg.spsy

p̂©l-y /pdy. eA yvpdn/psne/. n/ Q-nr-

s-y BRGL9 LG,G319R 4ymtyp.ebsg.spsy

p̂©l-y /pdy. eA yvpdn/psne/. n/ Q-nr-  

9/'5.-{s-y>rrto.nuy7/yrRodeA yvpdn/psne/9/'5.-{s-y>rrto.nuy7/yrRodeA yvpdn/psne/
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re/borsyb 40 s-y */ne/ Bo4tnr 3y7uney2ed©re/borsyb 40 s-y */ne/ Bo4tnr 3y7uney2ed© 

dn..ne/ p/b 3spAA 3ytyrsne/ 2eddn..ne/«dn..ne/ p/b 3spAA 3ytyrsne/ 2eddn..ne/«

4̂F s-y /pdy. eA yvpdn/psne/. n/ Qsnnr-4̂F s-y /pdy. eA yvpdn/psne/. n/ Qsnnr- 
9/'Ay-p/bNn/bnp7y 4es- my7dnssyb p. dybp9/'Ay-p/bNn/bnp7y 4es- my7dnssyb p. dybp 

eA yvpdn/psne/«eA yvpdn/psne/«

r̂F s-y /pdy. eA yvpdn/psne/. n/ Q-nr-r̂F s-y /pdy. eA yvpdn/psne/. n/ Q-nr- 

pmp7s A7ed 9/').-XNn/bn es-.7 .r-ybotyb tp/O

'op'y. p7y pspepupntp4ty p. deby eA yvp77Qnpk

pmp7s A7ed 9/').-XNn/bn es-.7 .r-ybotyb tp/O

'op'y. p7y pspepupntp4ty p. deby eA yvp77Qnpk 

tan;

b̂F Q-ys-y7 s-y feuy7/dy/s -puy spwy/b̂F Q-ys-y7 s-y feuy7/dy/s -puy spwy/ 

/esnry eA s-yee/sn/on/' p'nspsne/ p'pn/.s snyo.y/esnry eA s-yee/sn/on/' p'nspsne/ p'pn/.s snyo.y 

eA9/'<p.s-ydyrAnodeAyvpd/pse/40s-y

*B32«

ŷFs-y dpIe7 bydp/b.eAs-yp'7spse7.« p/b

1N9 LG,G319R 8E 31(19 G, 1N9 LG,O

G31R» 8E B9R38,,W9P B*)WG2 fRG9cO

(,293 (,C B9,3G8,3 (,C LG,G319R 8E

eA9/'<p.s-ydyrAnodeAyvpd/pse/40s-y

*B32«

ŷFs-y dpIe7 bydp/b.eAs-yp'7spse7.« p/b

1N9 LG,G319R 8E 31(19 G, 1N9 LG,O

G31R» 8E B9R38,,W9P B*)WG2 fRG9cO

(,293 (,C B9,3G8,3 (,C LG,G319R 8E  

31 (19 G, 1N9 LG,G31R» 8E B(RWG(L9,O

1(R» (EE(GR3 ̂ 3NRGL(1G L(Rf(R91

31 (19 G, 1N9 LG,G31R» 8E B(RWG(L9,O

1(R» (EE(GR3 ̂ 3NRGL(1G L(Rf(R91  

(Wc(Fq ̂pF se ̂rFP ( .spsydy/s n. y/rte.yb

b̂F  se ̂AFP 1-y bydp/b Ae7 n/s7eborsne/ eA

(Wc(Fq ̂pF se ̂rFP ( .spsydy/s n. y/rte.yb

b̂F  se ̂AFP 1-y bydp/b Ae7 n/s7eborsne/ eA 

G7sAp/ tp/'op'y. p. ptsy7/psnuy dyr4od d s-yG7sAp/ tp/'op'y. p. ptsy7/psnuy dyr4od d s-y  

yvpdn/p4e/.re/borsyb40*B32p.Qyttp.Ae7yvpdn/p4e/.re/borsyb40*B32p.Qyttp.Ae7  

bn.re/sn/op/ry eA s-y redmot.e70 mpmy7 n/ 9/O

'tn.- n/ s-y.y yvpdn/psne/. Q-y7yuy7 n/ Ae7ry

bn.re/sn/op/ry eA s-y redmot.e70 mpmy7 n/ 9/O

'tn.- n/ s-y.y yvpdn/psne/. Q-y7yuy7 n/ Ae7ry 

Qp. 7yty77ybses-y 9vmy7s 2e/7esspy-yprsyb40Qp. 7yty77ybses-y 9vmy7s 2e/7esspy-yprsyb40 

C7P 3psn.- 2-p/b7p 1-y feuy7/dy/s -p. /esC7P 3psn.- 2-p/b7p 1-y feuy7/dy/s -p. /es  

spn<pA< byrn.ne/ e/ s-y 7yreddy/bpsne/.spn<pA< byrn.ne/ e/ s-y 7yreddy/bpsne/. 

eA s-y 2eddnssyyPeA s-y 2eddnssyyP
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Amount due from former Prime Ministers 
for use of IAF Aircraft

7054 SHRI ANNA JOSHI WiHthePRIME 

MINISTER bepleasetostate

(a) whether some of the former Pnme 

Minister are to pay dues amounting tocrores o* 

rupees to the Air Force on account of use of IAF 

aircraft for non-official jomeys,

(b) if so, the amount outstanding against 

each of the them, and

(c)the efforts made by the Governments 

recover the same’

THE MINISTER OF STATE IN THE MIN

ISTRY OF DEFENCE (SHRI MALLIKARJUKl)

(a)and(b) Amounts outstanding against the 

former Pnme Ministers on account of the use of 

IAF aircraft for non-offictal journeys are given in 

the enclosed statement

(c)  The bills in respect of non-official tours 

of the former Pnme Minister were forwarded to 

the PMO to progress the same with the con- 

cemedagencies PMO is bemg remanded regu

larly by Air Hqrs and the Ministry of Defence for 

recovery of the arrears

STATEMENT

The amounts due on account of the use of 

lAFaircraftfornon-officiaJjoumeysbytheformer 

PMsare

(a) late Shn Rajiv Gandhi Rs 2,86,17,280

(b) Shn V P Singh  Rs 2,25,679

(c)ShnChandrashekhar  Rs 5,91,31 475 

Energy-efflciently Housing Scheme

7055 SHRI GEORGE FERNADES Will 

the Minister of URBAN DEVELOPMENT be 

please tostate

(a) whether any Energy-efficient Housing 

SchemewurKjercorwtderatranoHhe Govern

ment,

(b) if so, whether the Central Power and 

Works Department has adopted some of the 

India, InstituteTechnotogy guidelines, and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER  RESOURCES  (SHRI  PK 

THUNGON) (a) The CPWD has undertaken a 

scheme for the construction of 135 type III 

quarters at Nehru Nagar, New Delhi under Gen

eral Pool Accommodation for Central Govern

ment employees apart from 2 proposals for 

General Pool Housing in Sector XKR Puram 

and at Mata Sundan Road, New Delhi The 

scheme in Nehru Nagar is based on a research 

projectjointly sponsored andfunded by the Deptt 

of Science and Technology and CPWD Shri 

M M Bansal Chief Scientific Officer ot the IIT 

was one of the Co-Pnncipai investigators of this 

study

(b)and(c) Thore is no organisation named 

Central Power and Works Department

Contracts given by Public Sector Under2 

takings

7056  MAJ GEN  (RETD) BHUWAN 

CHANDRA KHANDURI Willthe PRIME MIN

ISTER bepleasetostate

(a) whether any of the Pubbc Sector Under

takings under his Ministry are getting works 

pertaining to their production items done on 

contract basis;

(b) if so, the particulars of such Public 

Sector Undertakings and reasons for resorting 

to work on contract basis,

(c) whetherthe Bharat Electronics Limited,

WnttonArtswers 682APRIL 28,1993



(d) whether manpower Is being rendered 

surplus asa result thereof, and

(e) if so,the policy of the Government with 

regard to suchsurplusee?

THE MINISTER OF STATE INTHEMIN- 

ISTRYOFDEFENCE(SHRIMALUKARJUN)

(a) Yes, Sir

(b) AH Defence public sector undertakings 

with tbeexception of Bharat Dynamics Lid,have 

been getting some of theirproducton work done 

on sub-con tractbasis

Some of the reasons for sub-contractmg, 

which is resorted to after full utilisation of the 

available in-house capacity, are as under -

-when the facilities do not exist or inad

equate,

- when the work n of intermittent nature,

when it is uneconomical to produce the 

items in-house etc

(c) Yes, Sir, in accordance with the above 

n̂ Kjned approach andtoarnarginad extent; ri

1992-93the volunw of subcontracting has been 

about Rs 2croresagamsttheyearlstumoyerof 

Rs 54 Crones

(d)and(e) The approach being that indi

cated in answertopart(b)subcontracting does 

not entail idling of any man-power/capacrty in 

the defence pubtesectoninclertakings

Import of Antibiotics

7057  SHRI HARISH NARAYN PRABHU 

ZANTYE Withe PRIME MINISTER bepiease
tostate-

(a)  whether Pen G Pot is imported from, 

monopolistic sources at inflated prk» and the

663 WnttonAnswera  VAISAKHA8,

Kotdwara® also resorting to such apractice,

1915 (SAKA) WnttenAnswers  664

importers are adjusting imports of 6 APA lor 

export of antfcioik: to avad international market,

(b) if so, the reasons therefor and action 

taken by the Govemmentthereon,

(c) whether the landing cost of Pen G Pot 

is half the pnee of indigenously manufactured 

Pen G-Potby IDRL and CH AL

(d) whether the Government propose to 

evaluatepncmgofPenG Pot,6APA,Amp»criltn 

Anoxycibnand Cephalexin bulkdrugs through 

BICP to check such manipulations,

(e) if so, the details thereof, and

(f) if not, the reasons therefor9

THE MINISTER OF STATE IN THE MIN

ISTRY OF CHEMICALS & FERTILIZERS 

(SHRIEDUARDOFALEIRO) (a)and(b) To 

theextent information isavailabie, Pen G Potas

sium is imported from vanous international 

sources of supply No reports of mflatedpnce of 

PenG and adjusting imports of 6 APA have 

been received m this Department

(c)As peravailable information thecurrent 

average landed cost of PenG’ 1st Crystals is Rs 

675/-perBU against Rs, 1021 perBU.noMiedfor 

indigenously produced material

(d)  to (f) BICP has already undertaken 

cost-cum-Techmcal study of these drugs/inter- 

meckates.

[TranstatK>ri\

By7 2pmnsp G/redy n/ foIp7psBy7 2pmnsp G/redy n/ foIp7ps

7058  SHRI KASHIRAM RANA Will the 

Minister of PLANNING AND PROGRAMME 

IMPLEMENTATION be please to state

(a)whetherthepercapita income of Gujarat 

hasdeckned dunng the year1991-92as against 

theyear1990-91, *
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(b)if so,the percapM income oflhecountry 

during the year1990-91 and1991-92;and

(c)theestimatedpercapite income of the 

country during the first quarter of the current 

financial year?

THE MINISTER OF STATEOFTHEMN- 

ISTRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO): (a) The per capita income (per 

capita net state domestic product at currant 

prices) of Guarat has increasedfrom Rs. 5850 

in 1990-91 to Rs.9425in 1991-92.

(b)The per capita income (percapita net 

national product at factor cost at current pries) 

of India has increasedfrom Rs.4934in1990*91 * 

toRs. 5529in 1991-92

(c)  The per capita income in thecountrya 

estimated on annual basis, and hence, is not 

available for any quarter of theyaar.

[Engm

Natlond Capital Region Development 
finance Corporation

7059  SHRI MOHAN RAWALE: Will the 

Mmisterof URBANOEVELOPMENTbepiease

tostate:

. (a)whether the Gtovemmert propose toset 

up the National Capital Region Development 

Finance Corporation;

(b)ifso, the detafls thereof;

(c)  whether the concerned Stales like
Haryana, Rajasthan and Uttar Pradesh have

shown theu-reluctancetoconWbulethetr share 

of equttytothesaMCorporation; and

(d) if so, the reaction of the Govampteni 

thereto?

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURC(SHFHP.K. THUNGON):

(a)to(d).TheNCR PlanringBoard has reported 

thatthe proposal tosetupthe National Capital 

Region Development Finance Corporation and 

the equitypartkiipatnn of theoon̂ituent States 

oftheNCRLe.Hajyana,RaiasthanandU.P.was 

dfeussed in the recent meeting of the Steering 

Committees held under the Chairmanship of 

Chief Secretaries at the State thier Capitals 

wheretheparticipâoftheStaAeGovemment
aiy<<MrHMiilnBi«̂ ananîin<hftiwiih/nanu

tal of National Capital Region Finanoe Ckxpora- 

tion has been agreed to. However, the Govern

ment have not yet taken any final decision 

regarcing the setting up of the (>Kporation.

(Transiatxxi)

CBI Equity into Civil Services Examination 

lxa?iVlxa?iV

7060. SHRI SANTOSH KUMAR 

GANWAR: WiH the PRIME MINISTER be 

pleaeedtostato:

(a) whether any caues of irregularly in the 

main Civa Services Examination, 1965-86have 

been broughtto the notice of the Government;

(b) if so, the details thereof;

(c) the action bemg taken in this regard;

(d) whether any C.B.I. inquiry is being
no — A - —- -* 1 — ------------»-----̂ ^conouaeqinmemaiarana

(e)if so,the details thereof?

THEMINISTEROF STATE INTHE MIN

ISTRY OF PERSONNEL. PUBLIC GRIEV

ANCES ANO PENSIONS ANDMHNISTBR OF 

STATE INTHE MINISTRY OF PARLIAMEN

TARY AFFAIRS (SHRIMATI MARGARET 

ALVA): (a) Yes. Sir.

THE MINISTER OF STATE INTHEMIN- (b) to (e). On the basis of allegations of
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substitution of answer shoots of Civil Services 

Mam Exam., 1985the CBI registered a case 

against Shn Ratipai Saro) and Others After 

investigatk>n,aChargeahet has been filed nthe 

oompeientCourtThelMrwHtaksitsQ̂

[Engm

Renovation of Bungalows of Ministers

7061 SHRI HARIN PATHAK Will the 

Mmisterof URBAN DEVELOPMENT be please

(a) the expendrture incurred on the repair 

renovation and decoration of the Bungalows 

occupied by the Union Ministers since June 

1992till date,

(b) whether the Government havefixed any 

limit of expendrture for furnishing the bungalows 

of each Union Minister;

(c) if so, the details thereof,

(d}whetherthe limit of expendrture fixed 

was followed in each case,

(e) if not, the reasons therefor and

(f)  the ruimber of Members of Parliament 

against whom a huge amount of rent of resi

dence, electricity, water etc isouitstancfingand

the action taken to recover the same?

THEMINISTER OFSTATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATE INTHE MINISTRY Or 

WATER  RESOURCES  (SHRI  P KX 

THUNGON) (a)TheCentralPWD under

takes special repairs m convenient blocks of 

bungalows of Union Masters in Delhi from out 

of budgetary aRocabons. iem-wtse, chargeable 

tospeafichead of accouni tor which no separate 

account is maintained bungalow wise Total 

expendrtureondvil and electrk̂ works incuired 

by the CPWDcfcmng the period was Rs 43 87 

lakhs Details of expenditure incurred on ac 

count of renovation, equipment issued and 

ftimituresupplied at residences of Union Mwis 

ters during June 1991 to February1993is gwen 

w the Statement

(b) Yes. Sir

(c) According to the Ministers Residence 

Rules. 1962, the Ministers are entitled to have 

furniture and eiectncal appliances at their resi

dence treeofrent,uptoacedmgofRs 38,500/

m the case of Cabinet Mrostensand Ministers 

of State & Rs 22, 500/- m case of Deputy 

Ministers

(d) Union Ministers m whose residence 

furniture valued beyondthe prescribed ce*ng 

was provided durmg June 1991 upto February 

1993are asfotows.

Name of the Minister BungabwNo Amount

(* Lakh of Rupees)

S/Shn

1 AqunSmgh 1, Race Course Road 122

2 KamalNath 7,TugNaqRo8fd 230

3 G VenkatSwamy 2, JanterManter Rood 111

4 Balram Singh Yadav 23,TugNagRoad 105
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(a)  Onrequtetionsfrom Union Ministers, 

fi imih Knn nrnlolnrtirnl fmnhrnnm in OKmrfcin of 

the prescribed calling are aU issued on pay

ment of rent at the same rates as are applicabte 

toGK5vLswantstogetherŵthedepartrnerrtal 

charges

(f)DduesofoverRs 50,000on account of 

rentofiBs»dence«soutstamdingaga»nst3Mem-

bere of Parliament 9upto 23 21993)N 0 M C 

have reported that therare285MPs against 

whom arears of over Rs, 10,000/-onaocountof 

etedncftyaixlwâb«sareotutstan<*ngforthe 

perioduptoMarch, 1993 BAs have been sentto 

MPsto make pauy.ent of dues non-payment 

of dues NOMQstakmgaction, underthe Rules, 

to realise the outstanding duesofelectndty and 

#ater charges from MPs
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C7o'. */by7 C7o'. B7nry 2e/s7et 87by7PC7o'. */by7 C7o'. B7nry 2e/s7et 87by7P

7062. SHRI SWARUP UPADHY Of* Will 

the PRIME MINISTER bepieasedtostate

(a)the criteria adopted by the Union Gov- 

emmer* for inclusion of varwusdurgsi nderthe 

Drugs (Price Centrol) Order, 1987,

(b)  whether this critena is being uniformly 

followed in ad the cases,

(c)whetherthe Government are aware that 

certain drugs havingaturnover of more than Rs 

50 lacs, but have not been included m DPCO 

1987,

(d)  if so, the reasons therefor; and*

(e) the remedial steps proposed in this 

regard?

THE MINISTER OFSTATE IN THE MIN

ISTRY  OF  CHEMICALS  AND 

FERTILIZERS(SHRI tDUARDO FALEIRO)

(a) As per Durg Policy, 1986,theDPCO, 1987 

contains two categories of drugs Category I are 

drugs used for vanous National Health 

Programmes and wereselected m consultation 

with Ministry of Health-Category II contains 

other drugs as identified by an Expert Commit

tee constituted for the purpose The Expert 

Committee had developed its own criteria for 

selection of drugs for price control These are

(i) Excelde those drugs which are not pro

ducedin IrKiia,provided that the consumption ts 

not significant either now or in the nearfuture

(ii)To exdude those drugs fte turn over oi 

which hasbeen less than Rs. SOIakhsm 1906

(ih)  To exdude all new drugs, for which 

process of manufacture were developed indig- 

errously, from the price control listat least for the 

first 5 years

MToexdude these fife-savingdrugsand

Pharmaceuticai products whose availability is 

for more important then the pnce as the nature 

of demand is such that it is required less fre

quently but its non-availability is fatal The no

table examples ofsuch categories aresera and 

vaccines

(v)  Exclude those pharmaceutical prod

ucts of drugs where the domestic production 

structure is so competitive that there is little 

possibility that the consumers will be over- 

chargedcompared to the cost of production

<i
In addition to above, the Committee also 

considered that under specific circumstances, 

ifitijprudenttomcludeadrugpncecontroleven 

if it satisfies above exclusion pnnctples, itbe put 

underprice control

Applying the above cntena the Expert 

Committee screened 419 drugs on the basis of 

WHO list of essential drugs numbering253and 

other 166 drugs on the basis of their usage mthe 

country

(b)to(e) The Government has received 

numerous representations in regardto oxclu* 

SKxVinclusion of drugs under pnce control These 

have since been examined and further action is 

rolected to the review of Drug Policy 3,1986 

regarding which a Background Note has boen 

placed for dscussion on theTable of the House 

on 1281992

B7e4psne/y7. eA (tt G/bnp 3y7unry.B7e4psne/y7. eA (tt G/bnp 3y7unry.

7063  PROF  UMMAREDDY 

VENKATESWARLU Will the PRIME MINIS

TER be pleased to state

(a)  the details of probationers belonging to 

A* India Services who were rusticated expelled 

or meted out with disciplinary action at the Lai 

Bahadur Shastn Academy m Mussone dunng 

the last five years the service for which they 

were being trained withaBother relevant particu

lars
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(b) whether any of the probationers has 

appealed against such arbitrary measures, and

(c)the number of those who were restored 

to their original status, with details thereof ?

THE MINISTER OFSTATE IN THE MIN

ISTRY OF PERSONNEL, PUBLIC GRIEV

ANCES AND PENSNIONS AND MINISTER 

OF STATE IN THE MINISTRY OF PARLIA

MENTARY AFFAIRS (SHRIMATI MARG

ARET ALVA) (a) Director of the Academy has 

no power to rusticate, expol or impose even 

minor penalties on the probationer of All India 

services Thepowersvestedonhimareonlyto 

initiate disciplinary proceedings against the All 

Incha Services probationers, as per DDPT (GOty 

letterNo 11018/6/83-AIS-lll, dated5th Novem

ber 1983and Rule 7 (i-A) of All India Services 

(Discipline and Appeal) Rules, 1969

Dunng the last 5 years, disciplinary pro

ceedings were initiated againstthe following All 

India Services probationers

1 ShnBK Rabi, IPS (P) (1989)

2 Shn Vad Prakash, IPS (P) (1989)

3 ShnP Kandawamy, IPS (P) (1989)

4 Shn Dmesh Chand Sagar, IPS (92)

(b) No representation againstthe penalty 

imposed has been received so far

(c) Does not anse 

[Translation]

3ommt0 eA 6psy7 se Ro7pt Byemty n/ *ssp73ommt0 eA 6psy7 se Ro7pt Byemty n/ *ssp7
yirrtilftnliriwWn

7064  DR RAMESH CHAND TOMAR 

WiH the PRIME MINISTER bepleasedtostate

(a)  whether the Government have formu

lated any scheme to tackle with problem of

drought in the country particularly to supply 

water to the rural people of Uttar Pradesh,

(b) if so, the details thereof, and

lc) if not, the reasons therefor’

THE MINISTER OF STATE IN THE 

MfN'STYR OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAIH PATEL) (a) No sir

(b) Does not arise

(c) Such Schemes are formulated by the 

States on yearto year basisdepencfnguponthe 

problems in the affected areas However, draft

ing water schemes are taken upforvillages with 

No Source or inadequate sources, including 

those in drought affected areas, underthe nor

mal Minimum Needs Programme an0 Rajiv 

Gandhi National Drmkmg Water Mission/Ac

celerated Rural Water Supply Programme

Wy'n.tpsne/. eA B7ykt/bymy/by/ry1ndy<Wy'n.tpsne/. eA B7ykt/bymy/by/ry1ndy<

7065  SHRI  MOHAMMAD  ALI 

ASHRAF FATM1 

DR  LAXMINARYAN 

PANDEYA

Willthe PRIME MINISTER be pleased to

state

(a) whether a number of legislation are still 

operative in the country smce the British rule 

thoughtheir utility is negligible,

(b)the details of efforts made by the Gov

ernment to scrap or to make improvement 

therein and

(c)  the measures taken to simplify the 

judicial system?

THE MINIST ER OF STATE IN THE MIN 

ISTRY OF LAW, JUSTICE AND COMPANY 

AFFAIRS (SHRI H R BHARDWAJ) (a) and
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(b) The Constitution of India under article 372 

•provides that all laws in force in the terntory of 

India immediately before thecommencement of 

the Constitution will continue of force until 

altered, repealed oramended Anumberoflaws 

enacted during British rule are, therefore, con

tinuing to operate The Government, whenever 

required, is taking suitable steps from time to 

time to repeal, repeal and re-cant or amend such 

laws

(c)  Vanoussteps have been taken by Gov

ernment from time to time in this regard The 

Code of Civil Procedure and the Code of Crimi

nal Procedure were amended to simplify the 

procedures Attempts have also been made to 

decentralise the administration of Justice andto 

that end, the Government have constituted spe

cial courts viz, Family Courts Emphasis is also 

placed on the expansion of Lok AdaJats A 

number of procedural and jurisdictional reforms 

recommended by the Malimath Committee have 

been commended for suitable adoption to the 

High Courts/State Governments

[Enghsh]

Repalrof Government Buildings

7066  SHRI JEEWAN SHARMA Will the 

Minister of URBAN DEVELOPMENT beplease 

to state

(a) the number of CPWD officials found 

indulging in aiding and abetting the contractors 

in the use of poor/sub-standard quality of mate* 

nal in the repair of Government buildings,

(b) the details of the officials and the con

tractors found quality as such,

(c) the action taken against them

(d) the number of complaints received 

against the use of poor and sub-standard mate

rial in the repairs or otherwise, and

(e) the action taken thereon?

THE MINISTER OF STATE IN THE MIN

ISTRY OF URBAN DEVELOPMENT AND 

MINISTER OF STATEIN THE MINISTRY OF 

WATER  RESPOURCE  (SHRI  PK 

THUNGON) (a) No such case has come to 

notice

(b) and (c) Do not arise in view of reply tol

(a) above

(d)and(e) Repairs works for both residen

tial/nonresidential buildings are gotdone through 

Department Labour and through Contractors 

Complaints with regard poor and sub-standard 

matenalsare monitored through the Complaint 

Registerat the various CPWD Service Centres 

The complaints are attended to and remedial 

action taken wherever required

Potable Water in Villages •

7067  SHRIMANIKRAOHODLYAGAVIT 

Will the PRIME MINISTER bepleased tostate

(a) whether any survey has recently been 

conducted in the country to identify problem 

villages for potable water supply,

(b) if so, when was the first survey earned 

out and the number of problem villages identified 

particularly in the State of Maharashtra,

(c) the number of villages covered till date 

and the number of villages yet to be supplied 

potable water; and

(d) the time by which these villages are 

likely to be covered?

THE MINISTER OF STATE IN THE 

MINISTYR OF RURAL DEVELOPMENT (DE

PARTMENT OF RURAL DEVELOPMENT) 

(SHRI UTTAMBHAIH PATEL) (a)and(b) A 

survey of status of dnnking water supply in rural 

habitations has been undertaken The survey 

consists of two parts viz Part 11 elating to 

drinking water stutation in rural habitations .md 

Part II about qualityof dnnking water The results



g79 WnttenAnswers APRIL kf«. 1993 WnttenAnswers ggo

of the survey are yettobe received.  '

(c)Smce the resuftsareystto be received, 

the details of the problem vfflages and the cov

erage as on today are not available

(d)  All the idea *ied problem villages are 

proposed to be covered dunng 8th Five Year 

Plan

Alleged Irregularities inTABCO

7068  SHRITARACHANDKHNDELWAL 

Willthe PRIME MINISTER be pleasedto state

(a) whether lapses and financial irregulari

ties of some Senior Officers of the Tennery and 

Footwear Corporation of India Limited have 

been noticed,

(b)whether some of the officers were sus

pended in the recent past

(c)  whether reference to CBI has been 

avoided by the management, and

(d) if so, the facts and detafc thereof and the 

action being taken toget the issue investigated 

by and independent agency fike CBI?

THE MINISTER OF STATE INTHE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRIALDEVELOPMENT AND DEPART

MENT OF HEAVY INDUSTRY) (SHRIMATI 

KRISHAN SAHI). (a) Yes, Sir, Certain financial 

irregularities by 2 Senior Officers of TAFCO 

were noticed by the Company.

(b) Yes. Sir

(c)and(d) The concerned officers have 

already been charge sheeted by the manage

ment arKit̂ mesticenquirBsare now hi progress 

So these cases have not been referred to CBI

9dmte0dy/s fy/y7psne/ B7e'7pddy9dmte0dy/s fy/y7psne/ B7e'7pddy

7069.DR KRUPASlNDHUBHOf Wdlthe

Minister of PLANNING AND PROGRAMME 

IMPLEMENTAION bo pleased to state*

(a)whethertheNationalDeveloprnent coun

cil has examined the vanous aspects of tho 

employment generation programme

(b) whether NDC has made any recom* 

mendaUon for generating direct employment 

through Centrally Sponsored Schemes,

(c) if not, whether any such mattens pro

posed to be discussed in the next meeting 

particularly to find outasolutiontobndge the gap 

between the skill-base job seekers and the skill 

required by the market, and

(d) if so, the details thereof'*

THE MINISTER OF STATE OF THE 

MINISTRY  OF  PLANNING  AND 

PROGRAMME IMPLEMENTATION (SHRI 

GIRIDHAR GOMANGO) (a) to (d) The Na 

tional Development Conical had constituted a 

Committee on Employment, under the Chair- 

manshipof Shn HiteshwarSaikia, Chief Mims 

ter, Assam The committee which examined 

vanous issues relating to employment and un 

employment has since submitted its Report 

The Report is awaiting consideration of the 

NDC

Science Parks

7070SHRIMATI VASUNDHARA R AJE 

Willthe PRIME MINISTER bepieasedtostate

(a) whether the Government have a pro

posal to set up some Science Parks in life 

oountiy.and

(b) if so, the places identrftedfor the location 

of such Science Parks, State-wise?

THE MINISTER OF5TATE INTHE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOF OCEAN DEVELOPMENT)



681 WrtttenAnswms  VAISAKHA8,1915 (SAKA) WnttenAnswers  68*

AND MINISTER OFF STATE IN THE MINIS

TRY OF PARLIAMENTARY AFFAIRS) (SHRI 

. RAGARAJANKUAMARAMANGALAM) (a)

No Sir

(b)  Does notarise 

[7tanstatfDffl

Schemes Withheld In Uttar Pradesh

7071  SHRI SANTOSH KUMAR 

CANGWAR Will the Minister of Planning and 

Programme Implementation be please tostate

(a)the number of schemesof Uttar Pradesh 

withheld due to financial cnsts and the details 

thereof, and

(b)the time by which the financial approval 

is likely to begramtedtothese schemes?

THE MINISTER OFSTATETHE MINIS

TRY OF PLANNING AND PROGRAMME 

IMPLEMENTATION (SHRI GIRIDHAR 

GOMANGO) (a) No scheme in the State of 

Uttar Pradesh has been withheld for want of 

finances as such within the approved outlay

(b)  Does not arise 

[Translation)

12.00hrs

SHRI ATAL BIHARI VAJPAYEE (Luck 

now) Mr Speaker, Sir I would hke to make a 

submission about the list of business Discus 

sion on the Demands for Grants relating to the 

Minister of Defence has just concluded and the 

hon Pnme Minister wiH probably reply to it 

toady Therefore, the Demands forGrarts relat

ing to the Ministry of Home Affairs are to be 

taken Then the Demands for Grants relating to 

the Ministry of External Affairs will be taken 

Unfortunately, thehon Mmwterof External Af

fairs is not keeping well Who will reply to the 

Mate pertaining to his Ministry? If the hon

Pnme Minister reptostothedebatem respect 

of demandsforgrants of the Ministry of External 

Affairs as he did In the case of he Ministry of 

Defence.it wibeamatterof great happiness for 

me But if it is not possible, I would like to offer 

asuggestionthattheDemandsoftheMinistryof 

Agriculture should be taken in place of those of 

the Ministry of External Affairs Thehon Mem

bers would be also like to express their views 

thereon and if the demands of the Ministry of 

External Affairs are not taken for discussion, a 

full day can be allotted for discussion on inter- 

national situation dunng which the hon Pnme 

Minister maybe availablefor reply this sugges

tion may kindly be considered

[Enghsm

MR SPEAKER Yes. Mr Parliamentary 

Affairs Minister, how do you reactto the sugges

tion?

THE MINISTER OF STATE IN THE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS ANO 

DEPARTMENTOFOCEAN DEVELOPMENT) 

AND MINISTER OF STATE IN THE MINIS- 

TRY OF PARLIAMENTARY AFFAIRS) (SHRI 

RANARAJANKUAMARAMANGALAM) (a) 

Mr Speaker, Sir, itisafactthatthehon Minister 

for External Affairs is not really keeping very 

well and we are all aware of that I think we can 

discuss this option in the BAC if possible or in 

ameetlng with the leaders. Wehave no aversion 

to this suggestion, but we would like to discuss 

and we woukllike to fmd out the convenience of 

the Agriculture Minister and other factors May 

be in the afternoon we can discuss it and settle 

The next item to be taken up is the Home 

Ministry’s Demands

(Traflstefton)

SHRI JASWANT SINGH (Chittorgarh) Mr 

Speaker, Sir, it is a very simple suffethion on 

which decision can be taken here that in place 

of discussion on the Demands of the Mmtiy of 

External Affairs forwhichtimeschedutedhas
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already been fixed the discussion on the de

mands of the Ministry of Agnculture should be 

taken

[English]

SHRI SOMNATH CHATTERJEE (Bolpur) 

Sir, due to the unfortunate illness ofthe Minister 

for External Affairs we want to take up Agricul

ture Ministry's Demands We wish hima speedy 

recovery and let ushethat he will be abletocome 

just before the guillotine

MR SPEAKER Ithinkwecanacceptthis 

suggestion, ifthe Government has no objection 

Now, let us take up the reply to the Defence 

Ministry’s Demands Then we will take up the 

Home Mimstiy and then the Agriculture Ministry 

If its is necessary to sit late in the nrghtalsoto 

allow the Members to speak on the Home 

Ministry’s Demands, let us do that

SHRI RAM VIALS PAWAN(Rosera) Sir 

now it is ‘ Zero Hour

MR SPEAKER If we are sitting for 70 

days, then 70 Zero Hours are used by the 

Members and the result is, you have not been 

able to discuss the Demands ofthe Ministers 

Today also this ts brought to your notice that we 

have to discuss the Demands of the Defence 

Ministry, Home Ministry, then Agriculture Min

istry and if possible, External Affairs Ministry 

also or any other Ministry for that matter So, I 

request you. let the reply to the debate the given 

by the hon Prime Minister today and then, 

tomorrow if necessary we will take it up

I know one ortwo points are there on which 

I have already asked the Minister of Parliamen

tary Affairs to ask the Minister concerned to 

make a statement And that statement will also 

come before you and later on, you can take it up

The point that you have raised is also 

relevant I have asked the Parliamentary Affairs 

Mmisterto collect the information We can take 

it up tomorrow

If you cooperate, we will appreciate it very 

much

Translation]

SHRI MADAN LAL KHURANA (South 

Delhi) Mr, Speaker, Sir, I would like to say 

something about the recent police-stnke and 

incident offire in the All India Institute of Medical 

Sciences because these issues pertain to my 

constituency

MR SPEAKER I just told you about it 

(Interruptions)

[English]

MR SPEAKER We will take it up tomor

row

Now Papers to be laid 

ShnHR Bhardwaj

12.05hrs

PAPERS LAID ON THETABLE 

[English]

Notification under the Representation 

of People Act, 1951 etc.

THE MINISTER OF STATE IN THE MIN 

ISTRY OF LAW, JUSTICE AND COMPANY 

AFFAIRS (SHRI H R BHARDWAJ) Ibegtolay 

ontheTable-

(1) A copy each of the'ftllowmg Notifications 

(Hindi and English versions) under sub 

section (3) of section 169 of the Represen

tation of the People Act, 1951 -

(i)  The Conduct Elections (Amendment) 

Rules 1993 Published in Notification! 

No S O 104 (E) in Gazette of India
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dated the 15th February, 1993 papers mentioned at (4) above

(ii) The Conduct of Electrons (Second 

Amendment) Rules, 1993published 

in Notification No So 105(E) in Ga

zette of India dated in 15th February 

1993

(hi)  The Conduct of Elections (Amend- 

ment) Rules 1993published m No

tification No SO 124 (E)in Gazette 

of India dated the 24th February, 

1993

[Placed in Library See No LT393/ 

93]

(2)  A copyof the Report (Hindi and English

versions)ontheTenth General Elections 

to the House ofthe People in India-1991 

(Statistical)

[Placed in Library See No LT3936/93]

(3)  A copy of the Report (Hindi and English 

versions) on the General Elections to the 

House ofthe People from Punjab State-

1992 (Statistical)

[Placed in Library See No LT3937/93]

(4) (i)  A copy of the Annual Repeat (Hindi

and English versions) ofthe Institute 

of Constitutional and Parliamentary 

Studies New Delhi, for the'r 1991- 

92, along with Audited Accounts

(ii) A statement (Hindi and English ver

sons) regarding Reviewbythe Gov

ernment on the working of the Insti

tute of Constitutional andParliamen- 

tary Studies, New Delhi, for the year 

1991-92

(5)  Statement (Hindi and English versions) 

showing reasons for delay in laying the

[Placed in Library See No LT3936/93]

(6) Acopyeachof the following Notifications

(Hindi and English versions) under 

sub-section (3) of section 642of the 

Companies Act, 156-

(i)  The Cost Accounts Records (Insecti

cides Technical Grade) Rules, 1993 

published in Notification No GSR 

258 (E) in Gazette of India dated thfe 

4th March, 1993

(u) The Companies Unpaid Divided 

(Transfer to General Revenue Ac

counts of he Central Government) 

(Amendment) Rules, 1993published 

in Notification No GSR 348(E) in 

Gazette of Indiadated the 31 st March,

1993

[Placed in Library See No LT 3939/

93]

(7) A copy of the Chattered Accounts (Amend

ment) Regulations, 1992 ((Hindi and En

glish versions) published in Notification 

No 1 - CA (7)/19/92 in Gazette of India 

datedthe 7th March, 1992, under section 

808 of the Chartered Accountants Act 

1949, togetherwith a corrigendum thereto 

published in Notification No 1-CA(7)/19/ 

92 dated the 28th November, 1992  ,

[Placed in Library See No LT3940/9$)

(8) A copy of the Twenty first Annual Report

(Hindi and English versions) pertaining to 

the Execution of the provisions of the Mo 

nopobes and RestrictTrade Practices Act 

1969for the penod from the 1st January

1991 to the 3lst December, 1991

[Placed in Library See No LT 3941/93]
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Reportsofthe Comptroller and Auditor 

General of Irclia-Union Government No.9 

of1992)and(0.13of19t2)Commerclal)

THE MINISTER OF STATE IN THE MIN

ISTRY OF INDUSTRY (DEPARTMENT OF 

INDUSTRYAL DEVELOPMENT AND 

DAPARTMENT OF HEAVY INDUSTRY) 

(SHRIMATI KRISHANSAHOrlbegtolayonthe 

Table of copy each of the following Reports 

(Hindi ami EngHsh versions) underartide 151 

(1)of the constitution:

(1)  Report of the Comptrotor and Audtor Gen

eral of India - Unton Government (N) 9 of 

1992)- (Commercial) - Nepa Limited.

{Placed in Library. See No. LT3942/93]

(2) Report of the Comptroller an Auditor Gen- 

eral of Incfia union Govemment-(No 13 of 

1992) (Commercial) - Prage Tools Lim

ited

(Placed in Ubraiy. SeeNoLT3943/937

Annual Report, Annual Accounts 

and Review on the working of the Jawahar 

Institute of Mountaineering and Winter 

Sports Batote for the year1990-91 and 

Statement showing reasons for delay in 

laying these papers.

*  TH E MINISTER OF STATE IN THE MIN

ISTRY OF DEFENCE (SHRI MALUKARJUN): 

I beg to lay on the Table-

(1)  (i)  AcopyoftheannualReport(Hindiand 

English versions) of the Jawahar In

stitute of Mountaineering and Winter 

Sports. Bators, Batote, for the year 

1990*91.

(ii)Acopy of the Annual Acoounts(Hindian 

d English versions) of the Jawhar 

Instituted Mountameenng and Win

ter Sports. Batote. for the year 1990- 

9. togetherwithAudrt Report thereon.

(iii) A copy of the Review (Hindi and En- 

glsh versions) by the Government on 

the working of the Jwahar Institute of 

Mountaineering and Winter Sports, 

Batote. for the year1990-91.

(2) A statement (Hindi and English versions) 

showing reasons for delay in laying the 

papers mentioned at(1) above

[Placed in Library. SeeNo. LT3944/93)

Statement correcting the information 

inthe Annual Report of Central Vigilance 

commissions for the yew1990and annual 

report and review onthe workingof 

kendraya bhandar (central Government 

Emolyees consumer cooperative socieaty 

Limited)New Delhi for1991-92etc.

THE MINISTER OF STATE INTHEMIN- 

ISTRY  OF  PERSONNEL.  PUBLIC 

GRIENCANCES AND PENSIONS AND MIN

ISTRY OF STEAE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRIMATI 

MARGARET ALAVA): IbegtolayontheTabie-

(1) A copy of the statement (Hindi and English

versions) correcting the information con

tained in the Annual Report of th * Central 

Vigilance Commission for the year 19̂0.

[Placed in Library SeeNoLT3945/93)

(2) (l)AcopyoftheAnnualReport(Hindiand

English versions) of the Kendnya 

Bhandar (Central Qovemment Em

ployees Consumer Co-operative So

ciety Limited), New Delhi. for the year 

1991-92.atongwith Audited Account̂

(ii) A statement (Hindi and English ver

sions) regarding Review by theGov-
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ûNnF 3spsydy/s ,eP YGc k3ers-3y..ne/P lxxa

B̂tpryb n/ tn47p70U 

 ,eW1P x?SXxF
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[Sh. Rangarajan Kumaramangalam]

(xi) StatementNo. VII -Third Session, 1992 

(Placed in Library, See No. LT3958/93)

(xii)StatementNo. V -Fourth Session 1992 

(Placed in Library, See No. LT3959/93)

(xiii)StatementNo. II 'Fifth Session, 1992 

(Piacedin Library, See No LT3960/93)

(xlv)StatementNo. I  . -Sixth Session, 1993 

(Piacedin Library, See No.LT.3961/93)

(2)  (i)  A copy of the Annual Report

(Hindi and English versions) of 

the Sree Chitra/lnst̂ for Medi- 

cal Sciences and Technology, 

7Wruvananthapuram,fortheyear 

1991-92.

(it)  A copy of the Annual Accounts

(Hindi and English versions) of 

the Sree Chitra Tribunal Institute 

for Medical Sciences andTech- 

nofogy, Thirvananthapuram, for 

the year1991-92, togetherwrth 

Audit Report thereon.

(iii)  A statement (Hind and English

versions) regarding Review by 

the Government on the working 

of the Sree Chitra Tnrunal Insti

tute for Medical Sciences and

• Technology,Thirvenvanlhapum, 

fortheyear1991~92.

of the sectk>n619A of the Companies Act, 

1956:-

(i)  Review by the Government on 

the working of the Central Elec

tronics Limited, New Delhi, for 

theyear1991-92.

(ii)  Annual Report of the Central Elec

tronics Limited, New Delhi, for 

the year 1991 -92,*k>ngwith Au- 

cttedAocxxffits and comments of 

the Comf̂rolter and Auditor Gen

eral thereon

*

[Placed in Library, See No LT 

3963/93]

lSPaV-7.lSPaV-7.

COMMITTEE ON PRIVATE MEMBRS’ 

Bias AND RESOLUTIONS

(3)  A statement (Hindi and English versions) 

showing reasons for delay in laying the 

papers mentioned at (2) above

[Placed in Library, See No273962/93]

(4) A copy each of the following papers (Hindi 

andEngKshveraions)und8r8ub<ection(1)

[Engm

iwvnwinmpon

SHRI S. MALUKARJUNAIAH (Tumkur): I 

beg to present theTwentieth Report (Hindi and 

Englishversions)©* the Committee on Private 

Members’ BiHs and Resolutions
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603 SCSTWelfare 

Committee Report

12.061/2 hrs

ESTIMATES COMMITTEE

[English]

STATEMENT

SHRI  MANORAJAN  BHAKATA 
(Andaman and Nicobar Islands) I beg to lay on 

the Table statement (Hindi and English ver- 
sions) showing action taken by Government on 

the recommendations contained in Chapter I 

and final replies in respectof Chapter V of the 

Fourteenth Report of the Estimates Committee 

(Tenth Lok Sabha) regarding action taken by 
Government on their Fifteen Report (Ninth Lok 

Sabha) on Ministry of Finance. Department of 

Economic Affairs - Board for Industnal and 

Financial Reconsation

12.07 hrs

PUBLIC ACCOUNTS COMMITTEE 

Forty-fourth and Forty-eighth Reports

[Trans/at/on]

SHRJ ATAL BIHARI VAJPAYEE 
(Lucknow) Mr. Speaker, Sir, I begtopresenta 

copy each (Hindi and English versions) of the 
following Reports of the Public Accounts Com* 

mittee

(1) Forty-fourth Report on Union Excise 

Duties-Non levy/short levy of duty due to incor

rect grant of exemption - Motor Vehicles

(2) Forty-eighth Report on Postal Services 

in Rural Areas

12.071/2 hrs

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES ANDSCHEDULED 

TRIBES

[English]

Reports of Study Groups

SHRI RAM SINGH (Handwar) Ibegtolay 

on the Table a copy each (Hmdi and English

(1) Report on Study Tourof Study Group I 

of the Committee on the Welfare of Scheduled 

Castes and Scheduled Tnbes on its visit to 

Vsakhapatnam.Hydrabad, Madras and Madura 

during February. 1993

(2) Report on Study Tour of Study Group II 

of the Committee on the Welfare of Scheduled 

Castes and Scheduled Tnbes on its visit to 

TnvandivimandBangaloredunngOclober,1992

12.08 hrs

STANDING COMMITTEEON HOME 

AFFAIRS

First Report

[Translation]

SHRI RAM VILAS PASWAN (Rosera) 

Mr Speaker,Sir, IbegtolayontheTableacopy 

of the First Report ofthe Department Related 

Parliamentary Standing Committee on Home 

Affairs on Demands forGrantsof the Ministry of 

Home Affairsfor 1993-94

[English]

MR SPEAKER I think. we will take up 

Matters under rule377/afterwards

Now, reply to the Defence Budget The 

Pnme Minister

12.08. hrs

DEMANDS FOR GRANTS GENERAL 

■Contd

MINISTRY OFDEFENCE-Confd 

[English]’

THE PRIME MINISTER (SHRI P V 

NARASIMHA RAO) Mr Speaker, Sir, I am



[Sh P V NarasimhaRao]

indeed grateful to the hon Members who have 

participated m the Debate and I am sure, the 

Government has immensely profited by the 

suggestions andalso the questions raised inthe 

Debate

Sir, I would fast like to start with a very brief 

resume of thesecunty environment locally and 

also in our region,in our neighbothood-Afl these 

have an impact on our own security environment 

-and.therefore,in any debate on the Defenced 

the country, they becomeextremely important

Sir, It is said that there has been a great 

transformation after the Cold War came to an 

end and there Is generally greater inclination 

towardscooperatnaduriogue, consensus etc 

m global matters The START-II Treaty which 

we all welcome has brought about, to some 

extent, a change in the thinking and perhaps 

brought homethe fact that where there is political 

will, it is possible to take the path of world peace 

and for sake the path of confrontation The 

chemicals weapons treaty agam is perhaps an 

ideal treaty which could be emulated in allother 

spheres because it is truly universal and multh 

laterally negotiated agreement and it really con

forms to aU that India has stoodfor in all matters 

ofdnarmamenftinclud̂nucleardnanmvnenL 

We have been saying, time and agam, thatthe 

chemical weapons treatycouki be taken as an 

ideal treaty, as a standard to which all to there 

treaties of a similar nature couldconform

Thenagain there has beenarecent devel

opment thatnthe47Session of the UN General 

Assembly, it adoptedatransparency in arma

ment de&oiabon which ied to the opening of the 

aims register Almost alfthe countries have 

subscnbedtoit,including IndtaarKi let us hope 

thatthe newprooedute, newprocess, wiH realy 

bnng m transparency and makeaH attempts at 

brtngnig about dbarmamerH. reductwnmcon- 

smnKxmmnmmwmm inairBmBinGiQDG 

seen over the years But itself, this is a good 

development
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Having saidthis, one has topause because 

atthe global level, ail these are welcome fea

tures But what has happened at other levels? 

The mutual deterrents that had been created 

dunng the Cold War, they created globally an 

atmoaphereofuncertantyandakindofforebod* 

ing that any nuclear holocaust wfl blow the entire 

globe to bits and no one country, whether it 

wanted to enter the arms race or not would be 

spared That was the specter of destruction on

that stated everyone in the face But really 

mcftvidiia! countries wore not affected except by 

this psychological scenario that hunted every

one In actual fact, Incbawas not affected .Paki

stan was not affected. Smaller countries were 

not affected But after the eoldWarended, the 

effect has now come to the regional conflicts 

They were always there They were even being 

fueled by the big powers But they had taken a 

lower place Now they have taken the highest 

profile possible because they are rally the livte 

problems thal we arefaangand, therefore while 

one feels satisfied that at the giobaHeve! there 

is a modicum of peaceful atmosphere prevail

ing, at theieveisthefehs been an actual escalate 

of tension and, therefore, the Defenoe prepared

ness of countries like Incba becomes even more 

important and urgent and we havetobe abso- 

Meiy dearabout it thatthe Coid War encfing has 

notendedouttourfsies H has perhaps m resoled 

them This is what we haveto rallies and. lam 

sure that the House win agree with me that we 

havetobeonourtoesaHthetime I assure the 

Members that the Government is very much 

aware ofthisand has always been aware

What hashappened? One super-power is 

no longerthere.lt has been divided vito many 

countries One cfcsciphned military, industrial 

complex has broken up What is happening in 

each of these countries and what happened 

dunng the transformation « something which 

we have ready no way of assessing it Thatjs 

why when people talk of dfcarmament, nuclear 

disarmament or any other disarmament 9t a 

k)cal level oraregenalieueMfeeHhat the is just 

rotposafcteuntees you maketgtabal and that
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fp Gkaf^äppq^ka,Bfp^oj^jbkq`^klkiv_bdql+
_^iqla^v Gkc^`q* qefppfqr^qflk fpjlobab^o*
jlobmolklrk`baqla^vqe^k_bclob,?qib^pq*
qebobt^ppljbhfkalc^`_p f̀m_kb^qqe^qqfjb
Llt*qebobfpklkb

RebFlrpbj^vob` îiqe q̂bsbktebkqeb
QlsfbqSkflk^kaqebSkfqbaQq^qbptbobq̂ iq̂ kd
^d^fkpqb^`elqebolkj^kvlqeboj^qqbop*lk
lkbj^qqboqebvtbobq̂ cî kdqebp^jbî kdr^db
^kaqe^qt^pqebLNR Uevt^pcqpl=@b`^rpb
_lqelcqebjt^kqbaqe^qbu`bmqcloqe^qpj^S
ar_* kllkbbipbpelriamlppbpptb^mlkplc
j^ppabpqor`qflk*kr`ib^otb^mlkp @rq,klt,
te^qe^pe^mmbkba=Uba`orqIklt,Uelfp
mlppbppfkd=Fltj^kvjlob^ p^_lrqqlmlÅ+
pbppqebj=Ube^sb^mlif`v Ube^sb^ab^o
bklrdemlif`vqe q̂tb^obclomb^`bcrimromlpbp
lckr`ib^obkbodv Gkpmfqblclro`^m^_fifqv*tb

e^sbklqbkql ôf̀ balk^kvtb^mlkpmoldo^jjb
Gqefkhqefpfpnrfqbab^o^kaqefpfpdlfkdql_b
qebmlif`v

Llt*qebnrbpqflkfpfkqefp^qjlpmeboblc
`lkcrpflkte^qaltbal=Gqlkivjb^kpqê q_lqe
lkqebafmqlj^q`colkq^kalkqebBbcbk`bcolkq
tbe^sbql_bsbov^iboq*jr`ejlob^iboq

qe^ktbe^a_bbkb^oifbo^kaG^pprobqeb
Flrpbqe^qqckpfpte^qtb^obqovjdqlal Ub
e^sbkltfjmolsbalroobî qflkp*dllaobil^qlkp
tfqe îifjmloq^kq`lrkqofbplcqebtloiafkara+
fkdqelpbtel`^kebimrpfklroabsbq^mbjkq^p
tbii^pBbcbk`b Mroplro`bpe^sb_bbk`_sbo+
pfcfba Rla^v*tfqeqebSkfqbaQq^qbp^Bbcbk`b
obî qflkpefm tef`e e^p _bbk pq^oqba fp sbov
moljfpfkd Galklqp^vqe^qtb ^oblropbisbp
_rfiafkdrm^kvdob^q^opbk^ip @rqqebmlfkqfp
qe^q Gkaf^%p Bbcbk`b kbbap e^sb ql _b jbq
Gkaf̂ äpBbcbk`bNlif̀ v fpsbov`ib^o Gt^pqlia
vbpqboa^v_vQekH^pt^kqQfkdeqe q̂qebobÅkl
Nlif̀ v @rqGqefkhqebNlif̀ ve^p_bbksbov`Hb^o

rMroBbcbk`bmlif`v*`ib^oiv^oqf̀ rî qba
pfk`bGkabmbkabk`b*fpqe^qlrojfifq̂ ov`^maK+
oqv fp ql _b afob`qba ql bkprofkd Bbcbk`b lc
k^qflk^iqboofqlovlsboî ka*pb^^ka^fo*bk`ljç
m^ppfkd^jlkdlqebobpqebfksflî _fifqvlclro
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î ka_loabop*pî kaqbjqlkbp*lcc+pelob^ppbqp
^kalroj^ofqfjbqo^abolrqbp à

Gqefkhqefpe^p_bbkqeb^oqf̀ rî qbamlif`v
pj`bGkabmbkabk`b,Gklqebotloaptbe^sbkl
abpfdkpql`lknrbolqebò lrkqofbp Ube^sbkl
^ddobppfsbabpfdkbp fklroBbcbk`b_rfiarm
Rebv^obmrobivqebkbbaplcabcbk`btpef̀ etb
^ob qovfkd qljbbq^katbtfii `boq^fkivjbbq
qebj Rebpbkbbap^ob`e^kdjd Rebpbkbbap
^ob`e^kdkd_b`^rpblcqebbksfolkjbkq*te q̂
qebkbfde_lrope^sb*te^qqeblqebope^sbte^q
fpqeb^mmol^`elclqqfbò lrkqofbp^kate^qfpqeb
dbkbô i^qjlpmebobjobd^oaqlt^o^kamb^`b
jqebtelibtloia Rebpb^obqebĉ q̀loptef̀ e
`boq̂ fkivtqLfkcirbk̀ blroBbcbk`b^ppbqpcolj
qfjbqlqfjb @rq qebobfp^it^vp^jfkfjrj,
te^qtb `^k`^Lcfdro^qfsbiv* qeb ab^a+ibsbi
_bqlttef̀ etb`^kklqdldfsbkplj^kvjfqbp*
plj^kvhfiljbqobplcmlpq*plj^kvhfiljbqobp
lcî ka_loabo Llt*tbe^sbqle^sb^`boq̂ fk
mob+abqbojfkbaibsbilcBbcbk`bmobm^obakbpp
ît^vp*klj^qqbote^q Re^qe^p_bbkbkproba

Rebalr_qpqe^qtbob`ob^qba vbpqboa^vtbob
qe q̂bsbkqe q̂e^p_bbk ĉcb q̀ba

Gtlria ifhbqlafp^_rpbqebjfkaplcqeb
elk Kbj_bop^kaqbÑqebj*qbKqebFlrpb*qbii
qebk q̂flk*tfqe @̂qeb^rqelofqv q̂jv`ljj^ka
qe^qqe q̂qeblmqfjrjibsbilcmobm^obakbppe^p
klq_bbk^ccb`qba^katfii kbsbo_b ^ccb`qba
Rebob tfii _b s^of^qflkp G al klq cbbi ^p qeb
Bbcbk`bKfkfpqbolcqeb`lrkqovqla^v*^pGcbiqfk
/763* _b`^rpb qeb obplro`b `ork`e fp sbov
jr`e qebob qla^v* tef`e t^p klq cbiq ql qe^q
buqbkq_vqebBbcbk`bKfkfpqbofk/763loqebob+
^cqbo clopljb vb^op Rebobclob*tefib qebpb
s^of^qflkp tfF^it^vp _b qebob* qeb kb`b^ov
mobm^obakbpp cloqebmromlpbplclroabcbk`b
mlif`v* fkmropr^k`blcqebabcbk`bmlif`v*tfii
kbsbo_b^iiltbaql_biltboba

Qfo*kltG`ljbqlpljblcqeb`lk`bmqr î
mlfkqp+ mlfkqplkclobfdkmlif`v+ o f̂pbavbpqboç
a^v*^kaGtlriaifhbqlafpmlpblcqebpbmlfkqp
Mkbt^p^_lrqqebL^qflk^ipb`rkqvAlrk`fi
e^sjd_bbk îiltbaqltfqebo^t^v Llt fqe^p
_bbk cbiqqe^q* fk sfbtlcqebkbba clopmbbav



699 Demandsfor 

Grants (Gen)

[Sh PV NarasimhaRao]

dicision making, confidentiality and flexibility 

relating to strategic and security matters affect

ing the nation, the setting up of af ormal institu- 

tKxialmechanwm such as the National Security 

Council may not prove to be very successful 

This matter has been discussed back and forth 

for years and years I have come to the conclu

sion that for certain purposes, a National Secu

rity Counal may be agood idea, although not for 

allpurposes So I have taken up this matter for 

a review which is going on and we will come as 

soon as possible, to Parhamentto report on what 

has been decided The need tor a National 

Security Council for certain long term purposes 

is being felt and I personally think that this has 

to be set up, this has to be, once again resus

citated resurrected, if it has been allowed to 

wither away and I will have more to say to the 

House after sometime

Sir, there has been a lot of misgiving, a lot 

of anxiety and probably well placed anxiety 

because of the fact that with the former Soviet 

Union, we hadalongstandmgdefence relation 

ship in regard to supplies, manufacture etc and 

afterthe disintegration of the Soviet Union, our 

position, as the position of those countries which 

had similar relationships with the former Soviet 

Union, has become very very uncertain and 

very very unsatisfactory lagreethatthishas 

been so Govememnt have been feeling the 

uncertainty very much for sometime But, I am 

glad to say that after President, Mr Yeltsin’s 

visit, the situation has changed very much forthe 

better and we havehadlotof improvement inthe 

supplies position and also in the spare parts 

position I would like to briefly report on this The 

supplies position is as under- -

When in the wake ofthe reorganization of 

the Soviet Union, it was perceived thatcontinued 

and smooth supply of spares from the former 

Soviet Union was in Jeopady Seven Task 

Groups covering the following areas were 

consrtitutedmJuly1991 Armament Storesfor 

Army Vehicles and Engineering Stores for
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Army, Electronics and Electrical Stores for 

Army, Naval requirements, Air Defence Envi

ronment and Armamemfor Air Force, Army and 

Navy; Aircraft and Airborne Stores for Air Force 

and Navy, POL and Flying Clothing

The Task Groups had detailed consulta

tions with the sendees and the production agen- 

cies and identified 19,185 items of spares as in 

idigenisable

Thegroupsfound that bi another9275items 

it would not be possible to indigemse either 

because the reguirements were small or be

cause drawings and othertechmcal support was 

not available Based on the identification orders 

forthe manufacture of 5132 items have been 

placed on public and pnvate sector units

So while we have been anxious on this 

count, we have not been keeping quiet. We have 

done all that is possible by way of mdigemsation 

and incase it is notpossible-whether we can pde 

up the stores that are needed wherever they are 

available to the extent of the life of the hardware 

that we have, for which it is meant - this has been 

done and the task groups have succeeded

Meanwhile there has been gradual im

provement inthe supply of spares from Russia 

and Ukraine and the Services have been ad 

vised to undertake imports and stockpiling of 

spares as an approach parallel to that of in 

digemsation wherever it is not possible At the 

time of President Yeltsin’s visit, assurances 

were held out that supplies will be resumed 

against all past contracts Such supplies have 

started and are likely to pick up in the coming 

months, once the problems with the production 

agencies and for shipping of goods at Ukrainian 

ports are fully resolved So we are very much 

betterthan we were in 1991 Therefore I think 

with the passage of time, this is going to improve 

further Not only in this in all other spheres our 

exports to the Soviet Union had completely 

collapsed, including tobacco cashewnutand 

many many things Now they are looking up Wo 

are trying to actually reestablish whatevei rola
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tionship there was and I think we will succed 

There will be a time lag, it wil I not be just 
overnight possible to go back to the level of 

supplies and the level of trade But low it is 

possfcle to say that the worst is over and we are 

prog.BSSingonthe tight lines

About Arun Singh Committee s report some 

doubts were raised that nothing has been done 

in implementation of the report I would like to 

correct that impression The report is in six 

volumes The position in respect of each of the 

reports is a follows Volume 1 recommended 

whatthesizeolthe 8th Plan for Defence should 

be Volume 2 is a report on the proposed 

organisation and structures m Defence decision 

making Volume3contain a report on planning 

management and financial control Volume 4 is 

anacqusftonandpurchaseforlhearmedforces 

Votume5isa report on management of equip 

ment, togebcsand support Volume 6 relates to 

manpower, Government did take a decision on 

volume 1 However, the subsequent economic 

cnsis necessitated a review which is on at 

present. Someof the recommendations in Vol 

umes 4,5 and 6 have been accepted by the 

Goverenmenttandorders have been issued for 

implementation It is mainly Volumes 2 and 3 

which have proposed major structural changes 

in the form of Goverenment working which are 

under examination It is not correct to say that the 

whole report has been shelved This is the 

position

Another very important, vital matter raised 

was about Defenceexpenckture as percentage 

of Central Goverenment expenditure It was 

pointedoput that this has been declining in the 

last five years I would like to submit that accord 

mg to the budget documents presented by the 

Ministry of Defence, the percentage share of 

Defence in the total expenditure has been as 

under

1989*90 15 5-that was the highest after 

that 1990-91 1465,1991-92 1467 1992 93 

(RevrasedEstimates) 14 03 1993 94 (Budget 

Estimates) 14 61

Itmeansthatwiththeexceptionof 1989 90 

the persentage share of Defence in the total 

Central Goverenment expenditure has been 

more or less stable Further as compared to

1992 93, the percentage share shows a slight 

increase This is all that could be saijJ Sir I do 

not say thatthis is a very satisfactory situation 

but this is a situation which is the best underthe 

circumstances given the resouice crunch and 

the other difficulties we have come across

Now Sir the inflow of capital equipment is 

declining over the years whereas the budgetary 

outflow is increasing It was raised and we are 

asked why this is happening Now the simple 

answer to that is  major acquisitions from 

former USSR as well as Western sources 

mvloved deferred payments whereby inflow of 

equipment was confined to a small number of 

yearo Whateverwehavetoget wegotmthefirst 

five years or three years while payments were 

spread over a much largerpenod These pay 

ments have increased in rupee terms on ac 

count of exchange rate variations Whenthefull 

requirements as contracted is supplied within a 

fewyears thecapitaigoodsmflowwillabviously 

vary from year to year Moreover the aircraft 

the ships equipments etc onec imported will 

be in use for 20 years orso It is expected that 

the debt repayment obligations for equipment 

acquiiObons of Western origin will be substan 

tially discharged within the next three toi fivo 

years So this is the explanation to the point 

raised

About the Navy also thesamethinghas 

beemaised The position seenrtlKo be ffiore or 

less the same, there hagĵbeen much of a 

vamtion TheDefenceBudgetof 1993 94does 

not cater for increase in railway tariff likely 

inciease in POL prices and extra liability on 

account of unified exchange rale Blcth in the 

fields of transportation and petroleum products 

Ministry of Defence and Services Headquarters 

have initiated measures for economy

Consequently the effect of increases or 

likely increases is proposed to be offset by such
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measures. Ido not quite agree withthis. Bui this 

is the only explanation which the Ministry has, 

the other explarŵ which I wouiditetosupple- 

ment«that we just have no money, therefore. 

ithastogodown.Thisi8allveiy8imple.Wawi 

try our best to make up. Butitmaynotbeposstole 

tomakeup 100 percent. Some part wi be made 

' up; andtl̂t is why strenuous efforts are being 

made for economsation and protoabtythKoan 

opportunity when we could pursue 

economisation to its logical end.

Sir, another very important potnt is about 

the R & D investment; andevidently. a* sections 

of the House, every one of us. wants that there 

should be a substantial increase in the RA D 

investment so that seH-reiiance is achieved as 

quickly as possible.

TothatSr.thefigurethaMwouldliketogNe 

to the Housesthat the percentage share of R& 

Dm the Budget estimates of1993-94has been 

increased to five per cent from41 percent.that 

is.Rs 952.098crores in 1993-94comparedto 

Rs.720,64crores in1992-93, which, ithnk,sby 

any standards, agood, a respectable increase, 

if not a substantial one.

Ntow.Sir.aboutthe manpower poicy. There 

is a difference between ctfier countries which 

have been (blowing other systems and Incta. 

There is a wefl-defined manpower policy for 

which designed to attaain and maintain the 

requeite force levels. Thefcxce levels are preci- 

cated on the threat configuration, the warning 

time available and the designated tasks. The 

force levels of India's adversaries javaadwect 

bearing on manpower requirement.

Since these factors are liable tochange.it 

is not pragmatic to evohreastatx: policy on this 

issue. There isarequirementofalargestancflng 

army in our context due to mandatory deploy

ment of our live borders as also due toalarge 

number of formations being utilised for counter 

insurgency, etc.
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So.thepointthal was rrvsdB.that we should 

switch to the other method of reservists etc., 

does not appear to be feasfcle. That w»tak*a 

longtime to materialise, if at aH, but at the 

moment we cannnot do away with the present 

system. We have to live with it andjnake 

whatever changes or whateverabridgements 

are posstote. This is whatl would Nee to submit, 

Sir.

Theotherport rased wasthatthehistones 

of various operations are not published timeiy. 

AspecalmertionwosmadeaboiJt19£Swarand 

OpPawan.etc Yes, it is a fact that if they are 

avaiabto.they win be of a great use but its also 

afactthathetonesof lndM>PakWar.. 1965and 

1971 have already been reieasedfor restricted 

circufertiontoCctfegor/A’trainingnsMutensof 

the Armed Forces. The history of the Chinese 

Conflict. 1962is ready for cistribution to these 

roMulions.The writingof folowmgopenbonal 

histories wilbetaken up shorty, Op powan. Op 

Meghdoot, Op Cactus, etc.

Now. Sir, on $e point of modernisation, fpr 

which complaints have been made, to some 

extent it would be righttosaythatthe aSocabopn 

for modernisation has not been adequate, lonly 

have to say that within the circumstances qf 

budgetary constraints the principal thrust has 

been towards meeting the deficiencies in am- 

munMonrosenws. upgractation clerical weapon 

systems through overhaul, refurbishment and 

technological improvements, Introduction of 

svmilators and the selective introduction of 

strategeafyimportant force multipliers, par

ticularly m the field of electronic surveillance 

and electronic warfare.

So,a>aresuloftheooncsrtedeflortsmade 

todhîal savings and the addttonal revenues 

generated by ttie sale of surplus a&sets it has 

been possible to satisfy most of the priorities 

projededby the Army Headquarters. Whatever 

saving have bcxincffoctodinany Department or 

by any means have been ploughed into the 

ctiannelo(modemBation.Thi8agaffiisamattef 

which coutobecaHed relative becauseldothat
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moderrasaliondoss need more funds and when

ever it possible, I assure the House that we wi 

go back to the level which <s needed andfund 

adequate

There wasone very good suggestion that *i 

order to reduce the Pension B» scheme should 

be evolved for lateral induction of service per- 

sonnei into para mAtary and avAan jobs I have 

some experience of 1h«, Sir Both as the Home 

Minister and as the Defence Mimsterwe have 

tnedthe It can be done to some extent but only 

tosome extent becauseiam not quite sure that 

after 17years of service the Army person would 

like to go and join another Armed Services 

Generally, it »s found that he just wants to settle 

m something else Buthecanbeavailableand 

we can make it possMe if anyone wants to go 

and join, we can work out the details The 

reluctance of the retlnng military personnel to 

join para mitary services andconbnuetoserve 

far from home, as I said, is one ofthe mhftxtmg 

factors And the otherfactor is inadequate num

ber of vacancies to match the number of people 

leaving the rrxfitary services. This is also one of 

the constrartsbut the KJeaeveiy good because 

healsohasalotaftra«iing.alotofpeioeptK)nand 

soon The idea is goodand we wifl see if more 

couldbedonethanwhaftisbstfigdoneatpresenL

Again, about the Defence R & D, I may 

rrform the House that reoently when Shn Shared 

Pawarwasthe Defence Mrvster.heorderedthe 

institution of a Committee to go into this and 

prepares 10yearse»-rekance plan for Defence 

system

Thepotatsthatweretobeexarraedwere. n 

thefust phase, thefocus would be primarily on 

organising adequate product support for the 

ex»tingsy8tam;thesecondortheintermedete 

phase will involve an enhanced level of mdig* 

enoussy8temsandgoal in the thinjphase would 

be to planforthe maximum posstole induction 

ofindigsnouslydsvelopedsystemssothailde; 

PendenoeonimportDdsystomeisreducedlothe 

barest minimum. Sir, theCommltteesofarhas 

h»d the benefit ofpreserrtationa by the Army,
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Navy and Air Force on their perspective plans 

for the next decade SevenTask Groups work 

mgonmdgenisation of spares for weapon sys 

terns, as I have submitted have been set up A 

TaskTeamofresourcemobiiisationisstudying 

the aspects of bringing down defence expends 

Hire through innovative economy measures as 

welaspooQlittty of generating resource through 

fuHerexptoitationof defence assetsm national 

and mtemational markets The Committee will 

be shortly receivmg inputs from the otheragen- 

cies and we are expecting the Report by June 

1993justabouttwo months hence So, this has 

been a good step and we will know where we 

stand more deariy, maybe after June, when we 

receive this Report in the investment of R & D

Now, Sir, about recruitment, certain com

ments have nbeen made It is very easy to say- 

probably in some respects it ius not totally 

unfounded - that there is some kind of irregular

ity, corruption etc goingon but the pattern is iike 

this Tests are are conducted onafixed dale all 

over the country applications once submitted 

remain valid Ml a candidate becomes over

aged, screening of candidates is earned out by 

a Board of Officers which includes two Mem

bers from the bcally stationed Units, a system 

of independent checks by a secound Medical 

Offrar has also been instituted, the merit list of 

selected candidates is displayed for public in- 

formation, candktêwhoareselected but dont 

jom are sent Registered letters as final can for 

enrolment and only screened personnel are 

posted to recruitment related jobs and their 

tenure is restricted to two years This is the 

ponem.

Now, if hon Members have any sugges 

tions. any further suggestions, improvements 

refkiements whatever to change thisand make 

it more transparent, less corrupt etc I would 

welcome every bit of suggestion given by any 

hon Member or any one in the country Be

cause. there « no guestion of claiming that 

everythingis perfect, hmwnaturebeing what it 

« But Ihereshouldbe no difficulty in accepting 

suggestions and rylementing them from wlwr-
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everthey come and whatever extent they may 

help Sir, this is an open offer, I would like to invite 

suggestions

Now, Sir. aboutteethtotail ratio I may give 

some figures which may not fuly satisfy the 

membersforatleastthereisa glimmer of hope 

that in the future, we will be able to do better In 

1970,the teeth to tad ratio was 62 to38,in 1980, 

it was 65 to 35, and now, in 1990, it is 70 to 30, 

which is a dear indication that, efforts have been 

made to improve it and the improvement has 

come about, maybe there is a limit beyond which 

it cannot be improved things being what they 

are But. then, we will make an utmost effort to 

do whatever is possible, the best efforts and the 

best results in this respect, Sir So, we are on 

the nght track and this is whatlwantedtosubmrt 

to the House

Now, Sir. some questions were raised 

about LCA, why is it necessary, you have been 

buying all kinds of things, all kinds of aero

planes, if one is enough, why do you go for 

another and so on Now, Sir, it is a well known 

factor that a single plane, a single aircraft what- 

everthe make, whateverthe capability, cannot 

really meet all situations in airports

I th<nk tins is rudimentary People will know 

thatthisisso Therefore,asperourrequirments 

we have had to diversify

LCA is replacing the Mig senes of aircraft 

whichform70percentofourfleet LCA has to 

carry out air combat close air support and 

interdoiction roles The project has been ac

cepted, Sir The Cabinet approval was given 

only on the 20th of April Now.itisafaitaccomph 

We are going to have it ,Andthe idea is dunng 

1990-95, we have taken a decision on 

productiomsation Presently, all technoligy op

tions have been dosed Sub-systemfabncation 

is in progress. The Project is working towards 

'first flight of LCA tn June 1993, and we take 

decisions for productionisation in 1995 The

707 Demandsfor

Grants (Gen)
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intrtial operational dearanfof the aircraft wt# be 

sought ift 2002AD The Airforce is fully commit

ted to the LCA

About Jaguar, it was considered as it is a 

deep penetration bomber and then Mitage2000 

air-to-air and air-to-ground combal support. Mig 

29, air defence system, Migs21,23.27again 

with air internal variation, air-to-air and ck>so air 

support including air to surface and LCA is a 

multi-role high performance aircraft system, 

which will replace the ageing Migs So, lei don’t 

think any great redundancy in all these senes 

Migsaregoingtobephasedout Therefore,by 

the time, they are phased out, LCAwMbeonthe 

field This is the position ,

Now, when the contractfortheMirage2000 

was s<gned, some of the weapons to be used on 

it were still underdevelopment Hence the 

aircraft was purchased without a full, comple

ment of weaponry Wheneever a new aircraft is 

inducted,fyingtrainingistobegivenforayear . 

or so to make the Piiot proficient in its use, 

operational use of the aircraft will anse only 

thereafter Alltheweaponshadbeen procured 

in time for the operational use ofthe aircraft So, 

the criticism that was made yesterday that in the 

first place it was brought without the weapon 

system,the background is whatlhave}ust now 

stated

AbouttheArjunMBT .........(Interpabon}

[Translation}

You know that it will make my task easier 

[English}

Atotalof19prototypesforR&Devaiuation

- really on this, there is so much of investment

of labour and atsotechnonogicaiexportise; so 

much has been done; thiscountiy can be proud 

of Arjun There is absolotely ro doubt-and23 

pr̂iroductkm senes tar̂forfaclttaliogtrans' 

feroftafdhnoioghyarKiproduclionptanninghad  i 

been approved. Nowtheresultsofthewintertnai
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in 1993have been very impressive and it had 

been decided to otenforthe induction otrt certain 

regiments in the Army after a-final round of 

confirmatory user trials in JUne, 1993. Prob

ably, there will be summer trials. Allocation for 

the pre-producationmj senes of tanks are ad

equately provided for in the DRDO budget. The 

regular induction of MBT oncommencem&ntof 

talk, commercial production is likely to com- 

mence from 1995-98. This isthe latest position.

Then about copmpulsory military training 

, this point is important because there has been 

astrongly argued point that weshould not have 

this very big Army and weshoukJhaveasmalter 

Army with a large number of reservists and so 

on. Many hon. Members referred to this.

Now the situation is that the Indian Armed 

Forces get enough people on a voluntary basis 

and to train all able bodied citizens in military 

practices would be prohibitive in money terms 

and also administratively impracticable.

We are not able even to increase the NCC 

strength For many Years we have been trying, 

but it has been only marginally possible be

cause the costs are high. But I do feel that at 

some point of time in future we have tofaflin with 

the other countries who are doing it. The only 

thing is that the populatiokn of India and the 

conditions here do not admit of a very quick 

changeoverto the new pattern. But I agree that 

the NCC and the other organisations would have 

to be first improved, both quantitatively and 

qualitatively and then we could think of what is 

to be done

AbouttheTerritorial Army there wasapomt 

raised that it is goingdown.Wewill look into that.

Some points have been raised about the 

cantonments. We all kn ow what they are Very 

few taxes are raised and it is a kind of all money 

being found by the Government. I think that has 

to change and in course of time we will have to 

insSi£3t on some taxes being raised by theauthon-

1993-94Ministry 710 

ofDefence
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These are some of the important points 

raised. In the end, I would bke to once again 

reiteratethat no matter what the constraints, the 

necessary preparedness of the country will 

always remain and the Government is deter

mined on this. I would like to assure the nation 

that there is no let up whatsoever

[Translation]

DR. S.P. YADAV (Sambhal): Would you 

be kind enough to tell us about the Bofors gun

SHRI P.V.NAARASIMHA RAO. I shall put 

you before it.

[BngtistH

MR SPEAKER: I shall now put all the cut 

motions moved to the Demands for Grants 

relating to the Ministry of Defence to vote, to

gether, unless any hon.. member desires that 

any of his cut motions may be put separately.

AH the cut Motions were put and 

Negatived

MR. SPEAKER: I shall now put the De

mands for Grants relating to the Ministry of 

Defence to vote.

The question is:

“Thatthe respective sums not exceeding 

the amounts on Revenue Account and Capital 

Account shown in the Fourth Column of the 

OrderPaperbegrantedouttothe President of 

the Consolidated Fund of India, tocomptete the 

sums necessary todefray the charges that will 

come in course of payment during the year 

endingthe31stdayofMarch, 1994, in respect 
of the heads of Demands entered in the second 

Cokimn thereof against Demand Nos. 16to22 

relating to the Ministry of Defence."

The motion was Adopted
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MATTERS UNDER RULE 377

(I) Need to EstatoltohaCivll Engineering 

wing Division at Trtehur, Kerala

PROF  SAVITHRI LAKSHMANAN 

(Mukundapuram) Mr Speaker, Sir, m tune with 

themportance attached the Eighth Five Year 

Plan to telecommunications, I urge upon the 

Government for furtherance of other underde- 

vetopedareasKke of Kerala and Malabar area 

Since 1978, no progress has been made in the 

civil engineenng developmental activities, ex

cept some small projects Theref ore in com

mensurate with the targetworks on the basis of 

available official statistics and on thebasis of the 

bare necessities of telecom network for the 

development, I request the Government toox- 

plore the possibility of opening more civfl engi

neering wing for construction activities for ex- 

e<*Jt»ng the baste rtrastattlurata 

ings, cable ducts etc

Theanbc*»tedtolale*>en(*urefor1992- 

93wasRs.3000tekhsfordv*bugdngcon8tnic- 

tionworksvi Kerala, out ofwNchnxighlyRs. 300 

iakhsweraeannaikBdfcxTrichur District In the 

normalcondlions, these works which spreadm 

TrichurDstt andpartofPaighatDistt aietobe 

executedbytheCiviWiigDivnionatEmakulam 

andCaHcuL

I, therefore, urge uponthe Central Govem- 

menttocreateonecivilwingdhflsionatTnchur 

tocope with the increased work load

(if) Need to provide more funds to 

MaharaaMmOtovariifiientVor solving Acute
  ».«------  fl Miii III I ■ ■■■ I m Iff J* Aft w ■
nracmg ww«r iTODivniivi viqpii>vmi vwgion
»—m-----------

UVWIIMIIIIUB

[TiwnMor̂

SHRI TEJSINGHRAO BHONSLE

713 MatteisUnderRub377 VAISAKHA8,
12£5hra (Rarntek) Mr Speaker, Sir, due to scant ram- 

fei, absenceof dams, absence ofweHs, borewete 

and neglect of proper crop planning, the levelof 

ground watBrisgofig down ffiVidarbha Accord

ing to the Government statistics 30 per cent 

villages in Vidarbha have acute water cnsis, if 

this speed continued the poss*)%ofVidarblvJ 

becommgadrought-prone area can hardly be 

ruled out The position of the level of ground 

water is tembteendtheconstructiono? dams m 

Vidarbha for irrigation has been announced 

only The construction work of Upper-Wardha 

had started in 1975 which has not yet been 

completed Mosikhurd and Lauhar Vardha 

schemeshavebeenannouncedoriy The sugar 

factories were opened m Vidarbha mthe hope 

that dams would be constructed, but they have 

been closed down one after the other There »s 

need to dig borewell and wells for solving the 

water problem Bank loan has notbeengivenfor 

digging weds Among the 30 per cent villages 

affected by the water problem in Vidarbha upto 

March 1993, there were 43 villages in Wardha 

258nNagpur164nBhandara, 153nChandrapur 

and 36 in GadhcNroh and in June 1993those 

have reached upto 192 vAages in Wardha, 395 

m Nagpur,466nBhandara, 631 mChandrapiur 

and968vNtagesinGadhchiroli

So, It is my submission to the Centr&l 

Government to issue instructions to the District
* -A---*------«---J A*-*- * -*•- - »-♦-« ------» -------- -
Acininwffaiion ana stare Aonwistrapontmme- 

diateiy for solving this problem,and the Central 

Government should provide more and more 

financial assistance to tackle this problem

(Ui)NeedtoaetupaMedieelConageat 
Saaar in Madlivi Pradesh*• • w w mp h ■ ■ i WRi wI •

SHRI ANAND AHlRWAR(Sagar) Mr 

Speaker,Sir, Dr Hari Singh Gaur University, 

Sê Bfhe oldest university of Madhya Pradesh 

andoneofthefamousunivereitJesinthecountry. 

whichwasfoundedin1946by thegreat educa

tionist Dr Han Singh Gaur who donated the 

money eamedby him. That® the only university 

bti the country which had been established by 

donation from only oneperson This university

1915*(SAKA) Matters Under Rub377 714
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[Sh AnandAhirwar)

has all other faculties except medical faculty It 

was a strong desire of Or Han Singh Gaur that 

there must be a medical ooHege m Sager This 

is a long standing demand for which citizens, 

youths and students have taken out demonstra

tions several times Chief Ministers who held 

office at different times had made assurances 

too for the opening of amecbcal collage in Sager 

Establi shment of a medical collage m Sager is 

a must in orderto provide medical facilities not 

onty in 5 districts under Sager division but also 

motherdistnctsofBundelkhand Public health 

is responsibility of a welfare State

So, I would like to request the Central 

Government to establish a medical college in 

Sagar immediately in the light of the need for 

extension of medical facilities

lPaa -7.lPaa -7.

(iv)  Need for construction of a new 

Railway Bridge at Bharatpurln Rajasthan

SHRIMATI KRISHNENDRA KAUR . 

(Deepa)(Bharatpur) Mr Speaker, Sir. Bharatpur 

citymtheeastem part of Rajasthan is adjacent 

to the border of Uttar Pradesh, but is quite 

backward Therejs a railway bridge to reach th<s 

city, bridge connects Delhi with Bharatpur This 

bridge has outlived its life Both the light and 

heavy vehicles cannot pass bverthis bridge, so 

they have to take a round of 5 Kms whichtakes 

one hour more The Government has funds but 

the work has not yet started

So I would like to request the Central Gov

ernment to start this work at earliest

(V) Need to Ensure that Fiscal Relief on 

Synthetic flbresandfllment yarns is Passed 

on to the Consumer

[Engm

SHRI KASHIRAM RANA (Surat) In the

Finance Mimster’sBudget proposals for 1993* 

94ithadbeencaidtiataspaitoflong term policy 

of bringing syntheticfabncswtthin the reach of 

thecommonman.hehadfe&theneedtoreaduoe 

the excise duty in this sector The said conces

sion given to the man*made Fibre yam in the 

budget proposals amounts to Rs 318crores

However, the most significantpronounce- 

ment on the excise duty segment from the 

Finance Ministry comes from outside the Bud

get proposals The Finance Minister made it 

clear that the excise duty concessions on syn* 

thetc fibres and filamentyams was tobe passed 

on.

The Minister also cautioned that the import 

duties would be slashed drastically to open the 

flood gates of synthetic fibres and filaments 

imports if the local spinners tailed to pass on the 

the reduction in excise duties to achieve the 

above objective

'However, in case of man-made 

yams(Viscose and Polyster) past expenences 

have always been that the duty concessions 

given at the raw matenal stage have not been 

passed on to the end consumers It is well- 

known that the weaving industry of Surat is 

consuming 70 percent of total yamsproduction 

yearly and the spinners are making crores of 

rupees from poor weavers and consumers by 

the profiteering system

I urge upon the Central Government to take 

immediate steps to pass on the fiscal relief to the 

consumers urgently

(vi)  Need to Construct Railway Cross

ing on the way to Tourist Resort at Mong 

pong, Darjeeling

SHR»JITENDRANATHDAS(Jalpaigun)

I wish toclraw the attention of the Government to 

the fact that the Forest Department has opened 

of Tounst Resort at Mongpong in Darjeeling, 

West Bengal, on 18th December 1922. with 

entertainment facilities such as river rafting.
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paddle Boating, Elephant nding, picnicking etc 

A targe number of people visit this spot during 

week days and holidays But on the way to the 

spa* atadcstanceo/more than hatf-a-kdometre 

there is a metre guage railway track to cross 

Peoplocannlbrmgtheir vehicles up to the spot 

for which visitors are facing much difficulty in 

acx»mpanyingtheold,chrfdrenandhancicapped 

and in carrying other necessary matenals with 

them

I urge upon the Central Gopvemment to 

take immediate necessary steps to erect a 

temporary railway crossing to enable the visi

tors to bnng their vehicles up to the spot

ûntF,yybseLebydn.y.e/y 2p/pt G77nO

'psne/ 30.syd n/ )n-p7

ûntF,yybseLebydn.y.e/y 2p/pt G77nO

'psne/ 30.syd n/ )n-p7

[TmnslatiorU

SHRI  RAM  PRASAD  SINGH 

(Bikramganj) Mr Speaker, Sir, underthe Rule 

3771 would like to inform the House thsat the 

Sone Canal inngation system built at Dehn 

Indrapun ,m Bihar State has becomel 17years 

old This was constructed by the Britishers in 

1875 This is one of the big irrigation schemes 

of the country, which irrigates 24 lakh acres of 

land in Rohatas Bhabhua, Buxar. Bhojpur, 

Aurangabad, Gaya, jahanabadand Patna dis- 

tncts of Bihar In absence of repair work, this 

scheme has almost come to an end Most of its 

big and small canals have been damaged and 

canal beds are filled with silt With the result, 

they are unable to release as much water as is 

their capacity Atthe same time, two big imga- 

ton projects have been constructed Hi the upper 

partoftheSonecafchmentarea, resulting in this 

scheme not getting adequate water In absence 

of ram and inthe wake of drought and heavy rain 

causing floods, crops of the farmers m this area 

are damaged every year, but farmers have to 

pay reverue

For a sokition to theseproblems, farmers of this 

region have been collectively demanding the 

modernisation of Sone Canak They had been 

staging dhama and taking out demonstrations

1915 (SAKA) Matters Under Rule377  718

from time to time

So, I would urge upon the Central Govern

ment to modernise the Sone Canal irrigation 

systemmthe interest of pubbcandthecountry 

Bihar, Madhya Pradesh and Uttar Pradesh 

should be given water in accordance with the 

Bansagar-Rihand agreement, andtheKadavan 

reservoir project, which is connected with this 

scheme, should be constructed immediately

ûnntF  ,yyb Ae7 re/.s7orsne/ eA p/ o/by7kûnntF  ,yyb Ae7 re/.s7orsne/ eA p/ o/by7k 

'7eo/b .o4Qp0 ps 2-p7w-nCpb7n RpntO

Qp0 27e..n/' n/ Np70p/p

'7eo/b .o4Qp0 ps 2-p7w-nCpb7n RpntO

Qp0 27e..n/' n/ Np70p/p

SHRI JANGBIR SINGH (Bhiwam) Mr 

Speaker, Sir, under Rule 3771 would like to 

inform the House and through you I would like to 

draw the attention of the Central Government to 

the problems of the residents of Charkhi Dadn 

townundermyconstituencyBhiwaniinHaryan& 

Charkhi Dadn is>situated on Rewan-Bhatinda 

railway Ime which « being converted into broad 

guage from metreguage Adjoining the railway 

bne,there isaurut of Cement Corporation of Incfia 

m which thousands of lahovrers are working, in 

this area there isafood grain market and Gandhi 

Nag er Colony is also there, but the railway 

crossing Kxnmg this area remains closed all the 

timebecause of shunting Due to closure of the 

railway crossing, the residents of this area. 

School-going students, customers and traders 

coming to the food grain market face a great 

hardship daily Sometimes senous patients 

have to wartforlongforthe opening of the railway 

crossing, which creates a fear of accidents arid 

several accidents have already occurred there

So, I urge upon the Central Government to 

construct a subway for pedestnans, cycle 

nkshawas and scooters who may movef reely 

so long as the wbrkof converting this railway line 

mto broad gauge goes on

[English1

MR SPEAKER Now, the House stands 

adjourned to meet again at 2 10p m
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Ǹ]FgcMYZ̀Yl̀]fY\bgmjf]\̂gjFmf[̀
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/2,/4eop,

Ǹ]FgcMYZ̀Yj]*YkY]eZd]\Yal]jFmf[̀Yl

kYl]]f

jjffml]khYkl@gmjl]]fĝl̀]=dg[c

&KPBCNSRWQNC?ICPe Ŷ]=̀YmW

BCK?LBQDMPEP?LRQ&ECLCP ?J'

/771+72+Alkqa

KGLGQRPWMDFMKC?DD?GPQ

U?f_Zk̀H

KPBCNSRWQNC?ICPRebFlrpbtfii

kltq̂hbrmafp̀rppflk̂kaslqfkdlkBbĵka

Llp20ql24̂ka72il77f6q̂ifkdqlqqfbKkpifv

lcFljb?cĉfopclotef̀epbsbkelropêsb

BblklPlkl̂

Flk,Kbj_bopmobpbkqfkqebFlrpbtelpb

r̀qjlqflkpqlqebBbĵkapcloEôkqpêsb

_bbk̂òqĉqbaĵv*fcqebvabp(bqljlsbqebfo

r̀qjlqflkp*pbkapifmpqlqebR̂_ibtfqefk/3

jfkrqbpfkaÎqfkdqebpboUokjf_bcplcqeb̀rq

jlqflkpqebvtlriaqfhbqljlsb Relpb̀ rq

jlqflkplkivtfii_bjlsba

?ifpqpeltfkdqebpbof̂ikrj_boplc̀ rq

jlqflkpqob̂qbâpjlsbatU_bmrqrmlkqeb

Ll_lb@l̂oapeloqivGk̀ p̂b̂kvKbj_bocfkap

k̂vafp̀obm̂k̀vfkqebSpq,ebĵvhfkaiv_kkd

fqqlqebklqf̀blcqeblccf̀bôqqebR̂_ibtfqelrq

abîv

Rebqlq̂iqfjb̂iilqqbaÑpbsbkelrop

KP BCNSRWQNC?ICPáRêqqebobç

pmb̀qfsbprjpklqbùbbafkdqeb̂ jlrkqplk

Pbsbkrb?̀llrkq̂kaAjîi?̀llrkqpeltkj

qebDlroqeclfrjklcqebMòqbom̂mbo_bdôkqba

qlqebNobpfabkq*lrqlcqebAlkplFâqbaDrkalc

Gkâ,ql̀ljmibqbqebprjpkb̀bpp̂ovqlabcôv

qeb̀êodbpqêqtfF̀ljbfk̀lropblcm̂vjbkq

arofkdqebvb̂obkafkdqeb1/pqâvlcĵòe*

/772*fkobpmb̀qlcqebeb̂aplcBbĵkapbkç

qbobajqebpb̀lkaAlirjkqeboblĉd̂fkpq

BbĵkaLlp20ql24̂ka72ql77obîqfkdqlqeb

Kfkfpqovlc Fljb̂cĉfopà

Ǹ]eglagfoYkY\ghl]\
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SHRI GUMAN MAL LOOHA (Pali) Mr 

Deputy Speaker, Sir with yourkmd permission 

I would like to submit something about the 

Budget proposals relating to theHome Ministry 

First of aR, I would like to draw the attention of the 

hon members to the failures of the department 

of Homewith regard to the Kashmir Today not 

only we but people throughout the world, who 

have attachments with India, who have in Indian 

land and who respect mother India, are worried 

over it But the sad thing is that over Kashmier 

issue, we, the Union Home Minister and Gov

ernment of India are silent They do not know as 

to what policy has to be adopted How the 

Kashmir problem has to be solved by bnnging 

the public in national mainstream Governors 

have been changed one after the other It is very 

unfortunate that Shn Jagmohan was removed at 

the time when he had improved the situation 

there

Sir, now Shri Saxena has been called 

back It was said that our Ministry of State for 

home is more active than the Minister of Home 

affairs himself or in other words he is

[English]

more pious than the Pope himself 

[Translation]

Efforts were made to make him more influ

ential I n the wake of disagreement between the 

two Ministers the difficulty of people has further 

increased because the Home Ministry has not 

given any relief to them An announcement was 

made that a new Governor is being sent and with 

that would legin a new era in kashmir Apolitical 

process is beginning there and efforts would be 

made to hold elections there Mr Farookwas 

called from foreign country He went on a plea

sure tnp to Dal lake He gave a interview to the 

Television and press stating that he wanted to 

serve the nation He did not do so and instead 

went to a foreign country after two days As he 

came so he went back Kashmir conundram 

became more complicated T oday police is

patrolling in Kashmir valley and LalChowkfor 

the last four to five days Curfew has been 

damped there Curfew has notbeen damped to 

check militancy but to see that police may not 

revolt or indulge in violence Life has become 

dterupted through out the Kashmir valley Police 

tookuparmsandB S F people had to step back 

Legal proviswnsarebeing defied therecontmu- 

ously There is jungle law there ShnRajeshPHot 

had gone there to restore normalcŷ What did he 

envisage for doing so9 Was it his only dream 

which he had realised there'* He has come back 

afterfurtherdetenoratingthesituationthere I 

would like to know what does he intend to do 

there He may please tell us as to what is his 

planning, what is his intention what way he is 

going to adopt to solve the kashmir problem 

How does the Government want to implement it

Afew daysbackafamous doctor, known as 

Guru.wasmurdered Militants have indulged in 

violence more actively after Shn Farooq has left 

for foreign country than they did earlier Law is 

being violated openly

When Shn Rajesh Pilot came back from 

his Kashmir visit, he said he had met the youth 

there He said he told them that the Government 

believed in democracy and it wanted to resore 

democracy He said he would make efforts to 

bring peace there

You may recall that when Pt, Jawahartal 

Nehru was Pnme Minister, he Kept antnnational 

elements lodged in jail Now the Government 

wantstobnngthepre1953situation Doesthe 

Government wants that there is a separate 

Pnme Minister there a separate flag is there, a 

separate constitution is the re and in the name of 

autonomy the State ts given the status of a 

separate State 9 It is a reactionary and anti

national plan in the name of pre-1953situation 

I would like to warn the Minister that not only the 

people of Kashmir and Jammu but the people 

of the country would not accept it, Both the 

Minister of state for Home and the Minister of 

Home Affairs should clear it Dr Shyama
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Prasad Mukeqee sacrificed his life tor its unity 

and said that there would not be two Constitu

tions, two flags and two Pnme Ministers in the 

some country The situation in Kashmir is quite 

grave which can be guaged from the way the 

B S F forces have been withdrawn, terronsts 

have forced their ways in mosques, they have 

made them their hide-outs, they are attacking 

B S F personnel, peoplehadbeenkilledon Lai 

chook and violence and arson are causing worry 

to entire nation In the present situation a Gov

ernor like Gagmohan should be sent there who 

tried to bring normalcy there If he is not sent, 

then Kashmir problem cannot be solved if Mr 

Farooq is called for two days from a foreign 

country andthensentback The Home Ministry 

has been a total failure in tackling this problem 

and as such both the Minister of Home Affairs 

andthe Minister of StateforHome Affairs should 

realise that a radical change is required for 

solving the problem This can happen only if the 

confidence of the people is won and it can only 

be done if the B S F andotherforcesarenot 

demoralised in their service to the nation In 

such a situation people from outsidefight against 

them in the name of human rights and they 

institute civil cases begain to them They are 

given right to change that situation there 

Suchsituationshouldbechangedtotally These 

forces should be given full opportunity and rights 

to take any action for the security of Kashmir and 

Goverenment should extend its full support to 

them They should never bedemoralised

At the same time I would like to submit that 

whilke on one hand Kashmtrproblem is getting 

grave, our Hqpne Ministry and Minister of Home 

Affairs have completely failed in solving the 

problem of infiltrates from Pakistan This infil

tration from Pakistan has been continuing As 

per statistics of our Government and Intelli

gence Bureau c>f Indian Police and officers there 

are nearly 17,000Pakistani infiltrates who have 

come here with visa Though the penod of their' 

visa is over, yet Government is unable to send 

them back to Pakistan after identifying them 

The Home Minister and the officers of Home

even a couple of such infiltratrors enter America 

or Israel or any other nation, they take strict 

action, the entire nation rises and police be

comes vigilant, many such examplescome to 

light every day but our Home Minister has made 

this nation not just a Dharmshala but a pinjre poo) 

as well People from bangladesh are coming 

and these people spread in many places Their 

names are registered in the voters lists, they get 

citizenship right, ration cards are also issued to 

them They constitute a vote bank This is 

harmful to the interests of the nation These 

people are notthree in lakhs in Calcutta, alone 

but they are that they are the in Bengal and even 

in Bombay where colonies Bangladeshi refu

gees have come up Government had estab

lished good relations with Bangladesh, we want 

to maintain good relation s with all the countries 

but not at the cost of our own nation If any nation 

takes such action against another nation then 

action should be taken to send Bangladeshi 

refugees back But our Home Minister, Home 

Ministry Government of Bihar and Government 

of Bengal allare doing this anti-nationalworkfor 

their petty vaster interests and vote banks and 

are encouraging Bangladeshi refugess I would 

like to submit that this is a fangerous 

work  (Interruptions)

[English]

SHRI SYED MASUDAL HOSSAIN 

(Murshidabad) Sir, this is highly objectionable

SHRI HANNAN MOLLAH (Ulubena) Sir 

he is blaming the west ABewngal Government 

in the name of Bangladeshi refugees Here in 

Delhi many people are beoing illtreated All this 

iSbecauseofB J P (Interruptions)

Sir, this should not go on record

MR DEPUTY SPEAKER If it is objection 

able ,1 * itl remove it If the word usod is 

objectionable 1 will examine and expunge it
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[Translation]

SHRISYEDMASUDALHOSSAIN The 

hon Membensstatingthatthe Governments of 

Bihar an Bengal are doing this intentional work 

for vote bank. (Interruptions)

SHRI GAMAN MAL LODHA I would like 

to submit that they are encroaching there The 

preeertf situation wtfhavedangerous repercus

sions This is not a question of one individual I 

wouyiks like tosunmitthat Government should 

formulate a clear policy with regard to 

Bangladeshi refugges So they want that lakhs 

or crores of people come here from across 

Bangladesh? Population is already a problem 

here, our resources are limited, it is clear that it 

is not justified to keep them here in such a large 

number Itisveryhardtogetcitizenshipnghts 

mother countries If some one wants to visit 

America and needs a visa, he has to face cross 

examination to a great extent Evenafterthat 

visa is give and that too foraftmitedpenod At 

the expire of that period, he person has to come 

back. Millions of people from Bangladesh are 

coming to this country and no action is being to 

send them back The braked wires used to 

control the ratty of peinots here are not used to 

check the entry of Bangladeshi people There

fore, I submit that the hon Minister of Home 

Affairs may clarify it and if he exercises and 

slight laxity on the question of defense of the 

nation, then I would submit that ir dangerous to 

the nation

Another question which is concerned with 

it is very important Apart from Bangladesh, 

terrorist camps are organised in aH other estern 

states namefy, Nagaland and Tripura, which 

are situated either on Bangladesh border or 

Burma border In these camps training is im- 

pairedtothem After being trained these terror

ists indulge in insurgency In the course of 

agnation by ULFA, the workers of this 

organisation received training and then killed 

Assumes Similarly, in other 5-6eastem States

atoogwentothem who resoittovioience n these 

States Those who are indulged in such actM- 

twsmBangladesh have been indentified. But 

ourHomeMirrcterBnotwomedataB. He is only 

concerned with the fact that we should not be 

ailowedto hold raNy at BoatQub He is worried 

that BJP should not hold ra%m Calcutta He is 

worried over any opposition party which gams 

ground and gets massive public support but he 

is not worried about the nation's security

I would liketosubmtf that this is the reason 

that many bombbtestshaweoccunBdri Bombay 

and Calcutta, tonnes of explosives has been 

brought here from outside and traitors blasted 

bombs in Bombay at 12-13 places on the 12 

thousands of peoptetomeet untimely death and 

worth lakhs of rupees was destroyed Explo

sives were brought from Dubai or other 

places  The mabberin which these lasrtshave 

been made is the indication that hon Home 

Minister will have take some stem steps

Themcidentsot Bombay and Calcutta are 

notisoiatedones. ItmaybeMemonsor Rasheed 

Khan, all these people have political bnks and 

politicai interests and because of that, there is 

cncmmahsation of poMs, It is the duty of the 

Ministry of Home Affairs to take stringent action 

against it LeadmgnabonaldailytheStateman, 

which »Considsredtobe an impartiai newspa

per, while reporting on 21 st Match, 1993about 

Calcutta and Bombay bamb blasts, said'

[English)

CPI(M)papefSwereseizedfrom. ‘Salta 

don admits funchngCPKM)

[Translation]

On the same day i e on2l 3.93, the na

tional Hearald reported

'Not recorded
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[Sh GumanMalLodha]

in this country7 It is Nadirshahi that Goonda Act 

is being used to suppress the opponents of the 

Government in this country Such practice was 

common dunng British period Dunng the Brit

ish empire, weanng a white cap during a proces

sion was not allowed and when a person wore a 

white cap in aprocession, Government banned 

it under section 144 andwhensuchacase went 

to the Privy Council, it removed the ban on 

weanng of white cap (Intenvoptions) Pnvy 

council said that the Government may be over

thrown, but the law will have to be upheld 

Section 144 cannot be applied on weanng a 

white cap The Chief Commissioner of police, 

Calcutta banned the rally of BJP under section 

144 that the incident of 6th Decembercannotbe 

referred to and no speech can be given and no 

assembly allowed I would like to thankthe judge 

of Calcutta High Court that he removed the ban 

on the rally in the same manner as the Pnvy 

Council had removed ban on weanng a white 

cap Calcutta High Court gave permission for 

BjlP rally there Article 19 of the Constitution 

provides nghtto speech and that cannot be taken 

away Rally was organised there Permission to 

hold rally was givenat 8pm andnextdayat2 

pm 11/2 lakh people assembled andsuch an 

unprecedented rally in Calcutta was a symbol 

that the people of India cannot tolerate attack on 

democracy (Inntemiptjoe)

[English]

SHRI NIRMAL KANTI CHATTERJEE 

(DumDow) We abide by High Courtjudgment, 

butmUPyou do not abide by the Supreme Court 

directions That is the difference

SHRI GUMANMALLODHA Do you know 

that ShnNamboodaripadwaspunishedfor con

tempt of court by the Supreme Court? Do you 

knowthaf?Wa8thatanactofabtfngbythecourt 

judgment?

MR DEPUTY SPEAKER Youputforth 

your own views, you need not answer them

SHRI GUMANMALLODHA A case of 

contempt of Court was filed against Shri 

Namboodaripad

[English)

SHRI RUPCHAND PAL Would heelabo- 

rate what was the issue involved?

MR DEPUTY SPEAKER He is not yield

ing

(Interruptions)

fTranslation]

SHRI GUMANMALLODHA Hesaidthat 

he has no faith in judiciary At that time he was 

the Chief Minister of Kerala and the Secretary 

of the Communist Party of India Even after 

bemgprosecuted by the Supreme Court, he was 

not asked to resign and resignation is de 

manded from Shn Kalyan Singh whose only 

faultwasthatherefusedtoorderfmng is there 

any fault in it? (Interruptions$

I would like to submit that it has been said 

that kalyan Singh had not abided by the orders 

oftheCouit Kalyan Singh hadclearly given in 

writing that he would not order to open fire A 

personisfreetotakeanytypeofaction Even 

today, he says that the off leers are not respon 

sibleforwhateverhasbeendonebyhim Soif 

an person istobearrestedanddetatnedfor It that 

should be Kalyanj Singh Only Kalyan Singh 

can speak in such a clear terms His sacrifice 

was for upholding hts pnnciples

Hesaidthat the will not belie the hops of the 

people gndhewilltryto fulfill them, and he intact 

fulfilled all such hopes of the people But what is 

the situatton today they have two different scales

to judge some one

Hum Aah Bhi Bharate Ham To Ho Jaate 

Ham badnam Who Qatl Bht Karte Ham To 

unarcnanantnnom
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[Sh GumanMalLodha]

Mr Deputy Speaker, Sir, I have told you 

aboutfourdecisions taken in Calcutta As there 

is paucity of time, Uma ji will throw some light 

on it I would like to drew the attention of the 

Minister of Home Affairs towards Article356of 

the Constitution The issue of Center-State rela

tions is a very senous one This is above party 

polices as it may sometime happen with com

munist party as well as janata Dal BJP and 

Clongress too I would like to state that by 

making radical changes in Article356, the mis* 

use of this Article should be stopped The 

Government’s powerin this regard should be 

curtailed

[English]

It requires a radical change for curtailing 

the powers of the Government, Which are arbi

trary

[Translation]

States too Mr Deputy Speaker, Sir the half of 

the population of India live in these States The 

democratic right of35-40crores of people have 

been deniedtothem The Sarkana Commission 

has repeatedly recommended f 05 a change m 

the post of the Govemorandto make it indepen

dent The Sarkana Commission had also said 

that before using the Article 356, the Govem- 

ment should give a chance a show cause notice 

but no attention is being paid to these recom

mendations

Mr Deputy Speaker, Sir, Dr Ambekarhad 

initiated this Article356in the Constitution and 

at that time it was opposed by Shn Kamat, 

Kunjru and Saxena But in response to this 

opposition Dr Ambedkar had commented that 

this Article would be there as a dead one But the 

fatherof the Constitution couldnot have thought 

even in his dream that the pious Constitution 

would be misused like this for some on vested 

interests He said that he had expected the 

Article 356 of the Constitution to remain as a 

dead letter

Sir, after decision given by the court in 

respect of Madhya Pradesh, it isclearthat how 

the Government is misusing this power Today 

it is 28th of ApnlfiBKl an announcement regarding 

hoking elections in UP should have been made 

by now because it requires a period of 35 clear 

days before the date of election Ifthedateof 

hoking elections is 5th June, the announcement 

regarding holding election should have been 

madebynowbutthetreasury benches are silent 

In the name of Uttar Pradesh they are rendered 

stdlastheydonotwanttoface the public The 

Minister of Home Affairs should tell as to why an 

announcement regarding elections is not being 

made. Article356provides the President, rule 

in the State for a period of 6 months, the penod 

ofsamonthsmttTiscaseendson5thJune If you 

do not make an announcement in this regard 

then it means that there will be no elections on 

the 5th June Simiiariy, no announcement re- 

gandhgelectionsin Rajasthan, Madhya Pradesh 

and Himachal pradesh also has been made It 

means that there will be no election in these

[English]

It would be a dead letter 

[Translation]

But this Article was misused 89times in 

this way they murdered Ambedkar, the Indian 

Constitution as well as the democracy in the 

country You are talking here in such a manner 

Recently the President, Madhya Pradesh Con

gress was saying that there isagroup of murder

ers and a dacoits who kills people who had also 

killed Gandhiji I want to tell you that it is clearly 

wnttenmthebookofDr Ram Manohar Lohia and 

just I want to quote At the time of partition Dr 

RarnManohar Lohia had opposed the idea of 

partition during a meeting of AICC and only 

Gandhqi had supported his views He had said 

to divide nation and Mother India under two 

nation theory but inspite of all this all, the other 

congressmen opposed him and passed this 

resolution



513
>]eYf\k̂gj
AjYflk%A]f+&
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Refp_llhf"qfqiba ErfiqvjbklcGkaf̂%p

m̂oqfqflkä,Fbêp̀ib̂oivtofqqbkfkfqqêqqebpb

Alkdobppjbk̂ kaLbeor*telqebob̂cqbo(\

`̂ jbqebNojÑKfobpqbo*êaobĵoĥaqêqqefp

fab̂lcJlef̂%pÑ r̂pbibpplkb̂ kaqebobfpkl

rpblcq̂@̂kd̂_lrq_olqeboella?qqêqqfjbqeb

A\̀rqq̂ t̂prkabocfobarbqlqtl+k̂iflkqeb̂fv, èb̀hqebfoklqb

qebobgb̀qflklcqebqtlk̂qflkqeblov,Êkaef

bkalÖpbafqtef̀eĵabLbêfqeolt̂cfq,Rlefj

qefp̀lkqfkrbaêomfkdlcFfkar k̂aKrpifj
QWÁZRWONR MWSRRWĂ Wfjkdlflsklol

YRjkpcbc̀lkH

Gtlria p̂hjvcbiilt̀lkdobppĵkql

U?f_dak̀W

Rebdob̂qhfiifkdlcÂìrqq̂

UNjYfkdYlagfW

?qqêqqfjb*lròliib̂drbtel̂obpfqqfkd

êsb̀ k̂sbovtbiiqbiîpqltêqqebvtbob

p̂vfkd,Ĵqlolkcb̂opqof̀hbk*qebvp̂faqêqfqafa

klqêsb̂ kvjb̂kfkd k̂atbpelriaôqebodl

cloqtl+k̂qflkqeblov̂kaqebkqebv̂`̀bmqbaqeb

qtlk̂qflofqeblovtef̀eibaqlm̂oqfqflk,BoJlef̂

êptofqqbkfq̀ib̂oiv pljbqfjbpGqefkhqêq

tevlroclobĉqeboptbobklqplpqolkd,Brbql

qebfotb̂hkbpplkivpljblrqpfabopfkŝaba

Gkaf̂ Fbjbkq+flkbaqebk̂ jbplc@̂_̂o*

Eêwkf̂ kaEelk?cqbojbooqflotkdqebfok̂ jbp

ebêptofqqbkfkqefp_llh(

U?f_dak̀W

áGkifhbĵkkboFfkarp̂ kaKrpifjptlria

l̀jjlkivob̀ldkfwbfkpr̀êpEêwkf*Eelk

k̂a@bo_boĵôrabop k̂afkŝafkd@̂o_̂oç

f̂kp 

UNjYfkdYlagfW

Rebtloa(ckŝ èkd<YjZYjaYf%êp_bbk

rpba_vBoJlef̂ k̂aiêsbdlqqLp_llhfpprba

coljqebif_ôovFbêpp̂faqêqebcbbqbploov

qêqlròlt̂oadbkbôqflkêâ`̀bmqbafq̂ka

kltqnrlqb

U?f_dak̀W

át ebkJlef̂lmmlpbam̂oqfqflk*Lbejt̂p

bkôdbap̂vpJlef̂qerpiêaĵab̂mlfkqclo

O5QKJVUJV8

lolkbk̂qflkÄ̂mmb̂obaĉkq̂pqf̀ p̂̂ipl

l̀kqfkr̂qIuflcab_̂qbtfqeKo,Hfkk̂eRebaôcq

obplirqflk̀lkq̂fkbaklobcbobk̀bqlobgb̀qflklc

qtlk,qlkqeblovlòebofpefkdrkafsfabaĵm

lcGkaf̂à

KPBCNSRWQNC?ICP8Ko,Jlaê*qeb

qfjb̂iilqqbaclo@HNfplkbelroqtbkqvcfsb

jfkrqbp,Rebob̂ob̂iob̂avclrok̂ jbp,

QFPGESK?LK?JJMBF?Gtfkklqq̂hb

jlobqêkqtljfkrqbp

KP,BCNSRWQNC?ICP,Wlr̂obabkvç

fkdqeblmmloqrkfqvqlvlroltk_olqebop,

QFPGESK?LK?JJMBF?9Gnrlqb8

(Uebk̂ Ffkarfpklq̀riqfŝqbafkqebp̂a

ibpplkplcefpqlov*̂ _̂ccibaôdblsboq̂hbpefj

q̂qebpfdeq,,,̂klqeboc$fqe, 

ǺǺǺǺǺǺǺǺĎÉĖǺǺǺǺǺǺÌ
Ycf@kpFBIuov

Bo,Jlef̂êptofqqbkqêqqebobfp̂ l̀kqol+

sbopv̂ _lrqqebafpmrqbapqor̀qroblc@̂_k

K̂nfa,,,,slfl]jjmhlgfadBo,Jlef̂p̂faqêqtev

lroclobĉqeboptbobpltb̂htebkijbqN̂qbi

k̂âphbaefjqlq̂ihqlHfkk̂etcqêîqefÜ

éJlef̂éJlef̂ mrqpmrqpfqfqN̂qbiN̂qbîiplîplqliaqliarprpqêqqêqebeb

ebk̀bcloqeebk̀bcloqetlriatlriaq̂c̀qlHkkê tfqêîqefq̂c̀qlHkkê tfqêîqefrmlkrmlk

tef̀eiobjfkabaefjqêqebêâvb̂ob̂oc̀botef̀eiobjfkabaefjqêqebêâvb̂ob̂oc̀bo

moljfpbamoljfpbaqlqlq̂ihq̂ihqlqlefjefjtfqêptloa, tfqêptloa, 



515 T?GQ?IF?6*/7/3&Q?I?' .660*61Gfakljq 51.
AjYflk%A]f+& ĝBge];̂̂ Yaak

YR j q̂  K qeb̀lrkqov-&2'

FvlrdlqeoqlrdefqvlrtfFcfkaqêqiêsb

îob̂avnrlqbacoljKo Êadfiäp@llh*tel

t̂p K̂fkfpqbo k̂aqebĉqebobocqebmobpbkq

Êadfi*ebêp̀ib̂oivtofqqbkqêqqebfab̂plc

qêqmboôâobklq̂`̀bmq̂_ib̂qmobpbkqRlâv

fqfpp̂faqêq̂ jlpnrbtfiiklq_b_rfiq̂qqeb

mî b̀lcÊoqledofefk?vlaev̂ Gtlriaehbql

ob̀fqb̂cbtifkbplĉ mlbqÜ

â@êaôNrorpelĵ ĉÎ ĵêfjbk

_êpê_êabpe?_L̂ejp̂em̂vbd̂

qrpqfĥôkvbeefkaabpe@̂_khb

ĵqlbjfbkĵobqebal̀êoef*P̂lk

ĵpgfahbkbb̀ebâĉkeldf̀ lkç

dobpp 

-D̂firobql̀eb̀h̀ljjrk̂iâQebpfkqeb

Alrkqov-&3'

RêqqebabĵkarkaboqebFb̂aNlèb_b

obar̀baqlPb/ 

-D̂firobql̀uufpqj̀qmolmbocbk̀fkdql̀eb̀hÄ

fkcfiqôqflkcoljGkalÜ @̂kdîabpe_ol̂abo-

&/5'

QFPG QMK?LRHF AF?RRCPHCC

&@limro'G_bdqljlsbÜ

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/à

U?f_dak̀H

QFPG?LGJ@?QS&?ô j_̂de'Wlrêsb

f̀òrîqbaqebpq̂qbjbkqlrqpfabqebFlrpb

RRbuqbuqlclcArqArqKlqflkpKlqflkp

-D̂firobqlmolqb̀q@̂_kK̂pgfafkpmfoblc

qeb̀ib̂ôpprôk̀bpdfsbk_vqebNofjbKfkfpç

qbôkaefp̀ljjfqjbkqqlqebL̂qflk-&2/'

-D̂firobqlmobsbkq̀lkpqor̀qflklcĵhbç

pefcqqbjmib̂qqebpfqblc@̂_ofK̂pgfa-&20'

U?f_dak̀W

QFPGQS@P?R?KSIFCPHCC&P̂fd̂og'

G_bdqljlsbÜ

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/ 

-D̂firobqlq̂hbkb̀bpp̂ovpqbmpfkqeb

l̀kqbuqlcob̀ljjbkâqflkplcqebPbmloq̀ocqeb

Q̂oĥk̂ Aljjfppflk*qlmolsfabclôabnr̂qb

cfk̂k̀f̂iobplròbpqlqebQq̂qbp-&21'

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/ 

-D̂firobqlbkoliiqebk̂ jbplcqebGkaf̂k

Afqfwbkptelpbk̂ jbptbobabibqbacoljqeb

slqbopqlqplkqebmib̂lc_bfkd@̂kdîabpefp

(

-D̂gc̀fobqlpqlm̂qol̀fqfbp̀ljjfqqba_vqeb

@QDmboplkkbilkqebmblmiblcqeb_loabo

afpqof̀qplcqeb̀lrkqov-&0'

-D̂firobqlmolqb̀qqeb@bkd̂ifpmb̂hfkd

mblmibjBbieftel̂ob_bfkdbafp̀ofjfk̂qflkp

jqebk̂ jblc@̂kdîabpefp-&1'

-D̂firobqlobpqor̀qrobAbkqobQq̂qbobîç

qflkpclopqobkdqebolkdqebcbabôipqor̀qroblc

-D̂firobqlq̂hbcfojjb̂probp d̂̂fkpqqeb

molm̂d̂qloplc̀ljjrk̂ifablildfbpfkqeb̀lrkç

qov-&3.'

-D̂firobqlbccb̀qfsbivfjmibjbkqqeb_̂klk

l̀jjrk̂ilod̂kfŵqflkp-&3/'

-D̂firobqlmolqb̀qqeb@bkd̂ifpmb̂hfkd

Gkaf̂k̀fqfwbkptelêsbpbqqibafklôolrka

Bbief̂ kamobsbkqqebfotolkdcriêôppjbkq

k̂absf̀qflk-&30'

-D̂firobklqqlmobsbkqqebbsf̀qflklcJfkç

drfpqf̀jfklofqfbpsfwR̂ jfipRbiirdrp,@fêkp*

@bkd̂ifp*bq̀ *arkkdqeb̀ljjrk̂icîobrmfk
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@lj_̂v-&31'

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/à

-D̂firobqlbk̂ q̀̂ î tqlmobsbkq̀ljjrç

k̂iclòbpcoljbumilfqfkdqebmlifqf̀ î̂kabib̀ç

qlôimol̀bppfkqeb̀lrkqov&4.'

-D̂firobql̂`̀bmqqeb̀lkpqor̀qfsbob̀ljç

jbkâqflkplcqebQ̂oĥof̂ Aljjfppflkql

fjmolsbqebAbkqboÜ Qq̂qbobîqflkp-&4/'

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcqebFljb?cĉfop_bobar̀ba_vPp/..

-Lbbaqlcroqebopqobkdqebkqebpb̀rofqv̂ka

fkqbiifdbk̀b̂dbk̀fbpfkloaboqlab̀fpfsbivjbbq

qeb è̂iibkdblcqebafpfkqbdôqfkd k̂a

abpq̂_fifpfkdclòbpfkqeb̀lrkqov-&41'

QFPGPSNAF?LBN?J&Flldeiv'G_bd

qlj lsb+

áRêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/ 

-D̂firobqlmolqb̀q@̂_kK̂pgfafkpmfqblc

qeb̀ib̂ôpprôk̀bpdfsbk_vqebNkjbKfkfpç

qbôkaefp̀ljjfqjbkqqlqebL̂qflk-&32'

-D̂firobqlmobsbkq̀lkpqor̀qflklĉ ĵhb+

pefcqqbjmib̂qqebpfwblc@̂_ofK̂pgfa-&33'

-D̂firobqlq̂hbkb̀bpp̂ovpqbmpfkqeb

l̀kqbuqlcqebob̀ljjbkâqflkplcqebPbmloqlc

qebîkailoap̂karmmboÜ ̀ p̂qbp̂kaîkaltfkd

mblmib-&34'

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/ 

-D̂firobqlmolqb̀qqebfkqbobpqlcqebqof_̂i

mblmib̂ katb̂hbopb̀qflkpcoljqeb̂qq̂ h̀lc

qebîkailoap̂karmmboÜ ̀ p̂qbôkaîkaltqkd

mblmib-&35'

-D̂firobqlmolqb̀qqeb@bkd̂ifpmb̂hfkd

Gkaf̂k̀fqfwbkpobpfafkdfkBbiefcoljmlif̀b

êôppjbkqfkqebk̂ jblcfabkqfcf̀ q̂flk

@̂kdîabpefp-&36'

-D̂firobqlmolqb̀qqebfkqbobpqplcqeb

ifkdrfpqf̀jjlkqfbpfkqeb̀lrkqov-&37'

QFPGK?RG ECCR? KSIFCPHCC

&N̂kphrob'G_bdqljlsbÜ

âRêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀ba@vPp/..

-Lbbaqlmobsbkqfiibd̂ifkcfiqôqflklccloç

bfdkk̂qflk̂ip̂ òlppqeb_loabo-&42'

QFPGP?KTGJ?QN?QU?L&Plpbô'G

_bdqljlsbÜ

âRêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/(

-D̂firobqlbk̂ q̀̂ prfq̂_ibibdfpîqflkql

mobsbkq̀ljjrk̂iclòbpcoljbumilfqfkdqeb

mlifqf̀ î̂ kabib̀qlôimol̀bppfkqeb̀lrkqov-

&43'

-D̂firobql̂`̀bmqqeb̀lkpqor̀qfsbob̀ljç

jbkâqflkplcQ̂oĥk̂ Aljjfppflkqlfjç

molsbAbkqboÜ Qq̂qbobîqflkp-&44'

-D̂firobqlq̂hbbccb̀qfsbjb̂probpql

èb̀hmolm̂d̂qflklc̀ljjrk̂ifablildfbpfk

qeb̀lrkqov-&45'

-D̂firobql̀eb̀hrk̂_̂qbâqol̀fqfbpmboç

mbqôqbalkqebQA-QR̀ljjrkfqfbp̂kamblmib

_bilkdfkdqlqebtb̂hbopb̀qflkplcqebpl̀fbqv

fkqeb̀lrkqov-&47'

-D̂firobqlobpbosbqebP̂ jĝkj_elljf

afpmrqbmb̂ b̀criiv̂ kâ jf̂_iv-&5.'

RêqqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀ba_vPp/..à

-LbbaqlpqobkdqebkqebGkqbiifdbk̀b̂ka
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security organizations to meet the challenges 

posed by the divisive forces engaged in disinte

grating the country /(71)

/ Need to take effective steps to prevent the 

growing custodial deaths in various parts of the 

country /(72)

/ Need totake effective stepsto identity the 

foreign nationals overstaying in the country 

without valid visas and to deport them to their 

country /(74)

SHRI MOHAN SINGH (Deoria) Ibegto 

mow—

“That the demand underthe Head Ministry 

of Home Affairs be reduced to Re 1"

/ Failure to take effective measures to 

check propagation of communal ideologies in 

the country /(75)

1993-94Ministry 
ofHomeAffsurs  4̂2

resulting in the heavy loss of life and property 

/(83)

That the demand underthe HeadMmistry 

of Home Affairs be reduced by Rs 100"

/Need to provide better hygienic conditions 

and medical care to the pnsoners lodged in 

various jails in the country / (90)

/ Need to effectively check the illegal mi

gration of people mtothecountry from the neigh

boring countries /(91)

/ Need to take suitable effect measures to 

cheek the growing smuggling activities at the 

Indo—Pakborder /(92)

/Needto take dutiable effective measures 

to check police brutalities and use of third degree 

methods to obtain confession from the sus

pects /(93)

VAISAKHA8,1915 (SAKA)

/ Failure to effectively implement ban on the 

communal organizations in the country (76)

/ Failure to enact a suitable legislation to 

prevent communal forces from exploding the 

political and electoral process in the country /

(77)

/ Failure to accept the constructive recom

mendations of Sarkanacommunitiesandpeople 

belonging to the weaker sections of society / 

(79)

/Failure to solve the Ram Jananmabhoomi 

Babn Masjid dispute peacefully and amicably 

/(80)

/ Failure to bring out a political solution to 

the Jammu and Kashmir problem /(81)

/ Failure to prevent demolition of Babri 

Masjhid at Ayodhya oq 6 December, 1992/ (82

/ Failure to prevent the eruption of commu

nal riots in the country particularly in Bombay

/ Need to strength the Intelligence and 

Security Organizations to meet the Challenges 

posed by the decisive forces engaged in disin

tegrating the country /(94)

/Needto take effective steps to prevent the 

growing custodial deaths m various parts of the 

country /(95)

/ Need to take effective steps to identify the 

foreign nationals overstaying in thecounty with

out valid visas and to deport them to the country 

of their origin /(96)

PROF  MALINI BHATTACHARYA 

(Jadavpur) II beg to move—

Thatthe demand underthe Head Ministry 

of Home Affairs be reduced to Re 1 ’

/ Failure to check the nse in the atiocities 

agamstwomen /(84)

/ Failure to bnng to book the culprits of th e 

1984 riots in Delhi /(85)
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YNolcK̂ifj@êqq̂ è̂ov̂[

áRêqqebabĵkarkaboqebeb̂aKfkfpqov

lcFljb?cĉfop_bobar̀ba_vPp/.. 

-Lbbaql̀eb̀h̀kjbk̂ffp̂qflklcmlifqf̀p

-&75'

-Lbbaqldfsbpmbbavobifbĉkaobê_fifq̂ç

qflkqlsf̀qfjplc/771oflqp*-&76'

-Lbbaqlmobsbkqêôppjbkqlc@bkd̂if

pmb̂hfkdGkaf̂k̀fqfwbkppbqqibafkBbief-&77'

-Lbbaqlmobsbkqfkqbok̂qflk̂iqôccf̀fkdfoi

èfiaobk-&%./'

-Lbbaqlfjmolsbî t̂kaloabopfqr̂qflkfk

Bbief-&/.0'

NPMBP?Q?QGLEFP?U?R&?gjbbo'

G_bdqljlsbÜ

áR e ̂ qqebabĵkarkaboqebFb̂aKfkfpqov

lcFljb?cĉfop_bobar̀baqlPb/à

-D̂firobql̀ro_qebdoltfkd̂kqf+k̂qflk̂i

qbkabk̀fbplcobdflk̂ifpj*qboolkpj*molsfkç

f̀̂ifpjkbûifpj*̂ kaifkdrfpqf̀̀ êrsfkfpjfk

qeb̀lrkqov-&/.3'

-D̂firobqlq̂hbbccb̀qfsbpqbmpql̀eb̀h

fk̀ob̂pfkdqboolofpj*̀loofjrk̂ifpĵkapbm̂ç

ôqfpj7kqeb̀lrkqovm̂oqf̀rîoivfkÎpejfo

-&/.4'

-D̂firobql̂iilt l̀kpqor̀qflklcQeobb

P̂ jRbjmqb̂qqebmobpbkqpfqbtef̀efpqebpb̂q

lcP̂ jîî*_vP̂ jĤkj@elljfRorpq̂cqbo

Yjfnlf_̂qYfYea[YZd]kgdmlagfĝ;qg\̀qY

afpmrqb̂kaql̀lkpqor̀qqebK̂pgfalrqpfabqeb

N̂k̀ebIlpfN̂khô ĵ,-&/.5'

-D̂firobqlifcqqebfiibd̂i_̂klkqebk̂qflkç

îfpqlod̂kfŵqflkppr̀ê pPQ,Q*Tfpet̂

FfkarN̂ofpêâka@̂gôkdB̂H-&/.6'

-D̂firobqlfabkqfcv̂kaabmloqN̂hfpq̂kf̂ka

@̂kdîabpeffkcfiqôqlop̂kaobjlsbqebfok̂ jbp

coljqebslqbopifpq&/.7'+

-D̂firobqlfkpq̂iimlmrîoElsbokjbkqp

ĉqboeliafkddbkbôibib̀qflkfkqebQq̂qbplc

Sqq̂oNobabpe*P̂ĝpq̂k*Ffĵ è̂iiNôabpe

k̂aK̂aev̂ Nobabpe-&//.'

9D̂fefUqlpco.ldceblqebqc<ibĵipb̀rÑcv

k̂aqlfjmolsblsbôiiî t̂kaloabopfqr̂qflkj

qeb̀lrkqov-&///'

-D̂firobql̀eb̀hpjrddifkd*fkcfiqôqflk

k̂aqboolofpq̂ q̀fsfqfbpfk%P̂ĝpq̂klkGkal+N̂h

_loabo_r̀lkpqor̀qfkd_̂o_ba+tfobcbk̀fkd-

 

UNjYfkdYlagft

ISK?PGK?K?R?@?LCPHCC&Âìrqq̂

Qlrqe'KoBbmrqvQmb̂hbo*Qfo*Ĝjdôqbcri

qlvlrclodfsfkdjb k̂lmmloqrkfqvqlpmb̂hGofpb

qlprmmloqqebabĵkapclodôkqplcqebKfkfpqov

lcFljb?cĉfop

Gkaf̂fp̂̀ lrkqovtebobqebmblmiblcbsbov

`̂pqb*obifdflk̂ka_bifbcobpfab*qêqfptevqeb

dob̂qpfkdbo*Ĵq̂ K̂kdbpeĥoêpprkd̂ plkd

qêq

?bjbobŝq̂khbildl*X̂ô _̂heĵ j

_êoilm̂ j*Hlpêefaerbê jrkhf*ŵô v̂a

ĥol̀rf_̂ jRêqfptevfkkbòlrkqov*bnr̂i

qfdeqpêsb_bbkdôkqbaql̂iimblmibtebqebo g

qebv̂obFfkar*Krpifj*QfheloAeofpqf̂k g

KoBbmrqvQmb̂hbo*Qfo*FljbKfkfpqov

fp̂kfjmloq̂kqKfkfpqovtef̀efpobpmlkpf_ibclo

qebpb̀rofqvbocqeb̀lrkqoviftlriaifhbqlprmmloq G

qebabĵk̀ccloqdôkqplcqebKjfpcov_rqctlrU

îplifhbqlp̂vqêqGqpelriatlohbccf̀fbkqiv

?cqboqebabjlifqflklcqeb@̂_kK̂pgfa*qeb

pfqr̂qflkêpq̂hbk̂ pbklrpqrok̂iilsboqeb

l̀rkqov̂kaqebfk̀fabkqplc̀ljjrk̂ioflqp

_lj__îpqp̂kamîkbÜ efĝ h̀fkdpêsbq̂hbk

mî b̀tef̀eêsbpêhbkqebmblmibäp̀ lkcf

abk̀bRebFljbKfkfpqovp̂vpqêqqebqbt̂ka

loaboÅ̂ pq̂qbpr_gb̀q̂kafq̀̂ kklqal̂kvqefkd
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UrxiertheprevaingarcajmstarK̂inthecoun- 

try, the Home Ministry cannot remain a silent 

spectator Itisnecessarytobemoreeffectiveto 

deal with the danger looming large over the 

country I would like to support the provision 

made in the Budget for modernization of police 

force but would also bke to say that more allo

cation shouidbe made for this purpose so that 

communal riots could be checked 

effectively Umaji and myself have witnessed 

communafl nots inCaluctta Such nots have 

taken place all overthe foundry Innot-affected 

areas ordinary person can go but police men 

cannot go there because they have only lathies 

in their hands whereas thecnminals have most 

sophisticated weapons like AK-56, AK- 37 and 

AK-47 rifles Due to non-availability of modem 

weapons, police force cannot check nots effec

tively

[Engksty

I want to congratulate the Arm

The Army has played an effective role 

dunng the communal nots which out police force 

could not play because it is not well equipped 

Therefore the modernization of police force is 

very essential and it should be fully equipped 

with modem equipment’s

L7 Cymos0 L7 Cymos0 Speaker, Sir, I am a member of 

the Standing Committee of the Home Ministry 

where I have raised a matter thatthe fund worth 

Rs 139 59lakhwasreleasedtoWestBengal 

Govemmentforthe year1991-92but the utiliza

tion of that fund is ml The Home ministry should 
ensure thatthe fundretaasedby the centerdoes 

not 7ydpn/ o/osntn.yb 7ydpn/ o/osntn.yb So far as t he question of 

law and e7by7 n. e7by7 n. concerned, it is not enough to 

say that it n. p .spty n. p .spty subject More allocation
should be made for pohoeforoe and besides that

it should also be seen whether the funds re
leased by thecenterareproperfy utilized or not 

Why it is not being ut*ze<f?Andforwhat purpose 

it is being spent? It is also importantto ensure 

that the poficeforce work impartially

l?Paa -7+Pl?Paa -7+P
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(PROF MALINI BATTACHARYAin the 

Chat)

Madam, I would like to say one more thing 

about bomb blasts The rodents of bomb blasts 

have taken placesat Bombay and Calcutta If 

there is Pakistan's involvement in Bombay 

bomb blasts, why our Home Ministry has not 

taken stnct action If any country poses any 

threat it our country, it is ourdutyto take action 

against it Pakistan may not think that we are 

weak India was never weak and it will neVerbe 

weak If Pakistan isabettingtenorffim in India, 

we should take action against it I would like to 

say one thing about Calcutta bombblast also As 

the C PI has raised the matter of Bombay bomb 

blast I would like to raise the matter of Calcutta 

Bomb blasts More than hundred persons were 

killed in Calcutta bomb blasts  The State 

Government isconductmg inquiry mtoftbutthe 

voicy has been ra>sed against local Govern

ment and some political parties If the Govern

ment allows the people connected with these 

incidents, to conduct inquiry them, there wdl be 

no outcome Therefore, an impartial inquiry 

should be conducted mtoit so that stnct action 

could be taken against any person who is in

volved in it irrespective of his party affiliation 

Culprits have been arrested but I do not wantto 

mention their names here because they are not 

membersofthe House, butl would definitely say 

that their passports and Bank accounts should 

be seized If it is done the Government will get 

clue as to who was involved in the conspiracy 

The Central Government have conducted an 

inquiry into Bombay bomb blast but it has not 

done somcaseof Calcutta I have nothing to way 

against Home Ministry But it is my submission 

thatthere should not be any discnmination and 

like Bombay blasts, inquiry should also be 

conducted into Calcutta bomb blasts There is 

noquestionot relationship and ifapolitical party 

should have any relationship with criminals I 

would lay emphasis on it that if a political party 

has any relationship with any anti - social ele

ment, stnngent action should be taken against
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[Kuman Mamata Banerjee]

him Thehon Home Minister is present in the 

House and I would like to request him to conduct 

an impartial inquiry into it If my demand is 

wrong, action should be taken against me and if 

it is justified, justice should be done We want 

only justice from you Recently Rs 35 lakh has 

been releasedfrom Pnme Minister’s Relief fund 

but it is not known where that money has gone 

and whether it has reached there or not I would 

like to know as to whom that money has been 

paid? If it is still with the Central Government, it 

should immediately be released to West Ben

gal

J would like to make submission about 

infiltration We  have good relation with 

Bangladesh, that is why our Government have 

handed over Teen Bigha’ to Bangladesh But 

the lakhs of Bangladeshe migrants have come 

to India which is a big burden on our country 

Therefore, the Government should settle this 

issue with Bangladesh Government so that the 

migrants could be sent back respectfully to their 

country The migrants coming from across the 

border are used for political gams They are 

issuedfake ration cards After fulfilling political 

objectivestheyarednvenaway Therefore,the 

Government should seas to how they could be 

sent back respectfully I know that earlier mal

treatment was meted out to Bangladeshi mi

grants and they were driven away from they 

country like animals

They were driven away from here like 

animals which I don’t think is proper m any way 

Our country has been following the pnnciple of 

humanism, therefore, we should look upon ev

erything from humanitarian point of view

I would also like to mention one more thing 

which I have not referred to ever before The 

police behavior I recovered, was very unfortu

nate, however I would not like to mention name 

of any individual I have not beet able to get 

justice from the Ministry of Home Affairs till 

today and that is why II would like to make

1993-94Ministry 
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reference toaspecific incident in this regard If 

I want to getawork done in some Government 

office, I may receive an indifferent attitude and 

may be ashed to come later Butthere Issome 

misconception in this regard which I would like 

to clear and I would like whatever I say in this 

regard to go recorded A deaf and dumb girl 

came to me on 7th January, she had been raped 

She could neither speak properly nor hear With 

regard to that case I sought an appointment with 

the Chief Minister from his P A He assured me 

of an appointment with him if he coulees Atthat 

time I was a Minister in the Union Cabinet I said 

that it would better if I got an appointment with the 

Chief Minister, but it was not possible I would 

like to talk to his Secretary

[English]

SHRI ANIL BASU (Arambagh) Let her 

concentrate on the Demands for grants

KUMARI MAMATA BANERGEE Why 

are you afraid?

[Translation]

There after when I went there, I could have 

been taken into custody or senttojail, there is 

nothing new about it EveryMemberhasgotthe 

privilege to meetthe Chief Minister Buttheway 

I was treated, was very shameful I was put in 

underthe custody of some special police offic- 

ers andbeaten up has by them Thereafter I was 

taken in apolice van and pushed out mercilessly 

at midnight Is it justified to treat an MP in this 

manner? Despite all this, I failed to get justice 

If this is the behaour with thehon Members, it 

can be well imagined what hardships the com

mon people would have been facing I did not 

wantto reveal the matter immediately because 

I was waiting for an appropnate opportunity In 

the light of what happened to me, I would like to 

ask whether lama criminal Why I was handed 

overto some special officers, beaten and pushed 

out at midnight9 Why I was taken in police van 

prior to it? I can neverforgetthis incident in my 

life and whenever I get an appropriateopportu-

APRIL 28,1993
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nrty, I would take revenge of it I would not sit 

peacefully till then

[English]

SHRI ANIL BASU It is most unfortunate 

shewasremovedfromtheCabinetministership 
by the Prime Minister himself

[Translation]

KUMARI MAMATA BANERJEE The 

hhion Member us well awar&of the incident 

Now I would like to say something with regard 

to atrocities being committed on women in this 

countruy  (Interruptions) I would warn the 

Goverrnment that such a treatment won’t be 

tolerated Everybody knows that I am not at fault 

since I was maltreated that is why I would like to 

raise the issue here in the House

Mr Chairman Sir, atrocities on women are 

increasing these days— whether it is Bihar, 

Tripura  Bengal or any other State 

(Interruptionjs) Let me conclude first

[English]

SHRI SUDARSAN RAYCHAUDHURI 

(Serampore)  It is not a fact that in spite of 

repeated actions of atrocities in Tripura, tne 

CPIM has never asked for promulgation of 

President s rule Only when the Assembly’s 

tenure was over, the Governor has got no other 

alternative Itispercisetyduetothebreakdown 

of the constitutional machinery that president s 

rule was promulgated It always happens

[Translation]

KUMARI MAMATA BANERJEE Why 

was President’s Rule imposed in Tnpura? The 

hon Members can see the record Objection 

mauyb be raised if I am wrong everybody is 

aware of the fact The hon Members them

selves raised the matter in the House They may 

please remember what they said in the House 

after elections were declared The law and order

1993-94Ministry 
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situation had detenoratee in Tnpura after The 

announcement of elections The new Govern

ment has already taken over I would like to 

congratulate the Chief Minister forthe efforts he 

has mate in this connection He assuredto bring 

the situation under control, however, he has 

failed in this regard, so far The Chief Minister 

oftheStatewashimselfshockedoverit About 

35 persons lost their Hives after elections were 

held,thissituationisnotgood Tripura is a small 

state Apersonwasmurderedsobrutellythere 

that it was difficult to see that Such incidents are 

a part of life in our State Panchayat Elections 

are about to commence and a candidate has 

been murdered while the other has been kid

napped Therefore, I wouldliketosubmittothe 

hon Miinisterof Home Affairs  (Interruptions)

[English]

MR CHAIRMAN MsMamataBanerjee, 

will you kindlyconcentrateonthe Demandsfor 

Grants'?

SHRII P C CHACKO (Tnchur) This is 

also a related subjecct

KUMARI MAMATA BANERJEE Youare 

in the Chair You have to alllow me to speak 

(Interruptions)

MR CHAIRMAN I am allowing you to 

speak Please rememberthat we are speaking 

on the Budget (Interruptions)

[Translation]

I would like tosubmittotherhon Minister 

of Home Affairs that incidents of a treaties arfe 

increasing there Incidents of brutal killings 

rape, molestation, eve teasing etc have be- 

come most frequent About 3-4daysago,agir1 

student was passingthrough in Calcutta when 

acid was thrown on her, die to which she lot her 

sight In this manner, nsk to the lives of girl 

students is also on the increase Therefore, I 

requestto take an initiative to formulate acom* 

prehensive Action Plan with the assistance of

VAISAKHA8,1915 (SAKA)
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the state Government

Madam, horror and terrorism, therein 

Tnpura Thehon Mnister had promised to give 

astatement this regard vi the House,but he has 

not given Ms statements*̂, (fotenvptions)

[EnghstH

SHRI ANIL BASU Madam, only yester

day Shn Sontosh Mohan Dev, in a lecture at 

Durgapur, said that ShnJoyti Basi isa national

leader and he hps ill pnsefor him
/

KUMARI MAMATA BANERJEE Please 

do not interrupt me Now.youdonotwantthe 

resignation of Shn Sontosh Mohan Dev I am 

satisfied that thehon Members are nowforget- 

tingit They are not asking for the resignation of 

Shn Sontosh Mohan Dev (Interruptton)

[Translaboril

Besides, I would also fee to know categori

cally the states where police force has been 

given trade union nghts and also those where 

they have not been given trade union rights and 

also those where they have not been given the 

same It is very essential for the police force to 

be impartial If a woman is physically assaulted 

while in the police custody, she finds it difficult 

evpn to lodge an FIR if she is not the member of 

any political party why is rt so? It it not shameful7 

The police is there to restore laws and order 

situation The work reiaters to development and 

we fare of the society should be entrusted to it 

If the police force acts at political consider* 

atlons, the country cannot be saved from de

struction, It is very essential for the administra

tion to be impartial to save this country If the 

objective of the polices is to fulfill political 

considerations, the welfare of common masses 

can never be done

SHRI SYEDMASUDAL HUSSAIN We 

have witnessed impartial working from 1975to 

1977

KUMARI MAMATA BANERJEE  The 

number of persons kfltedfrom1975to 1977was 

only 100 whereas the number of those killed 

from 1977to 1993is about two thousand There 

is no account as to how-many incidents of 

atrocities on women took plaoe and how many 

persons died while is lock-up

Madam, a person named Ra/am died rn 

lock-up m Tamil Nadu due to which the then 

Chief Minster had to resign However, about 81 

persons died in police lock up in our State, and 

no action has been taken sofar (Interruptions)

If me want to say something, you people 

know how to oppose only (Interruptions)

MR CHAIRMAN Let her speak. Your turn 

will also come

KUMARI MAMATA BANERJEE They 

donlwant that there shouklbe democracy in the 

country They dontwarrt that people should iead 

a peaceful life In the matter of law and order 

situation, there should not be an discrimination 

between two States If my any incident occurs in 

a State, the Ministry of Home Affairs has a nght 

to look into it

I support the Budget of theMimstry of Home * 

affairs Atthesometime.lwouldhketosaythat 

the Ministry of Home Affairs should not act like 

apuppeLTodaycnminalfendencyisincreasing 

in a number of the States Politics has developed 

a relationship with crime The general public/ 

cannot say anything The entire house should 

take up the issue Therearealargenumberof 

people in the country who move with arms and 

blast bombs openly One should inform the 

authorities, if one comes to know about any anti

social activities The Government should raise 

the strength of the urgent taste force if it is 

noooocL

With these woitislsupport the Budget ofthe 

Ministry of Home Affairs I would hke to say that 

women chikĵ and general public of the coun

try should be provided secunty so that the
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country could march ahead.

3NRG R(L cGW(3 B(36(, ̂Re.y7pFq3NRG R(L cGW(3 B(36(, ̂Re.y7pFq  

Lpbpd 2-pn7dp/U G7n.yseemme.y s-y Cydp/b.Lpbpd 2-pn7dp/U G7n.yseemme.y s-y Cydp/b. 

Ae7 f7p/s. eA s-y dn/n.s70 eA Nedy (AApn7.P GAyytAe7 f7p/s. eA s-y dn/n.s70 eA Nedy (AApn7.P GAyyt 

ss<pAsy7s-yys- Cyryd4y7 n/rnby/sU s-y Lsnn.s70ss<pAsy7s-yys- Cyryd4y7 n/rnby/sU s-y Lsnn.s70 

eA Nedy (AApn7.U ps typ.sU nA /es s-y feuy7/dy/seA Nedy (AApn7.U ps typ.sU nA /es s-y feuy7/dy/s 

eA G/bnpU -p. /e de7pt 7n'-st0 se redy se s-n.eA G/bnpU -p. /e de7pt 7n'-st0 se redy se s-n. 

Neo.yP G Qeotb /es tnwy se 'e n/se s-y byspnt. eANeo.yP G Qeotb /es tnwy se 'e n/se s-y byspnt. eA 

s-y Vs- Cyryd4y7n/rnby/s 4yrpo.y ns -p. 4yy/s-y Vs- Cyryd4y7n/rnby/s 4yrpo.y ns -p. 4yy/  

bn.ro..yb ps ty/'s- dp/0 sndy. n/ s-n. Neo.yPbn.ro..yb ps ty/'s- dp/0 sndy. n/ s-n. Neo.yP  

8/ s-ps bp0Us-yrvF/.snsosne/ eA G/bnp p/b s-y 7unny8/ s-ps bp0Us-yrvF/.snsosne/ eA G/bnp p/b s-y 7unny 

eA s-y tpQ Qy7y unetpsybP 1ebp0 Qy dp0 rptteA s-y tpQ Qy7y unetpsybP 1ebp0 Qy dp0 rptt 

eo7.ytuy. z)-p7sn0pT Qns- m7nby p47epb 4os Qyeo7.ytuy. z)-p7sn0pT Qns- m7nby p47epb 4os Qy 

rp//es rtpnd eo7.ytuy. .yrotp7 s-y7yP

8/y eA d0 -e/P A7ny/b.U 3-7n Je.-n In Ipb

rp//es rtpnd eo7.ytuy. .yrotp7 s-y7yP

8/y eA d0 -e/P A7ny/b.U 3-7n Je.-n In Ipb 
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p7y 5un/' p47epb p7y nyprAn/'s-yn7Nuy. Qns- Ayp7Pp7y 5un/' p47epb p7y nyprAn/'s-yn7Nuy. Qns- Ayp7P 
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d7y'p7b se .ernpt Io.snry p/b .yrotp7n.dP 6yd7y'p7b se .ernpt Io.snry p/b .yrotp7n.dP 6y 
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y7/dy/s.P cc-y/ s-y 2y/s7pt feuy7/dy/s bn.k  
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5.-ybe7/esP 1-y reo7s .-eotb rtp7nA0 nsP nA mee75.-ybe7/esP 1-y reo7s .-eotb rtp7nA0 nsP nA mee7 

p/b 'y/y7pt mo4tnr 'ys Io.snry s-7eo'- Bp7tnpO

dy/sp70 byder7pr0U s-y0 Qntt 7yme.y Apns- n/

p/b 'y/y7pt mo4tnr 'ys Io.snry s-7eo'- Bp7tnpO

dy/sp70 byder7pr0U s-y0 Qntt 7yme.y Apns- n/ 

byder7pr0P G/ .or- p .nsopsne/U s-y ros eA unekbyder7pr0P G/ .or- p .nsopsne/U s-y ros eA unek 

ty/eyQN/y0y7.m7ypbeosn/s-yreo/s70P )oss-yty/eyQN/y0y7.m7ypbeosn/s-yreo/s70P )oss-y 

bp0 s-y IobArnp704yredyymp7snyt Q-ys-y7 n/ s-ybp0 s-y IobArnp704yredyymp7snyt Q-ys-y7 n/ s-y 

/pdy eA 7ytn'ne/ e7 rp.syU ns Qntt r7ypsy ros eA/pdy eA 7ytn'ne/ e7 rp.syU ns Qntt r7ypsy ros eA 

unety/ry s-n. reo/s70P

1-y An7.s p/b Aedn.s. n..oy 4yAe7y o. n. s-ps

unety/ry s-n. reo/s70P

1-y An7.s p/b Aedn.s. n..oy 4yAe7y o. n. s-ps 

yuy704eb0 n. ygopt 4yAe7y tpQP Rydyd4y7Uyuy704eb0 n. ygopt 4yAe7y tpQP Rydyd4y7U 

mp7snptns0 nn spmmAnrp4AAns0 eA tpQ .m7ypb. unety/rymp7snptns0 nn spmmAnrp4AAns0 eA tpQ .m7ypb. unety/ry 

n/ s-y reo/s70 p/b s-y reo/s70 bn.n/sy'7psy.Pn/ s-y reo/s70 p/b s-y reo/s70 bn.n/sy'7psy.P 

1ebp0U G pd pA7pnb s-ps s-y n/rnby/s. s-ps erk1ebp0U G pd pA7pnb s-ps s-y n/rnby/s. s-ps erk 

ro77ybn/ 5p.-dn7 p/b Bo7<p4 pAsy7 Vs- CyrydO

4y7 dp0spwy s-y reo/s70 se s-ps mps- n/ /yvs ik

? 0yp7.P 1-y Neo.y do.sre/.wsy7ts.y7neo.t0P

ro77ybn/ 5p.-dn7 p/b Bo7<p4 pAsy7 Vs- CyrydO

4y7 dp0spwy s-y reo/s70 se s-ps mps- n/ /yvs ik

? 0yp7.P 1-y Neo.y do.sre/.wsy7ts.y7neo.t0P 

1e bp0Pns.yyd.sedys-psQyp7y/esspwn/'ns1e bp0Pns.yyd.sedys-psQyp7y/esspwn/'ns 

.Dy7eo.t0P Gs .yyd. se dy s-ps s-y7y p7y sQe s0my.Dy7eo.t0P Gs .yyd. se dy s-ps s-y7y p7y sQe s0my 

r©A tpQ.P 3edymemtyp7yp4euy s-yp*eQp/b ns

bey. /es pmmt0 se s-yd ps pttP

1-n. Neo.y y/prs. tpQ.P 1ebp0 metnsnrpt

r©A tpQ.P 3edymemtyp7yp4euy s-yp*eQp/b ns

bey. /es pmmt0 se s-yd ps pttP

1-n. Neo.y y/prs. tpQ.P 1ebp0 metnsnrpt 

mp7sny. p7y 4yn/' sy.sybP 1-y myemty n/ metnsnrptmp7sny. p7y 4yn/' sy.sybP 1-y myemty n/ metnsnrpt 

mp7sny. p7y 4yn/' mossesy.sP 1ebp0 s-y Bp7tnpO

dy/s p/b s-y Iobnrnp70 p7y 4yn/'mosse sy.sP

mp7sny. p7y 4yn/' mossesy.sP 1ebp0 s-y Bp7tnpO

dy/s p/b s-y Iobnrnp70 p7y 4yn/'mosse sy.sP

Web-p3p-y4 -pb 4yy/ p Iob'yP Ny dpbyWeb-p3p-y4 -pb 4yy/ p Iob'yP Ny dpby  
.edy .o4dn..ne/. p4eos Lpb-0p B7pby.- sek.edy .o4dn..ne/. p4eos Lpb-0p B7pby.- sek  
bp0ks-yIobnbp70 -p. pt.e 4yy/ mossesy.s 6ybp0ks-yIobnbp70 -p. pt.e 4yy/ mossesy.s 6y 
-pbAsepyyp. se Q-ps Iob'dy/s s-y Iobw.p70 'nuy-pbAsepyyp. se Q-ps Iob'dy/s s-y Iobw.p70 'nuy

1ebp0U s-y myemty rAn.ro.. 5p.-dn7 n..oyP1ebp0U s-y myemty rAn.ro.. 5p.-dn7 n..oyP 

6-y/ G/bnp 4yrpdy A7yy 5p.-dn7 n..oy Qp.6-y/ G/bnp 4yrpdy A7yy 5p.-dn7 n..oy Qp.  

7pn.ybP 1-y Lo.tnd. eA 5p.-dn7 pte/' Qns-7pn.ybP 1-y Lo.tnd. eA 5p.-dn7 pte/' Qns-  

3-y<(4botp-- Qy7y n/ Apue7 eA 7ydpn/n/' n/3-y<(4botp-- Qy7y n/ Apue7 eA 7ydpn/n/' n/ 

G7v3pP 1-y myemty Q-e Qy7y s-y .omme7sy7. eAG7v3pP 1-y myemty Q-e Qy7y s-y .omme7sy7. eA 

Nn/bo ,psne/ nbyese'0 o.yb se .p0s-ps 5p.-dn7Nn/bo ,psne/ nbyese'0 o.yb se .p0s-ps 5p.-dn7 

Qn)/esre/sn/oyp.pmp7seA G/bnpP 6-y/ G/bnpQn)/esre/sn/oyp.pmp7seA G/bnpP 6-y/ G/bnp 

4yrpdyA7yy3-yn-kw-(4bont- .pnb s-ps 5p.-O

dn7 Qp. p/ n/sy'7pt mp7s eA G/bnpP Ny Qp. ndm7n.O

e/ybP

1ebp0s-y7yn.Bo/Ip4nd47e'tseP 1pwn/'

4yrpdyA7yy3-yn-kw-(4bont- .pnb s-ps 5p.-O

dn7 Qp. p/ n/sy'7pt mp7s eA G/bnpP Ny Qp. ndm7n.O

e/ybP

1ebp0s-y7yn.Bo/Ip4nd47e'tseP 1pwn/' 

s-ynpQ ns. -p/b.U s-yfeuyddy/s-pb.y/s p7d0s-ynpQ ns. -p/b.U s-yfeuyddy/s-pb.y/s p7d0  

n/se ssny fetby/ 1ydmty p/b e7by7yb An7n/' nA pn/se ssny fetby/ 1ydmty p/b e7by7yb An7n/' nA p 

r7ndn/pt 7ydpn/yb s-y7yP (wpt1pw-s Qp. bykr7ndn/pt 7ydpn/yb s-y7yP (wpt1pw-s Qp. byk 

deAy-ybP8/s-yet-y7-p/bU.e7/ymyemtybes-ydeAy-ybP8/s-yet-y7-p/bU.e7/ymyemtybes-y 

.pdy Qe7w p/b deuy emy/t0 n/ s-y reo/s70 p/b.pdy Qe7w p/b deuy emy/t0 n/ s-y reo/s70 p/b 

rpN s-yd.ytuy. mps7nes.P 1-y7y .-eotb 4y /erpN s-yd.ytuy. mps7nes.P 1-y7y .-eotb 4y /e 

beo4ty .sp/bp7bP 8/ s-y e/y -p/bU s-y feuydkbeo4ty .sp/bp7bP 8/ s-y e/y -p/bU s-y feuydk 

dy/s .yp7r-y. Lydp/ )7es-y7.P )os p/es-y7dy/s .yp7r-y. Lydp/ )7es-y7.P )os p/es-y7  

my7.e/ n/rtobn/' n/ .ndsy7prsnunsny<

)ed4p0P Ny n..oy. tpsupjn/ s-y /pdy eA 3-nu

my7.e/ n/rtobn/' n/ .ndsy7prsnunsny<

)ed4p0P Ny n..oy. tpsupjn/ s-y /pdy eA 3-nu 

3y/pP 6-0 bey.s-y feuy7/dy/s .-nuy7 40 -n.3y/pP 6-0 bey.s-y feuy7/dy/s .-nuy7 40 -n.  

/pdyK 6-0 be /es 3-7n 3-p7yb BpQp7P s-y/pdyK 6-0 be /es 3-7n 3-p7yb BpQp7P s-y 

B7ndy 6/n.sy7 p/b s-y Ln/n.sy7 eA Nedy (AApn7.B7ndy 6/n.sy7 p/b s-y Ln/n.sy7 eA Nedy (AApn7.
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[Sh Ram Vilas Paswan]

utterEvanawordagainstShivSena Shiv Sena 

is above the law The Government has not 

spoken even a single word against Meman 

Brothers who caused bloodshed pitting religion, 

lawand everything in jeopardy Hasthe Gov

ernment become dumb?

I had raised an issue relatingto Shabana 

Azami and Dileep Kumar in the House some 

days ago On 23rd and on the occasion of 

‘Pakistan Day’ Dileep Kumar. Shabana Azami 

and Hangal, were present in Bombay A demand 

wasmadetobantheirfilms I said in the Parlia

ment that Ram Vials Paswan had gone there on 

23rd on the occasion of Pakistan day If anybody 

hasthe courage, let him demand action against 

him Way do you not nseyourvoice against me? 

ShnK R Narayanan, the Vice-preseident of 

India had also gone there Why don’t you pros

ecute him?

If they have the courage, they should make 

such a demand against Dr Murfi Manojhar 

Josji He took tea with us there Dr Josjihad 

gonetheretotaketeaon Pakistan dayon the 23rd 

March and to establish relationship with them 

if somebody from their side establishes rela

tionship, theresnoharm Butwhen a great artist 

like Dilip Kumar doesso, itisasin I wentthrough 

a statement made by Shri Dilip Kumar that 

appeared in the Janatafour days ago He was m 

tears when he said that he was 71 and some 

people are questioning his patriotism only to 

malign him Though he did not go there, his films 

are only to malign him Though he did not go 

there his frirhs are being banned every day On 

the other hand, no action is being taken against 

a person who disturbs peace in Bombay and 

dictates openly to perpetrate misdeeds He 

boasts that he has removed the stigma If he 

really wantstowas out the strings in his style 

the building in which we are sitting should be 

demolished The parliament House wasalso not 

constructed mourtimebutmprêndependenoe 

day andrfitseemstobeastigma.it should be

demolished Since the House in which we are
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sitting has not been not built by us, but by the 

Britishers, it becomes a stigma similarly, the 

President's House is also a stigma and all the 

Buildings budt before 1947 are stigmas Hence 

they too should be demousued All people bom 

before 1947are stigmas Hence they should be 

killed

Why should theylive? Only the new gen

eration should live Everypost-independentthu »g 

should live and only new India should live Our 

Hon fried ShnGhuman Lai Lodha was using 

the word Bangladesh againg and again Whyto 

say'Bangladeshis? It should also be foundout 

as to who are the Pakistanis Eveiy foreigner 

shouldbeidentifiedsentbacktohis respective 

country IftheGovemmentreallywantstosend 

them back all foreigners should be sent back 

Moreover, people belongingto all parties should 

be identified from this angle Why Bangladesh® 

alone are single being led out? Every foreigner 

is after all a foreigner One should not lose his 

moral valuejustfor political gains The Govern

ment shouldtakestepstodnveallforeigners out 

of this country I will support it, but is it advisable 

to harass the Muslims alone in the name of 

foreigners?

I would like to thank Shri Atal Bihan 

Vajpayee who was the first person to rise when 

some hon Members of Parliament his party 

said that themselves would go and drive all 

Bangladeshis out of Delhi He told them that it 

was the duty of the Government and not theris 

On the one hand, it is said that there should be 

no politics of votes and there should be no 

appeasement policy Butlwoirfdhketoknowas 

to who is adopting the politics of appearment 

TheB J P wantstoreachtheRedFortthrough 

the policy if appeasement, Do they thing that the 

Hindus of India ate so foolish? While we taked 

of Mandal Commission and the 52 per cent 

reserveation for backward classes, Oid any 

Muslim oppose us? Did any Sikh or Chiristian 

to oppose us? Our cntics were thiose very 

Hindus who had given all to people tobuddthe 

temple These very Hindus will construct the 

temple Their Big leader Ms Uma Bharti wHI go
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to construct the building But if the people give 

the slogan of the Mandal Commission they will 

be blamed because they will categorically claim 

that these persons are backward Therefore, 

both thingscannot go together

If the question of nghts comes there are 25 

per cent downtrodden Adivasis Who is killing 

them? Recently in the month of March three 

Dalits belongmgtothe Scheduled Casrtes were 

shot dead in Badanvelu ijn Karnataka It is 

because they were going to enter a temple 

People of our communrtuy are no less mad, 

They struggle to enter into a temple as if it was 

the Paliament House On this Account three 

persons were killed by police while taking a 

protest demonstration two days back on 26th at 

Nanjangud, a village 23 kilometresfrom Mysore 

I wanted to raise this issue during the Zero- 

Hour, butthehon Speaker asked me to raise it 

tomorrw Moreover, tthe condition of other 10 

persons is senous Who were the persons killed? 

Asmyhon collleguesfromMaharshtra might 

be knowing that when a kotwal entend the cam

pus of the temple to protect himself from rains, 

he was kilted

He was kiolled because he ws a Dalit Who 

is killing them? On the one hand the slogan of 

Hinduism is being given, ontheother hand, the 

Hindus are being killed Who were the killers in 

Kumbher? Weretheykilledby Those were the 

Hindu who killed the downtrodden people there 

Iwould like to know whether there wasaMuslim 

or a Hindu behind the killings in Thunder? You 

state up any incident Who was behind the 

incident In Mathura or the incident in Kanpur? I
hadgonetoaUahabad recently and returned the 

day beforeyesterday Had wenot gone there on 

the 28th March, a youth named Girsh Passi 

would have been shown as killed in a police 

encounter His mother made a requestto us. His 

mother* name is vlmladevi VimalaDevi’s was 

killed in a back police encounter Her father in 

hand and brother - in - law were killed in back 

police encounrter Her another son, Ginsh 

Passi’s Your brother reads in B A Wneh we 

reacged tgere early in the morning, we came to

who belonged to Schedulted castes four days 

ago The police took him from one police station 

to another to know as to which SHO was prepard 

todotheact when I reached there we learned 

all these things Thereafter, I talked to the S S 

Poverphone I would not like to referto his name 

Shn Shashi Prassad.M P andShnBhagwan 

Prasad, M L A had also accompanied me Both 

of then went to the S S P and asked him as to 

what was thisfun why was he not releasing him 

He said that he did not now anything  I 

told him to take whatever action he may like but 

if he cnes to kill him in a police encounter, we 

won’t leave that place Thereafter It was said 

thathewouldbesenttojail Whenweretumed 

fromameetmgatKondaat12p m two thousand 

students surrounded us and told us that there 

wasaplantokilltheyouthat12pm and he has 

not been senttojail Form the every place I talked 

to the Commissioner over phone The Commis

sioner told me that he was not aware of it 

Thereafter I talked to His Excellency, the Gov

ernor Shri Satya Narayan Reddy over phone 

and appnsed him of these happenings I also 

cautioned him that if such incidents continue to 

take place, I would raise my voice against it in 

the current session of Parliament, Thereafter, 

he interfered and we came to know that the boy 

had been sent to jail After your days be was 

granted bail You may ask why the naxaiite 

activities are increasing If the poor lose their 

faith, the minorities lose their faith in the admin

istration the emergence of Naxalites is a natural 

phenomenon, I know very well howthesebrave 

peopteare whogivethesloganof Hindu Rashtra ? 

Why do not they go to Punjab and Kashmir to 

give the slogan of Hindu Rashtra there? They 

give the slogan wherepeace isprevailing Noth

ing should be done to break the law and order 

situation The day our constitution will break it 

willbeourdoom’sday It must be remembered 

that bomb blast takes place not on any slum 

clusters Bomb blast takes place at business 

centers like Air India and also in prominent 

business centers in Calcutta Once I said in a 

public meeting thatthe moment the phrase 'Jai 

Shn ?Ram’ is uttered, there will be bombblast
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3̂- Rpd cntp. Bp.Qp/:

GA s-y7y 4ed4. 4tp.s Q-e Qntt 4y ns. unrsnd.

3̂- Rpd cntp. Bp.Qp/:

GA s-y7y 4ed4. 4tp.s Q-e Qntt 4y ns. unrsnd. 

)o.n/y..dy/ -puy /es .sp7syb 7yptn.n/' /eQ)o.n/y..dy/ -puy /es .sp7syb 7yptn.n/' /eQ  

1-y0 /eQ prryms s-ps ns n. uy70 .y/eo. s-n/' (1-y0 /eQ prryms s-ps ns n. uy70 .y/eo. s-n/' (  

uy70 bymte7p4ty s-n/' n. spwn/' mtpry

Lpbpd 2-pn7dp/U G s-y7yAe7yU Qeonb tnwy se

uy70 bymte7p4ty s-n/' n. spwn/' mtpry

Lpbpd 2-pn7dp/U G s-y7yAe7yU Qeonb tnwy se 

7ygoy.ss-pss-y tpQ. p/b s-y re/.snsosne/ b7pAsyb7ygoy.ss-pss-y tpQ. p/b s-y re/.snsosne/ b7pAsyb 

40 )p4p (d4ybwp7 .-eotb re/sn/oy 1-y bp040 )p4p (d4ybwp7 .-eotb re/sn/oy 1-y bp0  

spQ. p/b s-y re/.snsosne/ p7y n.etpsyb s-y 7oty eAspQ. p/b s-y re/.snsosne/ p7y n.etpsyb s-y 7oty eA 

tpQ Qntt ryp.y se yvn.s -y7y p/b s-y/ /e4eb0 QntttpQ Qntt ryp.y se yvn.s -y7y p/b s-y/ /e4eb0 Qntt 

7ydpn/ .pAy -y7y Gs do.s 4y 7ydyd4y7yb s-ps nA7ydpn/ .pAy -y7y Gs do.s 4y 7ydyd4y7yb s-ps nA 

tpQ n. bn.se7syb p/b n/Io.snry n. dpby s-7eo'- nsUtpQ n. bn.se7syb p/b n/Io.snry n. dpby s-7eo'- nsU 

sy77e7n.d Qntt .m7ypb Gs 'puy 7n.y se sy77e7n.dsy77e7n.d Qntt .m7ypb Gs 'puy 7n.y se sy77e7n.d 

n/ Bo/Ip4 G -puy /e -y.nspsne/ se .p0 s-ps s-yn/ Bo/Ip4 G -puy /e -y.nspsne/ se .p0 s-ps s-y 

3nw-. -puy 4yy/ .o4Iyrsyb se yvry..y. Gs s-y3nw-. -puy 4yy/ .o4Iyrsyb se yvry..y. Gs s-y  

yvry..y. m7ymp7yb n/ ,euyd4y7U lxMie7s-ps eAyvry..y. m7ymp7yb n/ ,euyd4y7U lxMie7s-ps eA 

s-y fetby/ sydmtyU yvry..y. Qy7y reddnssybs-y fetby/ sydmtyU yvry..y. Qy7y reddnssyb  

e/ s-yd 1-y Lo.tnd. p7y 4yn/' ntwk s7ypsyb p/be/ s-yd 1-y Lo.tnd. p7y 4yn/' ntwk s7ypsyb p/b 

s-y prsne/ spwy/ 40 s-y feuy7/dy/s -p. /ess-y prsne/ spwy/ 40 s-y feuy7/dy/s -p. /es  

mo/n.-yb p/0 rotm/s xa my7.e/. Qy7y wnttyb n/mo/n.-yb p/0 rotm/s xa my7.e/. Qy7y wnttyb n/ 

metnryAn//' nQp/ssep.wp.seQ-0/esp.n/'tymetnryAn//' nQp/ssep.wp.seQ-0/esp.n/'ty 

Lo.tnd Qp. wnttyb n/ )n-p7 G/ )n-p7 G Qp7/yb nALo.tnd Qp. wnttyb n/ )n-p7 G/ )n-p7 G Qp7/yb nA 

myemty redy eos e/ s-y .s7yys. sem7ety.s p'pn/.smyemty redy eos e/ s-y .s7yys. sem7ety.s p'pn/.s 

s-y bydetnsne/ eA dp.Inb s-y metnry .-eotb 4ys-y bydetnsne/ eA dp.Inb s-y metnry .-eotb 4y 

un'ntp/s y/eo'- se .spuy eAA p/0 o/seQp7b n/rnO

by/s )os G/ ,p'mo7U s-y p7yp Q-nr- 3-7n 6p./nw

un'ntp/s y/eo'- se .spuy eAA p/0 o/seQp7b n/rnO

by/s )os G/ ,p'mo7U s-y p7yp Q-nr- 3-7n 6p./nw 

7ym7y.y/s.U s-7yy Qedy/ Qy7y mos n/.nby p7ym7y.y/s.U s-7yy Qedy/ Qy7y mos n/.nby p 

-eo.y p/b wnttyb 3or- s-n/'. Q{* -puy pbuy7.y-eo.y p/b wnttyb 3or- s-n/'. Q{* -puy pbuy7.y  

yAAyrs. GA/eLo.Ndn..p0n/'p/0s-s/'sebp0PtsyAAyrs. GA/eLo.Ndn..p0n/'p/0s-s/'sebp0Pts 

.-eotb /es 4y re/.s7oyb s-ps s-y0 p7y .rp7yb.-eotb /es 4y re/.s7oyb s-ps s-y0 p7y .rp7yb 

s-y0 te''yb s-yn7 m7esy.s sntt s-y0 Ayts s-ps s-y0s-y0 te''yb s-yn7 m7esy.s sntt s-y0 Ayts s-ps s-y0 

-puy .edy 7n'-s e/ s-y reo/s70 1ebp0 nA s-y0 p7y-puy .edy 7n'-s e/ s-y reo/s70 1ebp0 nA s-y0 p7y 

/es.p0d' p/0s-n/' s-y>7 po'o.s n. .deotby7n/'/es.p0d' p/0s-n/' s-y>7 po'o.s n. .deotby7n/'  

tnwy p uetrp/e p/b ns do.s 4y 7ydyd4y7yb s-pstnwy p uetrp/e p/b ns do.s 4y 7ydyd4y7yb s-ps 

Q-y/ p uetrp/e y7oms. s-y 7erw ps s-y 4essedQ-y/ p uetrp/e y7oms. s-y 7erw ps s-y 4essed 

redy. om e/ .o7Apry p/b s-y 7erw t0n/' e/ s-yredy. om e/ .o7Apry p/b s-y 7erw t0n/' e/ s-y  

.o7Apry 'ey. beQ/ Gs n. p uy70 bp/'y7eo. .nsoO

psne/ GU s-y7yAe7yU Qeotb tnwyse.p0 s-ps myemty

.o7Apry 'ey. beQ/ Gs n. p uy70 bp/'y7eo. .nsoO

psne/ GU s-y7yAe7yU Qeotb tnwyse.p0 s-ps myemty 

4yte/'n/' se ptt mp7sny. -pb .eo'-s mydn..ne/4yte/'n/' se ptt mp7sny. -pb .eo'-s mydn..ne/  

A7ed s-y feuyddy/sse ryty47psy s-y (d4ybwp7A7ed s-y feuyddy/sse ryty47psy s-y (d4ybwp7  

p//nuy7.p70 e/ s-y lis- e/ s-y )eps 2to4 tpQ/.p//nuy7.p70 e/ s-y lis- e/ s-y )eps 2to4 tpQ/.  
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den, the tnbals, backward classes and people 

belonging to minorities who want to live a Irfe of
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Sing Government scrapped them and withdrew 

27 percent reservation f orthe backward classes 

Now this state is under Central Rule Why is 

Centre not implementing Mandal Commission 

when Supreme Court has already given its 

verdict'7 Why does not the Government enacta 

law providence for 6 months punishment for 

those officers who do not fill the reservation 

quota tribal people? Government only sheds 

crocodile tears on the plight of the poor the 

Government should Give 10% reservation to all 

minorities in employment including Muslims 

Until and unless people share power, there 

cannot be the rule of the law There is lot of 

difference between the Acts and facts Lawand 

reality are twodifferentthings Oil cersare quite 

tactful and they do as they wish We do not have 

officers belonging to lower caste,? where then 

the poor may get their gnevances redressed A 

person who is lowest in caster is the poorest 

economically He has neither a leadenn politics 

nor has any officer in administration The op

pressor is hacking high status in the society 

people from his community will become Prime 

Minister, they will remain in power and will also 

have the employment opportunities in hand 

How can then the poor hope to getjustice7 Home 

Ministry has got a responsibility but today there 

6 nosuch thing as Home Ministry This Govern

ment is a headiees Government It is working 

like a puppet The Home Minister has got the 

nesponsibdrty to protect her rights of the Sched

uled Castes, the minorities and the backward 

classes It is the responsibility of this Ministry 

to defend the constitution But discriminatory 

treatment is being meted out to SC/Sts etc Ifa 

person of upprrcaste dies, then it is the Home 

Ministry which takes care and if a person be- 

tongingto Scheduled Castes dies,agrant of Rs 

?’akhagwn andrfapersonbelongingtoiower 

caste dies a grant of Rs lO.OOOisgiven Gov

ernment is adopting dual policy 
\

Therefore. Mr Chairman Sir, I see the 

dangerlarking tnthe country Thesituahomsif 

a safety value of acooker is we working The 

cooker explodes if values does not work prop

erty i n the same way, workers thedowntrod-
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dignity, would revolt, ifthey do not get openings 

Earlier generation might have tolerated injus- 

ttce but the present generation would nottolerate 

it The new generation may wait for food and 

clothes for 10 years but it is not going to live a 

iifewithoutdignityforaminuteeven The day 

their self respect is hit, people would revolt in 

every nook and comer of the country Govern

ment is encouraging such a situation The en

emies of the country were there previously also 

but why chd the bombs did not blast then? Who 

pavedthewayforthese incidents? The incidents 

of 6th December have paved the way for terror- 

ism The bullet of a gun does not differentiate 

between castes and religions Whethercomes 

in its way is finished Therefore IwouldHkethe 

Government to take this matter senously

Lastly, promotion of Indian languages is 

ateotheresponstoiWyofHome-Ministry People 

have been staging Dhahran of many years in 

frontoftheUPSC officetoget permission to take 

their examinations in Indian languages, not Just 

in Hindi but in all the languages which are 

included in the fight schedule of Constitution, i 

e Tamil, Telugu, Malayalam, Bangla, Punjabi, 

/assameesetc But in our country only Enghsh 

dominates Everything is dommsted by Enghsh 

culture and English language English is the 

symbol of capitalism employment etc All the 

top posts would go to people who have studied 

English Class IV jobs would be given to those 

who have received their education in theirmother 

tongue, Honlyahandfulof persons would rule the 

country how a feeling of self-respect and 

swadeshi can be tnortacted? Official Language 

Act has certain shortcomings Government 

should resolve to amend it

Mr Chairman Sir lamsurpnsedthatout 

police force can control a really of 25 lake 

people But the same police force could not 

control ten persons because they had no inten

tion to do that We remember oncoweaskedthe 

Pnme Minister whether he hadtold the Sadhus 

tobuildthetemple he replied that he hadtotd
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themtodotheirduty So what is theirduty? Their 

duty is to build the temple

SHRI SAIFUDDIN CHOUDHURI (Katwa) 

They understand everything Mr Chairman 

Sir, I would like to requestthe Home Ministry that 

it shouldtake the responsibility of secunty of the 

backwardclassesandthepoorsenously If this 

responsibility is not fulfilled it would be of no use 

topass TheDemandsforGrantsofBudgetmay 

got be passed but the Home Ministry cannot 

fulfill its duty of defending the unity and integnty 

of the country Both the Ministers are present 

here Iwouldnotsayanythingtothem Butsince 

I am the representative of people I would high

light the problems of the people I strongly 

opposetheOemandsoftheHomeMimstry lam 

alsoamemberofthe Standing Committee of the 

Home Ministry I request that people of all 

religions and castes should be taken in Rapid 

ActionForce Wehavebeenmformedthateight 

or ten companies have been raised A force of 

8 000 to 10 000 is,not enough even for Delhi 

alone how would it be enough for the whole 

country? So the number should be increased 

and whenever communal riots take place any

where this Rapid Action Force should be sent 

there

[English]

SHRIMATI SUSEELA GOPALAN 

(Chirayinkil) Madam Chairman, this annual 

report and the Budget presented here is a clear 

evidence of the Government in dealing with a. 

very tense situation in the country Recently 

ttwewasanattemptby the Government and the 

Prime Minister to create an impression that a 

situation once again charged and everything is 

combing to normal and we are reaching stage 

pnor to December 6th That is the impression 

which they are trying to create Is it actually 

correct? Not only the minorities, but the whole 

nation remains shaken after December 6th 

Anxiety and fear is there th roughout the nation 

All these events threaten th e future of India its

1993*94Ministry 
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unity, its integrity, its very survival as a nation 

as it emerged aftenndependence December6 

has substantially changed the situation in the 

country The entire nation rafted bemgthePnmed 

Minister and the Parties gave him all support 

and asked him to take any action to protect the 

Babn Masjid In this report, Government is 

stating that the Government of Uttar Pradesh did 

not doits duty andcould not protectGovemment 

of Uttar Pradesh did not do its duty and could not 

protect Babn Masjid What was the duty of there 

Central Government? It was very clearfrom the 

beginning that there will be danger to the Babri 

Masjid structure

I am not going into details because every 

body knows them But by its classic inaction 

Government miserably failed in protecting the 

Babri Masjid structure and as a result of that 

what happened? Communal nots were there all 

over the country nearly 6,000to 7 000 people 

died and how many thousands have left their 

places? Did the Government inquire into this? 

How can you create confidence among the 

people? Thousands ot people left from to Bombay 

to UP Bihar Tamil Nadu, Karnataka, and Kerala 

Both Muslims and Hindus actually left the place 

Didthey return back? What happened to their 

livelihood? Are they alive? A what are they 

doing? Nothingofthatsort How can you create 

confidence among the people? This actually 

creates frustration and, as a result, many of 

them may become anti-national When we went 

to not affected areas, we talked to the women 

Many of them were actually in difficulties They 

were triying to find out a solution But many of 

them were very angry Theyasked, “Is this our 

Government?" Anybody can get some of these 

people ands create confusion and difficulties in 

the country Are you actually conscious of these 

difficulty there? Even in relief work, Govern 

ment mishandled the situation and communal 

agencies were doing the relief work Asa result 

of that, communal divide is still being anitained 

You could not do something and create conf i 

dence and bnng them beck to life even after the 

not Babn Masjid issue ts not only affecting India 

but also other parts of the world Even in En

APRIL 28.1993
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gland, so called the citadel of democracy, even

hire, temples were destroyed and all the Arab

countries have passed a resolution seeking

.construction of. the in the some place.

1993-94 Ministry
of Home Affairs

know how to do it. In 1964 our party was not

banned. Only they termed us as Chines agents.

In the dead of night, at 2.30 p. m When we were

sleeping, myself, my husband and r..y child

were arrested. My husband came after three

moths to Kerala and my daughterwanted tosee

him. She was then eight years old .:So, we went
there There was Central Committee meeting the
C.P.I.(M) there atthattime. All the people were

rounded up. Thousands of people throughout

India were taken into custody. That was a pre-
ventive detention. Itwas nothing more than that.

So, t~ey know how to do it.

VAISAKHA8, 1915 (SAKA)

All these are happening. We are getting Rs.

2,OOOcroresasforeign exchange in this country.

Lakhs 01our people are staying and working
hire.What will happen to them') 15 h G("I. em-

mentconsciousaboutthesf' ., . ,

flereport, it says that everv '"r,(, " 'u , ,e

problemissolved.AnagrM,n',", cned.
PIIljab IScoming to normal ut!1ell ;t)lemsare

solved. Is this the situation? EVE:II the report

says that caste confrontations are Increasing.

Deaths are increasmq due to caste conflicts.
Howtoconfrontthe situation and save the coun-
Iry?Even the Babri Masjid issue, actuallly, that
landwas taken over. But where are you going to

build the temple? Is clear even now? Is the·

Government prepared to say where the temple

IS going to be built? What is the plain of the

temple? Howwill you create confidence among

lheminorities here unless and un those things
are clarified? This is their land and they will be

~ampleprotection they should feel and that

IS actually not being done.

About the reference of Ayodhya tto the

Supreme Court, it was made under Article 143

oItheConstitution.Even if the Supreme court
takesa decision, itisnotatallbinding. Why was

IheGovemment reluctantto refer it under Article

138 of the Constitution? Why are they much

reluctantto do it? Also, the other pending cases

Inthe High Courts could have been refereed to

IheSupreme Court. Instead of doing that, single
pointrelerence has been made to the Supreme

Court.lt~snotgoingtosolvetheproblem.ltwill

aggravate the condition. So, the belterthing isto

withdraw that and refer all the cases to the
Supreme Court under Article 138 of the consti-

tution and waitforthe decision of the Supreme

court.

Now, Icome to the banning of the commu-
nalparties. In banning the communal parties

was the Government serious about it? They

766

When I went to the jail one lady by I 'ne

Shrimati Sharadamma, the Secretary of Distnc
Women's Organisation was there. She was an

eight -months old pregneent lady. She was taken
along with her one -and -a -half year old child. Her

husband was also arrested in her house Later

and yeamed theyhad to league with an old lady

Srdadamma. asked how could she come and

who will look after the children. But the police

said that she had to be arrested and taken into

custody. She was also termed as a Chinese
agent. Gowriamma's motherwasseriouslysick.

Actually, she was on the death bed. But,

commowriamma was taken to jail. We, the

Chiainese affects were all put to jail. What I am

telling is that it the Government wants, they

know to deal with such things.

Coming to the subject of banning the orga-
nizations, after five days, Iwent to T rivandrum.

the people were telling on that day the order

reached Kerala. Afterthat, they sealed the office.

There was nothing in the office. All the account
were transferred. Nothing was there in the office.

The seal was put; the police came. Then, the

press photographers came and it was sealed.

Do you actually want to ban these communal

organizations? You are not serious at all. They
are allowed the full rights to function normally.

They can kill anybody, including the Congress

people. They are given all liberty. you are now
telling that you have banned all these organiza-

tions. What kind of a banning have you done? It

is merely a joke to fool to countrymen that you

-
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have taken some steps against these reaction-
aryforees. InKerala, there the Congress ;art,the
Muslim League the RSS and the B.J.Ptogether
ruling two Panchayats, that is, Kasaragoddis-
tric!. How~an people believe you?

16.00hrs

At least in kerala they will not
1)(:I;"v0 .(Ii1tcrupli('n~)

011hl ;:,UUAH~AN HAYCHAUuHURI
(Serampore): In the Hownah municipal elec-
tions. conqress candidates have withdrawn
till'i( (" lI1t1i.' •. -."ow the 8JD "ll)n0 to
'../llllpr")t

SHRI SUSEELAGOPALAN. That is rror-
mal thing in Kerala that we have seen and they
will give full support. (Interruptions)

SHRI A. CHARLES (Trivandrum): Has
any candidate withdrawn in Kerala in tavor ot
BJP? You should not distort the tact. (Interrup-
tions)

SHRIMATISUSEELAGOPALAN:What
happened in Badger? Have you bad any candi-
date there in that constituency? You support the
BJP candidate.

SHRI A. CHARLES: Not atal!. (Interrup-
tions)

SHRIMATI SUSEELA GOPALAN: How
can the people believe that you are not an anti-
communal torce? Where are you in the anti-
communal campaign? Nowhere. I have g9ne
through all these areas where the communal
riots have taken place. (Interruptions)

SHFlI A. CHARLES: What about
Trivamlrum?

SHRIMATI SUSEELA GOPALAN: Iknow
what happened when you discussed about the

\3. 1Q'1 I 99J-[)4A-I)I'TJsny
of Home A ffairs

anti-communalcampaign. You bet each these
and dispersed?

T6

PROF. P.J. URIEN (Mavehkara): Doyou
know, BJP is very thankful to you? They were
only two earlier? Do you know what happened
when you supported to Shri V. P. Sing? (Inter-
ruptions)

SHRIMATI SUSEELLA GOPALAN: Do
not force me to quote all the cases. (Interrup-
tions)

SI1R::.:ATISUSf[LAGOPALLAN:Who
has allowed SHILLA 'r t\S atthe disputed site?
Why should you provoke me?We never hadany
adjuslrncnt ':"iP', 11'6[:;epeople;. At Ii;<e[;(lie 0\

[- flit"';':; '.,.. ';E aC\IJall), )1i:i\f\~ct VY,lhthe Jan
~bn')hbEC<:lltSe E 'n'rlj right ofthe people were
eurdurdeu: ')'you. And we say that was correct
at that lime. But never, we had any adjustment
with the BJP orany.communal force. And even
now one force is with you, the Muslim League.
How can you have your codentials among the
people? (Interruptions)

PFiOF. P. J. KURIAN : She is my good
friend and I respect her very much. But she is
distorting the history. Who allied with the com-
munal

1603hr5

SHRISHARADDIGHE intheChair

Partyforthefirsttime in Kerala? (Interrup-
tions)

SHRIMATI SUSEELA GOPLAN: Atthat
time communalism wasnot a bit danger in th e
country/. Now the situation ischanged you can-
not have any alliance with the communal forces.
You have to fight itout, Otherwise, disintegration
ofthe country is going to take place. The Gov-
ernment is not at all serious about fighting
communal elements. They will have to take real
steps.



Some national committee for protecting 

the children who were affected by the note was 

setup What is their rote? Actually, nowhere we 

see that As far as hundreds of children are 

affected by not21 is claimed thatthis committee 

will give stipend is given in the report Butthis 

committee has not done anything They did not 

actually give even asingletne Rs 425stopend 

to the students for study Though they pro

claimed they will give Rs 425as stipend

Where is the Committee? Is it alive? Are 

they doing anything? In none of these things, 

Govt is not realty serious While combating thts 

communal situation m the country which haws 

developed into greeted proportions, they haveto 

takestnngent measures sute the Government is 

not at all senous about that

It is a good thing that Punjab has returned 

to normalcy But I askthe Government, howcan 

they be satisfied though it has returned to nor

malcy without solving their problems Without 

implementing the Longowal—Rajiv Agreement, 

the problem of Punjabv cannot be solved Oth- 

erwise, it wtHstowty develop once again and that 

wiil be very much dangerous for the country So, 

immediate steps have to be taken for finding a 

political solution to the problem over the State 

Capital All these issues should be taken up 

immediately It will not be correct to say that 

Punjab has come back to normalcy in the real- 

ness Punjab problem can be solved only by 

implementing the Ragiv— Longowal Agree* 

ment

Now, I will come to the Kashmir issue 

What actually is the Kashmir issue? It is still 

burning and that ts what reports say Actually, 
Kashmircontinuestobeatroublespotwithno 

end in sight to the predicaments faced buy the 
people of the state and the country with the 
replacement of Governor Saxena, combined 

with Hie feet that no further extension of 
President’s Rule can be made and the state* 
went* that elections are essential during the 
Penod,whatissoughtto be suggestedis thatthe 

situatkw in the Valley has returnedtononnalcy
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and the time is npe for initiating the political 

processes The denouncemenj of Pakistan's 

interference m Kashmir, by the U S andU Kand 

the support it India thathas come from Russia 

they are all welcome things But that does not 

imply that Pakistan has given up its proxy war 

in Kashmir The aspirations of the kahmm people 

have to be actually fulfilled A dialogue that will 

have to be initiated can be on the basts of 

protection of the identity of the Kashmir® people 

and by meeting their just demands Thenghts 

of the State that havebeen eroded since 1953will 

have to be restored Such a message that would 

instill confidence in the people indicating that 

their'* iturp isseci irp in f» ̂-ular India will hnve 

tj>têfcrtwthpliahkf*hednv IfthoCtrm 
Government inceioeffort -.mthi diu -
tion a political solution can be found

It has to be cautioned that the present 

situation may be allowed to continue for long 

onlyatthepeiHofthecountry Giventheslightest 

opportunity, Pakistan will again internationalize 

the issue putting usinfurtherdifficulties Ail the 

political forces in the country will have to be 

sezed of this reality and to solve the Kashmir 

problem

So the main thing is thatthe identity of the 

Kashmin people Should be protected All their 

powers have been takenaway one by the Central 

Government since 1953onwards

So to instafl confidence more powers should 

be given to the Kashmin people and the identity 

of the Kashmiti people should be protected Only 

in this way the problem can be solved It is not 

onlythequestionofthe law and order With the 

admmistratvve measures alone the Govern*

■ ment will not be able to solve the problem In 

Kashmir effective measures should be taken by 

the Governments solve the problem It is good 

that a 20 member committee is formed to deal 

with the problems of Kashmir

The Jharjhand issue is not solved but it is 

oommg to that and that ©whattheGovemment 

says It canbesolved by giving them the regional

t915 (SAKA) 1993-94Ministry  770
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autonomy Whenever regional organisations 

mobilnse themselves, the central Government 

will come and give them help that is how they 

are nurtured and developed Even in respect of 

T npura District Council, autonomy for the Dis

trict Council was asked for, but how long did the 

Government talk to come to a decision? such 

pro! terns can be solved only buy giving au
tonomy So Jharkhand problem also can be 

solved by giving regional autonomy within the 

State If the agitation for a separate State which 

was actually helped and abetted by the Central 

Government was not there, it would have been 

solved long before

Aboui the police force Actually the police 

force is not capable of performing their respon- 

sibiiitymthepresentsituation Everywherewe 

are seeing that Police force is unable to tackle 

such problems. Sometimes they themselves 

areapartytomanyofthesetroubles InAyodhya 

we have seen that We know want PAC also 

Still the Central Government has not taken any 

stepstoformaseparatepoliceforce More force 

should be there to tackle impartially such prob

lem Many of them are caste and communal 

minded There should be orientation classes 

and special training for the police to tackle the 

communal situation Custodial crimes and 

custodial rape areincreasing day by day, but the 

Government is unable to do anything Even if 

any crime by police is detected, no action is 

taken InTnpura against Assam Rifles there 

was a case in the Supreme Court and the 

Supreme Court itself directed the Government 

to take action against Assam Rifles But did they 

take any action? Actually by disciplining the 

police force and giving them some onentation 

classes and with making them conscious about 

social problems it would not be possible for the 

police force to tackle the situation  The 

modernisation of the police force and other 

things are necessary More amountshould be 

given The mQst important thing is the social 

objective of the police force Then only will it be 

possible for the police to tackle these issues

I want to talk «hxh* one more issue, about 

the relief measures token in the not affected 

areas When we went and saw the women 

dependants very few were given the amounts 

entitledforthem for the people who have died 

Onty very few were gtven the amountonthe plea 

that most of these bodies could not be identified 

Is there not any possibility to find out as to who 

all died? Some investigation can be made But 

till date, that has not been done There are 

hundreds of people who didnot get evenasmgle 

pie on the plea that these bodies could not be 

identified What is the way out? We presented 

a memorandum to the Prime Minister seeking 

his help and also to intervention in the matter 

Andyetthisprevails Theyhadproclaimedfrom 

house tops that they will give them employment, 

they will help them to restart their employment 

All these things had been mentioned Butwhat 

ha3 been done? Whenwewentto Bhopal, The 

Chief Secretary said that a list of 126 names, 

whose families had become destitute, was given 

But the police after venf ication, said that only 

eight people could be gtvenjobs as the others 

are not fitforempioyment and do not possess the 

required education So iftheparentsofthese 

poorinnocent village people, die, what can they 

do?Theyhavenotpassedanyexaminat»on Out 

of 126 persons, only eight are eligible for jobs 

What does it mean? Some sort of relaxation 

shouldbetheretogivethememployment Like 

that, many other things are there which have to 

be rectified

On the whole, thecountry is facing a very 

difficult situation Wehavenowseenthatplanes 

are hijacked for the third time Where is your 

intelligence agency? They coukJ not prevent the 

Bombay/bomb blasts Many thmgsare happen

ing throughout the country From one place to 

another, explosives are being transported 

Everyday we get such reports It has gone to 

Karnataka, Kerala from Bombay What will 

happen? What do the people think? Where is 

your intelligence agency? They cannot doany- 

thmg When we go to the airport the secunty 

people will come and search us But when the 

real culpnt went in with guns they could not



detect This is the intelligence agency we are 

having Their functioning will have to be im

proved Our police force is failing in all these 

things We are actually sleeping on a volcano 

and the Government is actually complacent 

overthis A senous situation is actually devel

oping in the country The Government is not al 

all conscious about it  So, I appeal to the 

Government that if these are not rectified imme

diately then there is a very great danger forthe 

country

I would like to raise many other points But 

due to paucity of time I am not going into those

Sir in regard to infiltration of Bangladeshi 

people the border has to be sealed That has not 

been done effectively  But in the name of 

infiltration Bengali people are attacked in van- 

ous parts of the country in Delhi itself they were 

attacked So, propertenaing of the bordershould 

be done to prevent this infiltration and the 

Bengalis, who are innocent should not be ha- 

rassed in the name of infiltration (Interruptions) 

i oppose this demandfor grants of the Home

PROF PJ KURIEN What about your 

suggestion?

SHRIMATI SUSEELAGOPALAN The 

support can be given only when your ways are 

changed police is changed Till that time 

opposition will be there in full swing

GVPSa-7.GVPSa-7.
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[Enghsh]

THE MINSTER OF HEALTH AND FAM

ILY WELFARE (SHRI B SHANKARANAND)

I wish to inform the House regarding the 

unfortunate fire which broke out w the Teachmg

773 Statement by Minister VAISAKHA8,

Block in the All India Institute of Medical Sci

ences yesterday morning Soon after the fire 

was noticed, the fire bngade was contacted and 

necessary measures initiated to bnng the fire 

undercontrol The Fire Service personnelwere 

able to bnng the fire under control around noon 

While it is too early to assess the of damage at 

this state the fire affected five floors of the 

Teaching Block where the Departments of 

Anatomy, Physiology Biochemistry and Phar

macology are located There is no report of any 

injury to any person Hospital service were 

mainainted and it was ensured that patient care 

was not affected in any way

Since the incidence of fire in the prestigious 

AIIMS is a senous matter I have already or- 

deredamnquirywithwidetermsofreference I 

have entrusted the enquiry to a Committee 

comprisingSHRIC V Vaidyanathan former 

Union Health Secretary as the Chairman and 

two Chief Engineers of the CPWD in charge of 

Electrical and Civil works the Fire Adviser of 

the Ministry of Home Affairs and Dr 

Roychoudhary a former professor of pharma

cology at the Post Graduate Institute of Medical 

Education and Research as members Besides 

ascertaining the cause of the incident, the 

Inquiry Committee will also look into the ad

equacy of fire safety measures as well as ar

rangements for dealing with such emergencies 

in the future The Committee is required to 

submit a report within one month and appropn- 

ate action will be taken thereafter

DEMANDS FOR GRANTS GENERAL 

1993-94Contd 

MINIS FRY OF HOME AFFAIRS - 
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[Translation]

KUMARIUMA BHARTI (Khajuraho) Mr 

Chairman Sir, at the outset I would like to say 

thattheword  (tnterruphons  Shnmati 

does not mean only a married woman, literally 

it connotes prosperity So I have no objection if 

thiswordisusedm relation tome but ifthisword
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1993-94 Ministry of Home Affairs



775 Demandsfor APRIL 28,1993
Grants(Gen.)

[KumariUmaBharti]

is used keeping in view its prevalent meaning, 

then I take a serious objection to it Mr Chair* 

man Sir anhon Member of the House has 

taken objection to the use of this word while 

addressing me because the prevalent meaning 

of the word is amamedwoman

A tittle while ago, an hon Member Shri 

Ram Vilasji has said such a thing in the House 

that despite having all regards for him, I would 

start from there We know that there are training 

camps in Pakistan to aid and abet terrorism in 

the country or there are some other countnes 

which are jealous of our countrŷ > iheyaidand 

abetterronsm in our country But after listening 

such speeches time and again from leaders like 

Shn Ram Vilas Paswan that Muslim Youths are 

annoyed and enragedthen,wethmkthatthere 

is no need of aiding and abetting terrorism by 

Pakistan If such speeches are being made by 

such leaders amidst the public then there is no 

need of Pakistan to aid and abet terronsm, 

leaders like Shn Ram Vilasji are sufficients do 

it

I would like to make another submission 

Lord Shn Krishna is adored by Hindus He is 

saidtobeamasterofanumberofarts He used 

to play of fluteas well as give sermons of the Gita 

and used to loll the enemies with the help of 

SudarshanChakra I would like to say that when 

any youth irrespective of any community will 

come on the roads to spread terronsm in the 

country lordShnKnshnawhocanptayonflute 

and give sermons of Gita, can also take to 

SudarshanChakraandtheriĥ whodaredto 

spread terronsm would be forced to retreat like 

ratestotheirholes I would like tofiaboratemy 

pointbecause indirectly it has bean alleged that 

youths supporting the BhartiyaJanataparty had 

cĉ  on the roads against Mandal Commission 

report Ithinkthatthehon MemberoftheHouae 

<»rtairfywouW be knowing that when foundation 

stone wasiaidcn9th November, 1969inAyodhya 

for the Ram temple, the first stone (Shfia) was 

laid by KameshwarChaupalayouth belonging

toa Scheduled Castes from Bihar and that Shn 

KameshwarChaupal also contested election 

against Shn Ram Vilas Paswan Therefore, he 

knows it better Though, I have not to speak on 

the speech of Shn Ram Vilas Paswan yet I 

would bketosay that once Hitler saidthat if any 

lie is repeated many times, it would appear to 

be true But if you repeattheliethattheBJPis 

againstthe interests of Harijans and the Consti

tution, even then the people would not believe 

this lie because ourconduct and ouractions are 

there to belie this lie

Mr Chairman, Sir, first of all I would like to 

dwell on the Kashmir issue Though I am certain 

that when I would start speaking several hon 

Members would betempted to interrupt me but 

as I heard the speech of each Member peace 

fully, my submission is that I should not be 

interrupted and if I would be interrupted, time 

allotted to me as well as the time of House will 

go on increasing So through you, I would like 

to submit to the House that as Members of my 

party listened speeches of all hon Members 

similairly my points should also be heard un 

interruptedly Recently, the Government de

clared that it would take some new initiatives in 

regard to Kashmir I think there are some 

confusion within the Ministry of Home Affairs 

about these new initiatives Under this new 

initiative, first of all the Govemorof the State has 

been replaced Perhapsftisdoneunderthisnew 

initiative Presently, situational Lai Chowk in 

Kashmir has suddenly turned explosive If this 

is the new initiative about Kashmir, Ithmkitwill 

prove fatal for the state Whatwasthe situation 

of Kashmir m1990and now whatever happened 

there, situation is worsening at Lai Chowk and 

terrorists have gathered inside Hazrat Masjid 

and our armedforces surrounded the Mosque 

but they were compelled to lift the seize and as 

farthe Kashmir police jsconcemedthere is as
ft|i|  uuiju mj MU mi. ari niapprBnensionn̂inestfuanQnww worsen now 

I request to the hon Home Minister that while 

replying to thedebateheshould reply to my one 

question-what is this new initiative? What new 

pohcy has been formulated under this new mi 

tattve? Please dotry se se ekiCKWewhatth® new

1993-94 Ministry  776
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mtoativeis? Donottrytokeepitasecret I would 

also tike to ask whether there is any scheme 

included in the new initiative to ensure that the 

21 f2 lakh Hindu refugees migratedfrom Kash- 

mirto Jammu return safely to their homes and 

hearths and kve there with honour? Kindly mark 

my words because they can be sent back forc

ibly These 21/2 lakh Hindus had to leave 

Kashmirfor saving theirhves and the honour of 

theirwomenfolk This uprooted Hindu Popula

tion has to be rehabilitated there with honour and 

safety and then only we will feel that any policy 

of the Government has proved to be successful 

about Kashmir

I would not like to cbscuss about Article 370 

because alot of discussion has already taken 

place on it m the House I am also bound by the 

time limit Even then, I would like to say that 

special status has been given to Kashmir under 

Article370 There is a question in the mind of 

the people as to why this special status is given 

to Kashmir and what is the reason for giving it a 

special status? If this status has been givento 

protect the cultural heritage of the state, then 

Rajasthan, Kerala Karnataka and West Bengal 

have their own cultural identity They should 

also be given special status If special status is 

given to Kashmir only because it is a Muslim 

predominant state, then are we not strengthen

ing the idea of two nation theory? An injustice 

is being done there Jammu and Laddakh are 

also in the state 70percentareaofthestateof 

Jammu and Kashmir falls only under Jammu 

but it is a matter of regret that there is only one 

parliamentary Constituency of 14lakhpeoplein 

Jammu whereas in Kashmir, there is one lakh 

of population for each Parliamentary Constitu

ency People of Jammu region think that all the 

fund allocated in the name of development is 

given to Kashmir region Still if we go into 

statistics, we would find that we have more 

eammgs only from the tourists visiting Vaishno 

Devi in Jammu than from the whole valley of 

Kashmir But we have been in the gnp of a 

superstitions obsession about Kashmir Com

plaints have come from Laddakhi Samititime 

and again that people of Laddakh are being

being done on the behest of the state Govern

ment Their daughters are being converted and 

forcibly married Schools and hospitals are not 

opened m Laddakh People, generally, thinkthat 

Jammu and Kashmir means Kashmir Valley 

only and Jammu as well as Laddakh is ne

glected Therefore, if Government wants to 

improve situation in’ Kashmir, then it should also 

consider feelings of the people of Jammu and 

Laddakh regions also We need not team about 

human rights from any Human Right 

Organisation The Culture andtradition of this 

country are such that when a Hindu child wakes 

up in the morning he is taught that he should 

greet the earth because it is his mother and this 

cultural tradition is found in all

Sir, we need no sermons about Human 

rights Terronsts are encouraged by Human 

Rights organisations and the security forces are 

demoralised by falsely alleging time and agam 

that security forces are committing atrocities on 

terronsts, their associates and supporters in 

Kashmir valley and they are killing innocent 

people Lastyearlalongwith40Memberofmy 

party under the leadership of Joshiji, visited 

Snnagarto hoistthe national flag at Lai Chowk 

On that occasion also, the people there had 

informed me that it was being taught in the 

primary schools of Kashmir that Kashmir was 

a country which is surrounded by India, China 

andlran Thisisthekindoffeelingandthinking 

that is being inculcated in the minds of the 

children of Pnmary Schools We have to reap 

the consequences of this later on

Sir, I would, therefore, like to ask the Gov- 

emmenrandthe hon Minister of Home Affairs 
toexplainastowhat does the new initiative of the 

Government mean? A good beginning was 

made to solve the tangle of Kashmirduring the 

tenure of Shri Jagmohan as Governor Shn 

Jagmohan was not concerned merely about 

maintaining law and order in Kashmir, rather he 

left no stone unturned to ensure construction of 

roads, schools, hospitals, wherevertheywere 

required Moreover, he also tried to provide
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employment to the poor But the reasons for 

which Shn Jagmohan was removed from the 

office are all very clear The loss caused by the 

removal of Shri Jagmohan will have to be borne 
by us for a long long time The representatives 

of the Government keep on making statements 

in the country and abroad, in the Press Confer
ences and public meetings that elections ih 

Kashmir would be held Holding of elections 

certainly proves, at times successful in solving 
the problem but everything depends upon the 

motive behind the elections Election was held 

in Punjab and this indeed proved much helpful 
in solvingthe problem of that State But will the 

repeated assurances legarding holding of elec
tions in Kashmir alone be able to solve the 
problem of the State or whether othersteps will 

also have to be taken in this regard? Different 

announcements regarding elections were made 

last year Sometime it was said that elections 

in the State would be held in October lhen in 

January then again in June Election in Punjab 
were also held following the Rajiv -Longowal 

Agreement but situation in Punjab had further 

worsened instead of improving So election at 

imes makes the situation worse rather than 

improving it I would therefore like to impress 

upon the Government to explain as to waht is its 

policy its new initiative to solve the issue of 
Kashmir I would also like the Government to 

state whether two and a half lakh Hindus who 

have feed Kashmir to Jammu would be 
rehabilitated in Kashmir with due protection and 

honour The Human Rights Commission be 

comes totally dumb and deaf when it comes to 
the question of security of the Hindus The 

Commission turns a deaf earto the heart rending 

criesof the two and a half lakh displaced Hindus 
The Government should be careful that the 

morale of the security forces posted in Kashmir 

should not go down Ofcourse the provision of 

punishment must be there when the innocent 
persons are made to suffer and when injustice 

and atrocities are committed But it is not fair to 

discourage the security personnels by making 

sweeping remarks agamstthe entire force

Mr Chairman, Sir I would also like to 
speak about internal secunty The former

Pnme Minister Shn Chandrashekhar had said 
toShn Rajesh Pilot m this House about the rally 

on February 2 5 that the Government should not 

keep on wearing bangles i e should not remain 

a silent spectator and should resort to firing 

Where was Shri Chandrashekharji when 

Bombay had to witness bomb-blasts I will ask 
Shn Chandrashekharji when I meet him as to 

how the Memon brothers managed to flee the 
country? Why were they not arrested? Why 

couldthey not be arrested in Dubai and how, from 

there they reached pakistan? It has also been 
reported that they have undergone plastic sur

gery and as such they cannot be recognised 

now WhyShnChandrashekhardoesnottalkof 
offering bangles how He should now come to the 

House with bangles to offer (Interruptions)

Mr Chairman Sir I am not yielding I will 

have my say  There was a bomb blast in 

Calcutta One Bashir Khan was arrested in this 

regard (Interruptions)

Hair Kishore Sing ji please sit down You 
people had raised the matter of bangles Shn 

Chandrashekharji is not present here at the 

moment, but I would like to tell that bangles are 
the symbol of‘Suhag to women These are not 

the symbol of cowardice males have only iso

lated the women by frequently refemng to wear

ing of bangles I would like to remind that the 
hands that wear bangles take swords when 

required MaharamLaxmiBai initially wearing 
bangles, took a sword in has hands when need 

arose Thehandsthatdonot wearbanglesmay 

yet scared but when the hands that wearbangJes 

take sword, they mustf inish the traitors There

fore, you must not think thatthe hands that wear 

banglescannottake up swords

Sir Memonbrothershavemanagedtoflee 

and it is heard thatthey have undergone Plastic 

surgery and that now it is difficult to recognise 

them Anotherpersonmvolvedmtheincidentof 
Bombay blast has in Bhopal **

Mr Chairman, Sir, it is good that Sanjay 

Dutt was arrested "* People fear the powerful 
and suppress the weak (Interruptions) Sir, I am 

not opposing the arrest of Sanjay Dutt

* 'Expunged as ordered by the Chair
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SHRI  TARIT  BARAN  TOPDAR 

(Barrackpore) Mr Chairman, Sir, hon Mem

ber should not be allowed to say anything she

wants (Interruptions)

SHRI SOMNATH CHATTERJEE (Bolpur) Mr 

Chairman, Sir, no such things about any hon 

Chief Minister should go on record (Jnterrup 

tions)

[English]

The name should be deleted from the 

records A Member of this House on the basis 

of suspicion, is saying that the Chief Minister of 

West Bengal is having connections with some

body  Is the Chief Minister here to defend 

himself, reply to it? [Interruptions)

MR CHAIRMAN Will you allow me to

say?

(Interruptions)

MR CHAIRMAN The wild allegation 

against the Chief Minister of West Bengal will be 

removed from the record

(Interruptions)

[Translation]

KUMARI UMABHARTI Mr Chairman, 

Sir, there is asaying in English  (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE They 

have no sense of shame (Interruptions)

MR CHAIRMAN I have removed those 

allegations from the record Please speak on 

the Home Ministry’s Demands Do not level wild 

allegations againstthose who are not members 

of thts House

KUMARI UMA BHARTI This is Home 

MjrostiysOemands that is why I am discussing

over it  t Interruptions)

[Translation]

There is a saying in English that “Truth 

hurts" Thewayithashurt,showsthatwhatever 

I have said is absolutely correct The culprits of 

Bomaby blast fled, the accused tn Calcutta 

blasts are being given political protection And 

now the incidents of hijacking of areoplanes 

have started A gentleman from Haryana hi- 

jackedanareoplane by showingahair dryer and 

some students hijacked a plane on their exami

nation issue Similarly, a young man from 

Kashmir entered the plane by putting plaster on 

His leg and sitting on a wheel chair and hijacked 

it All these incidents show as if there is no 

control over things in the country One of our 

ancient‘ethicist’has said thatagoodstate is that 

where wicked fear and the noble persons feel 

protected But a state is a dead state where noble 

persons have no security and the wicked get 

political patronage and are allowed to have their 

say

There should be good relations between 

rulers and the people In the absence of such 

relations Government has failed to provide se- 

cunty to the citizens of this country I would like 

togiveyouanexample IhadbeentoAsssam 

I was to deliver a speech at Silchar After the 

speech the local students of a medical college 

took me to medical college to meet a girl I 

visited her tn the Medical college She was the 

daughter of a Police Officer and was lying on a 

bed Shewasgangrapedbytwentymfiltraiters 

from Bangladesh and itwas in the knowledge of 

the whole village But the villagers could not 

dare to stopthemaslhey were allarmed When 

those outrageous intraded into the house the 

brother of thegirl went to every house in the 
villagfebeggingto save the honourofhersister 

The villagers said that as the intruders have 

arms with them they will kill all of them The 

villagers also licked the brother of the sister in 

a room Inthemeanwhilethe outrageous raped 

the girtand fled away Later on the villagers
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ôbmlpfkd̂qeob̂qqlqebelklrolclrojlqebop

k̂apfpqbopRebAefbcKfkfpqbolc?pp̂ jêa
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KoAêfoĵk*Qfo*fk̀ljm̂ofplkqlSQ?,
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Mr Ceurman, Sir, I would like to say one 

rrwrethrKj.Ayodhya problem ©such  a

problem which can aggravate the already per

sisting communal disharmony and it can also 

create the feeling of communal harmony If 

handled property But I feel thatlike earlier the 

Government stofl have malafide intentions about 

theAyodhya issue which sdearfrom the recent 

Bill initiated by the Government which provides 

that Mandir and Masjid will be built at that site 

side by side Through you, I would like to ask the 

Minister of Hometheieasonsforleaving open 

the Centre place where the idols of Ram Lala 

have been placed You are perhaps doing it with 

the idea that when a Hindu visits that place he 

mayfeelthis that there must bea temple over 

here and similarly when a Muslim visits that 

place he may also have the same feeling that 

there was a Mosque atthat place A Mandir has 

not so far been constructed there It means, you 

do not want to settle down theAyodhya issue

Mr Chairman, Sir, one more thing an atmo- 

sphereof communal harmony could have been 

created through this Ayodhya problem The 

people consider me an immature and these 

people have built my image as of an enemy of 

moniortitiesbuthefactisthattheincidentofeth 

December which has referred toby the hon 

MemoersnounnoKoeconaemnea

[Engm

MR CHAIRMAN You are ignonng the 

Chair completely Do not record anything now 

Stop recording anything now ttnbemgspoken 

without the permission of the Chair Now, I call 

Shri Sait

SHRI  EBRAH1M  SULA1MAN 

SATTfPonnani) Mr Chairman Sir, the situation 

today in the country is most alarming Such a 

situaHon never «d8*edinthecoi»Ttryever s«x:e 

independence, Today
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the dignity of the Constitution has been shat

tered,the rule of law has been thrown overboaitl, 

togetherwith this the integrity ofthe country and 

the solidarity of the country stand buried Asfar 

as communal harmony is concerned, it has 

already taken the funeral m this country

I must say today therefore that for this 

©tuation the fascist forces sitting on my right and 

the Congress Government sitting on my left are 

equally responsible They have to share the 

responsibility for the situation that is existing in 

this country today When I say this, I have got 

very valid reasons What is very clear is that 

today there is a feeling of complete insecurity 

throughout ttie length andbreadth oftfuscountry 

Today people feel that anything can happen at 

any time People feel that Bombay can be 

repeated at different citiesof this country

Together with thisl must say $e alienation 

of the minorities, particularly Muslims, by the 

Congress Gowrnmerrfiscompletetoday There 

is no doubt about! Neverbefore was there such 

an alienation ofthe minonhes by the Govern* 

ment of this country Today the alienation is 

complete I must say that for the last so many 

ŷf̂t̂ĵ̂istK̂hwnhnnn̂tonetôminontWB 
because the mmonheehave not had protection 

for their life,honour and propeftymthi& country 

Together with this the minorities had not been 

given social justice at aM There has been 

discrimination which nobody can refuse You 

knowfufl welthat we aremthiscountry about 15 

percent, but what are we msenrtces? Only2to 

3 percent Therefore, there scompletedts- 

cnmmationandsocialiusiBe has not been done 

to us today. For this I mustsaythe Government 

isresponsMe Thegreaiesttragedytodatofthe 

last so many centunes is the demolition of the 

Babn Mosque This was the greatest tragedy 

that took place on the blackest day of the history 

on the 6th of December It is very dear Every- 

body acknowledges it Not orrty that, they have 

destroyed our own Constitutions they have 

destroyed seculansmmthe country they have

*N0tfaooafed
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destroyed the communal harmony in the coun

try, ourface has beenbadtytamished throughout 

the length and breadth of the world

AN HON MEMBER You say BJP

SHRI EBRAHIM SULAIMAN SAIT Yes, 

you are also responsible You have also joined 

the BJP in demolioshing Babri mosque There 

isnodoubtaboutthis I can see this very ctearty 

I know the fascist forces are growing in this 

country They were just two in the 8th Lok Sabha, 

87mthe9thLokSabhaandtodayinthe10thLok 

Sabha theygrewto 119 Have the Government 

done anything to suppress or isolate these fas- 

cist forces? They have done nothing Imustsay 

that this crime had been committed with all the 

powers in their hand Theyhadthesupportofthe 

judiciary, they had the support of the Cabinet 

they had the support of the Parliament and of the 

NIC But when the mosque was being demol

ished they were just a silent spectator Not only 

a silent spectator but a silent collusion was 

there between the fascist forces and the Gov- 

emmentofthiscountry Otherwise the mosque 

would not have been demolished There is no 

doubt about it The Government has all powers 

attheircommand Judiciary was on their side 

They had intelligence and they had reported that 

this was going to happen The intelligence 

informed the Government that it is going to 

happen But stolltheGovemmenttookno action 

at all Even on the 6th December, whathappened 

wasthattheycametoknowthatatH 30a m the 

Mosque is going to be demolished But still the 

Government said that it will not happen The 

funniest part of it is that Mr Kalyan Singh had 

already resigned at5 30 p m andthenonlyyou 

justremovedtheChiefMinister Thisisthefunny 

thing This should not have happened One thing 

©very clear how The BJP hadproposedto have 

a rally on 25th of February At that time, the 

Centrecame out very strongly to crush that rally 

Every station was sealed every bus stop was 

sealed even the houses of the MPs were 

searached Such a stemaction was taken toput
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down the rally Why? That was because the 

throne of Shn P V Narasimha Rao was shaking 

at that time When Babn Masjid was being 

demolished, nothing was done If such stem 

action had been taken at thattime, then the Babn 

Masjid would not have been demolished There

fore,! say that there has been some collusion in 

the past

Whathadhappenedafterthedemoiisionof 

Babn Masjid? Riotsstartednghton 7th Decem

ber It was not riots, it was just, one can say 

policeactiontogetherwithfascistforces In ten 

cities-Surat, Ah nedabad, Bhopal, Kanpur 

Vamasi, Gulburgas, Culcutta and Mysore- at all 

these places at one time nots had started I must 

say, it was not a Hmdu-Muslim riot at all When 

Muslims came out just on the road, they were 

shot down by the fascist forces and the police 

togethertheStatearmedpolice InSeelampur, 

Delhi, you know Sir how the houses were burnt 

The glanng factor is that the honnour of mother 

and sister was destroyed everywhere by the 

fascist forces and armed police force of theState 

That is very clear tn Surat, Bhopal, Kanpur and 

Delhi in particular When all these things were 

happened, the Government was just a silent 

spectator Here I must say that Bomaby city was 

burning continuously for ten to fourteen days 

We, the Muslim leaders, went to the Prime 

Minister and pleaded with hm to restore nor

malcy andtpcontrol the situation, and tosee that 

the lives of the people aresaf e We pleaded with 

the Pnme Mlnisterto hand overthe Bombay city 

to military The deployment of Army was our 

demand But what was done wasjustaflagrnaich’ 

andnothing more than that The Pnme Minister 

told us that he had sent the Home Minister and 

the Defence Minister and they are looking into 

the matter Wecantetoknowafterwardsthatthe 

Defence Minister and the Chief Minister were 

fighting among themselves when Muslims 

were being killed This is a very sad fact We 

are ashamed to say this The Muslims were 

being killed and massacred everywhere and 

their houses were destroyed and it had never 

hapapened before. When aH these things were 

happening, the Defence Minister and the Chief
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Minister were fighting among themselves This 

was a reality At that time it was not Nail’s rule, 

it was Bal Thackray’s rule in Bombay Even 

today he wants us to get out of the country But 

the Government did not take any action against 

him Theycannotarresthim They did not have 

the guts to do it

17.00hrs

On the other hand, at a single word, he can 

be taken and put behind the bars under TADA 

T his was happening that if a minonty member 

says something, immediately he will be ar

rested and put behind bars under the TADA 

Here, on what all is said, noaction is being taken

Again, Sir, we have been talking so many 

times about how many people are suffering 

today being put behind bars underthe TADA- - 

young men, poor people, hawkers, all these 

people forsomanyyears.arebehindbarsunder 

TADA Today there is a bomb blast it is con- 

demnable, TheblastwasthereinBombay but 

it is just sufficient to see how many young men 

are being taken and put behind the bars even 

today, and that too under the TADA All this is 

happening today Is it not atrocious is this a 

justice in this country for all our sacrificêfor 

running this country? We want peace in the 

country, we wantthecountrytoprogress butthe 

Government is bowing down before the anti* 

social Fascistforce It has been an advantage 

for the Fascist forces and the Government is

responsible for everything that has happened in 

the past so many months in the country It is

really painful, Sir

Therefore, we se that there is a reign of 

terror even today in the country and there is no 

justice Wewantjusticetobedone Now it has 

comeout The Bab n mosque was demolished 

and the Government did not save it, but they 

could have saved it After that this Central 

Government of Mr NarasrmhaRao has done 

nothing to assuage the feelings of the Muslim 

minonty so far AnyCBI action would have just 

satisfied the Muslim community Butno Noth

ing hasbeen done There was a package What 

was that package? That is acquisition of the 

place of worship I do not understand it but it is 

atrocious itisabadpiecedent It was always 

promised in the Parliament that no place of 

worshipwouldbeacquired Itisafact Then Sir, 

it is against the spirit of the Constitution because 

all people do not have the freedom to worship 

Here there is absence of freedom of worship in 

the place of worship Today you are acquiring 

a mosque tomorrow you will acquire a Church 

day after tomorrow you will acquire a Fempte, 

then you may acquire a gurudwara What is 

happening in the country? It is supposed to be 

secular country but it has given up its secular 

fabric A place where a mosque stood was 

abolished, that was tobe acquired You knowfull 

well that so far as wp are concerned weconsider 

the mosque to be propor ly built up there Once 

it is acquired forcharitable purpose forreligious 

purpose then it becomes the property of Allah 

and so a place where the mosque stands is the 

property of Allah and that property is first to be 

converted into a property of the Government of 

India How can you reconcile with all these 

things? It is impossible Now you say the 

Government will come toconstructatemple and 

also construct a mosque All this is a mockery, 

nothing more than that A mosque was there 

worship was there and a mosque to be built 

anywhere else as an alternative arrangement 

cannot be accepted So we cannot accept 

mosque at any otherplace The mosque should 

be constructed whore it was because we still 

consider that mosque still ey ists there because 

it is the place where Muslims woi shipped and 

this is what the Muslim Law th 1 Shariat has 

decided and this is the opinion expressed also 

in ourdelegation of Muslims meetinq This is the 

position and wecan never acccptmosque atany 

other place It is f 01 them to accopt our point of 
view we want moiquo at the same people 

nowhere else and we are again for the acquisi* 

tion of the mosque Wo are very much aqainst 

constructing the mosque anywhere else It is 

just a mockery

You were referring the cai>e earlier under
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Article 143 What is this? They want to decide 

the entire matter under Artcte 143 of the Consti

tution That is, they destroy all our rights and 

everything is destroyed and it is a vague and 

widereferecewhetheratanytimeastructureor 

character existed there or not, a Hindu temple 

existed theite or not5000years ago or 10,000 

years ago There cannot be a reference of that 

kind at all So, whyaltth«? Moreover, Sir, you 

know fullwell that as per our Constitutiona Jain 

is a Hindu, a Buddhist is a Hindu and a Sikh is 

aHmdu It is not accepted Butaccordmgtothe 

Constitution a Jain is a Hindu, a Buddhist is a 

Hindu and aSikhsaHindu You know fully well 

that so many Buddhist temples have been de

stroyedsithepast tttsareaJrty Something may 

befound anywhere of those temples They may 

say that the temple existed around that place

It is not a reference that when in 1528Mir 

Baqut butt the mosque, whether Hindu temple 

existed or not That is not a reference at all The 

references is whether andHindu templeexisted 

or building of Hindu character existed .<? any 

po«t5,000yearsago, 10,000yearsag( \X 

justice Moreover, it is an opinion What will be 

given by the Supreme Court is an advisory 

opinion That isall and it is nothing more than 

that

MR CHAIRMAN You can cointinue your
nrtnftftlr,  iL „ nftntnm hit  !»■ ■tii »> I ln«w*nspeecnanerinesiaiememmaaeDyTneriome

Minister

lhPa?-7.lhPa?-7.

STATEMENT BY MINISTER

[English]

(II) Verma Commission of Inquiry

THE MINISTER OF HOME AFFAIRS 

(SHRIS B CHAVAN) Hon ble Members would 

recall that the Report of the one-man 2eddn.O2eddn.O

sion of Inquiry, headed by justice J S Verma,

togetherwrthaMemorandum of Action Taken, 

was tabled m Parliament on 23rd December, 

1992 Sroe there was n<rteix>ugh opportunity for 

the House to consider the Report during the 

WinterSession, the Government continued to 

review certain critical references therein to the 

Central Government and its agencies In par

ticular, the Commission had held that the with

drawal of SPG cover to the late Shn Rajiv 

Gandhi wasacontnbutory lapse and had gone 

on to recommend that the threat perception toa 

person in public office anses out of his actions 

during office and remains undimmished after 

demoting office, then the security cover to him 

should continue undimimshedthereaftei The 

considerations involved in the withdrawal of 

SPG proximate cover to the late Shri Rajiv 

Gandhi have since been further reviewed

It would be recalled that the late Shn Rajiv 

Gandhi demitted office in November 1989and 

SPG covercontmued to be available to him up 

to31stJanuary 1990 In terms of the decision 

taken around 1 st February 1990, it was decided 

to withdraw SPGcoverfromthelateShn Rajiv 

Gandhi since the Act enabling such security to 

be provided did not cover ex- Prime Ministers 

Fresh guidelines were issued, which took care 

of various security needs and were considered 

adequate to provide protection to the late Shn 

Rajiv Gandhi provided these were strictly en

forced by the State Police However, the fact 

remains that the non-availabitfty of SPG cover 

to the late Shri Rajiv Gandhi had resulted m 

some dilution in the quality of his proximate 

security arrangements

Insubstance.thedecisionwestocontinue 

the security to Shn Rajiv Gandhi largely at the 

same scale while in Delhi by the Delhi Police 

and white In the States by theconcemedState 

Government A revert these arrangements 

after the Report was tabtedm Parliament shows 

that thetrMgence Bureau were uneasy with 

the arrangements made, espeCiaty thoserelat- 

ingtoproximatesecurity.andcoîinuedtodraw 

theattenbonoflheCentralGovemmertlasweli 

as of the State Governments totepsesby the
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concerned agencies in regard to the security of 

the late Shn Rajiv Gandhi The operational 

arrangements set in place by the then Govern

ment did not, however prove as effective in 

practice

Keeping m view the aforesaid recommen

dations of the Intelligence Bureau Government 

is of the view that the decision of the then 

Government regarding the nacture and scale of 

security which was made available to the late 

Shn Ra]iv Gandhi from February 1990 proved 

to be qualitatively inadequate to meet theenvis- 

aged requirements

In the context of the above stated position, 

the statement underpara4of the Memorandum 

of Action Taken, tabled on 23rd December1992, 

stands modified

Government has amended theSPG Act to 

provide the required security cover to former 

Pnme Minister and their families

(Interruptions)

SHRI  MAN!  SHANKAR  AIYAR 

(Mayiladuthurai) This is most inadequate I 

would like to know whether we will have an 

opportunity to discuss this matterbecause I am 

afraid, there are a number of very important 

issues which are not being discussed here

SHRI SB CHAV AN You can have full- 

fledged  discussion  There is no 

diff iculty( Interruptions)

[Transtafaorih

SHRI RAM VILAS PASWAN (Rosera) 

The report of Verma Commission cahnot be 

changed in the name ofS P G  (hrtanupbons) 

The same Governor is still there President's 

rule was them Wasthe Governor not respon

sible to the Government? (Interruptions)

____SHRl NITfSH KUMAR (Rarh) Who was

1993-94MinistryofHomeAffairs 

supporting  the  Candra  Shekhar 

Government?  (Interruptions)'

[English]

(Interruptions)*

MR CHAIRMAN Nothing goes on record 

(interruptions)'

MR CHAIRMAN Members can ask for 

discussion in the House You can see the 

Parliamentary Affairs Minister

(Interruptions)

MR CHAIRMAN Let the Advisory Com

mittee decide to have the discussion No dis

cussion can take place now Discussion wiH be 

fixed by the Business Advisory Committee

DEMANDS FOR GRANTS (GENERAL) 

1993-93

MINISTRYOFHOMEAFFAIRS

[English]

SHRI IBRAHIM SULAIMAN SAIT 

(Ponnam) Therefore, as far as the package is 

concerned, this package gets completely re

jected (Interruptions) Instead of acquisition 

you should haw taken overthe area temporarily 

under custody and referred aB the consolidated 

casestotheSuprameCourt, which® the highest 

judtealtodymtiw >urthy Weprefertodothat 

Wewantasetttement If It cannot be expedited, 

takeittotheAHahabad High Court The Govern

ment can direct to doit expedrtiouslyandcome 

toasettlement very soon Iflhat cannot bedone, 

you referit to the Sureme Court under138 We 

are not against any settlement We want peace 

Once it is mandatory, it does not solve the 

problem Therefore, It »s rejected in your pack- 

age Weareagainstacqutetoon Weareagaf»t

z,es 7yre7bybz,es 7yre7byb
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construction of the temple and the mosque 

Judical verdict of the Supreme Court has to be 

taken You must understand it veryciearlythat 

we want to abide by the law We want immediate 

prosecution against offenders Wewantpeace 

and communal harmony in this country But if 

you are going to accept the domination of the 

Fascist forces, of Hindu Rashtra, it will destroy 

the solidarity of the country, it will harm the 

country They are also talk talking of changing 

the Constitution They can change the Consti

tution also They can throw it overboard As 

minorities we love the country and we want 

peace in the country As far as we are con

cerned we have taken a decision Whateverthe 

situation, we are not going to leave the country 

Wearegomgtolivemthecountry Whateverthe 

threats from Shn Lai K Advant and others we 

arenotgoingtoleavethecountiy We are going 

to die in this country We live in this country and 

we want that justice should be done We want 

honoourable existencee in the country

We have an identity Every section of the 

population desires to protect itsown identity We 

are for protecting our identity That is what our 

friends on ail sides should understand The 

Government should understand this

As far as Kashmir is concerned accession 

was voluntary The people of Kashmir acceded 

tolndiavoluntanlywiththeirownsweetwill But 

today there is an alienation There is wide gulf 

Why? Youhavetothinkitover ThepointisShn 

Jagmohan wasthemamcause of it There is no 

doubtaboutit As far as kashmir is concerned, 

Article 370 was a constitutional commitment 

So when you go back from your commitment, 

there is a suspicion about you, about your com

mitment You have committed yourself to Ar

ticle 370 TheerosionofAiticle370meansyou 

are creatingasuspraontn the kinds of the people 

of Kashmir You have given it a special status 

You have given Article 370 to the State of 

Jammu & Kashmir You have given that right 

Ail these things are them Now, by try ingto erode
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it, you are going to create a difficult situation , 

The situation will detenorate, itwifl not improve 

You will have to take a decion You have to go 

back to the 1953 position

SHRI  MANI  SHANKAR  AIYAR 

(Mayiladuturai) You will accept that our Gov- 

emment has not gone back on Article370 There 

has been no erosion pf Article 370

MR CHAIRMAN No Interruptions please 

(interruptions)

SHRI EBRAHIMSULAIMANSAIT There 

is a complete erosion of Article 370 there It 

should be restored The promises given already 

must be restored You should build up confi 

dence ofthepeople Theatrocitiesoftheforces 

must stop What is happening today? There is 

a revolt of the police there What is the situation 

prevailing there? Who is responsible for all 

these things? I have seen the situation there I 

have gone there I have studied the situation I 

know about it There is a complete alienation 

Moreover, the Muslims are suffering The com 

munal nots are taking place The Muslims are 

butchered mercilessly Their women were 

raped How are you going to control the situation 

Could you control the situation after the demo 

lition of the Masjid? Will you completely control 

the situation? Bombaywasburnmgfor12days 

Youhavefailedtocontrolit What message are 

you going to convey to the people of Kashmir? 

Their houses are burnt The forces are working 

with the object of economic annihilation You 

must do justice to every section of the population 

ofourcountry ttcannotbedoneoneway What 

we want is that the Government should under 

stand the situation There is complete alien

ation, as I told before There is money power 

musclepower There is nothing more than that

SHRI MANI SHANKAR AIYAR Do you 

agree with Shn Jagmohan? Please give me a 

minute He hasgiven the permission to me Sir

SHRI CHAIRMAN He cannot give the
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permission

SHRI MANI SHANKAR AIYAR I have 

asked for his permission (Interruptions)

SHRI EBRAHIM SULAIMAN SAIT I will 

tell you I must say that now a free and fair 

election cannot be held there (Interruptions)

MR. CHAIRMAN There should not be any 

dialogue like this Please address the Chair

SHRI MANI SHANKAR AYIAR He has 

given me the permission to ask a question

MR CHAIRMAN I do not approve of this 

procedureatatt Let him adddress the Chair and 

when yourtumcomes, you reply This way, we 

cannot go on with our business

SHRIMANISHANKAR AIYAR I requested 

him to yield He has yielded

MR CHAIRMAN I will not allow him to

yield

{Interruptions)

SHRI MANI SHANKAR AIYAR Then I 

have to accept your ruling but under protest 

When he is ready to yield why cannot I ask a 

question?

MR CHAIRMAN  It is not the way to 

conduct the debate like this

SHRI MANI SHANKAR AIYAR I am only 

asking him to yield He has agreed to yield

MR CHAIRMAN I will not allow him This 

is not correct

(Interruptions)

MR CHAIRMAN Shn Ebrahim Sulaiman 

Sait, please wind up now There are several 

Members who want to speak

[Interruptions)

SHRI EBRAHIM SULAIMAN SAIT Asfar 

as the situation m India is concerned, regarding
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elections, the muscle powerand money power 

play an important role Therefore we want a 

change in the electoral system We want a list 

system of elections The present electoral 

system does not reflect the mind and the char 

acter of the people That is why there should be 

a change Eitherthere should be a list system 

or some other system There should be this 

systemorthatsystem fiftypercentthissystem 

and fifty percent elections You must consider 

the change of electoral system That is very 

much essential because the present electoral 

system does not reflect the mind of the people 

(Interruptions)

SHRI MANI SHANKAR AIYAR It is the 

same system that has elected you

SHRI EBRAHIM SULAIMAN SAIT Yes 

But that is defective It is because with 30 per 

cent votes the BJP is ruling in U P (Interrup

tions)

MR CHAIRMAN Please conclude

SHRI EBRAHIM SULAIMAN SAIT There

fore it does not reflect the mind of the people 

Justice has to be done The minorities in the 

country must have social justice and also they 

musthaverelife honourandproperty Kashmir 

dispute should be solved by going back com

pletely and re-establishing Article 370and giv

ing the status

Asfaras elections are concerned, we must 

review the electoral system and try to ha ve any 

electoral system that can give justice and there 

should be a fairplay to all

[Translation]

SHRI SURYA NARAYAN YADAV 

(Saharasa) Mr Chairman Sir our party is 

never given time to speak The Members of 

Janata Dal (Ajit) never get a chance to partici

pate in the discussion There are twenty Mem

bers in our party and not even a single member 

has so far been provided chance to speak
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MR CHAIRMAN You win get a chance

SHRI JAGMEET SINGH BRAR (Fandkot) 

lamgratefulfortheopportunitygiventorne I 

stand to support the Home Ministery’s De

mands for grants

Atthe outset, I would like tocongratulate the 

Government on two very important issues One 

was the long standing problem of the Bodo area 

Which has been solved The Ministery andthe 

Government desen/e all appreciation for that 

And I would like to point out that m Punjab the 

confidence of the people which was not there for 

the last 12 years has been restored by the 

Government The security forces as well as the 

Government has done a commendable job I 

think with the solving ofthe Bodo area problem 

the local aspirations have been fulfilled The 

great vision and the statesmanship which the 

Prime Minister andthe Government has shown 

is remarkable and outstanding

I would like tocongratulate the Government 

on extradition treaty between INDIA and the 

Great Britain I think that anti-Incha propaganda 

launched by the vested interestscontmuing for 

years has been checked and has almost come 

to an end

I have a very revelant objection which I want 

to pointout regarding the Home Ministry s report 

which has been circulated toch the Members On 

page 5 of this report, there is adword which isa 

derogatory and severely hurts the feelings and 

the sentiments of the community to which it has 

been referred The Home Ministry’s report 

ontewandordermentionedthatinthePur̂abthe 

activities of the Stkh extremists continue 

unabetted though there was consider able de

crease in the number of violent incidents

I have an objection on this word ‘Sikh 

extremists’ For thelast12yeaism Punjab, we 

foûforthecausethataterronsthasnoreiKjion 

and a terrorist should not be caledachnstianor

aMushmorSikh So, I point the objection with 

agony and pam because the people of Punjab 

andthe Stkhscanneverbe terrorists They have 

always sacrificed their bfeforthecause of nation 

whenever and whereverput on test Thtsisabtg 

insult to the great Sikh freedom fighters of the 

country like Sardar Bhagat Singh, Shn Kartar 

Singh Srabha and Sardar Udham Singh and 

servral others who laid their bvesfor the oountry 

This tsa relevant objection which I am making 

I would like to request the Home Ministery 

through you Mr Chairman thatth© word should 

be omitted On the other hands it has been 

mentioned on page 9 regarding the relief and 

pensin to the victims of nots in different parts 

of the country by the Government I have a 

humble suggestion to make on this It has been 

mentioned that the next kin of persons killed in 

the nots would be paid Rs 1 lakh and those 

permanently incapacitated would be paid Rs 

50000each

17J25hrs

[MR DEPUTY SPEAKER in the Chair]

Sir I would like topomt outthatfor the last 

rone years the victims of the Delhi specially the 

widows of the 1984Delhi massacre they are on 

an agitational path and they have come on to the 

roads Scores of time they havemet the penosns 

concerned in the Home Ministery as well as the 

Pnme Minister But this grant has not been 

given tothewidowsofthe 1984 nots which is a 

serious lapse and causes heart burning in the 

Minds of the minority community So, I would 

bketopoint out to my Government and the home 

Minister that the delay in giving this grant and 

relief to the victims, this indecision and this 

delayed justicedm, singling out the 1984riots 

victims can prove to be coiurrter joroductivefor 

the state andthe country

Sir, before me, I have memorandum of 

settlementwhich I have carefully studied ttwa 

historic memorandum of settlement on which 

coHeaguesfrom my party andfrom tfieopposi- 

tionhavespolw several times and on different
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kloj î`vqebkbtp`loobpmlkabkqp`ljjbkqba

RebSkflkFljbKfkfpqbo_^`hqo^`hbalk
qebfpprblc^kklrk`fkd^mlifqf` îm^`h^dbclo
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[Sh Jagmeet Singh Brar]

ments were made They were not implemented 

I call it betrayal of faith with people of Punjab Sir 

After this I would like to come to a point that after 

normalcy has returned to the state the Chief 

Minister of P unjab and the opposition parties 

whose leaderssacnficedforthecauseof Punjab 

and the nation to bring back normalcy must be 

congratulated

But I would like to request the Prime Min

ister who as a statesman as a leader and as a 

visionary ordered Assembly and parliament 

elections in Punjab latpr on Municipal and 

Punchayat elections were also held and there 

was 70 to 90 percent polling I would request the 

prime minister to visit Punjab immediately to 

further strengthen the national forces This one 

question is being repeatedly asked by the lead

ers of the other political parties that normalcy 

and peace has returned in the state why the 

Prime Minister has not visited Punjab

I would like to point out one or to very 

important points which have been mentioned in 

the report of the Home Ministry in the demands 

for grants I would like to speak on the human 

nghtscommission which wasannounced by the 

Ministry some time back I would like to say that 

commission should consist of men andwomen 

known for their integnty and impartiality of judg

ment I would also like to point out that its 

members should be independent of Govern

ment havingprovenexpertiseofcompetencein 

the fielu of promoting and protecting human 

rights and should be drawn from a venty of 

background On human nghts I have another 

point to make that the Commission should be 

directed to establish effective cooperation with 

the non-government organisations with first 

hand information about the reports of thehuman 

rights violation The third very important point 

that I would like to make m this connection is that 

the commission should be empowered to inves

tigate the conduct of the police as well as the 

army and paramilitary forces in all the Indian 

States Itshouldhaveadequatefacihtiestocarry
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out on the spot investigations Thecommasjon 

should have immediate and unhindered access 

to aH the places where detained personsare held 

or are suspected to be held and officials should 

be obliged to cooperate with the commission on 

the investigations Ithmkthtsisgomgtobeavery 

positive step If national human nghtscommis

sion is set up this will be a great step towards 

those people in the country who have been 

harassed those people who have been shot 

dead in fake encounters andthose people who 

have been booked in the TADA and other cases 

without rhyme or reason in having some plat

form to express their views

On human nghts commission I would not 

like to elaborate But I have a point in this 

connection The Jammu and Kashmir situation 

has been mentioned in the report mthe Demands

for Grants

Sir I would like tocongratulatetheGoverrv 

ment and the security forcesfor their construc

tive and positive role in the valley There is one 

time pomtwhich occurs in my rmnd thatisavery 

nasty incident, a very tragic incident, which 

happened in Jammu and Kashmir Andthatwas 

the sopore blaze were 72 people were kilted and 

brunt alive I would like topomtoutthatthe role 

of the security forces has to be checked by the 

Ministry As the details of the Wednesday's 

incident come out in bits and pieces, the plot 

becomes more mysterious This was reported 

in a very important newspaper I would like to 

quote that It says

“The townsfolk told this reporterthat BSF 

had gone amuck on the day They bumtdown all 

the houses and buildings and shot down people

indiscriminately "

Some even suggested that this activity of 

this BSF was non provocative and there was no 

provocation before I think, these acts are a 

hindrance to the normalcy of the state, and this 

role of the Armed Forces should be checked if 

ultimately peaoe and normally has to return 

back in the state
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Sir, t have two other points to make Like 

my other colleagues in the opposition like my 

sanyasm sister I would not take much time of the 

House But I would like to point out that a former 

Justice who is now am Member of the BJP Shn 

Gumanmal Lodha has narrated afamous Urdu 

couplet That is

f Translation)

Hum aah bhi bharte hein to ho jate hem 

badnam who katal bhi carte hein to charcha 

nahinhati

I would like to point out the first major 

recommendation It says

The imposition of President s Rule and 

the deployment of central armed forces should 

be donespanngly and only atthe special request 

of the state In this connection the commission 

came down heavily on the bulk imposition of 

President s Rule in 1977 and 1980

The second important recommendation is

[English]

He was pointing out to my Government As 

he has been a former Judge I would like to tell 

one very famous U rdu couplet on this occasion 

on him That is

Though the general recommendations tilt 

towards the Center - advocating the unity and 

integrity of the nation-the commission suggests 

that Art 258 (the Center's right to confer author 

ity to the states in certain matters) should be 

used liberally by the center

[Translation]

Jopeshpeshrahaharguahmienyar usne 

talab kiya gunahgaron ko

[English]

A national tragedy had happened on 6th 

December in Ayodhya I would like to point out 

one elevant point on this to the Government if 

they can listen me c n the 6th December inci 

dent As a Member I have a right to express it 

What had happened on 25th February9 The BJP 

Rally was stopped itwasbanned Alltheforces 

and he might of the Government were thereto 

stop that Rally And if this arrangement if this 

police Bandobast would have been done on the 

6th December in Ayodhya I think this national 

tragedywouldhavebeenaverted Here wehave 

to be answerable to the nation andtothecommg 

generations of this nation

There is a mention of Justice Sarkaria s 

Report on Centrre-state relations and the De

mands for Grants of the Ministry Sir Justice 

Sai karia commission worked for five years It 

was sot up in June 1983 and the leport was

The commission points out at the frequent 

misuseoftheGovemor It recommends thatthe 

Governor should be a non political persons 

appointed in consulation with the Chief Minister 

concerned

About the transfer of High Cout judges, it 

suggests that the High Court judges should not 

be transferre against their will Inter state coun

cil and other matters were discussed in this 

sarkaria commission Report I would make a 

request to the Government in letter and spirit

About the transfer of High Court judges it 

suggests thatthe High court judges should not 

be transferred against their will Inter-state 

Council and other matters were discussed in 

this Sarkana commission Report I would make 

a request to the Government that the sarkana 

commission Report should be implemented in 

letter and spirit

Ihaveonemorepointtomake Iwillnottake 

much time That is regarding the misuge of 

TADA

Sir today in my state of Punjab only more
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than 20, OCX} people are languishing tn jails under 

the TADA I do not mind if a person has commit

ted a cnme He should be investigated, I am not 

supporting their cause But t would Hke to point 

out that this Terrorists and Disruptive Activities 

(prevention) Act is the the blackest of blacklaws 

enacted by parliament The Act has made a 

confession beforeapoteemanadmtssfcte, which 

has given rise tomcats abuse of human rights 

and brutalise the police which in the state of 

Rajasthan and Punjab, have resorted to tortures 

in mass quantities Sir, tnals in camera have 

made the procedure established by law a mock

ery and Articles 21 and 22 illusory

Sir, on the floor of the Punjab Vidhan Sabha 

last year the chief Minister of our state admitted 

that there were 15,000people whoare languish

ing m jails under TADA  The provision of 

anticipatory bail has been taken away and, 

therefore, innocent persons are victimised by 

thepolice So, I would request the Government 

that this TADA which is being grossly misused 

and with the police Mafia in the country coming 

up thisTADAshouldnotbegivenfurtherexten- 

sion so that in this TADA should not be given 

further extension sothat in this country democ

racy must flounsh

Sir, I will take one more minute I would like 

to makeone more point and that is regarding the 

hijacking There have been 7-8 hijackings since 

1977 up till now I think this problem had arisen 

afterthe Anti-Hijacking Act was made because 

the hijackers were not booked under this 

antihycakingAct I know one of the cases where 

the hijacker said that ‘I would like to talk one of 

the cases where the hijacker said that’s would 

like to talk to a very important and very respect

able person whom I hold in high esteem, who is 

averydedicatedleaderofthenation.Mr Atal 

Bihart Vajapayee, and then negotiate’ I have 

come to know that that person has not been 

booked under the Antt-Hijack Act 1982 Here 

there is a discrimination because there are 

certain people who have no voice and are Ian

guishmginjailsforthe last 9 years In Aimer and 

Lahore jails The Government should not act 

discnminatofy while taking action against these 

anti-nationalactivtes So.lwouldliketopointout 

to the Government totheconcemedMinister, 

that this Anti-Hijacking Act should not only be for 

the people who have no voice and there is 

nobody to take up their cause, but also forthose 

people who have hijacked the planes The law 

of the land should operate equally

With these words, sir, I thank you very 

much and I supportthe Demands of the Home 

Ministry

[Translation]

SHRI RAM SARAN YADAV (Khagana) 

Mr deputy Speaker, Sir, lamgratefultoyoufor 

giving me an opportunity to speak

The Ministry of Home Affairs is respon 

sible for providing justice to all as also proper 

governance of the country So far as my knowl

edge goes, all is not well with the police depart

ment. people visiting police stations are mal 

treated and police officers behave inavery rude 

manner FI R of even an injured person bleed

ing profusely is not registered without receiving 

bnbe from him The Government should look 

into it What will happen when protectors of the 

people have become so callous Recently 

pofice killed 8 persons in Bihar, but they were 

shown killed in police encounter One person 

who was playing cards was caught and shot 

dead. Another man who was sleeping with his 

children was also shot dead Apersonnamed 

Harballabh was murdered in 1980 in Bihar 

Infect, laws are not equally applicable in out 

country lie a poor man is in a criminal case such 

as murder of dacotty etc, his properties are 

attached and members of his family are ha 

rassed to theextent that this house is demol 

ished by the police Harballabh Yadavwas 

murdered by apolice officer Shafi-Alam who is 

holding the post of ASP (khagana) at present 

A case was registered against him at the in 

stance of the court in 1980 and attachment
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warrant was issued agaflist him but even etfter13 
years ofthe incident he has not appeared before 

the Court I would like to know whether there are 

separate laws for him Shn Ram Vilas Paswan 

has nghtly said that the Constitutional provi

sions are differently apphedto drfferentsections 

of the society So long as constitutional provi

sions are differently applied to the different 

sections of the people, they will continue to 

become terrorist and they continue to take law 

into their own hands If the judiciary and the 

administration fail to provide justice to them, 

they will be forced to become terrorist I can say 

to the extent that today judiciary has also be- 

come partial Some persons get bail even at the 

judge’s residence at midnight or on the road 

also Butthepoormandoesnotgetbail This 

shows how people are discnminated in our 

country under the same laws Law enforcing 

officers misuse laws in arbitrary manner It all 

depends on their sweet will as to who will be 

released on bail or who will be put behind the bar 

There is no rule of law in the country If the 

Govemmentfails to take appropriate measures 

in time terrorism which is already on the in 

crease in Punjab Assam, Kashmir etc Would 

reach every house & heart in the country and the 

Government wiH not beinaposition to control it 

Therefor the Government will have to think over 

this matter onpnonty basis provision will have 

to be made to impose some restnctions on 

judiciary and steps should also be taken to 

prevent misuse of powers given to the police In 

ordertokeepawatchonthem some separate 

provisions should be made only then justice 

can be metedto the people and peace restored 

in the country When people lose faith in judi

ciary they resort to terrorism because no other 

alternative is left before them That is the reason 

why I am acquainting you with my views

You know that flood water in the nvers 

emerging from Nepal causes havoc mnour con

stituency Khagaira every year iwouidlikethe 

Central Government to make a separate provi

sion for this area to provide relief to the people 

there I am not begging alms from the Central 

Government  It is the responsibility of the
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Govemmenttoprotect the borders of a state if it 

isinvadedbyaforeigncountry It is m fact a sort 

of foreign invasion that the water from Nepal 

causes destruction in our area every year The 

central Government should pay attention to it

in my constituency people have been ren

dered homeless for the last forty years due to soil 

erosion caused by the nvers Ganga and Kosi 

But no measures have been taken for their 

rehabilitation Even children in their families 

have grown young and reached marnageable 

age but no steps have been taken to rehabilitate 

theirfamilies The Government acquired land 

but the acquisition of land is stayed by the High 

Court HowironicalitisthattheHighCouytand 

the Supreme Court donot tssue stay orders if he 

Government acquires land for construction of 

Highways and railway lines but they do grant 

stay orders when the land is acquired for reha

bilitation of people ThisduaJpobcyshouldnot 

be adopted The Government should enact law 

debamng people toget stay orders from the High 

Courts or theSupremeCrouton such cases The 

people whose houses are destroyed in fire inci- 

dencearegivenameageramountofRs 150 as 

compensation which has been in vogue smce 

theBntishrule This meager amount of Rs 150 

istooadequatetomeetthecostofeven bamboo s 

required for repares of the house Therefore I 

requestto increase therehef amount by making 

necessary amendment in the relief code

There has been a growing tendency to 

foment communalism in the name of religion in 

thecountry Thereiscommunaltensionallover 

the country Everything is being done in the 

nameofthetempleorthemosque Ontheother 

hand hospitals are flooded with patients be it the 

AIIMS or Ram ManoharLohia hospital people 

are suffering from vanous diseases I have 

never seen an ailing man cured of his illness 

simply by going to a temple or a mosque or by 

worshipping there Then why people are so 

much concern about the religious matters and 

the whole country is burning in ̂ommunalfire

Just now Uma Bharti p made a mention of
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[Sh RamSaranYadav]  i

‘Saroopnaka’ acharacterof the Ramayanaepic 

I was surprised how a woman could use an 

insulting language against another woman After 

all, what crime did saroponkha commit? did she 

use any weapon against Lord Rama? She had 

just put a before marriage proposal Lord Rama 

and it was quite natural Attraction between man 

and woman is a naturalthmgandsaroopnakha 

did nothing unequal while prqposmg before Lord 

Rama

Ram directed herto his brother Lakshman 

and replied that he was already marned and his 

brother was still a bachlor, goto him What I want 

to say is that Ram uttered a lie at that moment 

beyor Saroopnakaha though we call him 

Maryada Purshottam and Lord Rama, I would 

like to know that what compiled him to tell a lie 

and why the noseandears of a women werecut 

Was it graceful for such a great man called Lord 

Ram to do so? It was not good to cut nose and 

ear of a lady by telling a lie (Interruptions)

SHRINITISHKUMARI Youaskhimasto 

what was spokenbysaroopnakha and whether 

he was present at that time (Interruptions)

SHRI RAM SARAN YADAV  I am not 

citing it on my own but it has been mentioned 

inRamayana  (Interruptions)

SHRI RAJVEAR SINGH (Aonla), This 

version can be more authentic because he 

belongs to the same family (Interruptions)

SHRI RAM SARAN YADAV No. I am 

referring to Balmik Ramayana This reference 

has come in all the Ramayana All Ramayana 

are the same In this manner, the deeds of cutting 

nose and ear of a lady by entangling her end 

crating illusion cannot be termed ‘Maryada’ Do 

you also want to do the same thing in the name 

of religion and mislead people? Do you want to 

refer to the same rebne in which daughters were 

offered as ‘Devdas’, mthetemples? Doyou want 

to introduce the same relme in then county/ Are

you a supporter of such region in which a Hanjan 

was humiliated by hanging a bell in his neck and 

a separate route was earmarked for him and 

people wantedtoavoidhis shadow even? What 

right you have to call yourself a Hindu?

‘Humanism should be the religion of all of 

us When’Varnasharam Dharama’ was intro- 

ducedby Manu, a question was raised that which 

Vamu’ is the lowest among all the varnsas At 

one place he has stated - as has been said in 

Ramayana by Tulsidas that*

'JoVrma AdhamTeliKumhara Supath 

Kirash Kaul Kalwara

Where do you want to take the countery in 

the name of Shri Ram? You call, him Maryada 

Purushottam who got the nose and ear of a lady 

amputated Can you justify this act of his and call 

him a religious, judicious and fair minded per 

sons?

You wantto destroy the country inthe name 

of Ram Do you want to reintroduce that religion 

in which child of a poor, daitl was sacrificed at 

the altar of God as hog deer\s sacrificed now * 

a-days? If he resisted not to sacrifice him he 

was advised not to worry as he was directly 

being sent to God Do you intend to bring that 

religion?

“Dhor, Ganwar, Shudra, Pashua AurNari

YeSabTarankeAdhikari"

Thisdivisionwasmadebyyou Youshould 

feel, ashamed when you call for Hinduism 

Whomdoyoucall Hindu? Isthatapersoncalled 

Hindu whom you don't allow to enter into the 

temple and perform pooja atthe altar Have you 

any right to all him a Hindi? All these things 

shoauledbeconsideredbyyou Don'ttrytorum 

the country in this manner

Mr Deputy Speaker. Sir, I would like to 

appeal my Hindu and Muslim brethren that God 

or Allah is the same thing God is omnipresent 

That is why do not fight with each other I would
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like to advice both the communities toconstruct 

a modern hospital in place of constructing a 

temple or mosque there so that all diseases 

could be cured and ? In which all Hindus, 

Muslims, Sikhas  Buddhists, Jams and 

chnstians may take treatment A modem hos

pital open the pattern of All India Institute of 

Medical Sciences may be constructed there 

Now-a-days different types of disease are erupt

ing in our country In that hospital Ram and 

Rahimbothmaybetreated Inthis manner, gods 

relating to both the communities will remain 

there Don’t fight Both will be safeguarded God 

does not dwell in temple only, but he remains in 

theheartsofallthepeople Don’truinthecountry 

in the name of Hindu religion AH of us will be 

allowedtotaketreatmentthere

Mr Deputy Speaker Sir.lwouldliketoask 

which temple or mosque has arrangement to 

cure the patient7 Thousandsofpeoplearesick 

today They are crying for medical aid No 

facility has been provided to them for their 

operation till now That is why, Mr Deputy 

Speaker Sir thoughyou.lwouldtiketosayin 

the House today to stop the fight relating to 

temples Don’t throw the country in turmoil and 

save it from ruining

Mr Deputy Speaker, Sir, since you are 

ordering me to conclude I would like to request 

that the Government should perform it s duty 

properly IftheGovemmentworksproperly all 

of us will support it and if it does any wrong I will 

opposeit Thisisnottheopmionofmyparty.but 

I am expressing my own view point

Mr Home Minster, Sir I would like to 

request you again to streamline the police Ad

ministration and this House should do some- 

thingto keep judiciary inorder andsome checks 

should be imposed on all these so that all the 

people could get justice

18.00hrs.

DR  LAXMI NARAYAN PANDEYA 

(Mandsaur) Mr Deputy Speaker, Sir, I would

like to support the cut motions put up by the hon 

MembersofB J P on DemandsforGrantsof the 

Ministry of home Affairs  The Prime function

of the Ministry of Home Affairs is to make 

security arrangements in the county, establish 

integration and develop amity among the people 

and it is accountable to provide protection to 

every person and maintain lawandordersitua- 

tion, in the country But the Ministry of Home 

Affairs has neitherbeenableto perform itsduty 

in regard to .maintaining national security nor is 

safeguarding thecommon man Thecommon 

man is worried

There is no security if you travel by rail or 

bus or by aircraft Security as such is not there 

It has become a matter of grave concern It is 

very essential to get rid of this situation

The terrorism extremism naxalismand 

inflow of infiltrats are increasing in the country 

due to inefficiency and incapability of the 

Government (Interruptions)

[Enghsh]

MR DEPUTY-SPEAKER Would you 

likeosaysomething, Mr Minister?

THE MINISTER OF STATE IN THE 

MINISTTRY OF HUMAN RESOURCE DE

VELOPMENT (DEPARTMETN OF YOUTH 

, AFFAIRS AND SPORTS) AND MINISTER OF 

STATE IN THE MINISTRY OF PARLIAMEN

TARY AFFAIRS (SHRI MUKUL WASNIK) 

There are many speakers We may extend the 

House for some time The list cannot be ex- 

hausted today (Interruptions)

SHRI NIOTISH KUMAR There is one 

speaker mthis House

SHRI MUKUL WASNIK There are many 

speakers to speak on this subject We ill have 

to continue the discussion tomorrow also you 

may extend the House for some time today

MR DEPUTY-SPEAKER Isitthedesire



of the House that we continue for some time7 

[Translation]

SHRI NITISH KUMAR  Mr  Deputy 

Speaker,Sir as long as you desire to run the 

House, you may continue it We have no objec

tion But along with »t I would hke to urge upon 

the minister of Parliamentary Affairs to ensure 

quorum m the House

DR LAXMINARAYAN PANDEYA Some 

days ago reports regarding Bihar had appeared 

in news papers According to it, Bangladeshi 

infilrators have been settled in 12 districts of 

Bihar They have got their names entered in the 

list of voters They have contested election sofa 

panch and Sarpanch also If it is true (feel it will 

cause a senous thereatto the country Infiltrates 

who enteredmto someareas of Calcutta arenow 

demanding for separate land The Ministry of 

Home Affairs is not taking any action in this 

regard

When did they come what was their num 

ber? Somebody says that their number had 

reached two core Somebody says that their 

number reached 50 top 60 lakh I would like to 

know from the Hon Minister what is their exact 

number afterall how chdthey come andwhether 

any arrangement has been check them or not

Recently a report has been received form 

Gujarat that some Pakistanis are intruding into 

Kutch area also and they want to capture the 

entire Kutch border by intimidating people I 

would like to urge that it is a very senous issue 

and it should be though over property that if 

somebodymigratestoourcountry and settles 

here and becomes a voter it is not good Even 

Delhi is not unaffected by it Today culprits are 

mmovtngscotfree Rajasthanis also not un

touched with it The intruders have not made 

some special hide-outs They want to disturb 

security, peace and harmony of the country by 

intrudng mtothe country The Ministry of Home 

Affairs should take stem action in this direction 

All intelligence agencies of the Government
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have proved a failure

Ontheonehand we have the problem of 

foreign intruders, On the other hand some 

where there is the Bodi problem theGoikha 

Land problem, the Jharkhand problem or the 

other After all the congress generated prob

lems perhapsrtdoes to wanttoovercome these 

problems It is creating new problems each and 

every day The problem of terronsm is also its 

our creation The problem of Naxalites is also 

the creation of the Congress The congress is 

the mother of all problems It is creating prob- 

lems one afterthe other Efforts should be made 

to find out solution Its love solution is that the 

moststnngentmeasuresshouldbetaken We 

always demand for the fencing of borders with 

barbed wires but this is not done  Rather 

fceneing with barbed wires is done only to 

preventtheB J P rally on the 25th February on 

whichspendituretothetuneofmorethanRs 30 

lakh was incurred From Border secunty point 

of views Government must be vigilant on bor 

ders but it hardly bothers to do so there What 

the Governmentthinksfittobe vigilant isthat the 

hon Pilot makes an nerial survey aboard a 

helicopter of the 25th F obrunty i allv and watches 
everything from the top T ho Gi von if nt is 
making desperate bids Perhaps the  i 

ment has started realizing that its very exist* 

is in danger Therefore it acts what it »■ 

because Whom God would destroy hr f  t 

makes mad Thus the Government is actin jm 

an improper manner The people of the Bharativ i 

Janata party were citizens of India They had 

come to the Government to express their feel 

mgs Theyhadcometodemandthatthedemoc 

racy in the country be safeguarded But the 

police personnel of the Government used water 

cannon against our National President Dr Murli 

ManoharJohsiduetowhichhefelldown Shri 

LalK Advani Shn Madan lal Khuman andmany 

other hon Members from amongst who are 

sitting here werelathicharged When we were 

arrested and seated we were again pushed 

aside and Again lathicharged Some sustained 

head injury while some other sustained leg or 

handmjury that caused fracture What were the
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reasonforbanningthe rally of the 25thFebruary? 

We are citizens of India and neither we are 

foreign intruders, rxrtmdrtarte The people erf the 

country had come to tell the Govemmentsome- 

thmg Had they demonstrated at the Boat Club, 

no harm would have been done What were the 

reasons behind banning them? Whythe rally to 

be processed on the Ambedkar’s birth anniver

sary was not allowed? They should have been 

allowed and we too Everybodyenjoysthisnght 

here The farmers expressed their opinion 

behind the Red Fort It is not right I would like 

to submit something about Kashmir

Even afterthe passage of so much time, the 

Government assures everyday that it is finding 

outsolution to Kashmir problem What solution 

has beenfourri out by Government? No solution 

hasbeenfoundouttilldole Was the Govern

ment discussing it with Dr Farooq Abdullah who 

is a traitor? Some days beck I went to the Bladra 

war, kshtwaterandDodaareas of Kashmir The 

people of Kistawar were openly raising pro 

Pakistan slogans on the 14th August What was 

the mteftgence agency of the Government domg 

at that time? What were other Government 

services doing at that time? on the 15th of 

August the terrorists and extremists sneaked 

mtoBhadraws Thefmngcontinuedof16hours 

Women, children and common people were 

stranded in their houses The Border Security 

Force and the Paramilitary forces were not 

empowered to open fire They were fmng only 

in their self-protection, otherwise they might 

have driven out the terrorists The Government 

is giving relaxation there deliberately and this b 

thereason behind the present situation there If 

the Government at all wants to take action, it 

does so against us Whom does it ban? The 

R S S office is sealed and what was its reper

cussion? The High Court gave verdict that the 

Government was wronginsealingrtandordered 

it to unlock it Recently the office of Suruchi 

Prakashan which pubhshed booked in Delhi 

was seated They movedthe HighCouit which 

sadthatfhe Government had donewrong and 

the seat should be broken The Governments

demssedthe Madhya Pradesh, Rajasthan and 

Himachal Pradesh Governments by misusing 

the Article356of the constitution It is a matter 

of great shame that the High Court gave its 

verdict in the Madhya Pradesh case to restore 

the Vidhan Sabha and the Government The 

dissolution of the Legislative Assemblies is 

wrong Appeal should be made against it withm 

fourteen days Otherwise its order will be imple

mented NowtheGovemmentsnot abiding by 

the courts decision It would be better if the 

Governments were restored, the Legislative 

Assemblies were restored and the democracy 

was safeguarded Butthe Government did not 

do The Government is not prepared even now 

to annourrethe date of elections. However, the 

period of 6 months is already passing I think, 

If the Government does not bnng any motion 

here m a day or two, a constitutions crisis will 

anseagam I am of the opinion that the Govern

ment is likely to bring it arxiitmtght be preparing 

for it, but it will bnng it on the very last day The 

Sarkana report

IwouWhte to cfrawyour attention on to two 

or three points mentioned particularly about 

present situation m the report of the committed 

on the Maiistry of Home Affarsand conclude In 

the report recommendations have been made to 

increase the number of paramilitary forces, to 

import training to paranrnHitary forces, and to

It has also been mentioned that deployment of 

para m«tarytorc»s4>eitlndo-Tt)et Border Force 

oranyotherforcesKketheC R P F or others, 

in the maintenance of internal security every 

now and then, wM demoralise them and dimin

ish their efficiently Formthis point of view also, 

their training and other amenities are essential 

Theresneedofprepanngone or twosuch forces

and security only These para-military forces 

should not be deployedforthispurpose They 

do not have any sophisticated arms The situ

ation has worsenedtosuch an extent that many 

times they become unable to protect them

selves Therefore they such amenities should 

be provided to them
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The tendency of the Government to ban 

meetings rallies sometimes by instructing the 

Tamil Nadu Government sometimes by inter- 

acting the Kerala Government, sometimes by 

intruding the Kerala Govemetmn or the West 

Bengal Government and thereby to deprive the 

citizens of their democratic rights and to sup

press their voice and to violate their constitu

tional and Fundamental Rights will not be proper

After all what will be the situation? Wher* 

ever the Government takes steps that amount to 

violationaftheFundamentalnghtsofpeople the 

court high lights such tendency While honoring 

all those courts I would like to appreciate them 

that despite all such circumstances they have 

given their impartial verdicts Recently Shri 

Bnjbhushan Sharan Singh was released by the 

order of the court He is an hon Member of 

parliament But the government again arrested 

his underthe Goonda Act Ourhon Member of 

parliament Shri Vinay Katiyar was arrested 

hon Shn Lai K Advam was arrested What was 

the ultimate result? Shri Joshi was arrested 

What came out? Shri Advam was kept first at 

Agra then he was taken to Matatila The High 

Court was of the opinion thatthere is no pnme- 

f acie case against him hence he is released 

unconditionally Ultimately the Government 

had to yield Be it a case against hon Shri 

Advam or Shn Joshi or against hon Members 

ofParliament oritiscaseofimposittonofaban 

on meetings or ofthe sealing ofthe offices ofthe 

R S S the Bajarang Dal the Vishwa Hindu 

panshad or the dismissal of Government the 

Government had to face defe in all such cases 

Therefore if should be taken seriously The 

Government mustthinkoverthe present situa

tion Today crimes are being politicisd The 

culpnts ofthe Bombay and (̂Icutta bomb blasts 

am enjoying the patronage of politicians

Today Assam is disturbed Howeverthere 

is some peace in Punjab But the incident that 

occurred in Kashmir dunng the last two orthree 

days have become a matter of grave concern,
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though I do not want to go into details of such 

incidents Such situation must be improved 

The Kashmir refugees have come here who are 

our own fellow-countrymen and ourbrethren and 

for whom there is no arrangement of their secu

rity, accommodation care and health care must 

be resettled properly So that they may feel once 

again thatthey are safe here and that there is 

peace and that the law and order situation is 

good Special steps should be taken to ensure 

all this and to win people s confidence

With these words I conclude

SHRI BHUBANESHWAR PRASD 

MEHTA(HAZARIBAGH) Mr DeputySpeaker 

Sir I rise to oppose the Demands for a Grants 

in respect of the Ministry of Home Affairs India 

is a vast country Country s unity and a integrity 

is in danger ever since the incidents of 6th 

December and bomb explosions in Bombay and 

Calcutta It has also posed a threat to country s 

internal security

Sir, as you know the Babiri Masjid was 

demolished on the 6th December I would like 

totellpeoplefrom BJP and same other commu

nal organisations whetherthey belong to RSS 

Bajrang Dal or Shiva Seen that the demolition of 

Babn Masjid has disgraced the country through

out the world India has been defamed by it Are 

you aware of the fact that after demolition of Babn 

Masjid hundreds of temples have been de

stroyed m foreign countries? Dunng the oom- 

munal violence that broke out in the country after 

the 6th DecembeSrtncident, thousand of people 

were killed, thousands of houses were destroyed 

and property worth crores of rupees has been 

damaged this Government remained a nut 

espectator to all these events The Central 

Government talks of communal harmony but 

the congress party is not less at Wanchethan the 

BJP When it knew what was going to happen 

on December 6, its intelligence department and 

CID knew about it it did not do anything 

Eariierpeople from the congress party said that 

the BJP people would demolish the Babri Masjid 

on December 6 Even then this Government did
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nothing and remained a mute spectator The 

Uttar Pradesh Government was dismissed 

laterbut it could have been done earlier Ayodhya 

couldhave been saved by controlling the admin

istration of the state by Central Government, but 

it was the done Later they have dismissedthe 

Government of Madhya Pradesh, Rajasthan 

and Himachal Pradesh It was a right step, I do 

not oppose it butl would like to ask as to whatthe 

Government did in Gujarat and Bombay in 

Maharasthra Where thousands of innocent 

peiople were killed There was no BJP Govern

ment  There is Congress Government in 

Maharashtra but the administration was handed 

overtoShivsenaandRSS fornmedays They 

massacred innocent people and looted prop

erty The Maharashtra police and the Govern

ment had been mute spectators I would say in 

clear terms and as the newspaper also report 

and on the basis of statements made by Shri Bai 

Thackarey that Shri Thackarey is the Chief 

Minister of Maharashtra Who is running the 

Government at his sweet will and Shared Pawar 

and his predecessor had no say in the affairs of 

the state Shiva Sena has massacred and looted 

innocent people on selective basis Action 

should be taken against it But it has not been 

done because the Shiv Sena has friendship with 

theGovememtnof maharashtraandthus Shiva 

Sena administers the Bombay even today I 

would like to say that it was the moral duty of tho 

Government to dismiss the Governments ot 

Gujarat and Maharashtra also on the same 

giound as it dismissed the Governments of 

Rajasthan Madhya Pradesh and Himachal 

Pradesh Maharashtra and Gujarat were more 

aftectedby communal violencethan these states 

Today the whole country is underthe threat of 

terronst activities Bombexplosions in Bombay 

and Calcutta have created a fear psychosis 

among people Traveling in trains, aeroplaens 

creates fear of bomb explosion or hijacking I 

would like to ask, how the intelligence depart

ment of Home Mmistry is working, What this 

department was doing when there were such 

bomb explosions at 12 places and that too in 

Bombay After some days the same type of 

bomb explosion took place inCalcuttaandthe
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intelligence department got no clue to it The 

Home Ministry makes a demand to raise its 

allocations I would like to knowthe justification 

for it Whatever incidents are taking place in the 

country after 6th December whether it is the 

communal disturbance, secessionist activity 

terrorism or extremism the Home Ministry has 

failed in every sphere But the congress Gov

ernment and its policy of delaying the matter is 

responsible for it

Sir, today Kashmir and Punjab are hit by 

terrorism Innocent people are being killed 

there If you go into the history of this problem 

it will be known that it is quirt old, but non form 

thecongress party has made any efforts to solve 

it It will hot be wrong, ifwe say that .problem of 

terronsm in Punjab and Kashmiris the creation 

of the Congress Government and now the whole 

country  is  facing  its 

consequences (Interruptions) be it Bihar, 

Andhra Pradesh or anay other place, hanans 

tanbals and backward people do not get social 

Justice anywhere though the Congress Gov

ernment makes tall claims in the regard

The Government only talks about the wel

fare of backward class people but it has not 

provided protection to them againstthe torture 

and atrocities Be it Andhra Pradesh, Bihar or 

any other place in thecountry, terroismwill keep 

m rising till the poor and weaker sections are 

given protection, their rightful dues and status 

Ihisterrorismcannotbesurpressedatgunand 

rifle points So it is necessary for the Govern

ment toprotectthem or give them freedtoprotect 

themselves Everybodyknowtheincidentsthat 

tookplace in Bombay after 6th December Did 

the Government ever thought how to solve the 

Punjab Kashmir problems politically through 

dialogue

Sir, today an hon Member from the Con

gress party had congratulated the Government 

for solving the Bodo problem, but »t is not a 

permanent solution This problem will rise 

again Regardingthe Jharkhanproblem, I heard 

that the Government has agreed to provide
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[Sb BhubanesbwarPrasadMehtaJ

council and a dialogue is going on I would like 

to tell the Ministry of home Affairs and the 

Central government that Jharkhand problem 

cannotbesolvedinthisway TheGovemment 

has invited a handful of people for discussion on 

this problem This is an old movement which 

has now become violent They have started 

Economic blockade, bomb explosion and dam

aging railway lines and new this Government is 

giving advice to them I would like to say that 

giving advice is not the solution to Jharkhand 

problem

You have hatched a conspiracy of making 

consultations with afew selected people on the 

Jharkhand problem But you should have held 

consolations with the leaders of all the political 

parties and regional parties regarding Jharkhand 

problem But the Government did not invite 

either BJP or Janata Dal or anybody else Inthis 

way you are making this problem more compli

cate by making consulations with a few selected 

people only

Sir, I would like to submitthat there is only 

one wayfor solving this problem thataseparate 

Jharkhand state should be constituted by merg

ing Chhota Nagpur area of Bihar and Santhal 

paragon If it is not done, terrorism may arise 

there and then the Government wouldsendarmy 

to cope with the problem, but it would not be 

resolved (tntenuption$\

SHRI CHHEDI PASWAN (Sasaram) The 

peoptearedemandingaseparatecounty named 

Jharkhand not a state called Jharkhand

SHRI CHHEDI PASWAN {Sasaram) The 

peoptearedemandrtgaseparaiecountryriamed 

Jharkhand notastatecaNed Jharkhand

SHRI BHUBNESHWAR PRASAD 

MEHTA Thisisa misleading statement People 

are demandnigastatecalted Jharkhand andthis 

is a long standing demand manynewstates 

ha vebeencreated after the nse of this demand
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Jharkhandstatewoutoalsobeformedandyou 

cannot stop it Yourwrong policies cannot stop 

this ft would not be stopped even by formation 

ofacounctl

Mr Deputy Speaker, Sir, Pakistan trained 

terrorists are being sentto Kashmir and Punjab 

after imparting training, Newspapers are pub

lishing these reports bomb blasts took place in 

Bombay and the hon Mmisterhas admitted the 

fact that Pakistan was behind the conspiracy 

and it has given shelter to Memn brothers 

Thereafter the Incident of Bomb blasts took 

place in Calcutta I would like to ask as to why 

the Government does not take hp the matter with 

Pakistan in a bold manner because Pakistanis 

attaching the unity and itegntu of the country ty 

and sabotaging our internal security Today 

Pakistan threatens totake ad our internal matter 

toll N O We always follow ouragreements but 

still it interferes in our internal affairs We are 

sitting silent Where would we liked to our 

country in his way9 Pakistan is conspinng 

against the unity and integrity of this county 

Government should take a concert step in this 

regard and should tell Pakistan and other coun

tries clearly that if they would continue making 

interference m the interval affairs of the county 

they would have to bear the consequences But 

the people in power do not have the courage to 

say so

Today the problem of infiltrates is before 

us People are infiltrating from Bangladesh if 

lakhs of refugees enter this county, what would 

happen to thiscountiy'7 TheGovemment should 

take up the matter with the Government of 

Bangladesh andothercourtnesinacourageous 

way Weshoutdshareactearcutpottcymthis 

regard

The national language Htndi is also one of 

the issues and it is also underthe charge of 

Home Ministry The Government has taken no 

concrete step of make Hindi as national lan

guage nght form the beginning. AHwockebeing 

done jn English and as such English has be- 

oome our national language Only tha English

APRIL 28,1993



825 Derrtandsfor VAISAKHA8 1915 (SAKA) 1993-94Ministry  836
Grants (Gen ) of Home Affairs

krxjwingpersons are allowed to appearmtugher 

exams«e IA S, IP S Etc This country has 

no place torthe people whoareeducatedthrough 

Htndt or regional languages I would like to 

submit that due status should be given to Hindi 

andotherregional languages

demand for over Rs 80 croes made for the 

moder insetion of police has not been favorably 

agreed by the centre I take this opportunity to 

appeal to the cetre one again to sanction this 

amount immediately enabling Tamil Nadu Gov 

emment to tone up the police

I would hke to submit something regarding 

freedom fighters Today lakhs of applications 

of the freedom fighters are pending Thefilesdo 

not get cleared unless bribes are paid Gener 

ally the pension s ate sanctioned to wrong 

persons Thepeoplewhofoughtforthefreedom 

of the county do not get pension therefore the 

Government should work sincerely and the 

pending applications should be cleared Forthis 

purpose a time-limit for three months or six 

months should be fixed The people run to Delhi 

from Bombay or Calcutta or Patna for this 

purpose Iwouldiikethatsuchanarrangement 

should be made as no person should have the 

need to run to Delhi for getting sanctioned hos 

permision I would also like to submit that the 

unity and integrity of the county should be safe

guard and thecounty should march on the path 

ofprogfBSsmasecuredway The Government 

shotrtddo this work without hesitation otherwise 

the country would disintegrate

[English]

SHRI B RAJARAVIVARMA (Poilachi) 

Sir, I rise to speak on behalf of AlADNKon the 

Demands for Grants of the Ministry of Home 

Affairs

Each year the expenditure of the Home 

Ministry goes up Substantially Icanunder- 

stand the reasons The Government has to take 

the situation ansing out of widespread terrorism 

But I fail to understand why the Center is indtf 

ferentto the genuine needs of Tamil Nadu 

goestothecreddofouthon CtoefMmisterthci 

the buds of terrorism were nippedin the bud and 

he law aixl order has been maintain in an exem

plary manner Even the Center has appreciated 

the way out Chief minister has tacked the LTTE 

m T amil Nadu But it is very unfortunate that a

It is a matter of grave concern that ruling 

parry at the centerhasalasalso the Union Home 

ministry are silent overthe incidents in the Tamil 

Nadu Legislative Assembly createdby the Con

gress leader AND Las there just because the 

congress parry is in power at the Center the 

congress leaders and MLAs in Tamil Nadu think 

that they can commit any cnme and create law 

and order problem and go scot-free

MR DEPUTY SPEAKER Ifyouwantto 

make any allegations, you haved to give a 

notice Formalities are there Do not make any 

unnecessary allegations What are your prob

lems and what are the suggestions you are 

making to the Government? Betteryou concen

trate on that

THE MINISTER OF STATE IN THE MIN

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTIMES AND 

DEPARTMETNOFOCEAN DEVELOPMENT) 

AND MINISTER OF STATE IN THE MINIS

TRY OF PARLIAMENTARY AFFAIRS (SHRI 

RANGARAJANKUMARAMANGALAM) Al

legations can always be made with proper no

tice

SHIR B RAJARAVIVARMA (Poilachi) 

Let me say it once again that our leader, hon 

ChiefMimsterhasvowedtoprotectthelawand 

order, no matter who is ruling atthe Center The 

functioning of the Assembly and the state Ad

ministration will not be allowed to be held to 

ransomfor political gam by the congress party 

Since people have given a massive mandate to 

our leader the Congress can never think of 

disrupting the administration in Tamil Nadu I 

warn once agreement again if the Center andthe 

Congress do not take necessary action if the 

bring sanity to the activities of its members in
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R^jfi L^ar qebfo^fjtfii_babcb^qba^kaqeb
krfp^k`b`ob^qba_vqebjtfii_bmrqaltktfqe
^eb^sve^ka

Qfo fqfp^j^qqbolcabbm obdobq^kape^jb
qe^qqeb`lkdobppm^oqvcloqebp^hblcmlifqf` î
jfib^db fpglfkfkd e^kaptfqe qeb NKI tef`e
dilofcfbaqeb^pp^ppfkplcQeof P^efs E^kaef
Mkiv fkQbmqbj_boi^pqvb^oqebobplirqflkt^p
^almqba rk^kfjlrpiv fk qeb pq^qb ?ppbj_iv
obnrbpqjdqeb`bkqboql_^kqebNKI @rqklt
qebAlkdobppcfkapqebp^jbNKI^``bmq^_ib
clo^kbib`qlo î îif^k`b Csbk ĉqboqefppljboç
p^riqqeb`lkdobppfp ĉo f̂alcc^ f̀kdqebbib q̀flk
fkR^jfiL^ar Re^qfptevqebve^sbjcirbk`ba
qeb Cib`qflk `ljjfppflk ql `^k`bi qeb _vb
bib`qflk qlqebP^jmb?ppbj_iv Gkpqfqrbk`v
Ubtfiiklq_b promofpbabsbk fcqebN î^j_vb+
bib`qflkcloJlhQ^_e^ fp`^k`biba @b`^rpb
qeb`lkdobpphkltqe q̂tfqelrqqebprmmloqlcqeb
?G?BKI fq fplkiv ^ wbol fkR^jfi L^ar Reb
sbovc^ q̀qe q̂qebAlkdobppe^pklq^kklrk`ba
fqpm^oqv`^kafa^qblcqebm^i^jJlhQ^_^ _vb
bib`qflk`lkcfoqeb^mmobebkpflkqe q̂bib q̀flkfp
dlfkdql_b`^k`biiba

Qfo bsbk qebjfklofqv`lkdobppElsbokç
jbkq ^q qeb`bkqbo obmb^qbaiv p^vp qe^q fqtfii
`ljmibqb fqpcfsbvb^oqboj _rq fqfp^_i^`hpmlq
lk abjl`o^`v qe^q qeb Abkqbo qeob^qbkp ql
afpjfpp^kbib`qbapq^qbElsbokjbkqtfqelrq
^kvoevjbloob^plk GkqebteliblcGkaf^ R^jfi
L^ar fp qeb lkiv pq^qb tebob i^t ^ka loabo
mobs^fip ql qeb `lob Rebob ^ob j^kv pq^qbp
m^oqf`ri^oiv oriba_vqeb`lkdobppm^oqvtebob
i^t^kaloaboe^sb_olhbkaltkibqqfkdqeb k̂qfç
pl f̀ îbibjbkqpqlormbqebollqp @rqqebAbkob
`ljbp lrq tqqe ^ cifjpv ob^plk ql `^k`bi
bib`qflk fk^mb^`bcriR^jfi L^ar

fcqebFljbKfkfpqove^p^kvobd^oacloqeb
`lkpqfqrqflk^kaabjl`o^`v fqpelriapq^ka_v
qeb R^jfi ?ka Elsbokjbkq ^ka lro Aefbc
Kfkpqboqlcfdeqqebqboolofpj^kaqeb`ljjrk^i

((Cumrkdba^ploaboba_vqeb`e^fo

clo`bp MkivfcqebFljbjfkfpqovbumif f̀qvdfsbk
fq prmmloq ql qeb R^jfi L^ar Elsbokjbkq ql
q^`hib qeb mol_ibj _bfkd `ob^qba qlv`boq^fk
sbpqbafkqbobpqpfkpfab^kalrqpfabqeb?ppbjç
_iv* fq`^k^_plisbfqpbiccoljte^qfqe^palkbql
R^qlfiL^ar Mqebotfpb* Gt^jqeb`bkqbotÖÑc^ii
rkabofqpltktbfdeq

Ufqeqebpbtloap &`lk`irab

UNjYfkdYlagfW

QFPGQ K J?JH?L @?QF?&Erkqo' Ko
BbmYrqvQmb^hbo Qfo G ofpbqllmmlpbqebabç
j^kaplcqebKfkfpqovlcFljb?cc f̂opmobpbkqba
fkqebFlrpb Rla^vmblmibe^sbilpqĉ fqejqeb
mlif`bpvpqbjlcqeb`lrkqv Gq^mmb^opcoljqeb
mlif`b^ q̀fsfqfbp qe q̂ fqfp fk`ob^pfkdqebqbooloç
fpj bsbovtoeb fk qeb `lrkqov qebob fp tfab
pmob^a`loormqflk^jlkdqebmlif`bmboplkkbi p
Uefib bsbk fk qebk mlif`b rkfcloj qebv ^ob
_be^sfkdifhb`ljjrk^icrka^jbkq îfpqp^ka
^obbk`lro^dfkd`ljjrk^ifpjfkqeb`lrkqov
P^jm^db^kaillhfkde^sb_b`ljb q̂qofqflk Gq
e^mmbkba q̂qe q̂qebl``^pflkfb fkqebab^qelc
Qekj^qf Gkafo^E^kaef^kaQekP^gbbsd^kaef
Rebmlif`bmboplkkbiäptb^pjjsifbafkillqfkd
qeb?kaeo^No^ababe q̂qebqfjblcab^qelc^k
K J? Qlqebmblmibe^sbe^sbilpqqebfoc^fqe
fkmlif`b Reb pelmplcqelpbmblmibteltbob
klq ĉcfif q̂batfqe^kvlcqebmlifqf` îm^oqvtbob
q̂q^`hba^kaillqba ?p^obpriqlcfqqebsf`qfjp

e^aqlpq^dbabjlkpqo^qflkplkol^ap ?Klcqefp
e ĝpmbkbatelqeb`lkdobppm^oqvt^pjmltbo

fk?kaeo^+No^abpe UebkBo Aeboj^Pbaav
t^pAefbcjjfpqbolc?kaeo^No^abpe* ebj^ab
^pq q̂bjbkqqe q̂pljb`lkdkbppbjbke^a`lk
pmfobaclo`ljjrk^i oflqpqlobjlsbefjcolj
qeb`efbcKfkfpqbopefm Brkkdqebpb oflqp 2+3
erkaobapKrpifjpo]j]hfFba à Gqfpefpltk
pq q̂bjbkq

QFPG IPGQFL? BSRR QSJR?LNSP
&Qefj^i' Ko BbmrqvQmb^hbo* Qfo* G^jlk ^
mljqlcloabo Rebpbtloappelria_bbgnufkdba

coljqebob`loalcqebFlrpb
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[English]

MR DEPUTY-SPEAKER I will just ex

amine it If it is unparliamentary, I will remove 

it

SHRI  RANGARAJAN  KUMARA- 

MANGALAM Parliamentary term should be 

used (Interruption

[Translation]

SHRISM LALJANBASHA Communal 

riots were engineered through creating terror

ism This is a statement of the Chief Minister 

Still the Congress is in power so ail of this will 

continue It has also been observed that when

ever congress is in power communal nots take 

place Whereverthecongressisinpower.com- 

munal nots take place Wherever the opposition 

parties are in power communal nots have not 

taken place lamatalosstounderstanthepoiicy 

of congress in this regard I have been elected 

for the 'first time to the Parliament from the 

constituency of Guntur I findthatthemtentionof 

the Congress Party is not clear That is why the 

country is facing such a serve Crisis and its 

condition is miserable Although the condition 

hasdetenoratelafter6Dec, yet the secularism 

is alive and I am a living example of it ShnN G 

Ranga is a great leader of Guntur another BJP 

candidate contested and got23 000votes, but 

I was declared elected Similarly a number of 

Muslim candidates got elected from the several 

constituencies in the country They got elected 

not only through Mustim votes but also through 

Hindu votes That is why I submit that seculars, 

is still alive in this country

Mr Deputy Speaker Sir today the policy 

of the Congress is that an SP has been authnsed 

to issue charactercertif icates immediately about 

the raidsconductedthere alognwith it they have 

also been authonsed to wnte about the commu

nal riotstookplacethere It is also necessary to 

do this

ofHomeAffatrs 

My another point is that a 15 point 

programme for the ministries had been launched 

in 1978 when the Janata Party was in power at 

the centre and afterwards the Congress said that 

it had launched this programme for Muslims but 

they * said At that time late shrimati Indira 

Gandhi called on the Chief Ministers of all the 

States and directed them that itwas essential to 

implement this 15 point programme

[English]

M DEPUTYSPEAKER Youremovethat

word

[Translation]

SHRI S M LALJAN BASH A But that 15 

point programme has not been implemented 

The provision as been made in the programme 

that an amount of Rs 50 thousand would be 

provided toeach person where communal riots 

occurred but it has not been done so about500- 

600 Muslims as well as people belonging to 

other communities were killed in Andhra Pradesh 

but none has been provided Rs 50000 It has 

also been mentioned in that 15 point programme 

that Muslims would be recruited in army and 

police accordingto the ration of their population 

butwhyithasnotbeemmplementedsofar Why 

the Congress Government does not implement 

that programme? Wherever the Congress is in 

power it does not give full powers to them 

Therefore the 15 point programme should be 

implemented properly The people have lost 

faith in police in rural areas, that should be 

restored again Today the policemen have be

come somuch communal thatthey themselves 

provoke nots We should take steps to stop 

conflict between Hmdust and Muslims* The 

Government should red mark the communal 

police personnelproperty If an I P Sofficeolra 

constable is communal he must be punished for 

it only then thecommurtal riots will certainly be 

reduced and people can live happily in the 

country

"Not recorded



APRIL 28,1993 1993-94Mimstry  832

ofHomeAffairs 

that there has been an enhancement

831 Demandsfor 

Grants (Gen)

[Sh S M LaljanRashaJ

The Government should provide better and 

sophisticated arms to police and should give 

them maximum assistance Today you can 

observe as to what sort of arrangements are 

going on in the Police and Defence departments 

for the security of the country Despite a lot of 

expenditure being incurred on Defence and 

Home thearmypersonalandthepoliceperson- 

nel have no sophisticated arms and the result in 

that they are the vcitims of eventualities due to 

lack of proper arms We have to improve the 

condition of Home Department first because we 

have not to fight with external powers If the 

Government calculates the number of soldiers 

and policemen killed it will immediately arrive 

at the conclusion that the condition of Home 

Department should have to be improved first 

Wecan t rule thecountry properly if the internal 

situation will not be controlled Therefore the 

police should be given its due nghts and simul

taneously the communal minded policemen 

should be red marked and an entry to this effect 

should be made in theircharactercertificates 

and they should also be punished TheGovem

ment have to improve this system and all this 

should be done in such a mannerthatthe inter

ests of the country may be protected

With these words I conclude t

[English]

SHRI A CHARIES (Trivandrum) Mr 

Chairman Sir, I standtosupportthe Demandfor 

Grains of the Ministry of Home Affairs for the 

year 1993-94

I have been listening to the speeches of 

almost all the Members My friend, the hon 

Member fromtheAIDMK is not here He started 

his speech by saying that every year the budget 

amount isbeing increased. It very clearly shows 

that he has not cared to look into the proposals 

at ail One of the salient features of this year s 

budget is a slight decrease in the total budget 

amount proposed for the year 1993-94 He says

MR DEPUTY SPEAKER He is really 

wild Hedoesnotiiketohearyourreply So,you 

just proceed

SHRI A CHARLES One of the most im 

portant demands underthe budget is Demand 

No 42 In the revised proposals for the year1992- 

93 the amount was for Rs 308crorewhereas»n 

1993-94 the proposals are only for Rs 292 

crore I find there is a slight decrease on going 

throughtherecords Itisbecasethecensuswork 

was being done and new the work is almost over 

andthe majority of the staff has been redeployed 

and therefore the expenditure for the census 

work will not come in 1993-94 So there is a 

decrease

In respect Demand No 44 that is for the 

police the total amount for 1992-93 revised 

estimates wasRs 2915 crore whereas the 

present proposal is only for Rs 2730 crore 

There is a decrease of Rs 185 crore obviously 

because two items of expenditure under 1992 

93donotfindapiaceinthisyear ThatisRs 150 

crore given as a special grant for the State of 

JammuandKashmirandanotherRs 292crore 

given as a loan to the State of Punjab I can 

understand why the amount of Rs 292 crore 

given as a loan to the State of Punjab I can 

understand whythe amount of Rs 292crores 

given as a loan does not find a place But the

* special grant given to the State of Jmmu and 

Kashimr for 1992-93 I am afraid should have 

been included this year also taking intoconsid- 

eration the present state of affairs in Kashmir I 

request the hon Minister and Ministry qf look 

into this and seethat order assistance in given 

to the state of Kashmir In theexisting political 

situation when the people are totally frustrated 

the Central Government has a responsibility to 

see that a sense of security ts given to these 

people That has to be looked into

Another point is about Demand No 45 * 

Other Expenses where there is slight increase 

In 1992-93it wasRs 507crore whereas in the
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current year it is Rs 511crores That is obvi

ously because there has been an increase in the 

pension of the freedom fighters that comes 

under this Demand I understand why ihere is a 

slight increase Only Rs 11 crores was pro

vided for the modernisation of prisons to be 

given to all the 25 States I feel something more 

should be given for this item

Having stated some of the points under 

Demand I may be given some time to go into the 

other major issues that have been discussed by 

my other finds in the House Sir What was the 

agenda of action in this country for the last few 

years? I am really sorry that Ayodhya and 

Mandal took away almost 80 per cent of the 

valuable time of this House andthe entire energy 

of the Government was unfortunately divertedin 

protecting the wholth/ country against the com- 

munal onslaught tensions and all undesirable 

and unfortunate incidents that took place

I am very osrry to say that some of the hon 

Members especially from the BJP said that the 

Kakyan Singh Government has only discharged 

its functions A Member of the status of a former 

Chief Justice of a High Court said that Kalayan 

Singh Government has discharged its functions 

and fulfilled the mandate given by the people 

What is the mandate given by the people? The 

Congress mamfesti is very clear The people of 

this country has given the mandate to the Con

gress to rule the counter for five years The 

Congress is very clear in its manifesto that it is 

fora negotiated settlement If that is not possible 

the verdict of the court has to be accepted I do 

not think the people of this country has given any 

mandate the Shn Kayan Singh for the demolition 

of a place of workship They may say it is a 

disputed ructure but while participating in an

other discussion, hon Member Shri Indrajrt 

Gupta has very emotionally said that whether it 

is a temple or a mosque or a disputed structure 

it is a place of worship So in all humility let me 

ask them as to whetherthere »s any justification 

m demolishing a place of worship is it the 

mandategrver»bythepeople?ifsQ,why imme

diately afterthe demolition on the 6th of Decem

833 Demandsfor
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ber thehon LeaderoftheOpposition ShnLK 

Advam resigned his post of the Leader of he 

Opposition? It has come in the papers I do not 

know whether he really meant it and I do not 

know to whom he has Sen his resignation letter 

If he has sent the proper resignation letterto the 

hon Speaker ascontemplatedundertheprovi- 

sions of the rules, the resignation letter would 

have been accepted This is all just to give an 

impression to the whole country that someof the 

leaders are also unhappy about he demolition 

But the fact remains that all the leaders of the 

BJP including Shn L K Advam I have great 

respectforhim andlampainedtosaythiswere 

physically present in the operation of the demo

lition

SHRINITISHKUMAR Whythendoyou 

have resped for him?

SHRIACHARLES Smce he happens tobe 

the citizen of this great country I have respect 

I have respect for all the citizens of this country

SHRI NITISH KUMAR Do you have re

spect for those who have demolished it?

SHRI A CHARES I have respect for every- 

body (Interruptions) This is a secular 

county (Interruptions) Sir the then Chief Minis

ter of UP has given an affidavit to the highest 

court of this country he has given an affidcit to 

the Government to the Home Ministry to the 

President of India He hasfloutedthe affidavit 

and I wonderwhether there will be a contempt of 

theCout whenhesaysthathehasfulfrtledand 

discharged the mandate given by them So I 

think the incident that happened on the 6th of 

Decemberthatis the demolition of the place of 

worship, is the greatesttragedy that happened in 

this country, in free independent India

So, I would only request alt the parties to 

jointogetherand try to see whether an negotiated 

settlement in this hour of crisis is possible 

(Interruptions) Iwoukirequesttheleadersofthe 

BJP and Left parties and other leaders to sit 

together It is not a rehgious issue it is not a
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fundamentalist issue, it is an issue of the 

secunty, survival and the unity of this country 

So, this has to be ensured and this has to be 

protected Due to paucity of time I am not going 

to deal, at length, with this issue

Again, on the 26th of February, the BJP 

wanted to take the country to reasons They 

wanted to give a message to the whole nation that 

they are very powerful and they can do anything 

they like But, thanks to the Home Ministry and 

the dynamr leadership of the Ministers that 

such a situation was avertedand avoided The 

nation will be thankful tothem I congratulate the 

Government for the whole initiative and the 

stepstakentoprotectthelifeandproperty and 

to give a sense of secunty to the people of this 

country

Then comingto Kashmir again Iwtllvery 

verity brieply say that fie BJP only want to 

create problems thens I ver, humbly ask them 

through you, Sir it explan as to what is their 

stand about Artici.?370of the Constitution Even 

today they say that Article370of the Constitu

tion Even today they say that Article 370 has 

to be abrogated and they ask, why Article 370is 

there I can tell them that it is because of the 

shitrical reasons If they are not aware of the 

facts let them go, learn study the history as to 

how Article 370 has been included by the 

founding fathers of the Constitution No one is 

nowcompetentto remove that Article, so long as 

the people of Kashmir want it

19.00 hrs

I may ask them, through you, whether they 

want the terntory of Kashmir or they want the 

people of Kashmir We are here for ensun ng the 

protection of life and the valuable pretty of the 

people of Kashmir On two occasions when 

Pakistan attacked the borders of ourcountry, it 

isourbrothesrandsistersm Kashmir who stood 

firm and protectedthebontersof our country and 

thus protected the country as a whole from

of Home Affairs 

foreign aggression and invasion It is these 

people who, you now say are the traitors

Terrorism is a very unfortunate develop

ment of this country We know that trained 

terrorists are crossing our borders The only 

way to protect our country from terrorism of 

Pakistan Bangladesh and other countnes is to 

sealthebordersofourcountry Urgentstepswill 

have to be taken to protect the borders of our 

country

There was a passing remark by some of the 

hon Members about Punjab The situation in 

Punjab has improved remarkable but hon Mem

bers on the other side are not happy to any that 

I would like to ask them what was the sititution 

in Punjab two year back we held Assembly 

elections there There was election of the Mu

nicipality andthere waselectionof the Panchayat 

More than 90 percent of the voters participated 

in that election and now we have an elected 

Governmentthore So, thecondition of Punjab 

haschangedtotally and I congratulate thepeopie 

of Punjab who stood firm and protected their 

temtones Ultimately thepeopleofPunjabhave 

come to the mainstream That isevery happy 

development I would request that this is the 

exact time when we have t solve the problem of 

Punjab finally

[Translation]

SHRI NITISH KUMAR Mr Deputy 

Sfjeaker, Sir, it is Seven O clock now please 

extend the time of House by a few mimtes

THE MINISTER OF STATE IN THE MIN 

ISTRY OF SCIENCE AND TECHNOLOGY 

(DEPARTMENT OF ELECTRONICS AND 

DEPARTMENTOF OCEAN DEVELOPMENT) 

AND MINISTEROFF STATE IN THE MINIS 

TRY OF PARLIAMENTARY AFFAIRS) (SHRI 

RANGARAJAN KUAMARAMANGALAM) (a) 

We will do what Pandaya ji says

DR LAXMINAYAN PANDEYA, If it is 

decidedthat aH the enlisted Members will speak



today and reply to their points will be given 

tomorrow then extend the time otherwise ad 

joum the House when the hon Members who is 

speaking concludes, Extendthe time of House 

by19mimtutes

[English]

MR DEPUTY SPPEAKER You may 

please compete within two mimutes sothat one 

or two more Members get the chance to speak 

so, the time of the House is extended by 15 

minutes

SHRI ACHARLIES Sir I once again con- 

gratulatethe people of Punjab for coming to the 

mainstream arxl for keeping the unity and integ- 

rity of this country

Much has been said about the Sarkana 

Commission On several occasions several 

paragraphs of the Sarkana Commission Report 

were quoted here suiting the con vemence of the 

occasion My fnend Nitish ji is here and he 

knowswhat happened when Shn V P smgwas 

the Pnme Minister of the country In one stroke

13 Governors were shifted from their places like 

lower Divsion clerks The Sarkana Commit 

sion is very clear about the term of office of the 

Governor, the mode of appointment and mode 

of termination of the Governors But when it 

suited them, they dismissed 13 Governors in 

one day Ever since the present Government 

hasoometo power,the onlyGovemor removed 

was Shn Thomas of Nagaland There was a 

discussion in the august House and even the 

Opposition partiesdid not support him because 

of the way in which he was functioning

So, this Government is always for keeping 

the values ami  Government has been imple

menting the recommendations of the Sarkana 

Commissions ledsobelievethatthequestionof 

smaller States shall now have to be taken

Coming to the autonomy of the States, 

Opposition is very keen about giving autonomy 

to the Stales and even the BJPP says that more
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autonomy has to be give to the States but at the 

same time in respect of Kashmirthey say that 

Article370has to be abrogated I cannot under' 

stand howthey can blow hot andcoldat the same 

time I feel that more autonomy will have to be 

giventothatState That only will helpthefederal 

status of ourcountry

Bodo problem was there There was an 

agitation for quite some time We are happy that 

the Ministry of Home Affairs and the Ministers 

have taken strong steps and a settlement has 

now reached

For Jharkhand also we are glad that an 

agreement hasbeen reached So Sir the main 

problem of 1992-93was the problem of commu

nal tension There was a great cnsis in the 

country The country was facing a challenge but 

due to very bold leadership of the Pnme Minister 

and the Home Minister that challenge had been 

faced Thanks to the efforts of the Government 

that most of the problems are being sorted out in 

spilte of the fact that some religious 

obscurantism and fundamentalist forces were 

raising their uĝeads Idonotchargeanyparty 

like that Becausethereareverygoodpeopiem 

every party There are a few such forsees in 

everyparty It is very unfortunate that fundamen- 

talism and obscurantism are finding a place 

there

Now, I will come to Mandal Commission's 

Report My hon friends Shn Paswan is not here 

Everybody knows thatthe whole recommends 

tion of the Mandal Commission has been pro

jected on this nation with only with a political 

motive There was no senous attempt or effort 

madetoimplementthe recommendations of the 

Mandal Commission s Report In Kerela, dunng 

the Iast25 years 50 percent of the reservation 

are being given to Scheduled Castes and the 

backward communities I have personal knowl

edge and experence in the f unctionmg of the 

public Service Commission In the normal quota 

10 per cent of the reservation is being given to 

the Scheduled Castes and every month, monV- 

tonngisdone If, in any Department, 10 per cent
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reservation is not there, special recruitment is 

made in respect of Scheduled Castes Now Sir, 

50 percent ofthe Heads of departments in Kerala 

are from Scheduled Castes The Supreme Court 

was very clear to say that the creamy layer 

amongst the backward communities should be 

identified Sir, this Congress Government is for 

producing the of the weaker of the weaker sec

tions We are not for the rich amongst weaker 

sections So.IstronglysaythattheGovemment 

will come forward with a legislation for giving 

reservation only for the deserving and weaker 

sections of th'e backward communities It is not 

that the entire reservation will be taken away or 

eaten away by a few handfuls amounts the 

backward communities I am sorry to say one 

thing Mr Nitish Kumar is a very fine and 

pleasing young man You just look into it, You 

help the poor You don’t help the rich I can give 

you hundreds of instances in Kerala where 

reservation is there There, the reservation is 

taken away by the sons of IAS offices, the 

children of big businessmen or the higher strata 

of the backward community None of the chil

dren who are really deserving and promising 

getting it

I belong to a backward community I don't 

want reservation for my children But, in my 

community, there are really deserving people, 

theyshouldbegiventhereseivation So,unani

mously , you come forward, let us sit together 

sort out the whole problem, and in this year, let 

us impiementthe reservation This is the chal

lenge which is being posed If you are for the 

weaker sections, if you really mean business, 

you come forward and don't go after Shn 

V P Singh because he will betray you The 

whoier backward community had been betrayed 

by him Because, he did not even give a list, 

while issuing a suo motu order, like the lord 

Budha, one day widom had suddenly dawn onim 

,you The 27 per cent reservation him tobe given 

’ to the subward communications These are all 

political gimmicks You understand the reality 

and do justicetothe backward
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With these few words, Istrongly support the 

Demands for Grants of the Ministry of Home 

Affairs and I congratulate the Minister for the 

performance

J request afl the peopte of this country, aB the 

parties, to come together and face the chal

lenges and to see that the cnsis that the whole 

nation is facing is averted

[Translation]

DR S P YADAV (Sambhae) Mr Deputy 

Speaker Sir, I nse to oppose the demands for 

Grants of the Ministry of Home Affairs

46 years have passed since India got inde

pendence and the Congress Government has 

been looking afterthe Home Ministry for about 

42 years It has been framing rules, laws and 

polices in respect of the Home Ministerbut these 

rules and porlcies have created regionalism, 

economic disparity, unemployment, injustice, 

dishonesty, bribeary, religions fanation, 

injugstice difference, cultural conflicts, corrup

tion in judiciary, slackness as well as corrup

tions and bnbary in all the Government depart

ments

Just now the hon Home Minister was 

making a statement about the report of Verma 

Commission appointed to looking into the case 

of Rajiv Gandhi’s assessmtation I would like to 

know one thingonlyfromthe hon HomeMmter 

as why no Congress worker or supporter was 

present at the site of assignation and non else 

then Sri Rajiv Gandhi was killed tn the explosion 

will it is a normal practice m the electiones 

campagn that the workers and supports always 

remain forward and the candidates remain be

hind When Rajiv Gandhi was assassinated on 

21 st May dunng the electioneering there was no 

supporterortheleaderofCongresswith him 

Only one person died and he was Rajiv Gandhi 

l would like to state in clear terms that the 

Government may blame to any party or person 

for it but the Congress party is directly blamed 

font because there was no other persons wfthin

1993-94Ministry
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mg the investigation in that case came in the
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periphery of one metre and only one person died 

these and he was Gandhi

Alongwith this, I would like to ask the 

Congress as to when they had supported Shn 

Chnadra Shekharthen they did not tafl< to the non 

two providings P G They had supported him 

and with drew also on the very petty issue of two 

police constables Whatever happened dunng 

elections has happened with their support At 

that, time the Government was in power with 

their support After that a number of atrocities 

were committed on a numbers of MPs and 

MLAs 'An MLA Shri Mahendra Bhati was mur

dered in Ghaziabad but the case of this murder 

has not been solved sofar The Government has 

not conducted any CBI enquriy in this case

Earlier, a former minister of Uttar Pradesh 

Shn Sharda Proded Rawat was summered, but 

the Government was not at all moved Will the 

Government allow such a situation to prevail'? 

Men in politics are being murdered I would 

further like to remind about he incident when the 

hon MemberofB J P HannPathakji.whoisat 

the moment not present in the House, was 

beaten by Police in Gujarat At that time we all 

had pleaded that the Government should take 

some serious action and we had also submitted 

a Pn vilege Nation to the hon Speaker but that 

was rejected Rather, the Government was laud

ing the action of the police on the very next day 

It is not good that the Government should appli

ance it gets an opportunity and became shy of 

applead at the right moment I would like to 

submit that rejecting a Privilege Motion is a 

matter of shame for all Members of the House 

particularly when such a treatment was meted 

outtoanhon Member

Secondly, I would like to draw the attention 

of the hon Minster, who is sitting here that an 

industrialist Shn Mukesh Jain of Fnencfs Colony 

. Delhi was kidnapped and was released on a 

reason of about Rs 2 5 crore I would like to 

know whether the government is taking any 

action mthisregardornot I would like to submit 

that the name oftheinspector who was conduct-

newspaperanditwasfurtherallegedthathewas 

himself involved in the act of kidnapping

Now I would like to know whetherthe Gov

ernment is keeping vision on these people 

Besides there was one more case of Kidnapping 

inwhichasindustnalist,ShnK L Sehagalwas 

therelm The Government should also atree as 

to what is being done in that case The cases of 

action of industrialists are increasing in Delhi 

and NOIDAandindustnalistsare fleeing NOIDA 

When such events are taking place in and 

around Delhi, we cannot then hope that the 

„ Government will be able to check such events 

in other parts of the country

I would like to submit that while a tanker 

carrying diesel was going from Mathura to 

Sambhal, atownshipmmy constituency on 20th 

April, soon undidenfied gunmen killed the driver 

Moh KasimandabductedtheconductorJaved 

nearjeiss police station The wonder of the truck 

is Moh Nazim Nbodyhasbeenarrestedmthat 

case so far 12 000 litters oil was being taken 

bythetanker 12,000littersofoilcannotbestood 

in drun̂ So it must have been stored in some 

petrol pump ownder by some big personality the 

police is not taking any action in this case The 

oonductorof he tuck who was kidnapped has not 

retatened home so far The police inspector 

postedm that police station sidetracks the issue 

with a cruel smile on his face I presume that he 

must be involved in the conspiracy

There was a unanimous demand in the 

House that the S P andD M of Aligarh should 

immediately be transferred They ordered firing 

on the students of Aligarh Muslim University in 

which several students were killed The same 

S P and D M are now evading investigation of 

thatcase Similarly inquiry into the case of theft 

go 12,000litters of diesel is alsd being evaded 

I would also like to know from the Government 

as that lesson weare taking from such incidents

I would like to say that a wide range ot 

powers has been given to the police and it has
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become unresonable. They frame false fase 

under sections 307 and 302and send innocent 

persons to jail. Ten to fifteen persons are put 

behind the bars for months together under false 

cases. There is jungle rule in Uttar Pradesh and 

the Central Government is responsible for that. 

You can go there to ascertain the facts that 

innocent peopled are put behind bars under 

sections 307 and 302 for months together 

whereas there is no provision to keep a person 

jail for one month. Brinbe is take to relese them 

from jail and those who refuse to give bribe are 

challenged. This is the state of affair in Uttar 

Pradesh. I would liketodrawthe attention of the 

hon. Ministerthatearliertherewasaprovion that 

an F.I.R, had tobelodgedforinstitutingthe cases 

under section 302-307. This system, us still 

there in Maharashlja. There is a ‘Lekh Pal' 

system in the hill districts of Uttar Pradesh, but 

in plain of Uttar Pradesh the system has been 

abolished. In cases of hen us crimes coming 

under sections302and307and the in the cases 

of daeoity coming under sections395-396 if an 

enquiry to the effect was not conducted by the 

DM butto now the police have become arbitrary 

because they have been givenextensive power. 

There is no control over the people and the 

situation in the country is therefore deteriorating.

I would like to remind the number of prob

lems that has been generated by the Govern

ment during the past 42 years. There is regular 

discussion of these problems. N o matter 

Whether it is a demand for grants of the Ministry 

of Home Affairs or of Defence, or the issue of 

Ram Mandir- Babri Masjid, they are all the 

creation of theGovemment Dunng the periodof 

Janata Party Government, the people of the 

Congress Party had instigated Bhrindranwaleto 

raise the demandof separate StatedKahalistan. 

They never imagined that he Janata Party Gov

ernment would last for merely two and a half 

years. Consequently, when the Congress Party 

headed by Smt. Indira Gandhi came into power

in 1980, they hadthen themselves to face the 

consqences of the demand for Khalisan. The 

Government had to resort to blue star operation. 

Subsequently, the Prime Minister of he country 

had to her life. Murder is a hen us crime, be it 

of a P rime Minister or a command men. Murder 

is a condemning act. But the fact remains that the 

history of the country had to witness such a 

balckday. it, at times, marks me think as to what 

are those rules of the ministry of Home Affairs 

thatconnotativeprotectiontothe Prime Minister 

of the country. If rules are like that then how can 

an ordinary person feel secured. How can this 

Government provide security to us. I would 

however, like to congratulate the Government 

for the fact that ever since Shri Beant Singh 

assume the office of Chief Minister of Punjab, 

there has been a remarkable progress there and 

peace is now prevailing there, but there is, of 

course, a fresh threat to the peace of Punjab. 

Recently, hon. Arjun Singh ji had gone there to 

deliver a lecture on the problem of Punjab 

organsied by Guru Nanak Educational Trust. 

Hon. Member of Parliament. Mr., Brar said the 

day before yesterday that he was heckled and 

was not allowed to speak on that occasion. The 

Government is disturbing its own party Mem

bers. then the Members of the opposition parties 

are bound to be totally hopeless.

Sir, police rule..*...Prevails in Punjab now. 

[English]

MR. DEPUTY-SPEAKER: Thatdoesnot 

go on record.

[Interruptions)

[Translation}

DR. S.P. YADAV: I would like to request 

thattheGovemmentshoufdhelpthemin rersing 

their polices. Only then some thing could be 

done. \

Sir, I would, now, like to speak something
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about Kashmir The Kashmir issue is raised in 

this House frequently whether it is to discuss the 

question of extending President’s Rule there for 

a further period of 6 months or whether there are 

other issues to be discussed Efforts should be 

made to solve the Kashmir problem Talkmg on 

the question of Hindus and Muslims will not lead 

to any soultion of the problem of Kashmir The 

Government should not succumb to militant s 

pressure It should take initiative to solve the 

problem The Government should state that it 

would recover land that has been unduly an

nexed by Pakistan which is known as Azad 

Kashmir ’ The Government is required to be 

offensive and it should announce that’ Azad 

Kashmir is an integral part of India The Govern

ment is only becoming defensive on this issue 

Politics of Defence will not work here It is very 

important to save Kashmit Shn Rajesh Pilot 

has gone there today artd I do not know what 

would be his achievements there We should 

release the situation as it prevails in Kashmir 

The State police are on the path of rebellion 

there Thehon Minister nevercasres to hold 

talks with them to be able to know there de

mands He should try to know the reasons that 

haveledthentogoon the path of agitation Once 

there was a police rebellion in Uttar Pradesh 

also Even at that time there was the rule of the 

same political party in the Centre as well as in 

the State Dunng that period itself the students 

of Uttar Pradesh had launched an agitation in 

Lucknow University Here, I would like to submit 

that police agitation is not a good sign I would 

therefore like to cite a couplet here in the context 

of Kashmir

“Aansu Me Kahin Dill Ki Tasvir Na Jal 

Jaye KagajNaSulagJaye TahnrNaJal 

Jaye Barophile Fizaon Ko Pakija Rakho 

Rakho Varna Broad ke Dheron Me Kahin 

Kashmir Na Jal Jaye"

I would also Uke to draw the attention of the 

Government to the misuse of TAD A M L As 

M Ps and othermnooent persons are being 

arrested under T ADA Once a Member of B J P 

was also taken into custody under TADA The

1915 (SAKA) 1993-94 Ministry  846

ofHomeAffairs 

Government made the provision of T ADA, but 

now the Government is required to educate the 

authorities as to when TADA should be applied 

The police Officials must of whom are only 

intermediates or B A pass are not aware ofthe 

provisions of TADA They should be made 

aware of the definition of a terrorist

Sir, there was one such case in Delhi itself 

There is one Shri Padip Kumar Singh s/o Shn 

Chandra Narayan Singh resident of Madhubam 

district of Bihar He was arrested under Section 

25 under a false case The witness has already 

said that nothing was detected in his presence 

(Interruptions)

(Interruptions) He was detained under 

section 25 thereafter TAD A was imposed and 

they are not freeing him in bail Why such 

innocent people are being made criminals? I 

want to reiterate that such people should not be 

forced to become criminals

Sir everybody made a reference of the 

incident of 6th December I do not want to go into 

it in details but only want to say that due to this 

incident there was a riot in my constituency 

Sambhal in which 21 people were killed Never 

before Hind-Muslim riots have taken place 

there, Sambhal is a big and historical town and 

its 70 percent populations Muslims In factthere 

had never been any Hindu-Muslim riots in that 

town Three'Sub-lnspectorsof police shot dead 

three youth aged 10 20and 18 of at 10 O’clock 

I have already sent letters to the Prime Minister 

and Minister of Home on 8th I have the copies 

of those letters with me but no action h as so far 

been taken in this regard I also want to mention 

the names of the persons died there they are 

Mohammed Iran of Dhavarasi village Akil 

AhmadofUjhan Ilia Ahmad of Dhakka Rajagart 

All of Bankheri Alauddtn ana Sardar Khan of 
Bawankhenand Chaparral Singh S/OBalknshan 

Mohammed Peela Khajana SaraiTareen I 

have written about these to the P rime Minister, 

Home MtmsterandSSP and DM of Moradabad 

but these have not been identified so far I want 

produce here a photograph of a person and a
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copy of the F. I. R. The police say that he has not 

been killed, if it is so, then, he should be pro

duced. I was presenting these tow things here. 

I have been demanding itsince December but no 

action has taken so far. Today I have got an 

opportunity to raise this issue in the House, I 

would request the police to search them out.

Mr. Deputy Speaker, Sir Vice President of 

Yuva Janta Dal Rafaqat Ali was attacked by 

criminals on 27th In Ashok Vihar, Delhi. He 

escaped somehow but his brother Mohammad 

Salim was killed by the criminals. No action has 

been intimated in this regard. I request that an 

early action should be taken in this regard. 

(Interruptions) **

Mr. Deputy Speaker, Sir a Congress Min

ister is also involved in terrorist activities, this 

photograph..**. .1 wish to lay them onthetableof 

the House. This is very sorrowful. (Interruptions)

SHRI RANGARAJAN KUMARAMAN- 

GALAM: Mr. Deputy-Speaker, Sir, I am sorry. 

He has to give notice, These things cannot be 

permitted.. (Interruptions) The Mmisterof State 

intheMinistryof home AffairsShri P.M. Sayeed): 

sir, let him give a notice, according to the 

procedue. He just cannot do {{..(Interruptions)

[Translation]

DR. LAXMINARYAN PANDEYA: Mr. 

Deputy Speaker, Sir these photographs have 

already been published in the newspapers of 

Bophal.

SHRI P.M. SYED: Butif you watto arise a 

issue in the House, you must follow the proce

dure. you cannot raise an issueall of sudden.

ŜHRf DEVENDRA PRASAD YADAV 

(Jhanjharpur): Mr. Deputy Speaker, Sir,Minis-

terfor Parliamentary Affairs have given a refer

ence of Parliamentary procedue that a notice 

should be given prior to leveling any allegation 

on a Minister in the House. But in this case no 

allegation has been leveled againstthe Minister, 

only it has been said that an investigation should 

be made regarding the publishing of photo

graphs and factual position should be ascer

tained.

[English]

SHRI  RANGARAJAN  KUMARA- 

M ANG ALAM: Sri, it is all very nice for the hon. 

Member to say that I have made a mention. 

Suppose I make a mention thatsomewhere it is 

reported that particular hon. Member was in

volved in a case. Is that an allegation or not It is 

a matter of interpretation. When you make a 

statement or cast an aspersion or in any form 

canbereadtobedefamatory, youaresupposed 

to have give a notice. It is casting an appersion. 

It is casting a situation. It is not a question of 

charge. Ihis is not a House where we have a 

judical inquiry going on. So, there is no question 

of charegs. ...(Intemjptions) Do you want the rule 

to be read out?. (Intemjptions)

[Translation]

SHRI NITISH KUMAR: Mr. Deputy 

Speaker, Sir, the Minister of State in the Ministry 

of Parliamentary Affairs is deviating from the 

issue. The hon. Member has not leveled any 

allegation he has only said that such photo- 

graphs have been published in the newspapers 

of Bhopal. You can verify whether these photo

graphs are fake or this statement is untrue.

[English]

SHRI RANGARAJAN  KUMARA- 

MAGALAM: I am sorry, the hon. Member, Nitish 

Kuamrji, is a member of the Panel of Chairman. 

J hope he is a* least awareof what the rule says. 

If hewants J willtake the rule out andreaditout

T Eapufnged asorderedbytbechair.
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molmboklqf̀b*_rqebfpklqĵhfkd k̂v̂iibd̂qflk
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b̂ èlqebo

UNjYfkdYlagfW

QFPG LGRGQF ISK?P Ko Bbmrqv
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d̂obbaFbafaklqĵhb k̂̂iibd̂qflk

Reboribp̂vp

%Ll̂iibd̂qflklc^abĉ ĵqlovlcbsbk
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pq̂qbjbkq*qebKfkfpqbòlk̀bjbaloqebjbjç
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qlp̂v̂kafknrfobfkqlqebĵqqbo k̂aobmivWlr
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ISK?P?K?LE?J?KQfo*fqfpabĉom̂qlov

Ub ôbklqql_bnrlqbalrqlcqrok*_rqGtlria

ifhbqlgrpqp̂vqefpcloqebmromlpblc̀îofcf̀ ç̂

qflkQrmmlpbfqfpp̂faqêqV̂ kaWtbobpbbk

fk̂ melqldômetfqe^îav@rqpbbelt

rkcloqrkq̂obfqfpRêqfp̂iiQrmmlpbklqefkd

jlobfpp̂fa_bvlkaqêqGpqêqlofpqêqklq̂

jbqelalcfkpfkr̂qfkd̂kaabĉ jfkd̂ mboplkpä

Rebobfp̂jbqela _̂lrq̂iiqefp̂kaibqrpqlêsb

âbsflrpjbqelalĉ èfsfkdtêqfkqeboribp

vlr̀ k̂klq̂ èfbsbElqeolrdefqmolmboiv*G

alkäqjfka k̂adfsb̂ klqf̀b

QFPGLGRGQFISK?P(Galklqafp̂dobb

tfqevlr

QFPG P?KE?P?H?L ISK?P?ç

K?LE?J?K Gqfpqebt̂vlcabĉ jfkd

UNjYfkdYlagfY

QFPGLGRGQFISK?PFbfpjbkqflkfkd

lkiv̂ _lrqqebmelqldômeptef̀ eêp_bbk

mr_ifpebaFbt̂kqqêq̀îofcf̀ q̂flkpelria_b

dfsbk̂_lrqfq&Cfl]jjmhlagfk&



QFPG P?LE?P?H?L ISK?P?ç
K?LE?J?K ?ka qe^q qefp fptev ^ klqf`b fp
obnrfoba

U?f_dak`W

Rebv`^kklqdllkob`loarkqfiqebklqf`bfp
dfsbk Mqebotfpbqebtelib orib fpabcb^qba

UNjYfkdYlagfW

QFPG LGRGQF ISK?P Gcebp^vptfqecrii
obpmlkpf_fifqvqe q̂^melqldo^mee^p^mmb^obafk
tef`e qeb Kfkfpqbo fp peltk tfqe ^ klqloflrp
mboplk ^ka eb hkltp qe^q Kfkfpqboe^p pljb
obi^qflkptfqe qe^q mboplk qebk fq^jlrkqp ql
j^hfkd îibd q̂flk @rqeb fppfjmiv jbkqflkfkd
^_lrq qeb melqldo^me ^ka efp fkqbkqflk t^p
mboe^mpqlpbbh ì ôfcf` q̂flk fq &Cfl]jjmhlagfk&

+($ 2GNCOFSHPR
5RCOTS !5GO"

U?f_dak`W

QFPG P?LE?P?H?L ISK?P?
K?LE?J?K Gtlria ifhbql`i^ofcv Gjrpqd`
lk ob`loa Refp fp^ sbovjfp`efbslrp ^qqbjmq
fcGj^vdl lk ob`loaqlp^v &Cfl]jjmhlagfk&

KP BCNSRW+QNC?ICP Ko Lfqfpe* fk
qefp `^pb qebob fp ^ melql tef`e fp afpmi^vba
peltfkd qe^q pljb_lav fp tfqe qeb Kfkfpqbo
tebk vlr k^oo^qb qefp qebob fp pljb ploq lc
fkqbkqflk fkfq fqfpklq^`ljmifjbkq^ovlkb* fqfp
klq qebmo^fpb qe^qqebKfkfpqbofppr`e^dob^q
jbk fq fp klq qe^q Fbob fq fkaf`^qbp qe^q qeb
Kfkfpqbofptfqe^j^ktelfpklqlcpq^ka^oalkb
Re^q fpqebj f̂k fkqbkqflk_befkafq Rebobclob fq
vlrt^k qlqp^v fpfqofdeqqe^qqeb Kfkfpqbo t^p
tfqepr`e^j^k qlopr`evlrpbq^qefkdgrpqdfsb
^klqf`b^kap^v fkpr`e ^kapr`em^mbo fpe^p
^mmb^oa Rebk qebKfkfpqbotfii_b fk^mlpfqflk
ql ob_rq fqlo ^``bmq fq Rebobclob hfkaiv alk q
molar`b fqebob

& Cfl]jjmhlagfk&

UNjYfkdYlagfW

QFPG AFFCB G N?QU?L Qeof
Irj^o^j^kd^i^j fp `ljm^ofkd (( tfqe
tlj^k & Cfl]jjmhlagfk&

U?f_dak`W

QFPG P?LE?P?H?L
ISK?P?K?LE?J?K Qfo rkcloqrk^qbqivfqfp
^ i^kdr^dbmol_ibj Fb albp klq rkabopq^ka
te^q V ^ka W jb^k ebalbp klq rkabopq^ka
Ckdifpe Refp fp^ k^qro^i e^kd rm QeofN K
Q^vbba Gq pelria klq dl lk ob`loa Qfo Ko
Bbmrqv+Qmb^hbo Ubtfii objlsb fq

&Cfl]jjmhlagfk'

KP BCNSRW QNC?ICP Gq fp dbqqfkd
Uebk fqfpdbqqfkd i q̂b j^kv qfjbp qebtloap
tfii klq _b rkabolro`lkqoli

Llt vlr hfkaiv `lk`irab Wlr e^sb î
ob^avq^hbk0.jfkrqbp

YNjYfkdYlagf[

BP Q N W?B?T Qfo G tlria ifhb ql
pr_jfq ^_lrq qebl_gb`qflk o^fpba_v qebelk
Kfkfpqbojv fkqbkqflkqlabc^jb^kv lkb G^j
j^hfkd^kv îibd q̂flk Refpmelqldo^me

U?f_dak`W

QFPG MQA?P DCPL?BC&Ta^qmro' /l_ç
gb`qql fq Fb pelrGadfsb^klqf`b

KP BCNSRW+QNC?ICP Gc vlr ob îfqv
fkqbkaqe q̂pljbfab^fpbdefkaqe q̂mf`qrobvlr
dfsb ^ klqf`b df`sbkå^k lmmloqrkfqv ql qeb
Kfkfpqbo RebKfkfpqbotfiibum îjqlvlr Gqfpklq
c f̂oqlf o^rfpb fqtfqelrq dfsfkdarbklqf`b

QFPGN K Q?WCCB Ffpk^jbpelriaklq
coljm^oqlcqebmo`bbajdp

'//)$/*8KOKSTRX +(%
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MR DPUTY-SPEAKER That will be re

moved

[Translation]

DR S P YADAV We generally discuss 

about the atrocities committed on harijans, 

women and minorities Generally these three 

categories become victims of atrocities and we 

generally discuss about them in onef orm or the 

other but what we say in the House is not 

implemented Shn Ram Vilas Paswan has ex

plained in details aboutthe etrocities committed 

onhanjans Whetheritisthe incident of Chundur 

Pipariya, Panvarouaoratanyotherplace We 

are not informed as to what action has been taken 

andtheqilrty persons havebeenpunishedor not 

Similarly the case of atrocities on women are 

raisedby the lady members in the House and the 

discussion ramain confined to the House only 

and io action is taken against the culpnts

Sometimes we seem to be divided on 

Hindu-Muslim lines in the House and it appears

853 Demandsfor
Grants (Gen)

that we are clashing with each other These two 

cultures are living together since quite a long 

time Mugal Emperor Akabarce married 

Jodhabai and similarly recently Roshan Advani 

marned Salim Pathonya in Bombay Therefore 

there is nothing to quarrel about it but he need of 

the hour is to maintain goodwill in and oudside 

theHousetosavethecountry Though, I oppose 

the demand for grants of the Ministry of Home 

Affaris Yet I would like to say to the Minister of 

State who is pesent in the House to make 

imrovement in the fucntiomgof he Ministry to 

save thecountry otherwise the country would be 

ruined

With these words I conclude

1993-94Ministry 854
ofHomeAffairs

19.39 hrs.

TheLok Sabha then adpurned till Eleven of 

the Clock on Thursday Apnl29 1993/ 

Vaisakha9 l915(Saka)

VAISAKHA 8,1915 (SAKA)
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